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pBEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 357/2024

IN THE MATTER OF:

Radhcy Shyam Sehara Applicant

Versus

M/s India Glycols Ltd. & Ors Respondents

2nd ADDITIONAL/SUnPPLEM ENTARY REPLY FILED ON BEHALF
OF THE RESPONDENT

MOST RESPECTFULLY SHOWETH:

1. That the Respondent No. 1 herein was arraigned as the Respondent No. 8 in

O.A. No. 432/2023 filed hy the same applicant. The said application carried

allegations against multiple project proponents, one of which was the

Respondent No. 1 herein.

2. It is most humbly submitted that although the Answering Respondent No. 1

was found to be a compliant entity by the Joint Committee (Hereinafter

referred to as ‘JC’) appointed by this Hon’ble Tribunal vide its order Dt.

01.08.23 (in its report Dt. 10.10.23), this Hon'ble Tribunal was pleased to

direct the JC to consider certain additional aspects vide order Dt. 13.10.23. It

is submitted that the Answering Respondent No. 1 had given the necessary

compliance details of inter-alia EC/CTE/CTO conditions to the JC and the

same has found due satisfaction in the JC's subsequent report Dt. 2.2.24.

3. In compliance of the order of this Hon’ble Tribunal Dt. 13.10.23, the

Respondent No. 1 filed a detailed reply Dt. 7.2.24 furnishing the specifics
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its compliances. Since, the Respondent No. 1 was not privy to the JC’s 2nd

report Dt. 2.2.24 on the said date, a liberty was sought from this Hon’ble

Tribunal to file an additional reply if need be. This Hon'ble Tribunal was

pleased to grant the same vide order Dt. 8.2.24. That vide the said order Dt.

8.2.24. this Hon’ble Tribunal was also pleased to separate the parent OA and

register the same as independent OA’s against each of the individual

respondents/project proponents. In pursuance of the said order, the present

O.A. No. 357/24 came to be registered against the Respondent.

4. That in view of the liberty granted by this Hon'ble Tribunal, the Petitioner

furnished an additional reply Dt. 3/4.4.24 and the same was duly taken on

record by this Hon’ble Tribunal vide its Order Dt. 5.4.24. Further, this

Hon’ble Tribunal has been pleased to grant the liberty to file an additional

reply vide the said order Dt. 5.4.24.

5. In view of the above, to duly assist this Hon'ble Tribunal, the present reply

is being filed. It is submitted at the outset that the Respondent No. 1 has been

found to be duly compliant in both the JC reports and has also put forth its

submissions with supportive documents (details of all compliances) in its

parent reply Dt. 7.2.24 and Additional Reply Dt. 4.4.24. The contents of the

same are reiterated but not repeated herein for the sake of brevity. It is most

humbly submitted that the same may be read as part and parcel of the present

reply. It is most humbly submitted that in addition to the replies filed earlier.
the following submissions which arc independent and without prejudice to
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each other, would conclusively establish that the answering Respondent No.

1 is a compliant entity.

ADDITIONAL SUBMISSIONS

I. CSR Compliances

6. It is submitted that CSR activities are not only about social uplifting but also

involves contributions immensely in terms of environment protection. T hat

the Joint Committee vide its reports dated 10.10.2023 & 02.02.2024, found

the answering Respondent No. 1 to be compliant. It is submitted that the

answering Respondent No. 1 is committed to improve the quality of life of

surrounding community through CSR and at present focuses on rural

infrastructure development, health, and education etc. T his includes but is not

limited to free medical camps for villagers, community welfare programs.
sponsoring and supporting local schools and underprivileged children. Safe

drinking water. Livelihood, blanket distributions to poor, and oxygen

facilities during covid times. The answering Respondent No. lhas also been

extending support towards environmental education and research.

Photographs evidencing all the above CSR activities are enclosed herewith

and marked as Annexiire-1|Colly|.
II. Adoption of Ponds for Rain Water Harvesting

7. The answering Respondent No. submits further that as a responsible

organization, it has adopted a pond in the village Tadwa Khurd [covering

areas of village Achiapur, Piprahi and Tadwa Khurd ] as a measure of rain

<[ NOIDA
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water harvesting and natural recharge. Required permissions Tor adopting the

ponds for restoration and augmenting ground water recharge were duly

obtained from gram Panchayat and District administration. Photographs

pertaining to the same are enclosed herewith and marked as Annexure-2.
III. Afforestation

8. That the answering Respondent No. I has taken efforts in developing a

substantial green belt as is evidenced from the photographs enclosed in the

principal reply. In addition to the same, the appreciation received from the

DFO for planting 30,000 saplings of various species in the area is enclosed

herewith and marked as Annexure-3.
IV. Ash Generation & Disposal

9. It is submitted that the ash generated from the plant operation is being

disposed of scientifically as per the guidelines of Central Pollution Control

Board (CPCB). The Details of ash generated/disposed-off during financial

year 2022-2023 and 2023-2024 are enclosed herewith and marked as

Annexure-4.

10. Further the ash fly generated from the plant is sold to prospective buyers who

further use fly ash /pond ash for construction purposes. Certificate dated

19.03.2024 issued by M/s Apco Infralech to the answering Respondent No.

lis enclosed herewith and marked as Annexurc-5.
V. Consent to Operate (CTO)

11. It is submitted that the Answering Respondent is regularly obtaining Consent

to Operate (CTO) since its inception from UPPCB for the operation of plant.
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The latest eonsent to operate was issued by the UPPCB vide letter dated

20.12.23 and covers the period front 1.1 .24 to 31.12.28. Copies of the latest

Consolidated Consents & Authorization (CCA) which is valid up to

31.12.2028 is enclosed herewith and marked as Annexurc-6.
12. lt is pertinent to mention that the Joint Committee vide its reports dated

10.10.2023 and 02.02.2024, has determined that the Answering Respondent

is a compliant entity and found no discrepancies regarding the environmental

compliances. Copies of Joint Committee's report dated 10.10.2023 and

02.02.2024 are enclosed herewith and marked as Annexure-7 (Colly).
13. In view of the above, it is most humbly submitted that the answering

Respondent No. 1 is duly compliant with all Environment related laws, rules

and regulations and any allegation to the contrary in the parent original

application is devoid of merit. Hence it is most humbly prayed that the

proceedings qua the answering Respondent No. I be closed.

DATED :18.07.2024 OFFICES
GAUTAM 1)11 AMI.IA

UL SACHDEVA, PARTH DIXIT
ADVOCATE FOR RESPONDENT

C-6/50 , LOWER GROUND FLOOR,
SAFDARJUNG DEVELOPMENT AREA

NEW DELI II-110016.
+91- 9650840477, +91- 9871060130

parul@mimansalaw.in , krishna(a).mimansalaw.in

MAN
KRISHNAMOI1A

,I)ANIA NAYYARvP
PLACE : NEW DELHI
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' ff^\kik§I BEFORE THE HON’BLE NATIONAL GRF.I'.N TRIBUBALRS$
v$Soi*2Jj4©a.*

PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 357/2024

IN THE MATTER OF:

Radhey Shyam Sehara . . .Applicant
Versus

State of Uttar Pradesh &Ors. .. .Respondent!s )

AFFIDAVIT

I, Mr. Peter Paul Dungdung. aged 49 years, Occupation: Service. Authorized
representative of M/s India Glycols Ltd., Office at E-I, Sector -13, GIDA,

Gorakhpur, U.P. - 273209, do hereby solemnly affirm and declare as under:

1. That I am the Authorized Representative of Respondent No. 8 in Original
Application No. 432/2023. I am conversant with the faets and
circumstances of the case and as such competent to swear the present
Affidavit.p

2. That the contents of the Accompanying additional/supplementary reply
are facts true to my knowledge and also contain submissions and prayers
to this Hon’ble Tribunal based on legal advice and the same is believed
to be true and correct.

3. That the Annexures filed along with the Accompanying Reply are true
copies of their respective originals.

VERIFICATION

Verified at on this day of 2024, /ihaf the contents of the present affidavit

COf N\^TEDM
'o\\

a Munendra Kumar Shishodia
Advocate

Distt. Court G.B.N
*

’ 8 JUL 2024
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BOOKS AND STATIONARIES DISTRIBUTION 
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MODEL PRIMARY SCHOOL, JUDIYAN 
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MODEL PRIMARY SCHOOL, JUDIYAN 
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PURVA MADHYAMIK VIDYALAYA, PIPROLI 
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PURVA MADHYAMIK VIDYALAYA, PIPROLI 
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PURVA MADHYAMIK VIDYALAYA, PIPROLI 
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INSTALLATION OF OXYGEN GAS PLANT 
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POND AT VILLAGE TADWA KHURD 
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POND AT VILLAGE TADWA KHURD 
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POND AT VILLAGE TADWA KHURD 
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As a responsible organization answering respondent has adopted pond in the village Todwa Khurd 
(Covering area of village Achiapur, Piprahi & Todwa Khurd) as measure to rain water harvesting. 
Required permissions for adopting the pond for restoration and augmenting ground water 
recharge were duly obtained from Gram Panchayat and District Administration. 
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Road Construction (FOC)/ 

Construction Activity

As Fertilizer Total Utilization - Metric Ton 

(MT)

April.2023 1875.4 0 1856.69 1856.69

May.2023 4656.8 3774 882.49 4656.49

June.2023 4068.7 3337 731.35 4068.35

July.2023 6589.1 6589 0 6589

August.2023 2517.3 2165 352.18 2517.18

September.2023 3226.2 3200.5 25.55 3226.05

October.2023 3541.8 3511 29.22 3540.22

November.2023 2555.8 1759 796.84 2555.84

December.2023 3237.3 2407 830.9 3237.9

January.2024 3583.9 3563 20.37 3583.37

February.2024 3157.2 3039 117.34 3156.34

March.2024 3477.8 3157 320.14 3477.14

Total 42487.3 36501.5 5963.07 42464.57

Details of Flyash Generation & Disposal FY 2023-2024

Ash Generation - Metric 

Ton (MT)

Ash Disposal 
Month

E-1 SECTOR - 15 GIDA DISTRICT - 
GORAKHPUR, UTTAR PRADESH
19 

0
INDIA GLYCOLS LIMITED,
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Road Construction (FOC) As Fertilizer Total Utilization - Metric Ton (MT)

April.2022 3315.1 2432.66 882.66 3315.1

May.2022 4630.5 3425.31 1205.19 4630.5

June.2022 4978.1 2272.92 2705.18 4978.1

July.2022 5692.3 4765.1 927.2 5692.3

August.2022 1442.7 1442.7 0 1442.7

September.2022 0 0 0 0

October.2022 3042.4 2595.74 446.66 3042.4

November.2022 1803.1 40.76 1762.34 1803.1

December.2022 3274.5 2625.47 649.03 3274.5

January.2023 5311.5 4024.97 1286.53 5311.5

February.2023 4958.8 3221.65 1737.15 4958.8

March.2023 5093.8 3362.93 1730.87 5093.8

Total 43542.8 30210.21 13332.81 43542.8

Details of Flyash Generation & Disposal FY 2022-2023
Month

Ash Generation - Metric Ton 

(MT)

Ash Disposal 

E-1 SECTOR - 15 GIDA DISTRICT - GORAKHPUR, UTTAR PRADESH

20 

0
INDIA GLYCOLS LIMITED,
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QSKSPLI
INFRATECH PVT.LTD .
ON: U51432UP1992PTC013969

Date:19th March 2024

TO WHOM SO EVER IT MAY CONCERN

This is to certify that M/S APCOINPRATECH has taken the supply of Pond

Ash from INDIA GLYCOLS LIMITED for the construction of embankment

of Gorakhpur Link Expressway.

The quantum consumed is worked out as 56,952 MT is equivalent to 43,145

Cum (approx) during the Financial Year 2022-23 & 2023-24.

This certificate is issued on their request made on date 8th March 2024.

This Certificate cannot be used for any Commercial Purpose or claim and

issued for environmental purpose only.

This Certificate is valid only for financial year 2022-23 & 2023-24.

For APCO Infratech Private Ltd.

ignatory)(AtUhoj

Corporate OfficeUniversal Trade Tower, 4th Floor, Sector 43-49,Sohna Road, Gurugram -122 101 (Haryana) Phone: +91-124-4417300, Fax : +91-124-4417349
Head Office:- APCO House, B-9, Vibhuti Khand, Gomti Nagar, Lucknow - 226 010 (U.P.)

Phone-.- +91-522-4036111-20, 2720520-21, Fax: +91-522-4036100, E-Mail: admin@apcoinfra.com, Website :www.apcoinfra.com
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Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828.2720831, Fax:0522-2720764.Email: info@uppcb.in. Website: www.uppcb.com

195969/UPPCB/Gorakhpur(UPPCBRO)/CTO/both/GORAKHPUR/2023 Date: 20/12/2023
To,
M/s
INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA
India Glycols Limited E-l, Sector - 15, GIDA, Gorakhpur - 273209
(U.P),GORAKHPUR,273209

Application Id-
23397308

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorization under RuIe-6(2) of the Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016 notified under Environment (Protection) Act, 1986 as applicable (to be referred
hereinafter as Water Act, Air Act and HW Rules respectively).

CCA is hereby granted to INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA located at India
Glycols Limited E-l, Sector - 15, GIDA, Gorakhpur - 273209 (U.P),GORAKHPUR,273209. subject to
the provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and the orders that may be made further and subject to following
terms and conditions :-

This CCA INDIA GLYCOLS LIMITED F, 1 SECTOR 15 GIDA granted for the period from
01/01/2024 to 31/12/2028 and valid for manufacturing of following products.
1.

S Product Quantity Unit
No

AA/ENA/RS 260 Kilo Liters/Day1
2. Conditions under Water(Prcvention and Control of Pollution) Act -1974 as amended :-
(i) The daily quantity of effluent discharge (KLD) :-23/

Kind of Effluent Quantity(KLD) Treatment facility Discharge point
Domestic 10 KLD STP
Industrial ZLD (Zero Liquid

Discharge)
ETP

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Digitally signed
by RAM KARAN
Date: 2024.01.03

RAM
KARAN 16:48:54 +05'30'

E
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Industrial Effluent Quality Standard

S.No. Parameter Standard

(iv) Sewage Treatment and Disposal The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately.
(v) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

SNo. StandardsParameters
As per E(P)A Rules. 19861 pH

2 TSS (mq/L) As per E(P)A Rules. 1986
3 Fecal Coliform

(MPN/100ml)
As per E(P)A Rules, 1986

BOD (mq/L) As per E(P)A Rules. 19864
3.Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended
i) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

SNo. Type of fuel Stack no Control
Device

Air Height of
StackPollution

Source
1 45 TPH

Boiler
40 MTD-
coal, 110
MTD-rice
husk, 190
MTD-slop

1 Particulate
Matter

As per E(P)A
Rules, 1986

2 55 TPH
Boiler

18 TPH
slop, 6.23
TPH rice

husk or 18
TPH slop,
05 TPH-

Indian Coal
or 18 TPH
slop, 3.78

TPH
imported

coal

2 Particulate
Matter

As per E(P)A
Rules, 1986 :©

Diesel Oil3 1050 KVA
DG Set

3 Sulphur
Dioxide

As per E(P)A
Rules, 1986

Emmission Quality Standards

SNo. Stack no Parameters Standards
Sulphur Dioxide1 3 As per E(P)A Rules,

1986
Digitally signed
by RAM KARAN
Date:2024.01.03
16:49:21 +05'30'

!RAM
KARAN
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2 Particulate Matter1 As per E(P)A Rules,
1986

3 2 Particulate Matter As per E(P)A Rules,
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/emaii with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows
Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for
Noise level in
db(A) Leg

Industrial
Area

Commercial
Area

Residential
Area

Silence
Zone

Day Night
Time Time

Day Night
Time Time

Day Night
Time Time

Day Night
Time Time

75 70 65 55 55 5045 40
4. Conditions under Hazardous and Other Wastes (Management and Transboundary Movement)
Rules, 2016
The Factory Manager of M/s INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA. is hereby granted an
authorization to operate a facility for collection and storage of Hazardous wastes. The authorization is
granted to operate a facility for generation, collection and storage of hazardous wastes within factory
premises for following category of wastes:-

S.No. Category of Hazardous
Waste as per the

Schedules I, II and III
of these rules

Authorised mode of disposal
or recycling or utilisation or

co-processing, etc.
Quantity(ton/annum)

Cat. 5.1 (Used/Spent
Oil)

Authorized Recyclcr1 01 KL/Annum

The authorization shall be in force and shall be valid upto 31/12/2028.The authorization is subject to the
conditions stated below and such conditions as may be specified in the rules for the time being in force
under Environment (Protection) Act, 1986.
Terms and conditions of Hazardous Waste authorization
(i) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986, and the
rules made there under.
(ii) The authorization and its renewal shall be produced for inspection at the request of an officer authorized
by the SPCB.
(iii) The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes
without obtaining prior permission of the SPCB.
(iv) Any unauthorized changes in personnel, equipment as working conditions as mentioned in the
application by the person authorized shall constitute a breach of his authorization.
(v) It is the duty of the authorized person to take prior permission of the SPCB to close down the facility.
(vi) An application for the renewal of an authorization shall be made as laid down under these rules.
(vii) The unit shall comply with any other conditions specified in the guidelines issued by the MoEF or
CPCB/SPCB from time to time.

i-

i(viii) The authorization is valid for temporary storage of Hazardous Waste within premises only.
Digitally signed by
RAM KARAN
Date: 2024.01.03
16:49:41 +05'30'

RAM
KARAN
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(ix) The authorized agency shall ensure that on-line data with regard to quantity and nature of hazardous
chemicals being used in the plant as well as air emission and waste generated within premises is displayed
on Display Board of size 6x4 feet outside the main factory gate within premises
(x) It is duty of the authorized person to take prior permission of this Board to close and cleanup the facility
for treatment, storage and disposal of hazardous waste.
(xi) The applicant shall maintain record of hazardous waste in Form-3 and shall submit annual return in
Form-4 on or before the 30th day of June following to the financial year to which that return relates.
(xii) In no case any hazardous waste shall be disposed off on land, in any drain, or into any water stream. All
spillage must also be safely collected and stored.
(xiii) Before the hazardous waste is stored or dumped in the facility, applicant must conduct a detailed
physical and chemical analysis of hazardous waste sample and report to the Board.
(xiv) Dried hazardous sludge from the process in the plant shall be stored in double lined HDPE pit
constructed with R.C.C. or such material which does not react with the waste contained in it.
(xv) The storage area should be fenced properly and Sign/Notice Board indicating 'Danger* and 'Hazardous'
shall be displayed at appropriate position both in Hindi and English.
(xvi) The industry shall store non-ferrous metal waste, used oil/spent oil waste in sealed drums placed on
impervious floor under covered shed. Hazardous waste if required shall be sold only to Registered
Recyclers/Re-processors.
(xvii) In case of any transportation of hazardous waste, the details in Form-10 of the Hazardous and Other
Wastes Rules, 2016 shall be submitted to the Board.
5. Essential documents to be submitted by the Industry/llnit as Applicable:-
(i) Annual return in Form-4 and Waste Disposal Manifest in Form-10 under Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and Third Party Audit Report.
(ii) Environment Statement in Form-V of Environment (Protection) Rules, 1986.
(iii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
6. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
7. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
8. In compliance to the G.O 1011/81-7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.
9. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

:

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point. !
The applicant shall provide discharge measurement equipment at final disposal point.

Digitally signed by
RAM KARAN
Date:2024.01 03
16:50.03 +05'3ff
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4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-
1. This consent is valid for production of Absolute Alcohol / Extra Neutral Alcohol / Rectified Spirit 200
KLD while using molasses as raw material or 260 KLD while using molasses & grains as main raw
material, 12 Megawatt / hour Electricity by Turbo Generator and DDGS- 40 MTD as a by product by M/s
INDIA GLYCOLS LIMITED, E 1, SECTOR-15, GIDA, GORAKHPUR (Uttar Pradesh).

2. Zero Liquid Discharge shall be ensured and no waste/treated water shall be discharge outside the premises
f. (applicable in case of the projects achieving the ZLD). :

3. Industry shall operate and maintain the MEE systems to ensure Zero Liquid Discharge, failing which, this
consent shall be treated as revoked.

4. The separated water from solid separation system such as condensate from evaporation concentration
system such as MEE shall be reutilized in the process. If required, separated water and condensate may be
treated before reutilization.

5. Industry shall operate and maintain measuring devices (water/flow meters) at required location (raw water
consumption, solid separation system: feed, permeate and reject, evaporation concentration systems: feed
concentrate and condensate, water reused in the process & concentrate utilized in drying system/equivalent
technology) to record the water balance shortly without delay.

f
6. Maximum 07 days Spent Wash shall be stored in the Lagoon and ensured to send monthly reports
regarding spent wash storage and details of water level in each lagoon constructed in in <j^is^r^sjgnec( by
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7. The other effluent streams apart from spent wash including spent lees, plant washings, leakages, boiler
blow down, etc. shall be used in process.

8. Industry shall operate and maintain the effluent treatment system effectively and regularly. All the effluent
treatment system shall be kept in good running condition all the time and failure (if any), shall be
immediately rectified without delay otherwise, similar alternate arrangement shall be made. In the event of
any failure of any pollution control system adopted by the industry, the respective production unit shall not
be restarted until the control measures are rectified to achieve the desired efficiency. Industry shall not
discharge any treated / untreated effluent in to the river or any surface water bodies. No effluent shall be
discharged outside of the factory premises in any circumstances; hence zero discharge condition shall be
maintained at all the time.

9. Industry shall make proper arrangement for safe and scientific handling, storage, transportation and
disposal of all solid wastes, sludge etc. generated.

10. The industry shall operate throughout the year (365 days).

11. Pollutant load like BOD, COD, TDS, and TSS in effluent and PM, N02 and S02 in stack emission shall
not be changed/increased during B Heavy Molasses based operation.

12. Industry shall provide adequate arrangement for control of odour nuisance. All internal roads shall be
made pucca. Industry shall maintain good housekeeping within factory premises, around effluent treatment
facilities etc.

13. Industry must strictly comply all the directions issued by UPPCB, CPCB and Hon'ble NGT from time to
time.

14. The industry shall install roof top rain water harvesting system and Piezometer in the factory premises.

15. The industry shall always connect the CCTV Camera with the server of CPCB and control room of
UPPCB.

16. Industry shall submit Environment Statement to this Board as per provision of Environment (Protection)
amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.

17. Incase industry fails to comply with the directions issued by Board in a stipulated time schedule and/or
fails to comply with any of the conditions stipulated in the consent / renewal, the consent to operate (CTO) /
renewal of consent issued by Uttar Pradesh Pollution Control Board, Lucknow shall stand automatically
withdrawn and manufacturing operations shall be close down without further notice.

18. Construct 0.3 mtr free Board in each lagoon used for storing spent wash to prevent overflow.

i19. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable.

20. Percentages of solid concentration after MEE shall be analysed by NABL accredited lab and report will
submitted within a month. RAM Digitally signed

rvrvm by RAM KARAN
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21. The unit shall operate and maintain the Air Pollution Control Systems efficiently and continuously so as
to satisfy the prescribed emission standards.

22. The unit shall adhere to the ambient Air quality prescribed standards at all the times.

23. The industry shall develop green belt as per the protocol attached with Board's office order dated
16.02.2018 which is available on Board's Website.

24. The industry shall to submit stack emission monitoring report every quarter from NABL accredited
laboratory.

25. Industry shall strictly comply with conditions mentioned in the charter prepared by CPCB.

26. The Industry shall install on line emission continuous monitoring system and shall ensure regular
transmission of data of Continuous Online Emission Monitoring System for to the servers of CPCB and
UPPCB. Industry shall submit regular stack monitoring report every month.

27. Ash generated during production process must be disposed off in scientific manner as per guidelines of
CPCB/MOEF. It is also mandatory that disposed ash will never affect the Health and Environment of nearby
areas an residents.

28. The industry shall use at least 20% of total fuel as bio briquettes in boiler, as per availability.

29. The orders passed by Hon’ble National Green Tribunal in OA no. 432/2023 Radhey Shyam Sehara V/s
State of UP shall prevail on this CTO.

30. The wastes must be safely collected in leak proof containers and shall be duly marked in a manner
suitable for handling, storage and transport and the packaging shall be easily visible and be able to withstand
physical conditions and climatic factors. All hazardous waste containers / bags shall be provided with a
general label. The storage area should be at an isolated spot in the premises and must be fenced, covered and
duly marked. !

31. The authorized person/agency shall ensure that no adverse impact on the air, soil and water including
groundwater takes place due to activities for which authorization has been requested. Comprehensive safety
measures must be followed in handling of wastes and the staff must be properly trained.

32. It is brought to your notice that as per the order dated 14-11-2003 passed by the Hon'ble Supreme Court
in W.P. (c) No. 657 of 1995, no industry covered under Hazardous and other Wastes (Management and Tran
boundary Movement) Rules, 2016 shall be allowed to operate without valid authorization. It is also provided
in the same orders that industries which are not complying with the conditions of authorization shall not be
allowed to operate. Hence in case you fail to apply for authorization, before its expiry or fail to comply with
conditions of the earlier authorization issued to you, closure order shall be issued against your industry
without any further notice.
33. The applicant must file returns on prescribed Form- 4 along with a compliance report of this letter and
should also maintain records on Form 3 and present it to Board’s inspecting officials.

34. In case of occurrence of an accident, complete details on form must be sent to U.P. Pollution Control
Board at the earliest along with details of mitigative and remedial measures taken. RAM Digitally signed

by RAM KARAN
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35. The authorized person/agency shall not receive, collect, or store any hazardous waste from any
unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes is sold to any other
reprocessing unit it must be ensured that such unit is fully complying with environmental requirements and
has a valid authorization of the Board.
36. In no case any hazardous wastes shall be disposed off on land, in any drain or stream. All spillages of
hazardous chemicals, used containers, of hazardous chemicals such as flammable corrosive, explosive and
toxic nature must be safely collected and stored. Non-compatible wastes must be suitably and safely
handled.
37. It is within the powers and functions of the U.P. Pollution Control Board to modify / revoke the terms
and conditions of the authorization/Registration issued under the Rule- 7 of Hazardous and Other Wastes
(Management and Tran boundary Movement) Rules, 2016.
38. You are directed to display on-line data/display board outside the main factory gate with regard to
quantity and nature of hazardous chemicals being handled in the plant, including waste water and air
emission and solid hazardous waste generated within the factory premises. Necessary compliance should be
sent within 15 days of receipt of this letter.
39. It is the mandatory duty of the authorized person/agency to comply with the guidelines for transportation
of hazardous waste in accordance with rule 18 of Hazardous and Other Waste (Management and Tran
boundary Movement) Rules, 2016.
40. It should be ensured that hazardous wastes shall be properly collected and packed in HDPE bags and then
temporarily stored in a lined RCC tank/pit with suitable shed.
41. Used oil shall be sold only to recyclers registered with U.P. Pollution Control Board. The record shall be
maintained.
42. The occupier, transporter and operator of a facility shall be liable for damages caused to the environment
resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Control Board under the rules.
43. Details of raw material (which is Hazardous waste) and product along with quantity shall be sent within a
month.
44. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
waste sent to TSDF/Incinerator.
45. The authorized actual user of hazardous and other wastes shall maintain records of hazardous and other
wastes purchased in a passbook issued by the State Pollution Control Board along with the authorization.
46. The industry shall submit copy of logbook of mixing the hazardous waste with bagasse and incinerated in
boilers within 15 days.
47. The industry shall submit the colored photo graph of display board within 15 days.
48. The industry shall submit the form-10 within 15 days for disposal of hazardous waste.
49. If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof.

50. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO, Authorization and attract action under

Digitally signed
by RAM KARAN
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Digitally signed
by RAM KARAN
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RAM
Regional Officer, U.P. Pollution Control Board, Gorakhpur for information
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31 Vl^l Pl4^u| «f|^UTTAR PRADESH POLLUTION CONTROL BOARD

Ref. No .. l.H.y/C-6/Gcn-789/ O.A. No.432/2023 /2023

UPPCB

To,
The Registrar General,
Hon'ble, National Green Tribunal,
Principal Bench,
Faridkot House, Copernicus Marg,
New Delhi- 110001.

Sub: Regarding submission of Joint Committee Report along with Action Taken on
behalf of UPPCB in compliance of the order dated 01.08.2023 in OA no.
432/2023 In the matter of Radhev Shvam Sehara Vs. State of Uttar Pradesh.

Sir,
Kindly refer to the subject mentioned above. In compliance of the order dated

01.08.2023 in OA no. 432/2023 In the matter of Radhey Shyam Sehara Vs. State of
Uttar Pradesh. The Joint Committee Report along with Action Taken on behalf of
UPPCB is enclosed herewith for your kind perusal and further necessary action.

Sincerely Yours,
Enclosures: As above

(Dr. Ram Karan)
Chief Environment Officer

(Circle-6)
Copy to:Following for information and further necessary action.

Shri Arvind Kumar Advocate, NGT, New Delhi for UPPCB.

Chief Environment Officer
(Circle-6)

T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow- 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522- 2720764

Email: info@uppcb.in - Web Site: www.unncb.com

0;: Scanned with OKEN Scanner
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Joint Inspection Report
of

M/s Gallant Sariya Udyog, M/s Ambey Kapada Udyog, M/s Rungta Agencies, M/s

India Glycols Ltd. & M/s Batlnval Lauri Udyog

in the matter of

O.A. No. 432/2023 Radhcy Shyam Schara Vs State of Uttar Pradesh.

Background

Hon’blc National Green Tribunal, Principal Bench, New Delhi vide its order dated 01 August 2023 in

the matter of O.A. No. 432/2023 Radhcy Shyam Schara Vs State of Uttar Pradesh to look into

grievances of the applicant, hear the project proponent and verify the factual position. Relevant para of
Hon’blc NGT order is as undcr-
" ...3 Prima facie, the averments made in the application raise questions relating to environment
arising out of the implementation of the enactments specified in Schedule I to the National Green

Tribunal Act, 2010.
4. In view of the averments made in the application, we consider it appropriate that a Joint

Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Control Board

(UPPC) and District Magistrate (DM), Gorakhpur and direct the same to meet within one week,

undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned Project Proponents, verify the factual position and take appropriate

remedial action by following due course of law and giving opportunity of being heard to the concerned

Project Proponents. The Committee may also refer to order of this Tribunal dated 13.09.2022 in O.A.
NO. 116/2014 (Mcera Shukla vs Municipal Corporation Gorakhpur & Ors.) inter alia directing for

industrial pollution control, establishment of CETP and rejuvenation of River Ami, River Tapti and

other rivers. The UPPCB will be the nodal agency for coordination and compliance.
5. Factual and Action taken Report may be submitted within one month by e-mail at judicial-

ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image
PDF.

6. List for further consideration on 13.10.2023”

Copy of the reference NGT order is annexed as annexure no. A.

O A No 442/2023. Radhcy Shyam Schara Vs State of Uttar Pradesh Page I of II
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In compliance of above said NGT order for joint inspection of alleged industries situated in GIDA

industrial area of District Gorakhpur, District Magistrate, Gorakhpur has Nominated A.D.M. City as a

committee member and Member Secretary, U.P. Pollution Control Board, Lucknow has Nominated Anil

Kumar Sharma, Regional Officer, U.P. Pollution Control Board, Gorakhpur by vide letter no. II.
99063/C-6/Sa-789/O.A. No. 432/2023, dated 09.08.2023. Copy of the letter annexed as annexure no. B

Salient observation and recommendation based on site inspections and available records are as under.

M/s Gallant Sariya Udyog (M/s Gallant Ispat Ltd.), Plot No.A.L,-5, Scctor-
23,GIDA, Gorakhpur.
In Compliance of the above said order above mention unit was jointly visited on 26.09.2023 in
presence of the unit representative Sri Bhaskar Tiwari, G.M. H.R. The unit was found in
operation/production during the inspection. The details of the observations of site inspection and
available records arc as under:-

Thc unit has established in the year of 2009. The unit is an integrated Iron and Steel
Industry- under the category' of large sector and engaged in production of Sponge tron-
544500M IVyr, M.S Steel Billcts-528000MT/yr, Mild Steel Bars- 528000MT/yr and 78
MW Power Generation through Captive Power Plant by using iron ore and pellets. Coal,
Dolomite Chips, Sponge Iron, M.S. Scrape, Ferro Alloys as raw materials.
Plant and Machinery including pollution control devises installed in unit and uses of
u'atcr in premises is as per Table No. 1

1.

(i)

(ii)

Tabic no. 1

APCS
Installed

Stack
Height

Water
uses

Sr. & Capacity Fuel waste waterPlant
Machinery generationNo.

Boiler blow
down and
laichet of as
quenching

Tw'o set of
Cyclone
Dust
Collector
& ESP.

40 Mtr. Boiler
Feed,
Cooling &

I Kiln no. 1 & 2
with waste heat
recovery' boiler
of 38 TPH each

350 Coal
MT/Batch common

stackEach
ash
quenching

Boiler blow
down and
latchet of as
quenching

Two set of
Cyclone
Dust
Collector
& ESP.

60 Mtr. Boiler
Feed,
Cooling &

Kiln no. 3 Coal2 600
MT/Batch

ash
quenching
Cooling of
Induction
Furnaces

RecycleElectricity hood and
ducting
with bags
filters

33 Mtr.3 Induction
Furnace 02 no.

30
MT/Batch
Each

Cooling of
Induction
Furnaces

Recyclehood and
ducting
with bags
filters

33 Mtr.Induction
Furnace 02 no.

27.5 MT/
Batch

Electricity4

Each

Cooling of
Induction
Furnace

Recycle5 Induction
Furnace 02 no.

Electricity hood and
ducting
with bags
filters

33 Mtr.22.5 MT/
Batch
Each

Page 2 of 11O A. No 4JI/202J, Rndhey Shynm Schnrti V» Slate of Uuai Pradesh
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4 Continuous
Billet Costing
Machine/Section

6 30 Nil hood and
bag house
filters

33 Mtr. Cooling in
Rolling
Mill

Recycle in
Cooling
Process

MT/Batch

7 Power Plant
Boiler no. 1

40 TPII Coal ESP 60 Mtr. Boiler
Feed,
Cooling

Boiler blow
down, Drag

ofout
cooling
Towers and
lalchet of as
quenching

& as
quenching

8 Power Plant
Boiler no. 2

110 TPM Coal ESP 90 Mtr. Boiler
Feed,
Cooling

Boiler blow
down, Drag

ofout
cooling
Towers and
latchet of as
quenching
Recycle

& as
quenching

9 D.G. Set Diesel Cooling2000 Silencer No
KVA Proper

Stack
10 Diesel Silencer No Cooling RecycleD.G. Set 1350

KVA Proper
Stack

Diesel Silencer Cooling RecycleD.G. Set 1250 No1 1
KVA Proper

Stack
Diesel Silencer No Cooling Recycle650 KVA12 D.Ci. Set

Proper
Stack

Nil NilNil/ Hood
ducting &
bags
Alters

33 Mtr.13 Raw Materials
Handling and
Began,
Unloading
System

60 MT
Process
Emissions

Nil NilElectric
Motor
Operated

Covered
conveying
system &
induce
ducting
and bag
house
filters

33 Mtr.Process emission
from overhead
Conveyers used
for material
Handling/
conveyances
system at

Mechanic14
al
Convince
System

(iii) As per the above table No.l waste water generated from the process is boiler blow down, cooling
towers blow down, latchet, waste water received from the ash quenching and steam Condensate arc
collected in open pucka pond through open drains situated in industrial premises, which is naturally
settled in pond and above overflow of the pond is filtered by sand filter and corban filter and recycled in

Page 3 of 11O.A NO,4J2/2023. Ratlhcy Shyani Scharo Vs State of Unar Pradesh
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cooling process, dust separation on roads and ash quenching within the premises. During the inspection
no any waste water was found discharged outside the premises.

(iv) Unit has employed 1701) permanent and 300 casual employee and 600 employees are residing in
unit residential colony. Approximately 300 KL per day waste watcr/scwage generated from the
premises. For treatment of the above sewage generated, 300 KLD capacity of STP has installed and
found operational during inspection. Treated sewage waste water sample has been also collected from
final outlet of the STP and submitted/sent to Central Laboratory, U.P. Pollution Control Board,

Lucknow for analysis. As per the analysis report received from Central Laboratory, the parameters of
the outlet of S.T.P. waste water sample is as per table no. 2.

Table no. 2

Prescribe StandardsSampling location/
Parameter

Unit Outlet of
STP

6.5 to 8.57.79ill!
mg'l 68.0 100T.S.S
mg/ I 1072 2100T.P.S
m&4 1140T.S.
mg/1 24.0 30BOI)

250mg'l 172COD
3500T.C MPN

MPN/I00ml 1000790F.C
OBSERVATIONS

As per the Table No. 2 the Concentration of parameters in the outlet of STP is as per norms of
the standard stipulated by CPCB/UPPCB.

At the time of inspection STP treated waste water is being reused in irrigation of green
belt of the unit premises.
The unit is consented by UPPCB under Water acts by UPPCB vide letter no. 171228
/UPPCB/Gorakhpur(UPPCBRO)/CTO/BOTH/GORAKl1PUR/2022 dated 13.12.2022
valid up to 31.12.2023 copy of the consent order is enclosed as annexure no. 1
As per the consent water condition the unit is allowed to operate for maintained ZLD
status.

>

The unit has installed three no. of bore wells for abstraction of ground water and digital
flow meters installed at each bore wells and maintained proper log book for recording
daily water consumption.

M/s Ambey Kapada Udyog (M/s Ambey Proccsser), FL-2 & F.L.-3, Sector-13, Cl DA,
Gorakhpur.
In Compliance of the above said order above mention unit has jointly visited on 10.08.2023 in
presence of the unit representative Sri Santosh Parikh, owner of unit. The unit was found in
operation/production during the inspection. The details of the observations of site inspection and
available records are as under:-

2.
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/ The unit was established in the year of 1995 an engaged in proccssing/blcaching and dying of
polyester and viscous fabrics- 16 MT/Day from each campus using grey fabrics, dyes, bleaching
and dying chemicals as a raw materials.

The unit has two campus, one is Ambcy Processcrs and Second is Balhwal Udyog which is
purchased and merged in Ambey Processes units. The details of the Plant and Machinery
installed in campus 1 and campus 2 is as per Table No-3.

(i)

<ii )

Tabic no. 3

Fuel APCS
Installed

Stack
Height

WaterSr. Plant & Capacity waste water
generationNo. Machinery use
Boiler blow
down and
latchct of

(i) Boiler no. 1 & Rise Husk Two Set 30 Mir.
Commo
n Stack

Boiler
Feed &

1 6 TP1 I
of

(ii) Thurmic
Fluid Heater

15.0 Lakh
Kilo
Caloric

Rise Husk Cyclone
Dust

ash
quenching ash

quenching
Rise Husk Boiler blow

down and
latchet of

Two Set 30 Mtr.
Commo
n Stack

Boiler
Feed &

2 (i) Boiler no. 2 & 3 TPH
of

15.0 Lakh
Kilo
Caloric

Rise Husk ash(ii) Thurmic
Fluid 1 leater

Cyclone
Dust quenching ash

quenching

The unit has obtained consent to operate under Water acts by UPPCB vide letter no.
146686/UPPCB/Gorakhpur(UPPCBRO)/CTO/Watcr/GORAKHPUR/2021 dated 25-4-2022 and
Air acts by UPPCB vide letter no. 146690/UPPCB/ Gorakhpur(UPPCBRO)/
CTO/Air/GORAKHPUR/2021 dated 25-4-2022 valid up to 31-12-2026 copy of the consent
order is enclosed as annexure no. 2

(iii)

The unit has obtained Authorization under Hazardous and other waste (Management and
Transboundary movement) rules 2016 by UPPCB vide letter no. 6093 /UPPCB/ Gorakhpur
(UPPCBRO)/HWM/GORAK1IPUR/201 dated 15-2-2019 valid up to 20-2-2024 copy of the
authorization is enclosed as annexure no3

(iv)

The unit has obtained NOC for abstraction of ground water from Ground Water Department
vide NOC no. NOC 054315 dated 08.5.2023 which is valid upto 30.7.2026 copy of the NOC is
enclosed as annexure no. 4

(v)

OBSERVATIONS
(i) Unit has installed jet and jigger types dying machines for blcaching/scovcring and dying

of polyester and viscous fabrics in both campus F.L.-2 and F.L.-3.
(ii) Unit has installed 500 KLD capacity of separate two no. of E.T.P. in each campus for

treatment of waste water generated from the dying and bleaching process (Photographs
enclosed).

I’age 5 of 11O.A. No.432/2023, Ratflicy Shyam Schara Vs Suit of Uuar Pradesh.
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Unit has installed two bore wells with digital flow meters in each campus for abstraction
of ground water for full fill of domestic and industrial requirements. Daily records of the
bore wells readings log book maintained.

('it)

Unit has maintain one common final outlet of both campus treated waste water near the
office block. OCEMS system, w'eb camera has installed with final outlet discharge point
and connected with UPPCB and CPCB servers. At the time of inspections the parameter
of the treated waste water was shown on screen of the OCEMS is Ph-7.11, BOD-10.30
mg/1, COD-62.1mg/1, TSS-14.2 mg/1. Photograph of the OCEMS screen is annexed as
annexure no.5
At the time of inspections from following points (as per table no. 4) waste water samples
from E.T.P. of unit has been collected and submitted/Sent to Central Laboratory, U.P.
Pollution Control Board, Lucknow for analysis. As per the analysis report received the
parameter of the water sample is as per table no. 4.

Table no. 4

(iv)

(v)

Prescribe
Standards

Final
Common
Outlet

E.T.P-1 E.T.P-2Sampling
location/
Parameter

Unit

Equalization
Tank/lnlet
of E.T.P.

Aeration
tank

Outlet Equalization
Tank/lnlct
of E.T.P.

Aeration
tank

Outlet

7.69 6.5 to 8.36.76 7.726.87 7.24pH
mg/ I 2838 174 36.0 100T.S.S 162

2100mg/l 1792 565 678T.I).S 2183 674
mg/| 1266 393 7142345 712T.S.
mg/1 28.6 30368 24 28HOI) 281

250mg/1 142 698 142 140772COD

(vi) The unit has installed digital water flow meters at each inlet and outlet of the both
campus E.T.P. and there logbooks are maintained in Unit. The copy of the logbooks is
enclosed as annexure no. 6

(vii) The E.T.P. treated waste water is being partially recycle in process and rest is discharged
in GIDA Industrial drain which is ultimately meets in Ami River through Sariya Drain.
Separate Digital Flow Meters for recycled water have also found installed in unit.

(viii) As per the table no. 4 the parameters of the final common treated water discharged in
GIDA drain is found within the norms of the standards stipulated by CPCB.

(ix) Log book for recording of ground water abstraction, treated waste water, recycled waste
water and discharged waste water has maintained by the units. Copy of logbook enclosed
as annexure no.7

(x) The unit has permitted to discharge 500KLD treated waste water outside the premises as
per the water consent issued by UPPCB

(xi) No any bye pass system for discharge of untreated effluent was found maintained m unit
during inspection.

Page 6 of 11O.A. No.432/2023. Radhey Shyam Sehara Vs Stale of Uttar Pradesh. dm
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M/s Bathwal Lauri Udyng (M/s Bathwal Udvog Pvt. Ltd.), FL-3, Sector- 13, GIDA,
Gorakhpur.

3.

The unit M/s Bathwal Lauri Udyog has purchased by M/s Ambey Processors and

operated jointly at the site. Mcncc there is a no separate unit in the name of M/S Bathwal Udyog

is being found operational at the time of inspection.

M/s Kungta Agencies (M/s Rungta Industries Pvt. Ltd.), BL-1, Sector-15, GIDA,
Gorakhpur.
In Compliance of the above said order above mention unit has jointly visited on 23.08.2023. In
presence or the unit representative Sri Shiv Kumar Pandcy, Manager of unit. The unit was found
in operation/production during the inspection. The details of the observations of site inspection
and available records arc as under

4.

The unit has established in the year of 2006 an engaged in production of rice bran oil (50
MTD) and D-Oilcd Cake-250MTD using rice bran 350 MTD and hexane (solvent) as a
raw materials.

(i)

(ii) The unit has obtained consent to operate under Air and Water acts by UPPCB vide letter
no. 171812/UPPCB Gorakhpur(UPPCBRO)/CTO/Both Gorakhpu2022 dated
28.12.2022valid up to 31.12.2024 copy of the consent order is enclosed as annexure no.
8

(iii) Plant and Machinery including pollution control devises installed in unit and water uses
in premises is as per Table No. 5

Table no. 5

APCS
Installed

Stack
Height

Water usePlant &
Machinery

FuelSr. Capacity waste water
generationNo.

Boiler Feed Boiler blow
down

Two Set of
Cyclone Dust

30 Mir.1 Steam
Boiler

8 TPH Rice Husk
& as
quenching

N.A. Cooling of
condensers

Steam
Condensate
and Process
Vacume
Pumps
Waste
Water

50 MT/Day Nil/Stcam Dust
Collector
with Rice
Bran
handling
system

2 Solvent
Extraction
Plant

D.G. Set 630 KVA H.S.D. Acoustic
Enclosure

3 As per
norms200&

KVA

(iv) Unit has installed 20 KLD capacity of E.T.P. based on Physiochcmico treatment and
activated sludge process. Treatment units install in ETP is as undcr:-

(a) Oil Grease Trap (b) Equalization Tank with Temperature Cooling Tower
(c) Flocculation Tank (d) Chemical Dosing Tank

Page 7 of l JO.A. No 432/2023, Radhcy Shyaro Schara Vs State of Uttar Pradesh.
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(c) Primary Settling Tank (0 Aeration 'lank (g) Secondary Settling Tank
(h) Deuel Media Filter (i) Sludge Dying Beds
As per table no. 6 waste water samples from E.T.P. install in unit has been collected at the time

of inspections and Sent to Central Laboratory, U.P. Pollution Control Board, Lucknow for analysis. As
per the analysis report received, The parameter of the waste water sample is as per table no.6.

Table no.6

Sampling Iocatin
Parameter

Unit Inlet of ETP Outlet of ETP Final Outlet Prescribe
Standards

7.35 7.85 7.62 6,5 to 8.5PJL
mg/1 64 58 100T.S.S 292
mg/1 2379 21001450 1862T.P.S
mg/I 2671 1514 1920T.S.
mg/I 30424 38 36BOD
mg/1 1296 176 168 250COD

Observations:

As per the above table no. 6 the concentration of the B.O.D. parameter in treated effluent/oullct
of E.T.P. and Final Outlet of factory are found 38mg/l and 36 mg/1 which is not as per the
prescribed norm of the CPCB. Hence unit is found not complying the consent conditions and
waste water discharge norms of the CPCB.
Unit has maintained bypass system before oil and grease trap of E.T.P. (Photograph enclosed).
Unit has installed one digital flow meter at outlet of E.T.P. which is found not functional and no
digital flow meter installed at inlet of E.T.P to measure the daily waste water generated from
process, and no logbook/rccords maintain by the unit hence, it cannot be denied that unit can not
discharge untreated effluent through bypass system installed at ETP.
Due to non compliance of the condition of the water consent order dated 28.12.2022, UPPCB,

Lucknow- has issued Show Cause Notice vide letter no. H 01610, dated 06.10.2023 under section
33A of water (Prevention and Control of Pollution) Act, 1974 as it amended 1978 for imposing
of Rs. 10,000.00 per day Environmental Compensation. A copy of the above show- cause notice
dated 06.102.2023 is enclosed as annexure no.11.

>
>

>

M/s India Glycols Ltd., E-l, Scctor-13, GIDA, Gorakhpur.

In Compliance of the above said order unit has jointly visited on 16.08.2023 and
26.09,2023. In presence of the unit representative Sri Shilendra Pandey, Unit Head. The unit was
found in operation/production during the inspection. The details of the observations of site
inspection and available records arc as undcr:-

Thc unit has established in the year of 2006 and engaged in production of Ethyl Alcohol
& Ethanol using molasses and grain as a raw materials. The installed capacity of the unit
is 260 KLD i.e. (150 KLD Alcohol production from molasses and 110 KLD Alcohol
Production from Grains).

5.

(i)

The unit has obtained consent to operate under Water acts by UPPCB vide letter no.
146262/UPPCB/Gorakhpur(UPPCBRO)/CTO/Walcr/GORAKHPUR/2021
03.01.2022 and Air acts by UPPCB vide letter no. 146249/UPPCB/
Gorakhpur(UPPCBRO)/ CTO/Air/GORAKHPUR/2021 dated 03.01.2022 valid up to

31.12.2023 copy of the consent order is enclosed as annexure no. 9

(ii)
dated

Page 8 oft IO A. No 432/2023, Radhey Shyam Sehara V* State ofUuar Pradesh.
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(iii) The unit has consented under water act by UPPCB for Zero Liquid discharge condition inpremises.
(iv) Plant and Machinery including pollution control devises installed and water uses inpremises is as Table No. 7.

Table no. 7

Sr. Plant &
Machinery

APCS
Installed

StackCapacity Fuel Water
uses

waste waterNo. Height generation1 Boiler No. Coal-
40MTD,
Rice
Husk- 110
MTD,
Slop-190
MTD

Two set of
Cyclone
Dust
Collector
& ESP,

Boiler
Feed,
Cooling &

Boiler blow45 TPH 60 Mtr.
down and
latchet of as
quenchingash

quenching

Boiler No. 2 35TPH Coal-20
MTD,
Rice
1Iusk-90
MTD,
Slop-114
MTD

Two set of
Cyclone
Dust
Collector
& ESP.

2 Boiler blow
down and
latchet of as
quenching

40 Mtr. Boiler
Feed,
Cooling &
ash
quenching

Boiler No. 33 55 TPH 18 TPH E.S.P. 90 Mtr. Boiler Boiler blow
down and
latchet of as
quenching

Slop, Feed,
6.23TPH Cooling &
Rice Husk ash

quenching
4 D.G. Set 1050 KVA

x 3 no.
H.S.D. No CoolingAs per

norms
Nil

Canopy/in
stalled in
closed raw

Flow Chart of mfg process of Alcohol from molasses and grain is enclosed as annexurc no. 10

The main use of fresh ground water in unit is. Boilers Feeds, Dilution of Molasses and Cooling process.Unit has installed three nos of Bore Wells in premises for abstraction of ground water. Digital flow-meters installed at each bore wells and maintained daily records of the water abstracted (Log bookenclosed).

> The unit has installed M.E.E for treatment /concentration of spent wash generated fromdistillation process. Concentrated spent wash (Slop) received from MEE Unit arc used/fired inslope fired boilers with coal/ricc husk as a fuel.> For treatment of condensate water received from MEE Unit and spillagc/lcakage waste waterfrom unit campus, unit has installed 1500 KLD capacity of E.T.P (C.P.U.)> At the time of inspection all the units of E.T.P.(C.P.U.) has found operational and finally treatedwaste water is recycled for molasses dilution and make up water for cooling tow-ers in premises.

Q&IM
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> Waste water samples of C.P.U. from inlet and outlet has collected on dated 16.08.2023 and sent
to central laboratory to UPPCB, Lucknow. The analysis report received from Central Lab
(enclosed). The parameters of the samples as per below table no. 8.

Table no. 8

Sampling locatit
Parameter

Unit Inlet of CPU Outlet of
CPU

Final Outlet
ofSTP

Prescribe
Standards

3.23 7.23 7.82 6.5 to 8.5
mg/1T.S.S 468 56 64.0 100
mg/IT.D.S 2880 898 1042 2100
mg/1T.S. 3348 954 1106
mg/1 1260HOI) 14 22.0 30
mg/1COD 3654 1 (16 146.0 250

Total Coliform MPS/lOOml 2200
MPN/lOOmlFecal Coliform 700 1000

> As per the above table No-9, all the parameters of the treated samples (Outlet of CPU) are found
within the prescribe norm of the CPCB.

> For treatment of domestic waste watcr/scwagc generated from the unit premises, 25 KLD
capacity of S.T.P. has installed and found operational during joint inspection. Sample of Treated
sewage water from outlet of S.T.P. has been also collected on dated 26.09.2023 and sent to
Central Laboratory UPPCB. Lucknow, the Concentration of parameters in the outlet ofSTP is as
per norms of the standard stipulated by CPCB/UPPCB.

Observations:

> Unit has install digital flow meters for assessing of daily total spent wash generated, spent feeded
in MEE, condensate received from MEE, concentrate received from MEE and feeded in slope
fired boilers.

> Unit has install digital flow meters and log book for maintaining daily records of CPU, inlet,
outlet and recycled quantity of treated waste water.

> No any bye pass system for discharge of untreated effluent was found maintained or seen in unit
during inspection. Unit was found complying ZLD conditions as imposed in consent order issued
by the UPPCB.

Compliance Status of The Tribunal Order dated 13.9.2022 in O.A.No.l16/2014 Mccra Shukla v/s
Municipal Corporation Gorakhpur and others.

In compliance of the above order regarding industrial pollution control, establishment of
CETP and rejuvenation of River Aami, River Tapti and others. Gorakhpur Industrial Development
Authority (GIDA) has proposed 7.5 MLD capacity of C.E.T.P. for treatment of industrial effluent
received from GIDA industrial area. GIDA has issued order to U.P. Jal Nigam (Gramin Unit),
Gorakhpur for setup 7.5 MLD CETP. Land for setup C.E.T.P. near the Aami River and Saraiya Drain
has been purchased and U.P. Jal Nigam has prepared D.P.R. and submitted for approval from the
concern departments. Construction works for proposed CTEP has yet not started up to joint inspection
lime.

0,A. No 432/2023, Rndhcy Shyam Schara Vs Stale of Uttar Pradesh. Page lOofII
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Action Taken Report against Defaulter Unit M/s Rungta Agencies (M/s
Rungta Industries Pvt. Ltd.), BL-1, Sector-15, G 1 I)A, Gorakhpur.

As per the inspection dated 23.08,2023 the unit was found non complying in respect to water
(Prevention and Control of Pollution) Act, 1974 as it amended 1978. The parameter of the final
treated effluent which is being discharge outside the premises (G1DA Drain) are not as per the
prescribed norms of the CPCB. Due to non compliance of the condition of the water consent
order dated 28.12.2022, UPPCB, Lucknow has issued Show Cause Notice vide letter no. H
01610, dated 06.10.2023 under section 33A of water (Prevention and Control of Pollution) Act,
1974 as it amended 1978 for imposing of Rs. 10,000.00 per day Environmental Compensation
and Closure of Industry.

>

The above joint inspection report along with all the annexure and photographs of the sites
inspected is being submitted for kind perusal and further necessary' action please.

(Anil Kumar Sharma)
Regional Officer

UPPCB
Gorakhpur

(Anjani Kumar Singh)
A.D.M.(City)

Distt-Gorakhpur

O.A No. iJl'2023. Radhey Shyam Sahara Vs Siaie nflfltar Pradesh Page II of II
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UTTAR PRADESH POLLUTION CONTROL BOAR
WN$2.f£}. /?#—6/ WO—789/0.A . No.43212023 Dated

*W ywouftocffo ff&TWS
£—$cf $TRf4,

fcRH: FTP TFTQufto to, Recfl 4 4lfea O.A. No.432/2023 WH 'Ag^l «FlH affg? 3305104 HTRcT 3TF&T f4HR> 01.08.2023 4> f̂RET 4 I
*15)5*1,

viM^chl fcjfct -e-fc^ iTTO tJHTO'jftOcffO, Hi? Rotil 4 -MlRid O.A. No.432/2023 ijiim 4e>!l eFTFTsffaj 0̂510 4 MlRd 4clH 3TT^9T Rrtleb 01.08.2023 g>T U 6UI 4R*) cfTT cp^ | "HTO3TfE)4>Vul SI'?
'T HlRd 3Tl4?I <4 3RT P) »-iciq H :—

“ 4. In view of the averments made in the application, we consider it appropriate that a JointCommittee be constituted to verify the factual position and take appropriate remedial action. Accordingly, weconstitute a Joint Committee comprising of Uttar Pradesh Pollution Control Board (UPPC) and District Magistrate(DM), Gorakhpur and direct the same to meet within one week, undertake visits to the site, look into the grievancesof the applicant, associate the applicant and representatives of the concerned Project Proponents, verily the factualposition and take appropriate remedial action by following due course of law and giving opportunity of being heardto the concerned Project Proponents. The Committee may also refer to order of this Tribunal dated 13.09.2022 inO.A. NO. 116/2014 (Meera Shukta vs Municipal Corporation Gorakhpur & Ors.) inter alia directing for industrialpollution control, establishment of CETP and rejuvenation of River Ami, River Tapti and other rivers. The UPPCBwill be the nodal agency for coordination and compliance.
5. Factual and Action taken Report may be submitted within one month by e-mail at judicial-ngt@gov.inpreferably in the form of searchable PDF/OCR Supported PDF and not in the form of Image PDF.6. List for further consideration on 13.10.2023 ”

TTT0 gRT yivrtj y Pi4-51°T 5*4qlcfcf HRU 7T%fcT gR: oi HH? 4 Rqt4 HTO STRRFRI 4 gifeet f4>4 FF)PRRld fedI HZTT t? | 'drtri U4Rul 4 HT0 ^HOuflOcffo RWl t*k'l \||VJA| RFPRT fe)4tBc? F3F# rilPld fê T HUT § 1
VJH4 <W cfPtcT 3TT4?T $ SFJHToFT 4 Vl^ui Pf g?t afR arPici HTHR *nrf.aHfF arPRBff, 3J05TO W^ul pFpRI «fl4, d'R'isl^r fet d

’ifed TlPlPr gq TTgTH gg 3rf4gq4HlPlct fegT RTcTT t, pFTgg PfO HRg-07839891748, ^-4cl rogorakhpur@uppcb. in tl3TcT 3TFr4 3FJ4ET % 1% HT0 T̂pfe'i0! gM MlRd 3TT4?r g> 3TgHToFf 4 4> *-lk4 TRRg rtlPlclcfR^^ 3TRTCPT^ g>t RĴ FTT gRF) gg g>F gP, feRRt SFjMleH ^14 W*cppfcn^ 3TR57T PlErfPrT Wmzfo % HT0 sRcf M ^ $\ W^I

(SFJFJ 4JHK ?Flt)
'riRlq

3Tf£|4> l'< i , 330510 pFT T̂ 4l4, 45t THSf yRd^̂ traKnC N,
PrSTpTHHft, ^ 'TFF4H T&tlPla cp^cl ^4 HT0 tFTOvjflO^fO, ^ Rcvfl gRT qiRa^ Otqmolrt 4 HT0 3T%4RR 4 3tKs4 l 41feci 4RTHT \ilHl ^PlPcfcT cp4 |

^

TRTH 'W Rid

Urog'2̂ 20.
T.C/12V, Viblmri Khand Gomti Nagar, Lucknow - 226010Phone: 2720831, 2720828, 2720691 & 272C681 - Fax: 0522 - 2720764Email: info@uppcb.com - Web Site: www.uijncb.com
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m'/ Item No. 10 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL

PRINCIPAL BENCH, NEW DELHI

Original Application No. 432/2023

Radhey Shyam Sehara Applicant

Versus

State of Uttar Pradesh Respondent

Date of hearing: 01.08.2023

CORAM: HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Application is registered based on a letter petition received by Post

ORDER

The Applicant, Radhey Shyam Sehara, National President of1.

Paryavaran Kranti Sena with its head office at 2/11 Zakir Nagar, Batla

House, Okhla New Delhi has sent present letter petition, which has been

treated and registered as Original Application, complaining about

discharge of industrial effluent by M/s. Malant Sariya Udyog, M/s.
Ambey Kapada Udyog, M/s. Rungta Agencies, M/s. India Glycols Ltd.
and M /s. Bathwal Lauri located in GIDA Gorakhpur in River Ami which

is a tributaiy of River Ganga .

2. The applicant has submitted that the above said industries are

discharging highly polluted industrial effluent in the river in the night.
The industrial effluent discharged is emitting foul smell creating

breathing problems for the passers-by and is contaminating river water

affecting aquatic life and also agriculture in the area. The above said

l
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\
industries are also causing air pollution which is also damaging the

environment resulting in climate change.

Prima facie, the averments made in the application raise questions

relating to environment arising out of the implementation of the

3.

enactments specified in Schedule I to the National Green Tribunal Act,

2010.

In view of the averments made in the application, we consider it4.

appropriate that a Joint Committee be constituted to verify the factual

position and take appropriate remedial action. Accordingly, we constitute

a Joint Committee comprising of Uttar Pradesh Pollution Control Board

(UPPC) and District Magistrate (DM), Gorakhpur and direct the same to

meet within one week, undertake visits to the site, look into the

grievances of the applicant, associate the applicant and representatives of

the concerned Project Proponents, verify the factual position and take

appropriate remedial action by following due course of law and giving

opportunity of being heard to the concerned Project Proponents. The

Committee may also refer to order of this Tribunal dated 13.09.2022 in

O.A. NO. 116/ 2014 (Meera Shukla vs Municipal Corporation Gorakhpur &

Ors.) inter alia directing for industrial pollution control, establishment of

CETP and rejuvenation of River Ami, River Tapti and other rivers. The

UPPCB will be the nodal agency for coordination and compliance.

5. Factual and Action taken Report may be submitted within one

month by e-mail at judicial-ngt@gov.in preferably in the form of

searchable PDF/ OCR Supported PDF and not in the form of Image PDF.

6. List for further consideration on 13.10.2023

2
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7. A copy of this order, along with a copy of the application and

documents attached with the same, be forwarded to the UPPCB and DM,

Gorakhpur by e-mail for requisite compliance.

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM
August 01, 2023
Original Application No. 432/2023
JG

3
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Uttar Pradesh Pollution Control Board

Building. No TC-12V Vibhmi Khand, Gomti Nagar, Lucknow-22601D

Phone:0522-272(>828.2720ft 3 L 0522-27207(vl , ml'ô uppeb in. Wchsiic: wivw uppelvaim

Date: 13/12/2022171228/tPPCB/Corakhpur(UPPCBRO)/CTO/both/CORAKTIPUR/2022
To,
M /s
GALLANT! ISPAT LIMITED INTEGRATED STEEL PLANT
AL 5, Sector 23. GIDA Industrial Area, Tchsil - Sahjanwa, District
Gorakhpur, Uttar Pradesh,GORAKHPUR,273209

Application Id-
18821412

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CC A (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution )

Act , 1974 and under Sect ion-21 of the Air (Prevention & Control of Pollution ) Act , 1981

CCA is hereby granted to GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT located at
AL 5, Sector 23 , GIDA Industrial Area , Tchsil - Sahjanwa, District Gorakhpur. Uttar
Pradesh,GORAKHPUR,273209. subject to the provisions of the Water Act, Air Act and the orders that
may be made further arid subject to following terms and conditions
1 , This CCA GALLANTE ISPAT LIMITED INTEGRA I'HD STEEL PLANT granted for the period from

01/01/2023 to 31/12/2023 and valid for manufacturing of following products.

s UnitQuantityProduct
No -y < Year

Metric Tonnes/Year
Metric Tonnes/ Ycar

.1 _ _ rM_SBjUcls
Sponge Iron

3 MS Bar
4 Captive Power

523000
544500
528000

Megawatt

2. Conditions under Water(Prevcntion and Control of Pollution) Act -1974 as amended
( i ) The daily quantity of effluent discharge ( KLD)

78

r
Treatment facilit)' Discharge point

STP
ETP

Quantity(KI.D )

90 KLD
Kind of Effluent

Domestic
Industrial

r

Recycling of
Cooling Water

( ii ) 'Trade Idiluent Treatment and Disposal :-'l'he applicant shall operate Effluent Treatment Plant consisting

of primary secondary and tertiary treatment as is required with reference to influent quantity and quality .
In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has.to

be intimated by fax phone/email with a report in this regard to be dispatched immediately .

( iii ) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening ote. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment ( Protection) Rules, 1986 and applicable to the unit from time-to-time

Industrial Effluent Quality Standard

698

Mimansa Law Office
Pencil

Mimansa Law Office
Pencil



18

21
48 

'r StandardParameterS.No.
( iv ) Sewage Trcaimcni and Disposal The applicant shall provide comprehensive STP as is required with
reference to influent quantity and qualityJn ease of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.
( v ) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards,

" 1StandardsParametersS No.
As per E(P)A Rules, 1986pH
As per E(P)A Ryles,1986
As per E(P)A Rules, 1986

BQD (mg4)
TSSjmg/L)...

Fecal Coliform
(MPN/1Q0ml)

I Remarks

2

As per E(P)A Rules, 19864

90 KLD Treated Effluent
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended
i ) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

5

Air Pollution Source Details

I Type of fuel Height of
Stack

Stack no Control
Device

Air
Pollution
Source

22.5 TPH
Furnace
(02 no.) 1

27.5 TPH
Furnace
(02 no.)

S No.

As per E(P)A
Rules, 1986

Particulate
Matter

Electric 11

I As per E(P)A
Rules, 1986

2 Particulate
Matter

Electric2

Particulate
Matter

As per E(P)A
Rules, 1986

33 30 TPH
Furnace
(02 no.)

Electric

As per E(P)A
Rules, 1986
As per E(P)A
Rules, 1986

Particulate
Matter

Sponge
Iron Plant

Electric 44

5 Particulate
Matter

5 50 TPH
Boiler

Coal, Rice
Husk and
Dolechar

6 Particulate
Matter

As per E(P)A
Rules, 1986

6 02 Boilers
having

Capacity
110 TPH

and 35 TPH
each

2000 KVA
DG Set

Coal, Rice
Husk and
Dolechar

Sulphur
Dioxide

As per E(P)A
Rules, 1986

Diesel Oil 77

1350 KVA
DG Set

Diesel Oil 8 Sulphur
Dioxide

As per E(P)A
Rules, 1986
As per E(P)A
Rules, 1986

8

9 1250 KVA Diesel Oil
PG Set

9 Sulphur
_J Dioxide

Scanned with OKEN Scanner
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Em mission Quality Standards

StandardsStack noS No. Parameters
Sulphur Dioxide As per E(P)A Rules.101

1986
As per E(P)A Rules,
_ _ _» _
As per E(P)A Rules,

1986
As per E{P)A Rules,

1̂986
As per E(P)A Rules,
_ 1986
As per E(P)A Rules,

1986
As per E(P)A Rules,

1986 _

As per E(P)A Rules, l

As per E(P)A Rules,
1986

As per E{P)A Rules,
1986

Particulate Matter2 1

Particulate Matter3 2

Particulate Matter34

Particulate Matter5 4

Particulate Matter6 5

Particulate Matter7 6
...

Sulphur Dioxide8 7

8 Sulphur Dioxide9

Sulphur Dioxide910

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Hoard has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
( ii ) The unit will not use any type of restricted fuel.
iii ) Noise from the D.G. Set and other source(s) should he controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/y.ones ( Industrial. Commercial. Residential , Silence ) which are as follows
Day time : from 6.00 a m. to 10.00 p.m.. Night time: from 10.00 p.in. to 6,00 u.m.

! Standards for Industrial Commercial Residential
Noise level in
d_b(A ) Reg_

Silence
/oneArea AreaArea

Day Night Day TNight j Day Night Day Night
Time Time Time . DnjeiTimc I une . . 1 ime . Time

65 1 55 55 45. I 50
4. Essential documents to be submitted by the Industry/Unit as Applicable
(!) Environment Statement in Form-V of Environment ( Protection ) Rules, 1986.

( ii ) Quarterly compliance report ot' thc CCA, photograph ofETP/APCsAVasie Storage Area.

5 , Competent Authority reserves the right to change/modiTy/add any time any condition of this CCA .
6 Unit has to comply with the following specific &. general conditions. Non compliance of any provision ol
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes ( Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the CEO 1011/81-7-2021-0-9 ( Wril )/2016 dated.13.10 . 2021 issued by Department of
Environment, forest and Climate Change. Uttar Pradesh. You are directed to develop Miyawaki forest as
per the SOP available at URL:-hnp://www.upccp.in /TrainingScssion, nsp\ lor ensuring timely compliance of

407075
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( iv ) Sewage Treatment and Disposal The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of S'fP, production has to be
stopped immediately and this Board has to be intimated by fax/phonc/cmail with a report in this regard to be
dispatched immediately.
( v ) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

Parameter

StandardsS -No. Parameters
As per E(P)A Rules, 1986
As per E(P)A Rules. 1986
As per E(P)A Rules. 1986 j
As per E(P)A Rules, 1986

pH1
BOD (mg/L) _

: 3 TSS (mg/ L)
Fecal Coliform
(MPN/100ml)

. . . Remarks

2

4

J 90 KLD Treated Effluent
8. Conditions under Air (Prevention and Control of Pollution ) Act -1981 as amended
i ) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

5

Air Pollution Source Details

Height of
Stack

Air ! Type of fuel Slack no
Pollution 1

Source

Control
Device

S No.

—
Particulate

Matter
As per E(P)A
Rules, 1986

1 22.5 TPH Electric
Furnace 1

. (P.2 n°J
2 27.5 TPH Electric !

Furnace
(02 no.)

1

2 Particulate
Matter

As per E(P)A
Rules, 1986

As per E(P)A
Rules, 1986

Electric 3 Particulate
Matter

3 30 TPH
Furnace
(02 no.)

4 Particulate
Matter

As per E(P)A
Rules, 1986

4 Sponge
Iron Plant

Electric

50 TPH
Boiler

Coal, Rice
Husk and
Dolechar
Coal, Rice
Husk and
Dolechar

5 Particulate
Matter

As per E(P)A
Rules. 1986

5

Particulate
Matter

As per E(P)A
Rules, 1986

6 02 Boilers
having

Capacity
110 TPH

and 35 TPH
each

2000 KVA
DG Set

8 1350 KVA
DG Set

6

Sulphur
Dioxide

Diesel Oil 7 As per E{P)A
Rules, 1986

Diesel Oil 8 Sulphur
Dioxide

As per E(P)A
Rules, 1986

9 Diesel Oil1250 KVA
DG Set

9 Sulphur
Dioxide

As per E(P)A
Rules. 1986

Scanned with OKEN Scanner
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Emmission Quality Standards

SliimhirdsS No. Stack no Para meters
Sulphur Dioxide As per E(P)A Rules,

.JM-
Particulate Matter As per E(P)A Rules,_

... . ... 19M
Particulate Matter As per E(P)A Rules,

Particulate Matter As per E(P)A Rules,
1986

Particulate Matter As per E(P)A Rules,
1986

1 10

2 1

3 2

34

5 4

As per E(P)A Rules , 1

1986
As per E(P)A Rules,

..1986
„

As per E(P)A Rules,
. . .1986 _

As per E(P)A Rules,
1986

As per E(P)A Rules/
1986

6 5 Particulate Matter

7 Particulate Matter6

Sulphur Dioxide8 7

8 Sulphur Dioxide9

Sulphur Dioxide10 9
J

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Hoard has to be intimated by fax/phone/cmail with a report in this regard to be
dispatched immediately
In ) The unit will not use any type of restricted fuel.
iii ) Noise from the D. Ci . Set and other sourcc(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas,'-/ones ( Industrial , Commercial, Residential, Silence ) which arc as follows
Day time . from 6.00 a.m. to 10.00 p.m.. Night time: from 10.00 p.m. to 6.00 a. m.

Silence
/.one

Commercial Residential
Area i

Standards lor
Noise level in
|dhUMA'M

Industrial
Area Area

’
Day Night | Day Night i Day jNight

lime|Time.JjgwjjjfBsJ Time_M_TjS [J5J_45. J.
Day Night

Time Time
20 j

4. Essential documents to be submitted by the Industry/Unit as Applicable
( i ) Environment Statement in Forrn-V of Environment (Protection ) Rules, 1986.
( is ) Quarterly compliance report of the CCA, photograph of HTP/APCs/Wastc Storage Area.
5 . Competent Authority reserves the right to changc/modify/add any lime any condition of this CCA. . .
6. Unit has to comply with the following specific & genera! conditions. Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes ( Management and
Transboundary Movement ) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 101 1 /81-7-2021-09 { Writ ) /2t)16 dated . 13.10.2021 issued by Department of
Environment , Forest and Climate Change, Uttar Pradesh , You are directed to develop Miyawakt Forest as
per the SOP available at URL:-http://www.upccp.in/TrainingSession.aspx for ensuring timely compliance of

75
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Only ) whichever is more, within 30 days from the dale of issuance of this certificate. In ease of non-
compliance of this direction, your consent will be revoked by the Board.
X. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board , within 3 months time failing which CTO will be revoked .

General Conditions:-
1 . The applicant shall get analysed the samples of cfilucnt/cmission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoHF and shall report to the UPPCB.
2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point .

The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of ' this CCA. If at any point of lime, it is found that the industry is not
complying with stipulated conditions or any further direction/instmciion issued by the Board, legal action
shall be initiated against the applicant .

5. The applicant shall maintain good house keeping. All valvcs/pipcs/scwcr/drains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STP/HTP inlet and outlet points. Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.
8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid dow n, such information shall be reported to the Board’s offices and all
other concerned offices. In ease of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect .
9. The industry shall operate in a manner so that all emissions be emitted through designated chimney stack
only.
10. In case of any damage to the agriculture productivity , human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall he
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
I ! . The applicant shall apply before the 60 days of expiry of CCA or any change in production types
production capaciiy/ manufacluring pruccss/capacity enhancement etc. or any change in effluent discharge
point or emission point
12. The Board reserves the right to revoke/add/modily any stipulated condition issued along with CCA. as
may be necessary. '

*

Specific Conditions:-
1 . This consent is valid for production of MS Billets (5,28.000 MTA ). Sponge Iron (5,44.500 MTA ), MS Bar
(5,28,000 MTA ) and Captive power (78 MW) maximum.

2. The all conditions mentioned in the environmental clearance issued vide letter no- J! 1011/229/2008-1 A II
( I ) dated 14.12.2020 by MOHF & C 'C and No Increase In Pollution Certificate vide UPPCB letter dated
19.01.2022 shall prevail .

Q? Scanned with OKEN Scanner
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industry ^TS^I11 submit Environment Statement to this Board as per provision of Environment (Protection)

Intendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.

3 . Implementation report of Compliance of consent conditions must be submitted within one month.

6. flic consumption of electricity, nutrient and chemicals in operation of STP must record on logbook
regularly.

7. The industry is directed to reuse the maximum treated domestic effluent.

8. The industry is directed to continuously operate all units of S.T.P. regular!\ .

9. The cooling water shall recycle in closed circuit. It should not discharge in any condition.

10. The industry shall construct pucca to rest storm water drain inside the factory premises.

1 1 . Industry shall submit analysis report of treated domestic effluent after interval of every three months
dully analysed by Board or N .A. B.L. accredited laboratory.

12. The industry shall ensure in the provision of charter for Integrated Steel Plant made by CPCB.

[ 3. Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of issue of
this Certificate for verification of Consent fee payable.

14 . This consent is being issued under consideration the order passed by llon’blc NGT in OA no. 116/2014
Mccra Shukia V s Municipal Corporation Gorakhpur and others.

15. The unit shall comply with the provisions of Hazardous & Other Waste ( Management & Trans boundary
Movement ) Rules, 2016.

In . The industry shall develop green belt as per the protocol attached with Board's office order dated
Ui .02.20 IS which is available on Board's Website.

17 The conditions mentioned in the consent must be complied by the industry and submit the compliance
report to L’PPCB within the stipulated time period.

18. Air Pollution Control System ( i.e. bag filters, electro static precipitators ) must be operated regularly and
logbook of energy consumed for the same shall be maintained .

19. GCfiMS shall be connected from the Server of CPCB and UPPCB by the unit.

20. The unit shall comply with the provisions of Solid and other Waste Management Rules, 2016.

21 The industry shall ensure the regular water sprinkling for control of dust emission generated from storage
ol raw material and loading of product and unloading of raw material.

Q|= Scanned with OKEN Scanner
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23. Ihe industry shall install proper capacity of ash dyke for disposal of Ash generated from power plant and
sponge iron plant.

24. The industry shall ensure safe disposal of slag generated from induction furnace plant in future.

d: 1 he industry shall ensure the storage of * il-y ash. boiler bottom ash arid slag in covered shed for disposal.

So the fugitive emission be minimum. For disposal of solid waste industry shall use covered trucks

The industry shall store raw material in covered shed.

2 .' . I he industry shall construct pueea to rest storm water drain inside the factory premises

2K. Ash generated by the industry should be disposed off in a scientific manner in such a way that it shall not
adversely affect the soil and nearby area .

29. I hc Order issued by llon 'ble Courts/ ] lon'ble NOT. MoHF & Ct\ Central Pollution Control Board. 1 -. 1»

Pollution Control Board and directions issued by llon’ble National Green Tribunal. New Delhi in Order
dated 13.07,2017 in OA no. 200.2014, M.C , Mehta v/s Union of India. Shall be complied with.

30. Concealing factual data or submission of fal.se/fabrioaled data and failure to comply with any of the
conditions mentioned above may result in withdrawal of this CTO and attract action under the provisions of
Law .

31. If closure order is issued by Ci’CB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed conditions thereof

RAM KUMAR
SINGH

Chief Environmental Officer, Circlc-ft
Copy to:

Regional Officer. L . P. Pollution Control Board. Gorakhpur for information and necessary action ,
RAM KUMAR

Chief EnvirSJMf^lAal Officer;Circle-6

Q) Scanned with OKEN Scanner
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

u : : :b

TEST REPORT: WASTE WATER LABORATORY

Ref No: 2297.3958/Gorakhpur/2023
1- Name oflndustry: GALLANTT TSPAT LIMITED
2- Address of Industry: Plot No - AL 05 , Sector - 23, GIDA Industrial Area. Tehsil Sahjanwa , Distl Gorakhpur.
,GORAKHPUR,273209
3- District: Gorakhpur
4- Description about sampling point: Final Outlet Of STP
5- Type of Sample (Grab/Composite/Integrated ): Grab
6- Sample Collected By: Anil Kumar Sharma, A.K.Singh RO,LA & Anjali Kumar Pandey ADM City
7- Colour and Odour: - -
8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 26/09/2023
10- Analyis Indented by: RO Gorakhpur
11 - Date of sample receipt in Lab: 27/09/2023

Date:05/10/2023

Parameter/Method Name Unit Results Standard Detection
Range

pl 1,4500 H B Electronic method 7.79 02-12As per
MoEF&CC/CPCB

Suspended Solids . 2540 D Total
Suspended Solids dried at 103-105 PC

mg/ 1 10-20000 mg/168.0

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 1072.0 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/1 1140.0 10- 50000 ing/1

Total Colifonn, 9221 B Standard Total
Coliform Fermentation Technique)

MPN/100 ml 3500 <1.8 MPN/100 ml
& above

Fecal Coliform, 9221 E Fecal Coliform
Procedure

No relaxation <1.8 MPN/100 ml
& above

790

BOD, 3 day 27 0C IS 3025 ( Pan 44):
1993 Bio

mg/1 24.0 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/1 172.0 5.0 -100000 mg/1
Reference- ( I (General Standards for discharge ofenvieronmeni Pollutants areas pcrt-A hfftucruCSchedule-Vli 'l'he eniveronment (Protection ) Rules.1986 source:
www.cpcb.mc.in GeneralStandards,pdf. Besides these standards,rcfcr If PA standards for specific purpose
Remark; NA

Analysed by-
|Arti Gupta(SA)]

SAMRENBR^ ^DMIVlnCIMUnM SAMRENDRA SINGH
S I N G H Djtf : 20?310.05 17:57:26
Samrenura Singh (ASD)

Digitally signed
by RAM GOPAlRAM

G0P.ALn Lnvironm^mui OfnterChie
Central Laboratory

Q|; Scanned with OKEN Scanner
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tWvCXXYC No -i
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone;0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Dated : 25/04/2022Ref No. -
146686/UPPCB/Gorakhpur(UPPCBRO)/CTO/wa
ter/GORAKHPUR/2021
To ,

Shri AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd,
M/s AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd.
PLOT No. FL-02 and FL-3 SECTOR 13, G1DA, SAHJANWA, GORAKHPUR

U.P..GORAKHPUR,1
GORAKHPUR

Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. AMBEY PROCESSORS (A UNIT OF SHRI
RADHA SEVICES (P) Ltd.

^ Sub :

Dated :25/04/2022Reference Application No :14636635

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. AMBEY PROCESSORS (A
UNIT OF SHRI RADHA SEVICES (P) Ltd. is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for irrigation/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to general and special conditions mentioned in the
annexure ,in refrence to their foresaid application .
This consent is valid for the period from 01/01/2022 to 31/12/2026 .
In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority .

I .

2.
3.

For and on behalf of U.P. Pollution Control Board
RAM KUMAR

Chief Environmental OfTiceT t̂Sftlê S

Enclosed : As above
(condition of consent):

Copy to: Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary
action. RAM KUMAR—

SINGH
Chief Environmental Officer, Cirde-6
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

nnexure to Consent issued to M/s.AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES
*) Ltd. vide

Consent Order No. 14636635/ Water Dated : 25/04/2022
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Dyed Grey Cloths 32 TPD.
2. The quantity of maximum daily effluent discharge should not be more than the following :

Effluent Discharge Details ,

Kind of Effulant Maximum daily I Treatment facility and
discharge,KL/day ! discharge point

Septic Tank

S.No

13 KLD1 Domestic
ETP2 500 KLDIndustrial

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

Domestic EfTuiant
StandardS.No ; _ Parameter

] Total SuspendedSoiids. As per E(P)A Rules. 19861
As per E(P)A Rules, 1986
As per E(P)A Rules. 1986

BOD
COD

2
3

As per E(P)A Rules. 1986
13 KLD

Oil & Grease4
Quantity of Discharge J5.

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
Parameter

Total Suspended Solids
Standard

As per E(P)A Rules, 1986
S.No

1
I As per E(P)A Rules, 1986 __|

As per E(P)A Rules, 1986 i
BOD2
COD3

As per E(P)A Rules. 1986Oil & Grease4
500 KLDQuantity of Discharge

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under Die Environment (Protection)
Act,1986 or otherwise mandatory .
The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .
The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 1986.

5
5.

6.

7.
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WW\Q. treated domestic and industrial effluent be mixed (as per the provisions of Condition No.2) and
/ disposed of on one disposal point. This common effluent disposal point should have arrangement for

M flow meter/V Notch for measuring effluent and its log book be maintained .
f. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:
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1.This consent is valid for production of Dyed Grey Cloths 32 TPD maximum using raw material
Grey Cloths, Dyes and Chemicals.
2.The industry shall submit the Environmental Compensation (EC) of Rs. 10000/- within 07 days
from the issuance of this CTO which was imposed vide UPPCB letter no. H 74756/C-
6/water/70/GKP/2022 dated 25.04.2022.
3.The industry will ensure the continuous and uninterrupted data supply from the OCEEMS to the
SPCB and CPCB server.
4.The industry should ensure the operation of the ETP in such a manner that it confirm the standards
lay down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/2016.

5.The treated effluent shall be allowed to be discharged in the ambient environment only after
exhausting options for reuse in industrial process/irrigation in order to minimize freshwater usage.
6.The industry shall maintain strict supervision on fluctuations in operating parameters with respect
to each treatment unit of the Effluent treatment plant.
7.The industry shall submit the point wise compliance report of the CTO issued by the Board for
year 2021 and audited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked.

8.1f the CPCB or UPPCB issues the Closure order against the industry this consent order stands
automatically suspended for that period.
9.The industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.P
Rules 1986.
10.This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/process /fuel/ Plant machinery failing which
consent would be deemed void.

11.The industry shall comply with various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution) Act 1974 as amended, and
comply with the provisions of Hazardous and Other Wastes (Management and Trans-boundary
Movement) Amendment Rules, 2016 and all other applicable rules notified under E.P. Act 1986.

12.Minimum 33% of the land on which industry is established will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H-
16405/220/2018/02 dt. 16/02/2018.The copy of this guideline is available at URL
http://www.uppcb.com/pdfyGreen-Belt-Guidle_160218.pdf.
13.The industry shall submit the copy of Certificate of Registration in compliance of the section no.
11 of The Uttar Pradesh Ground Water (Management and Regulation) Act, 2019 (U.P.Act No-13 of
2019) for existing users of ground water in notified areas within six months failing which this CTO
shall stand automatically revoked.
14.The industry shall do standard operating process (SOP) for ETP operation, maintenance and for
chemical spillage.

15.The industry shall install roof top rain water harvesting system within 02 months.
16.The consumption of electricity, nutrient and chemicals in operation of ETP must record on
logbook regularly.
17.1ndustry shall submit analysis report of treated effluent after interval of every three months dully
analysed by Board orN.A.B.L. accredited laboratory.

18.Audited Balance Sheet/ C.A. Certificate should be submitted within one month from the date of
issue of this Certificate for verification of Consent fee payable.
19.The Order issued by Hon'ble Courts/Hon'ble NGT, MoEF & CC, Central Pollution Control
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Board, U.P Pollution Control Board and The industry is covered in OA no. 116/2014 Meera Shukla
V/s Municipal Corporation Gorakhpur and others.
20.Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.

Issued with the permission of competent authority .

Chk'AWfittnmtnlil
For and on behalf
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

UFHCB

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22412962/Gorakhpur/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD
2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur .GORAKHPUR,273005
3- District: Gorakhpur
4- Description about sampling point:Outlet Of ETP 1
5- Type of Sample (Grab/Composite/Integrated):Grab
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, RamMilan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: Colourless Odourless
8- Quantity and Packing: 1 Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 11/08/2023

Date:26/08/2023

L

Parameter/Method Name Unit Results Standard Detection
Range
02-12

pH,4500 H B Electronic method 7.24 6.5-8.5
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/1 38.0 100 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 674.0 2100 10-50000 mg/1
Total Solids , 2540 B Total Solids dried

at 103-105 0C
mg/1 712.0 10- 50000 mg/1

BOD,3 day 27 0C IS 3025 ( Pan 44):
1993 Bio

mg/1 24.0 30 1.0 -50000 mg/1
COD, 5220 B Open Reflux Method mg/1 142.0 250 5.0 -100000 mg/1

Reference- ( I jGeneral Standards for discharge of envieronmem Pollutants arc as pert-A Hfflucnt(Schedule-VI).The eniveronment (Protection) Rules.) 986 source:www.cpcb.nic.in/GeneraIStandards.pdf. Besides these standards.rcfer EPA standards for specific purpose
Remark: NA •

Analysed by-
fDr Mamta Pandey(SA))

PRASAD
RAM 5EK5-GOPAL 17:07:29 +0S'3O'

Chief Environmental Officer
Central Laboratory

Dr Anant Prasad (ASO)
KOMUI
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-I2V Vibhuti Khand, Comti Nagar, Lucknow-226010

WC8

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22412034/Gorakhpur/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD
2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur .GORAKHPUR,273005
3- District: Gorakhpur
4- Description about sampling point: Equalization tank of ETP 1
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: Anjani Kumar Singh. Amil Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO.SA.LA
7- Colour and Odour: Blackish Unpleasant
8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 11/08/2023

Date:26/08/2023

Parameter/Method Name Unit Results Standard Detection
Range

pH,4500 H B Electronic method 6.87 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 0C
mg/1 162.0 10-20000 mg/l

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/l 2183.0 10- 50000 mg/l

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/l 2345.0 10- 50000 mg/l

BOD, 3 day 27 OC IS 3025 ( Part 44):
1993 Bio

mg/l 368.0 1.0 -50000 mg/l

COD, 5220 B Open Reflux Method ' 772.0mg/l | 5.0 -100000 mg/l

Reference- ( I )General Standards for discharge of environment Pollutants are as pert-A Effluent(Schcdule-VI).The emveronment (Protection) Rules, 1986 source:

www.cpcb.nic.in/GeneralStandards.pdr Besides these standards«refer EPA standards for specific purpose

Remark: NA
Analysed by-

[Dr Mamta Pandey(SA)]

Authorized by
ANANT
PRASAD iTTkM +fltfMr

Dr Anant Prasad (ASO) RAM DlfirtnUytigtiecf
by HAM GOPAt
Date: 2033.QB_26

Chief Environmental f̂ficer
Central Laboratory
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1

CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
i

TEST REPORT: WASTE WATEfc LABORATORY

Ref No: 22412S76/Gorakhpur/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD
2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur .GORAKHPUR,273005
3- District: Gorakhpur

A4- Description about sampling point: Aeration tank of ETP 1
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: Brownish Unpleasant
8- Quantity and Packing: 2 Litter PVC Jericane •
9- Date of Sample Collection: 10/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 11/08/2023

Datc:26/08/2023

Parameter/Method Name Unit Results Standard Detection
Range

MLSS, 2540D dried at i 03-105'C as
method prescribed by CPCB

mg/1 2798.0 10-20000

Reference- ( l )General Standards for discharge of environment Pollutants are as pert-A Effluent{Schcdule-VI).7he cniveronment (Protection) Rules,1986 source:
www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose
Remark: NA

Analysed by-
|Dr Mamta Pandey(SA)]

Authorized by
ANANT
PRASAD

Dr Anant Prasad (ASO) RAM
GOPAL

Chief Environmental Officer
Central Laboratory

Digitally signed
by RAM GOPAL
Oil*.
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A -TSw.r— CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. NoTC-!2V Vibhuti Khand, Gomti Nagar, Lucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22413109/Gorakhpur/2023
1- Name of Industry:AMBEY PROCESSERS PVT LTD
2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur .GORAKHPUR,273005
3- District: Gorakhpur
4- Description about sampling point: Equalization tank of ETP 2
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: Blackish Unpleasant
8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 11/08/2023

Date:26/08/2023

Parameter/lMetliod Name Unit Results Standard Detection
Range

pH.4500 H B Electronic method 6.76 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/I 174.0 10-20000 mg/I

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 1792.0 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/1 1966.0 10- 50000 mg/1

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/1 281.0 1.0 -50000 mg/1

COD. 5220 B Open Reflux Method mg/1 698.0 5.0 -100000 mg/1
Reference- ( I )General Standards for discharge of envieronment Pollutants are as pert-A EfflucM(Sehedule-Vl ).The eniveronroent (Protection) Rules,1986 source:
www.epcb.nic.in/GeneralStandards.pdf. Besides these staiidards,refer EPA standards for specific purpose
Remark: A'-(

Analysed by-
|Dr Manila Pandey(SA)]

Authorized by
AN ANT °'9|U"r “9»'d >>y

ANANT PRASAD

D,AK3|O, RAM Digitally signed
by RAM GOPAL
Date 2023.08,26
15:53:4*+WW

Chief Environmental Officer
Central Laboratory

GOPAL
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

*

TESTREPORT: WASTE WATER LABORATORY

f Ref No: 22413318/G»rakhpur/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD
2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur ,GORAKHPUR,273005
3- District: Gorakhpur
4- Description about sampling point: Outlet Of ETP 2
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Vcrma, R.K. Singh RO,SA,LA
7- Colour and Odour: - -
8- Quantity and Packing: 1 Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 11/08/2023

Date:26/08/2023

Parameter/Method Name Unit Results Standard Detection
Range

pH.4500 H B Electronic method 7.72 6.5-8.5 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/I 28.0 100 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 565.0 2100 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/I 593.0 10- 50000 mg/1

BOD.3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/1 28.6 30 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/1 142.0 250 5.0 -100000 mg/1
Reference- ( l )General Standards for discharge of envieronmem Pollutants arc as pert-A Effluent(Schedule-VI ).The eniveronment (Protection) Rules, L986 source:

www,cpcb> ni (Mn/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose

Remark: NA
Analysed by-

[Dr Mamta Pandey(SA)]

Authorized by
ANANT US*®-*
PRASADSSKSS

Dr Anant Prasad (ASO) RAMnmvi try RAM COPAL
Dtt*:2023,0*26
15*7:45 +05W

Chief Environmental Officer
Central Laboratory

GOPAL

i

o Scanned with OKEN Scanner

716

Mimansa Law Office
Pencil

Mimansa Law Office
Pencil



36

39
66 

*CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Comti Nagar, Lucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22413198/G«rakhpur/2023
1- Name of Industry: AMBEY PROCESSERS PVT LTD
2- Address of Industry: LF-2,Sector-13,GIDA, Gorakhpur .GORAKHPUR,273005
3- District: Gorakhpur
4- Description about sampling point: Aeration tank of ETP 2
5- Type of Sample (Grab/Composite/lntegrated): Grab
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: Brownish Unpleasant
8- Quantity and Packing: I Litter PVC Jericane
9- Date of Sample Collection: 10/08/2023
10- Analvis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 11 /08/2023

Datc:26/08/2023/

’£

Parameter/Method Name Unit Results Standard Detection
Range

MLSS, 2540D dried at 103-105'C as
method prescribed by CPCB

mg/1 3442.0 10-20000

Reference- ( 1 ^General Standards for discharge of environment Pollutants are as pert-A Eftlueni(Schedule-V l).Tbe eniveronmem (Protection) Rules, 1 ^86 source:
wwwxpcb.nic.in/GeneralStandards.pdf. Besides ihese standards,refer EPA standards for specific purpose
Remark: NA

Analysed by-
[!)r Manila Pandey(SA)]

Authorized by
ANANT **̂ >'9̂ *rMNttrM I ANAHYFHASU)

PRASAD
DrAnant Prasad (ASO)

fatfl j . l :

DigitaUy signed
by RAM GOPAL

r.nPAl
Chief Environmeim^cer

Central Laboratory

RAM

4
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Kliand, Gomti Nagar, Lucknow-226010

*TEST REPORT: WASTE WATER LABORATORY

f Ref No: 22413739/Gorakhpur/2023
1- Name of Industry:AMBEY PROCESSERS PVT LTD
2- Address of Industry: LF -2, Sector -13, GIDA, Gorakhpuir,GORAKHPUR,273005
3- District: Gorakhpur
4- Description about sampling point: Final Common Outlet of Industry
5- Type of Sample (Crab/Composite/lntegrated):Grab

6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: - -
8- Quantity and Packing: 1 Litter PVC Jericatie
9- Date of Sample Collection: 10/08/2023
If)- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 11/08/2023

Date:26/08/2023

Parameter/Method Name Unit Results Standard Detection
Range

pH.4500 H B Electronic method 7.69 6.S-8.5 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/I 36.0 100 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 678.0 2100 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/1 714.0 10- 50000 mg/1

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/1 28.0 30 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/1 140.0 250 5.0 -100000 mg/1

Reference- ( l )Genera1 Standards for discharge of environment Pollutants are as pert-A Eff]ucm(Schedule-Vl ).Thc eniveionment (Protection) Rules, 1986 source:

www.cpcb.nic. in /GeneralStandards,pdf Besides these standards,refcr EPA standards for specific purpose

Remark; NA
Analysed by-

IDr Mamta Pandcy(SA)|

Authorized by
ANANT
PRASADteSES

Dr Anant Prasad (ASO) RAM ^

GOPAtteSS
Chief Environmental Officer

Central Laboratory
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f

— Z&

Copy for SPCB
/ 5 / j f i

FORM 10
[See rule 19 (1)]

MANIFEST FOR HAZARDOUS AND OTHER WASTE S.No.i
7

i

FL.-1 -Seg-^pvM3 QuoA
1 Occupier's Name & Mailing Address

(including Phone No. and email)

2 Sender's Authorization No.
3 Manifest Document No.

Bhcfirvdt &/j $ UftfM-

lSTJ> Kqhpfoy-
4 Transporter's Name & Address

(including Phone No. and email)
vnjwppmsv/ DattffJpreBRO)CTy«»wKAî RDDWBW

wmumwMW—; (Truck / Tanker / Special Vehicle)5 Type of Vehicle

6 Transporter’s Registration

UP SI VTAI3Q7 Vehicle Registration No.
(I) BHARAT OIL COMPANY (IK

E-18, Site-IV, Sahibabad InduBtfi
Ghaziabad, UP-201010 Tel.: 0121
e-mail:sales@bharatoil.com

JJ3 Receiver's Name & Mailing Address

'“SWiOfficieuw,
LTD.

(II) BHARAT OIL & WASTE MANAGEMENT LTD.
Mauza Mukimpur, Roorkee-Lakshar Road.
Roorkee - 247664 UK, Tel. :08874207664
e-mail:sales®bharatoil.com

(III) BHARAT OIL & WASTE MANAGI
Gate# 672 & 706 Che. Sikandra Road. NH-2, Kumbhim,
TehsilAkbarpur. Kanpur Dehat. UP, Tel : 0612-2285298
e-mail:sales®bharatoil.com

(|) 174437/UPPCB/Ctiaziabad(UPPCBRO)ffiTO/BotWGHAZIA0AD/2O23
Wild upto:31/12/20279 Receiver's Authorization No.

(11i)1403AJFPCWKanpurDshal(UPPCBRO>HWII/KANPUR DEHAT/201B Valid upto;30/04/2023
BjWWjApplied on dated 21-02-2023(ii) UEPPCB/HO/Con-B-84/2018/540 Wild upto: 31/03/2023

Renewal Applied on dated 09-02-2023

10 Waste Description

3MS11 Total Quantity
No. of Containers

,m* or MT
Nos.

(Solid/Semi-Solid/Sludge/Oily/Tarry/Sluny/Liquid)
12 Physical Form

Do not throw Drumsfrom truck. Incase of leakage/
seapage, use Washing soapatpoint of leak to stop its
leakage.

13 Special Handling Instructions & Additional
Information

t hereby declare that the contents of the consignment are fully and accurately
described above by proper shipping name and are categorised packed, marked,

and labeled, and are in all respects in proper condition for transport by road
accordingtoapplicablBnationalgovemmenlregulations.

14 SENDER’S CERTIFICATE
Typed Name& Staj»p : Signature :

(A Unit of ShreeRadha ServicesPvtUL.
H-^L-2, Seotor-13, GIDA .

Gorakhur-273209
& YearMonth Day

* 4 > y 2- & 2 3
15 Transporter Ackr T̂4yĝ £A%?$4?I^F&?Haste Month Day Year

2- o Mlp ]£ 0 3Typed Name & Stamp :

7
16 Receiver's Certificate for

other Waste YS
is and YearMonth Day

Typed Name & Stamp: :

«SAMBEY
(A Unit of Snree Radha Services Pvt.Ltd..
—^ FI Saotof-13, GIDA . _

Gorakhur-273209
GSTiM -o r * T"5 :‘
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R.- 2 & 3. SECTOR -13, GIDA. GORAKHPUR

PROOUCTION PROCESS FLOW CHART

GREY CLOTH
1

BATCH MAKING
Jt

STITCHING

SCOURING
jit

DRYING

Jit.
HEAT SETTING

il
JET DYEING

A
STENTERING

SINGEING
2k.

JIGGER DYEING

V
DRYING

I
FINISHING

CALENDERING- X
JLOr

DECADISING
JL.

FOLDING
2k.

CHECKING

DESPATCH

(A Unit of Shree Radha SwviOMPvt. Ltd..
FL-2, SeOtor-13, GIDA .

Gorakhur-273209
Gi>TIN:-09AABCS4246El2H<sh
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^<\vn
GROUND WATER DEPARTMENT

/ 14:54

0 (Namami Gange & Rural Water Supply Department)
Ministry of JalShakti
Government of Utter Pradesh9

i
Form 8 (C)

[See Rule 8(1)]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW / EXISTING WELL
FOR INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND

WATER
[Under Section 14 ot the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NONOBJECTION CERTIFICATE NO:NOC031685
VALID FROM 12/06/2021 TO 11/08/2026

(Ul$10(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2010}

i

Registration No.: 202106000400

iQHRlGU NATH PANDEYName of the Owner i— . . . . .
AMBEY
PROCESSORS A
UNIT OF SHRI
RADHA SEVICES

Company NameSupervisorDesignation
TO

1
PLt

DownloadAuthorization LetterPLOT No, FL-02 SECTOR 13, QIDA. GORAKHPURCompany Addreea
aJM-fl anTOT i

f
GRKP0621NIN0008Application No.Address of the Applicant PLOT No. FL-02 SECTOR 13. GIDA, SAHJANWA, GORAKHPUR U.P...-

Specimen Signature17/08/2021Date of Submission — _
Location Particulars

GorakhpurDistrict SAHJANWABlock
»

Munlolpatfty/Corporvtion No 1
LAND DETAILS ENCLOSED.Plot NoJKhasra No. !

> .LAND DETAILSWard NoJNoldlng No.
ENCLOSED. t

Particular of the Existing Well and Pumping Device t

Date o1 Construct!on/Sinking 24/05/1995
of the Well

?

Depth of the Wed (In 100.00
meter)

- r ?

Type of Well Tube WeltBoring

Assembly Size(For Tube
Well)

Purpose cA
:t

i
Strainer Position [For Tube Wall)

~
p 10.00

100.00

H.P. of the PumpCentrifugal

Electric Motor

Type of Pump Used
“"1--

Rate of Withdrawal
(nr^/hr.)Operational Device

i;
Data of Energization (In Caee of Electric Pump)

Maximum Allowable Rate of
Withdrawal (m’/hr.):
Maximum Allowable Annual
Extraction of Ground Water::

30/06/2005u
iMaximum Allowable 3.00

Running Hours Per Day:

Recharge Required 0.00

—

100.00 t

i
109500 t

i

itSSORS
1/3abcut.Wank

AMBEY
(A UDH Of Srvets Raiito SftfviCPs fM. Ltd.

FL -2. Saotor-13, G'OA
GoraKhur-2?3'/ ; j .

CorifJ:-09AABCS4i4t>EfZH
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* This No-Ob|ection certificate authorizes the owner applicant (user) to sink a well in the location specified at St- (2) for extraction of ground water at a rate
not exceeding that as shown at SI. (3j), for Running Hours per day aa shown at SI- (3k), and for maximum allowable annual extraction of ground water as
shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.

* Haider of this HOC is hereby directed to assure annual recharge of 0.00 cubic meter, as specified under the application form within the given time period.

GENERAL CONDITIONS:

{

i

. Holder of this NOC is hereby directed to fill from 1(A) tor registering his/her well within 90 days as mentioned In application form shall only started after
registration of his/her NOC.

* In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

- Ail Users abstracting ground water In excess of 100 m3/d shall be required to submit impact assessment report prepared by an accredited consultant from

CGWA and National Accreditation Board tor Education and Trafnlng (NABET). The report should highlight environmental risks and proposed management
strategies to overcome any significant environmental issues such as ground water level decline, land subsidence etc. within three months of completion of the

same to Ground Water Department Utter Pradesh. The Ilai of accredited Individuals/ institutions is available on the official web-portal of CGWA.

* For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow meters (conforming to BIS/ IS
standards) having telemetry system In the abstraction structure, which record rate and quantum of extraction, at outlet of pumping devices and it shall be

presumed that the quantity recorded by the meter has been extracted by the said user, until the contrary ie proved- The rate of extraction of ground water from
the well shall not exceed to the recorded rate from water meters

* The concerned Authority reserves the right to atop extraction of ground water from the well due to quality hazards or any other reasons, If the situation so

demands
* In case of any change of ownership of the existing well, fresh registration has to be obtained.

* No change of location, design, rate of withdrawal and pumping device in respect of the existing well of this certificate Bhell be mads without prior permission of

the Competent Authority. Any deviation fn this regard shall lead to cancellation of this registration

- In case, any of the particulars l information furnished by the applicant in his application tor issuance of thla registration is found to be incorrect during
verification at any subsequent stage , this registration is liable tor cancellation.

- The Certificate of Authorization/ NOC shall be valid for a period of five years from the date of issue. The applicant shall have to apply for renewal through a
fresh application, at least ninety days prior to expiry of its validity.. Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of piezometer

should be commensurate with that of the pumping well. The date, obtained from digital water level recorders shall be made available to this office on monthly

i

>=£

basis
- Guidelines for Installation of Piezometers and their Monitoring

Piezometer Is a borewell /tubeweli used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment. It Is
also used to take water sample for water quality testing when ever needed. General guidefines tor installation of piezometers are as follows:

v The piezometer is to be installsd/constructed at the minimum of GO m distance from the pumping well through which ground water is being withdrawn.

The diameter of the piezometer should be about 4" to 6”.
c The depth of the piezometer should be same as is case of the pumping well from which ground water Is being abstracted. If, more than one

piezometers are installed the second piezometer should monitor the shallow ground water regime, It will facilitate shallow as wei! as deeper ground
water aquifer monitoring.

a No, of piezometers to be constructed a Type of water level monitoring mechanism shall be as per below table:

No.of piezometers required
Monitoring Mechanism1

Manual DWLR with TelemetryQuantum of Ground water withdrawal (cum/day)S-No !

0 0 0< 101
t 0t11 - 60

50- 500

> 500

* The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given In meter
upto two decimal.
For measurement of water level sounder or automatic water level recorder (AWUT)/ Digital Automatic water level recorder (DWLR) with telemetry
system should be used for accuracy.

a The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped tor about
four to sfx hours.

* All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for
bringing the piezometer into the Hydrograph Monitoring System tor Ground Water Department, Uttar Pradeeh, and for tte validation.

* The ground water quality has to be monitored twice In a year during pm-monsoon (May/June) and post-monsoon (October/November) periods.
Quality may be gat analyzed from NABL approved lab. Besides, one sample (1 it capacity bottte) to the concerned Director, Ground Water
Department, Utter Pradesh, for chemical analysis.

o A Permanent display board should be installed at plezometer/Tube wells site for providing the location, piezometer/ tube welt number, depth and zdne
tapped of ptezometer/tube well tor standard referencing and Identification.

o Any other site specific requirement regarding safety and access for measurement may be taken care of,

• Any other conditions) that may be Imposed by the concerned Authority.
. in case, any of the particulars l information furnished by the applicant In his application for issuance of this permit Is found to be incorrect during verification at

any subsequent stage, this permit is liable for cancellation.

2
t:o1 13

02 24

1
\

• SPECIFIC CONDITIONS: f
* (A) For Industrial User: No Objection Certificate for ground water extraction b/ndustries shall , subject to the following specific conditions.

abouLblank 213

AMBfc V°P.
(A lion of ftaUv? Servlfps Ltd.

R -2. SaotoMS, 0*0A
i inr*Kh*ir-7?7
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14:54 about:blank
'• J) No Objection Certificate shall be granted only In such cases where local government water supply agencies are not able to supply the desired quantity of

water.
* a) AS industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources.
* fi) All industries abstracting ground water to excess of 100 m3/d shall be required to undertake annual water audit through Confederation of Indian Industries(City Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC)/ PHD Chamber of Commerce A Industries / Laghu

Udyog Bharat! certified auditors and submit audit reports within three months of completion of the same to Ground Water Department Uttar Pradesh. Ail suchindustries shall be required to reduce their ground water use by at toast 20% over the next five years through appropriate means,

* Iv) Construction of observation weli(e) (piezometer)(a) within the premises and Installation or appropriate water level monitoring mechanism as mentioned toGenera! Condition no.10 shall be mandatory for Industries drawing/ proposing to draw more than 10 m3 /day of ground water and. Monitoring of water levelshall be done by the projecl proponent. The piezometer (observation well) shall be constructed at a minimum distance of 50 m from the bore well/productionwall Depth and aquifer zone tapped In the piezometer shall be the same as that of the pumping wen/ wells. Monthly water level data shall be submitted online
to the Ground Water Department, UP,

* v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which are likely to pollute ground water(chemical, pharmaceutical, dyes, pigments points, textiles, tannery, pesticides/ insecticides, fertilizer*, slaughter house, explosives etc.} shall store theharvested rain water in surface storage tanks for use In the industry.
* vi) Injection of treated/ untreated waste water Into aquifer system is strictly prohibited.
* vli) industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal washeriea, other

hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure prevention of ground water pollution.

!

I
T
i

• (B) Infrastructural User; The No Objection Certificate for ground water abstraction wiH be granted subject to the following specific conditions:
• 1} In case of infrastructure projects that require dewatering, proponent shall be required to cany out regular monitoring of dewatering discharge rate (using adigital water now meter) and submit the data online to Ground Water Department, UP as applicable. Monitoring records and results should be retained by theproponent for two years, tor inspection or reporting as required by District Ground Water Management Council,

• H) Installation of Sewage Treatment Plante (STP) shall be mandatory for new projects, where ground water requirement is more than 20 m3 /day. The waterfrom STP shall be utilized tor toilet flushing, car washing, gardening ate

Date 27/09/2021

Place;Gorakhpur

This certificate is electronically generated and does not require digital signature

AMBeY^ROC^SSOR',
{A OOK Of itorae Sen*** 1 *-

fL-2, Ssnfcf-13, *
<5orakhur- 21 • :

GST CSe 'i 4$£17 - 1

about:blank
3/3

'
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) )

RAW MATERIAL WISE USE IN THE LAST 10 WORKING DAYS
TOTAL MT/ DAYDATE SHIRITING(MTVD)SUITING.(MT/D)

28.9101.06.2023 22.75 6.16

29.5802.06.2023 6.1223.46

31.9803.06.2023 24.07 7.91

24.2804.06.2023 21.32 2.96

25.8805.06.2023 23.77 2.10

26.3006.06.2023 3.0823.22

30.7207.06.2023 24.09 6.64

31.0508.06.2023 24.66 6.39

29.4709.06.2023 6.7822.69

18.7310.06.2023 12.11 6.62

n
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Uttar Pradesh Pollution Control Board
Building. No TC- 12V Vibhuti Khand. Ciomti Nagar, Lucknow-226010
Hiuiw:«522-2720fa*AV2Q83l , Ka*;0523-27207«. liitml!: (WN&iippcb.iA, Website: www.upptt8.eoro

171812/UPPCli/Gnrakhpur( UPPCBRO)/CTO/both/GORAKlll>U R/2022 Date: 28/12/2022
To,
M /s
RUNG I A INDUSTillKS PVT LTD
BI .-l , Sector- 15, G 1 DA, Gorakhpur,GORAKHPUR,273209 Application Id-

18905126

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization ) ( Fresh ) under Section-25 of the Water ( Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air ( Prevention & Control of Pollution ) Act, 1981

CCA is hereby granted to RUNG 1'A INDUSTRIES PVT LTD located at BL-1, Sector- 15, GIDA,
Gorakhpur,GORAKHPUR,273209 subject to the provisions of the Water Act, Air Act and the orders
that may be made further and subject to following terms and conditions

This CCA RUNC5TA INDUSTRIES PVT LTD granted for the period from 28/12/2022 to 31 / 12/2024
and valid for manufacturing of following products.

1 .

Unit. S
No

Product Quantity

l Mustard Oil- 50 50
MT/Day.

2. Conditions under Watcr(Prcvention and Control of Pollution) Act -1974 as amended
( i ) The daily quantity of effluent discharge ( K.1 .D ) :-

VIetric Tonnes/ 1 )ay__

Kind ©{ Effluent Quantity( KLD )

Domestic
1 reatment facility

Septic Tank
FTP

Discharge point
8.0 KL 1)

Domestic 14.0 KLD

( ii ) Trade I I fluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of prirnary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of If IP. production has to be stopped immediately and this Board has to
be intimated by fax/phone 'email with a report in this regard to be dispatched immediately .
( iii ) the treated effluent shall be recycled to the maximum extent and should be reused within the premises
lor gardening etc . Quality Of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment ( Protection) Rules, 1986 and applicable to the unit from lime-to-time

Industrial Effluent Quality Standard

I ,
S.Nti . Parameter

< tv) Sewage Treatment and Disposal The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality . In case of stoppage of functioning of STP. production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

Standard
.
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M dispatched immediately.
( v ) The treated sewage shall be reused in gardening as far as possible. The SIP shall be maintained

continuously so as to achieve the quality of the treated sewage to the following standards.

S No. [ Parameters [ standards

3. Conditions under Air ( Prevention and Control of Pollution) Act -1981 as amended

i ) The applicant shall use following fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain the same

continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

Height of
Stack

Control
Device

Stack noS No. Air Type of fuel
Pollution
Source

D.G. Set of
35 KVA

As per Board
Norms

01 Sulphur
..Dioxide
Sulphur As per Board

_Norms . .

Sulphur As per Board
Dioxide Norms ._

Particulate
Matter

H.S.D.1

03D.G. Set of H.S.D.
625 KVA .

D.G. Set of H.S.D.
.200 KVA _

Boiler of 8.0 Rice Husk_ IPO _
.

2
Dioxide

3 02

27 Mtr.044

Kmmission Quality Standards

StandardsSNo. Slick no_ Pa ra meters
Sulphur Dioxide As per Board

Norms
031

27 Mtr,01 Particujate.Matter2
In case of sloppagc of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to ho intimated by fax/phone/email with a report in this regard to be
dispatched immediately
( ii) The unit will not use any type of restricted fuel.
iii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones ( Industrial. Commercial. Residential, Silence) which are as follows
Day time : from 6.00 a.m. to 10,00 p. m.. Night time: from 10.00 p . m . to 6.00 a .m.

Commercial Residential
Area

Standards for
Noise level in
,db(A) Leg

Silence
Zone

Industrial
Area Area

Day Night Day Night Day Night Day Night
.Time, l ime Time Time Time Time Time Time

75
"f 70 1 65 1 55

'

. 55 . . 45 I 50 I 40
4. Essential documents to be submitted by the Industry/Unit as Applicable
( i ) Environment Slulcincnt in F'orm-V of Environment (Protection) Rules, 1986.

( ii ) Quarterly compliance report of the CCA, photograph of HTP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.
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6. / mu lias 10 comply with the following specific & general conditions. Non compliance ofany provision of
this CCA and provisions of' the Water Act. Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement ) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7 . In compliance to the Ci .O 1011 /S 1 -7*2021-09 (Writ)/2016 dated. 13.10.2021 issued by Department of
Hnvironment. forest and Climate Change, Uttar Pradesh . You are directed to develop Miyawaki Forest as
per the SOP available at URLi-liUp./Avww.upecp.in/TrainingScssion.aspx for ensuring timely compliance of
this direction, you are hereby directed to submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- ( Rs. Fifty Thousand
Only ) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board ,

8. 11' the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

7

General Conditions
1 . I hc applicant shall get analysed the samples of eftluem/cmissioivhazardous wastes at least once in u three
month from the laboratory recognized by the Mold - and shall report to the UPPCB ,

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit .
3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point .
4 . The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA , If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/ instruction issued by the Board, legal action
shall be initiated against the applicant .
5 . The applicant shall maintain good house keeping. All valvcs/pipes/scwer/Urains etc. must be leak-proof
6. The industry shall provide uninterrupted entry to the STIVH'l P inlet and outlet points. Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems .
/ . The industry shall provide Inspection Book at the time of inspection to the Board's officials,

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall he reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so that all emissions he emitted through designated chiinney/stack
only.

10 In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
11 . The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity,'manufacturing proccss/capaeity enhancement etc. or any change in effluent discharge
point or emission point ,
12. I ' bc Board reserves the right to revuke/add/ modify any stipulated condition issued along with CCA, as
may be necessary .

Specific Conditions:-
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M\ . This consent is being issued only for Production of Solvent Extracted Oil- 51) MT/day.
2/

"Environmental Statement Must be submitted before 30 September in the Board every year.
3, The Effluent Treatment Plant should be running in proper way.
4. Separate Energy Meter must be installed on ETP

/& S. Log Book should Maintain for ETP Energy Meter.
6. Green bell area be developed as per required open land.
7. implementation Report of consent compliance must submit within two months.
8. Conditions of C.G.W .A . must be complied as per permitted limit.
9. Treated Effluent should recycle maximum quantity.
10. Continue operations of all unit of ETP and Maintain the Norms of Board,

11. The consent will be self suspended in case of closure issued by CPCB.
12. Industry must be complying time to time for Direction of CPCIi
13. Cooling water shall recycle.
14. No Effluent discharge at any cost,

15 The consent is granted asper direction issued by N.G.T lime to time in the case O.A. No.
437/2015 Vishwa Vijay Singh V/s UPPCB and others.
16. After the final decision regarding environmental compensation, industry shall be liable to submit
the environmental compensation as said by Head office.
17. The D.G. Set of 35 KVA, 200 KVA & 625 KVA shall be equipped with acoustic enclosure as well as
Stack as per Board Nonns.

18. Industry shall submit the slack monitoring report of D.G. Set & Boiler duly monitored by N.A.B.L .

Accredited Lab within two months. Pankajjfc
Yadav

: idly siyntxi
artkaj Yddav

Date: 2022. 12.26
15:12:06^30'

Regional Officer

Copy to:

Pankaj
Yadav

Digitally signed
by Pankaj Yadav
Dale: 2022 12.28
15:12:02 +OS'3Q‘

Regional Officer

CEO 6 : IJPPCB. Lucknow.
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4CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

TEST REPORT; WASTE WATEI

Ref No: 22562252/Gorakhpur/2023
1- Name of Industry: RUNGTA INDUSTRIES PVT LTD
2- Address of Industry: BL-1 SECTOR 15 G1DA SAHAJNAWA.GORAKHPUR.273209
3- District: Gorakhpur
4- Description about sampling point: Final Outlet Of Factory
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By:Anjani Kumar Singh ADM City, & Anil Kumar Sharma, Ram Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour:Turbid -
8- Quantity and Packing:2 Litter PVC Jericane
9- Date of Sample Collection: 23/08/2023
10- Analyis Indented by:RO Gorakhpur
11- Date of sample receipt in Lab:24/08/2023

Date:13/09/2023
4s

*

Parameter/Method Name Unit Results Standard Detection
Range

pH,4500 H B Electronic method 7.62 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/1 58.0 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 1862.0 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/1 1920.0 10- 50000 mg/I

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/1 36.0 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/1 168.0 5.0 -100000 mg/1
Reference- ( 1 (General Standards for discharge of envieronment Pollutants arc as pert-A Eflluent(Schedule-VI).The eniveronment (Protection) Rules,19K6 source:
www.cpcb.nic.in/GeneralStandards.pdf. Besides these standards.refer EPA standards for specific purpose
Remark: .V I

Analysed by-
|Arti Gupta(SA)|

)Authorized by
VINAY SJSSES,
DUBEYVinay Dubey (ASO) RAM sag-

A i &*fc 2D2Jo«u 3

Chief Environment^Offi
Central Laboratory

cur
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010 ;

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22561943/Gorakhpur/2023
1- Name of Industry: RUNGTA INDUSTRIES PVT LTD
2- Address of Industry: 1 . BL- 1 , Sector- 15, G1DA,GORAKHPUR,273209
3- District: Gorakhpur
4- Description about sampling point: Outlet Of ETP
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: A.K. Singh ADM City, & Anil Kumar Sharma, Ram Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour: Turbid -

8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 23/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 24/08/2023

Date:13/09/2023

*

Parameter/Method Name Unit Results Standard Detection
Range

pH .4500 H B Electronic method 7.85 6.S-8.5 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/1 64.0 100 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 1450.0 2100 10- 50000 mg/I

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/1 1514.0 10- 50000 mg/1

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/1 38.0 30 1.0 -50000 mg/I

COD, 5220 B Open Reflux Method mg/1 176.4 250 5.0 -100000 mg/1
Reference- ( 1 ^General Standards for discharge of envieronment Pollutants are as pert-A Effluent(Schedulc-Vl).'nie eniveronment (Protection) Rules, 1986 source:
www.cpcb.nic. in/GeneralStandards.pdf. Besides these standards,refer EPA standards for specific purpose
Remark: NA

Analysed by-
[Arti Gupta(SA)]

Authorized by
VINAY SSL*-DUBEYSS

Vinay Dubey (ASO) **' Dig.ttllyslsn.d
RAMCOPAL

Chief Environmental
Central Laboratory

cor
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. INo TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

TEST REPORT: WASTE WATER LABORATORY f
Ref No: 22562562/Gorakhpur/2023
1- Name of Industry: RUNGTA INDUSTRIES PVT LTD
2- Address of Industry: 1, BL-1, Sector- 15, GIDA,GORAKHPUR,273209
3- District: Gorakhpur
4- Description about sampling point: Inlet Of ETP
5- Type of Sample (Grab/Composite/lntegrated): Grab
6- Sample Collected By: Anjani Kumar Singh. ADM City, & Anil Kumar Sharma, Ram Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour:Turbid Unpleasant
8- Quantity and Packing: 2 Litler PVC Jericane
9- Date of Sample Collection: 23/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab:24/08/2023

Date:13/09/2023

Parameter/Method Name Unit Results Standard Detection
Range

pH,4500 H B Electronic method 7.35 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/1 292.0 10-20000 mg/I

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 2379.0 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/1 2671.0 10- 50000 mg/1
a

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/1 424.0 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/1 1296.0 5.0 -100000 mg/I
Reference- ( 1 (General Standards for discharge of environment Pollutants are as pert-A Effluem(Schedule-VI).The emveronment (Protection) Rules,1986
www.cpcb.nic . in/GetteralStandards.pdl'. Besides these standards,refer EPA standards for specific purpose
Remark: NA

source:

Analysed by-
[Artl Gupta(SA) j »

Authorized by
V1NAY “SEES*,
DU BEY S&Sff

Vinay Dubey (ASO) RAM Digitally signed
by RAM GOPAt
Date:2023.W.13

, ias&i+mor
Chief Environmental Officer

Central Laboratory

GOPAL

Scanned with OKEN Scanner

742

Mimansa Law Office
Pencil

Mimansa Law Office
Pencil



62

65
92 - A

UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phgne:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. -
146262/UPPCB/Gorakhpur(UPPCBRO)/CTO/wa
ter/GORAKHPUR/2021
To ,

Dated : 03/01/2022

Shri INDIAGLYCOLSLTD GIDA GORAKHPUR
M/s INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA
India Glycols Limited E - 1 Sector - 15 GIDA District - Gorakhpur Uttar

Pradesh,GORAKHPUR,273209
GORAKHPUR

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. INDIA GLYCOLS LIMITED E 1 SECTOR
15 GIDA

Reference Application No :14592612 Dated :03/01/2022

For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution) Act,1974 as amended (here in after referred as the act ) M/s. INDIA GLYCOLS
LIMITED E 1 SECTOR 15 GIDA is hereby authorized by the board for discharge of their industrial
effluent generated through ETP for irrigation/river through drain and disposal of domestic effluent
through septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in
refrence to their foresaid application .
This consent is valid for the period from 01/01/2022 to 31/12/2023 .
In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .
This consent is being issued with the permission of competent authority .

1.

2.
3.

For and on behalf of U.P. Pollution QontroLBQa)|rd
RAKESH

Chief EnviPMf̂ Î 5feSSSde-6
Enclosed : As above
(condition of consent):

Copy to: Regional Officer, U.P. Pollution Control Board, Gorakhpur for information and necessary
action. RAKESH

KUMAR mGI.:,„..r
__

^Chief Environmental Officer, Circle-6
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U.P. POLLUTION CONTROL BOARD, LUCKNOW

Annexure to Consent issued to M/s.INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA vide

Dated : 03/01/2022Consent Order No. 14592612/ Water
CONDITIONS OF CONSENT

1. This consent is valid only for the approved production capacity of Absolute Alcohol / Extra Neutral
Alcohol / Rectified Spirit 200 KLD to 260 KLD nd 12 Megawatt / hour Electricity by Turbo
Generator.

2. The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

Treatment facility and
discharge point

S.No Kind of Effulant Maximum daily
discharge,KL/day

STPDomestic 10 KLD1
Industrial ZLD FTP2

3. Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. It should be ensured that domestic effluent should not be
discharged in storm water drain.

4(a) The domestic effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms.

Domestic Effulant
StandardParameterS.No

BOD As per E (P) A Rules, 19861
10 KLD STPQuantity of Discharge2

As per E (P) A Rules, 1986Total Suspended Solids.3
As per E (P) A Rules, 1986COD4
As per E (P) A Rules. 1986Oil & Grease5 _

5. The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry.

6. The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under the Environment
(Protection) Act, 1986.

7. The industry shall not discharge any trade effluent outside the premises and Zero Liquid Discharge
(ZLD) shall be maintained all the time.

8. Molasses shall not be stored in kachcha pits.
9. If UPPCB or CPCB issues closure order against the industry, this consent shall remain suspended for

the period till closure order is revoked, after which the consent will be effective again for the
remaining period.

10. The unit should be operated in such a way so that there is no adverse impact on public and
environment.

11. Unit must maintain on line connectivity of mass flow meters at the inlet and outlet of MEE and web
cameras installed at the final outlet, MEE and Bio Compost yard and connected with server of CPCB
and UPPCB.

12. The unit shall ensure deployment of qualified staff for self monitoring mechanism on 24 X7 hours
basis.

13. Volume of spent wash shall be reduced to 40 % minimum and solid concentration shall be
maintained minimum 30% at the outlet of MEE.

14. Unit shall identify recipient drains/rivulets and their upstream & downstream locations in
consultation with UPPCB and shall carry out monthly monitoring of identified recipient drains at
upstream & downstream location through recognized lab under Environment (Protection) Act, 1986
and shall submit the analysis report on monthly basis by 10th of every month to CPCB and UPPCB.
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15. The storage facility provided for spent wash shall be properly lined and made impermeable and the
storage capacity at any stage shall not exceed 07 days equivalent of production in case of
incineration boiler and 30 days equivalent of production in case of bio composting.

16. Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th
September every year.

17. Industry shall ensure to send monthly reports regarding spent wash storage and details of spent wash
in each lagoon constructed in industry.

18. The Unit will file the renewal application at least 2 months prior to the expiry of this Order.

Specific Conditions:

1
l
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1. The Earlier CTO issued by UPPCB vide office letter No. 118156/UPPCB/Gorakhpur(UPPCBRO)/
CTO/water/GORAKHPUR/2021 dated 18.03.2021 is stand canceled from the issuance of this CTO
and this CTO will be effective.
2. This consent is valid for production of Absolute Alcohol / Extra Neutral Alcohol / Rectified Spirit
200 KLD to 260 KLD maximum using molasses & grains as main raw material and 12 Megawatt /
hour Electricity by Turbo Generator, The industry shall obtain prior approval before making any
modification in product / process / fuel / plant machinery failing which consent would be deemed
void. This consent to operate order is subject to the order passed by Hon’ble NGT in OA no.
116/2014 Meera Shukla V/s Municipal Corporation of Gorakhpur & others.

3.The unit shall not allow any additional fresh water requirement for proposed expansion .

4. The unit shall achieve Zero Liquid Discharge for proposed expansion.

5. The unit shall carry out validation within 60 days through reputed institute such as VS1. Pune/NSI,
Kanpur/NEERI, Nagpur/IITs etc after production.

6.The unit shall submit monthly data of following to UPPCB:

a. Fresh water consumption
b. Production
c. Raw Material consumption
d. Spent wash generation
e. Slope generation
f. Condensate generation
g. Feed quantity of slope into incinerator
h. Yeast sludge generation and disposal
i. Boiler ash generation and disposal
j. Quantity of granule generation and sold
k. Quantity of Spent lees generation, recycle/reuse and Treatment in CPU
L. Quantity of effluent received into CPU, details of reuse/recycle etc.
m. Steam generation, fuel consumption.
n. C02 production and sold.

7. The unit shall restrict the spent wash storage capacity to 07 days only.

8. The unit shall utilize DDGS as cattle feed.
9. The unit shall ensure to obtain consent (Water and Air) under the provision of Water ( Prevention
and control of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act, 1981 for the
same.
10. The all conditions of earlier environmental clearance issued by MOEF & CC for 200 KLD
production with remain same.

11. Pollutant load like BOD, COD, TDS and TSS in effluent shall not be changed due to proposed
modification.
12. Total generation of fly ash shall be reduced to 129.02 MT/day after the proposed modification as
against 154.17 MT/ day at present.
13. The total fuel requirement in terms of equivalent coal shall be reduced from 564.15 MT/ day to
509.25 MT/ day after proposed modification.
14. There shall not be any incremental rise with respect to air pollution. The particulate emission
level from the boiler chimney shall always be kept below 150mg/Nm3 and Air Pollution load shall
not be increase after proposed modification.
15. The Slop consumption shall be reduced from 487 TPD to 365 TPD.
16. After the proposed modification, total PM Load shall be reduced to 129.69 MT/day against
155.17 MT/day at present.
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17. The distillery shall ensure the time bound compliance of the various provisions of ZLD guidelines
issued by the UPPCB vide office memorandum no. H46886 / C- 1 / Gen - 42 / 2020, dt. 28-01-
2020 (available at URL http://www.uppcb.com/pdf/news_280120.pdf).

18. The industry will have to ensure permission from the CGWA for groundwater extraction and it
will be the responsibility of the industry to comply with the various conditions of the permission
taken. The Electromagnetic Flow Meter to be installed in all water abstraction points and usage of
fresh water to be minimized.

19. The unit must operate and maintain properly the installed flow meters and web camera and shall
ensure online connectivity of flow meter and web camera with server of CPCB and UPPCB.

20. The unit shall develop proper green belt and rain water harvesting system as per guidelines. For
green belt at least 8 feet height plants should be planted which shall be properly protected as proper
irrigation and manoeuvring arrangement shall be made. For the development of the green belt the
guidelines issued vide Board office order no. HI0405 / 220 / 2018 / 02 dt. 16-02-2018 shall be
complied.
21. Process effluent / any waste water shall not be allowed to mix with storm water. Storm water
drain shall be passed through guard pond.

22. The unit shall dispose the hazardous waste through authorized recycler / TSDF and comply with
the provision of Hazardous and Other Wastes (Management and Trans - boundary Movement)
Amendment Rules, 2016 and the Plastic Waste Management Rules, 2016 as amended.

23. The overall noise levels in and around area shall be kept well within the standards by providing
noise control measures including acoustic hoods, silencers, enclosures etc., on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
24. The unit shall make temporary storage facility for storage of hazardous waste in the premises
before it will send to TSDF as per the provisions of Hazardous and Other Wastes (Management and
Trans - boundary Movement) Rules, 2016.

25. The unit shall install the Board showing daily environmental statement i.e. chemicals used in the
treatment of effluent, flow meter reading, hazardous waste generated and send to TSDF etc. at the
main gate of the unit.
26. The unit shall comply with the various provisions of Air (Prevention and Control of Pollution)
Act 1981 as amended. Water (Prevention and Control of Pollution) Act 1974 as amended and all
other applicable rules notified under EP Act 1986.

27.The unit shall submit groundwater quality monitoring report done by MOEF&CC approved
laboratory in every 3 months.

28. This consent order shall automatically become invalid on issuance of Closure Order by CPCB /
UPPCB and further on revoking of closure order, the consent order shall become valid.

29. The industry shall abide by orders / directions issued by Hon’ble Supreme Court Hon’ble High
Court, Hon’ble NGT, Central Pollution Control Board and U.P Pollution Control Board for
protection and safeguard of environment from time to time.

30. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic Waste
generated within a month failing which consent would be deemed void.

31. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law.
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/
Issued with the permission of competent authority .

For and on behalf of U.P.
^
PoHulion Control-Board .

KUMAR TVAGI SsF— - „
Chief Environmental Offificf ‘TTrcle-6
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UTTAR PRADESH POLLUTION CONTROL BOARD
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828,2720831, Fax:0522-2720764, Email: info@uppcb.com, Website: www.uppcb.com

CONSENT ORDER

Ref No. -
146249/UPPCB/Gorakhpur(UPPCBRO)/CTO/aii7GORAKHPUR/202

Dated : 03/01/2022

1

To ,
Shri INDIAGLYCOLSLTD GIDA GORAKHPUR
M/s INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA
India Glycols Limited E - 1 Sector - 15 GIDA District - Gorakhpur Uttar

Pradesh,GORAKHPUR.273209
GORAKHPUR

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA

Reference Application No. 14591342 Dated : 03/01/2022

With reference to the application for consent for emission of air pollutants from the plant of M/s
INDIA GLYCOLS LIMITED E I SECTOR 15 GIDA. under Air Act 1981. It is being authorised
for said emissions, as per the standards, in environment, by the Board as per enclosed conditions .
This consent is valid for the period from 01/01/2022 to 31/12/2023 .
Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Control of Pollution) Act, 1981 as amended.
This consent is being issued with the permission of competent authority .

1.

2.
3.

For and on behalf of U.P. Pollution ContfoLRoaixL
RAKESH csgsssasss.

Chief Environmental
5S^cervCircie*^

Enclosed : As above
(condition of consent):

Copy to: Regional Officer, U.P. Pollution Control Board, Gorakhpuri for information and necessary
action. RAKESH 1gSr-asst

KUMAR TYAGI
Chief Environmental Officer, Circle-6

C£ Scanned with OKEN Scanner

749

Mimansa Law Office
Pencil

Mimansa Law Office
Pencil



69

72
99 "=

M

U.P. Pollution Control Board/
Dated : 03/01/2022

CONDITIONS OF CONSENT

1(a). The details of Air pollution sources and stacks attached with Boiler
Air Pollution Source Details

S.No Air Polution
Source

Type of Fuel Stack No. Parameters Height

45 TPH Boiler1 40 MTD-coal,
110 MTD-rice

husk, 190
MTD-slop

As per E (P) A
Rules, 1986

2 Particulate
Matter

2 650 KVA DG Diesel 5 Sulphur
Dioxide

As per E (P) A
Rules. 1986Set

3 35 TPH Boiler 20 MTD-coal,
90 MTD-rice

husk, 114
MTD-slop

1 Particulate
Matter

As per E (P) A
Rules, 1986

4 55 TPH Boiler 18 TPH slop,
6.23 TPH rice

husk or 18
TPH slop, 05
TPH-Indian
Coal or 18
TPH slop,

3 Particulate
Matter

As per E (P) A
Rules, 1986

3.78
TPHImported

Coa
5 1250 KVA DG Diesel Sulphur

Dioxide
As per E (P) A
Rules, 1986

4
Set

1(b) The emissions by various stacks into the environment should be as per the norms of the Board .
Emission Quality Details Detail

S.No Stack No Parameter Standard
1 Particulate Matter1 As per E (P) A Rules,

1986
2 Particulate Matter2 As per E (P) A Rules,

1986
3 3 Particulate Matter As per E (P) A Rules,

1986
Sulphur Dioxide4 4 As per E (P) A Rules,

1986
5 Sulphur Dioxide5 As per E (P) A Rules,

1986
2. The equipment for air pollution control system and monitoring, as proposed by the industry and

approved by the Board should be installed in their premises itself.
Industry shall dispose the incineration boiler ash in such a manner so that there should not be any
adverse impact on public health at large and on Soil, Water & Air environment.
The modification or installation in the existing pollution control equipment shall be done only by .
prior approval of the Board.
The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants shall be in accordance with the standards prescribed by the Board/MoEF&
CC/or otherwise mandatory.

3.
4.

5.
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6. Unit shall do provisions for control of fugitive emissions from process as per the norms of the

Board/MOEF & CC/or otherwise mandatory.
The unit shall submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order. Further quarterly
monitoring report analysed by Board/NABL accredited laboratory shall be submitted.

In case of closure directions under section-5 of E (P) Act, 1986 issued by CPCB, this consent will be

automatically suspended during the closure period, and will be automatically reinstated with specific
conditions as per CPCB revocation orders.
Industry shall develop and maintain green belt as per the guidelines issued by the Board vide office
order dated 16/02/2018, which is available on Board's Website- www.uppcb.com.
Industry shall submit Environment Statement to this Board as per provision of Environment
(Protection) amendment Rule, 1993 for the previous year ending 31st March on or before 30th

September every year.
Industry shall abide by orders / directions issued by Hon’ble Supreme court, Hon’ble High Court,
Hon’ble National Green tribunal, Central Pollution Control Board and U.P Pollution Control Board
for protection and safe guard of environment from time to time.

7.

8.

9.

10.

11.

The Unit will file the renewal application at least 2 months prior to the expiry of this Order.
Specific Conditions:

Qj Scanned with OKEN Scanner

751

Mimansa Law Office
Pencil

Mimansa Law Office
Pencil



71

74
101 

1.The Earlier CTO issued by UPPCB vide office letter No. 118154/UPPCB/Gorakhpur(UPPCBRO)/
CTO/air/GORAKHPUR/2021 dated 18.03.2021 is stand canceled from the issuance of this CTO and
this CTO will be effective.
2. This consent is valid for production of Absolute Alcohol / Extra Neutral Alcohol / Rectified Spirit200 KJLD to 260 KLD maximum using molasses & grains as main raw material and 12 Megawatt /hour Electricity by Turbo Generator. The industry shall obtain prior approval before making any
modification in product / process / fuel / plant machinery failing which consent would be deemedvoid. This consent to operate order is subject to the order passed by Hon 'ble NGT in OA no.
116/2014 Meera Shukla V/s Municipal Corporation of Gorakhpur & others.

3. The unit shall not allow any additional fresh water requirement for proposed expansion.
4. The unit shall achieve Zero Liquid Discharge for proposed expansion.
5.The unit shall carry out validation within 60 days through reputed institute such as VSI, Pune/NSI,Kanpur/NEERI, Nagpur/IITs etc after production.
6. The unit shall submit monthly data of following to UPPCB:

a. Fresh water consumption
b. Production
c. Raw Material consumption
d.Spent wash generation
e. Slope generation
f. Condensate generation
g. Feed quantity of slope into incinerator
h. Yeast sludge generation and disposal
i. Boiler ash generation and disposal
j. Quantity of granule generation and sold
k. Quantity of Spent lees generation, recycle/reuse and Treatment in CPU
L. Quantity of effluent received into CPU, details of reuse/recycle etc.
m. Steam generation, fuel consumption.
n. C02 production and sold.

7. The unit shall restrict the spent wash storage capacity to 07 days only.

8. The unit shall utilize DDGS as cattle feed.
9. The unit shall ensure to obtain consent (Water and Air) under the provision of Water (Prevention
and control of Pollution) Act, 1974 and Air (Prevention and control of Pollution) Act, 1981 for thesame.
10. The all conditions of earlier environmental clearance issued by MOEF & CC for 200 KLD
production with remain same.
11. Pollutant load like BOD, COD, TDS and TSS in effluent shall not be changed due to proposed
modification.

12. Total generation of fly ash shall be reduced to 129.02 MT/day after the proposed modification as
against 154.17 MT/ day at present.

13. The total fuel requirement in terms of equivalent coal shall be reduced from 564.15 MT/ day to509.25 MT/ day after proposed modification.
14. There shall not be any incremental rise with respect to air pollution. The particulate emission
level from the boiler chimney shall always be kept below 150mg/Nm3 and Air Pollution load shall
not be increase after proposed modification.
15.The Slop consumption shall be reduced from 487 TPD to 365 TPD.
16. After the proposed modification, total PM Load shall be reduced to 129.69 MT/day against
155.17 MT/day at present.
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17. The unit shall maintain and operate Air Pollution control system to ensure that stack emissions
are within the prescribed norms as per EP Rules 1986 as amended. The industry shall submit the
stack monitoring report of 55 TPH Boiler within the 15 days of its operation by Board Laboratory
and Online Monitoring System shall also be installed at 55 TPH Boiler with connection to server of
CPCB / UPPCB.
18. The unit shall ensure that ambient air quality of nearby areas is not adversely affected due to
operation and emissions of the unit. The unit shall operate and maintain properly the installed online
emission monitoring system and maintain the records, and ensure the connectivity to the server of
CPCB & UPPCB.
19. The industry shall comply with various provisions of Air (Prevention & Control of Pollution) Act
1981 as amended, Water (Prevention & Control of Pollution) Act 1974 as amended and all other
applicable rules notified under EP Act 1986.

20. The overall noise level in and around area shall be kept well within the standards by providing
noise control measure including acoustic hoods, silencers, enclosures etc. on all sources of noise
generation. The ambient noise level shall confirm to the standards under the Environment
(Protection) Act 1986.
21. The unit shall use Bio-briquette as co-fuel with main fuel in the ratio of minimum 20 percent in
boiler subject to its availability.

22. The industry shall obtain prior consents in the event of any addition of new emission generation
sources such as - Boiler / Furnace / Heaters / DG Sets or alteration of existing emission sources in
accordance with section -21 / 22 of air Act 1981 (as amended respectively).

23. Fly ash shall be stored separately as per CPCB guidelines so that it should not adversely affect the
air quality, becoming air borne by wind or water regime during rainy season by flowing along with
storm water. Direct exposure of workers to fly ash & dust shall be avoided.

24. The industry shall dispose the hazardous waste through authorized recyclers / TSDF and comply
with the provisions of Hazardous ahd Other Wastes (Management and Trans-boundary Movement)
Amendment Rules, 2016 and the Plastic Waste Management Rules, 2016 as amended.

25. The industry shall submit the point wise compliance report of the CTO issued by Board for the
Year 2020 and audited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked.
26. Any source of emission other than that mentioned in the Air Consent seeking application will not
be permitted by the Board.

27. The industry should ensure the operation of the air pollution control system (APCs) in such a
manner that the air emission confirms with the standards prescribed under the EP Act 1986 as
amended.

28. The use of pet coke and furnace oil as a fuel is restricted in compliance of the Hon’ble Supreme
Court Order.
29. In compliance of the provisions of the Plastic Waste Management Rules 2016 as amended, the
industry shall submit the Extended Producer Responsibility (EPR) for the disposal of Plastic Waste
generated within a month failing which consent would be deemed void.
30. The industry should be operated in such a way so that there is no adverse impact on public and
environment.

31. With regards to the use of Pet Coke / Furnace Oil as fuel, the orders passed by the Hon’ble
Supreme Court in the Writ Petition (Civil) No. 13029/1985 MC Mehta verses Union of India and
others will be applicable.
32. Concealing factual data or submission of false/fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the

O' Scanned with OKEN Scanner

753

Mimansa Law Office
Pencil

Mimansa Law Office
Pencil



73

76
103 

provisions of Law.

Issued with the permission of competent authority .
and on behalf of U.P^PoJ^|lon Control Board.

... I PllW

KUMAR TYAGI SSSSr*8*-Chief Environmental Officer,Circle-6
For
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NOC Application Form7/15/2021

GROUND WATER DEPARTMENT
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO : 30/06/2026

Registration No.: 202106000368

Name of the Owner IGL GORAKHPUR

Application Form Serial No. GRKP0621RIN0009Address of the Applicant India Glycols Ltd. E - 1, Sector -
15. GIDA1 Gorakhpur, U.P

Specimen Signature16/06/2021Date of Submission

E-1, Sector - 15, GIDA,
GORAKHPUR - 273209

India Glycols Limited E - 1 Sector Company Address
- 15 GIDA GKP

Company Name

Location Particulars

SAHJANWADistrict Gorakhpur Block

E-1, Sector - 15. GIDA,

Gorakhpur, U.P
Municipality/Corporation YesPlot No./Khasra No.

E 1 SECTOR 15 GIDAWard No./Holding No.
Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 01/03/2006
the Well

200.00Tube Well/Boring Depth of the Well (In meter)Type of Well

Assembly Size{For Tube Well)IndustrialPurpose of well

Strainer Position (For Tube Well)

75.00H.P. of the PumpType of Pump Used Submersible

175.00Rate of Withdrawal (m3/hr.)Electric MotorOperational Device

01/03/2006Date of Energization (In Case of Electric Pump)

4,00Maximum Allowable Running Hours
Per Day:

175.00Maximum Allowable Rate of
Withdrawal (m3/hr.):

255500Maximum Allowable Annual Extraction of Ground Water:

Reason for renewal of N.O.C. No Reason
TpT.3ft.Tft.% cfH tpKU|

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water

at a rate not exceeding that as shown at Si. (3j), for running hours I day as shown at SI. (3k) , and for maximum allowable annual extraction of

ground water as shown at SI. (3k) and is valid subject to the observance of the conditions stated overleaf.
Conditions

- (1) In case of any change of ownership of the proposed well , fresh authorization has to be oblained,

- (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this authorization.

1/3
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• (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure , which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exceed to the
recorded rate from water meters
(4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands,

• (5) In case of any change of ownership of the existing well , fresh registration has to be obtained.

• (6) No change of location, design, rate of withdrawal and pumping device In respect of the existing well as indicated at SI, (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.

• (7) n case, any of the particulars 1 information furnished by the applicant in his application for issuance of Ihis registration is found to be
incorrect during verification at any subsequent stage , this registration is liable for cancellation.

• (8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

- (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders
shall be made available to this office on monthly basis.

• (10) Guidelines for Installation of Piezometers and their Monitoring
• Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:

• •The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

• * The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as
deeper ground water aquifer monitoring,

• No, of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

21

Monitiring Mechanism
S.No Quantum of Ground water withdrawal (cum/day) No.of piezometers required

Manual DWLR with Telemetry

01 0 0< 10

2 11 - 50 01 1

3 150- 500 0 1

2 0 2> 500

* •The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be
given in meter up to two decimals.. •For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.
* The measurement of water level in piezometer should be taken, only after the pumping from the surrounding lube wells has been
stopped for about four to six hours.

• * All the details regarding coordinates, reduced level (with respect to mean level), depih , zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department , Uttar Pradesh, and for its
validation.

* The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It, capacity bottle) to the concerned Director,

Ground Water Department , Uttar Pradesh, for chemical analysis.
* * A Permanent display board should be installed at piezometer/Tube welts site for providing the location, piezometer/ lube well number,

depth and zone tapped of piezometer/tube well fpr standard referencing and identification.

- * Any other site-specific requirement regarding safety and access for measurement may be taken care off.

* (11) Any other condition(s) that may be imposed by the concerned Authority,

• (12) In case, any of the particulars I information furnished by the applicant in his application for issuance of this permit is found to be
incorrect during verification at any subsequent stage, this permit is liable for cancellation,. SPECIFIC CONDITIONS:

* (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subject to the following
specific conditions:

• i) No Objection Certificate shall be granted only In such cases where local government water supply agencies are not able to supply the
desired quantity of water.

• ti) All industries shall be required to adopt latest water efficient technologies so as to reduce dependence on ground water resources,
• iii) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual water audit through Confederation

of Indian Industries (Cll)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC) certified
auditors and submit audit reports within three months of completion of the same to CGWA. All such industries shall be required to reduce
their ground water use by at least 20% over the next three years through appropriate means.

• iv) Construction of observation weil(s) (piezometer)(s) within the premises and installation of appropriate water level monitoring
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than 10 m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall be

4
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constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ weJIs. Monthly water level data shall be submitted online to the Ground Water Department, UR
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises, industries which are likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, slaughter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry.
vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g. Tanning, Slaughter Houses, Dye, Chemical/ Petrochemical, Coal
washeries, other hazardous units etc. (as per CPCB list) need to undertake necessary well head protection measures to ensure
prevention of ground water pollution.
(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject to the following specific
conditions:
i) In case of infrastructure projects that require dewatering, proponent shall be required to carry out regular monitoring of dewatering
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department , UP as applicable. Monitoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Ground Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is more than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

/

This certificate is electronically generated and does not require digital signature
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GROUND WATER DEPARTMENT
(Namaini Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (E)
[See rules 15(2)]

(RENEWAL OF AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW WELL FOR
INDUSTRIAL/ COMMERCIAL/ INFRASTRUCTURAL OR BULK USER OF GROUND WATER)

VALID UP TO : 30/06/2026

Registration No.: 202106000371

IGL GORAKHPURName of the Owner

GRKP0621R1N0010Address of the Applicant India Glycols Ltd. E - 1, Sector -
15. GIDA, Gorakhpur. UP

Application Form Serial No.

Date of Submission Specimen Signature16/06/2021

E-1, Sector - 15. GIDA ,
GORAKHPUR - 273209

India Glycols Limited E - 1 Sector Company Address

- 15 GIDA GKP
Company Name

Location Particulars

SAHJANWAGorakhpur eiockDistrict

YesE-1, Sector - 15. GIDA.
Gorakhpur, UP

Municipality/CorporationPlot No./Khasra No,

E 1 SECTOR 15 GIDAWard No./Holding No.

Particular of the Existing Well and Pumping Device

Date of Construction/Sinking of 01/03/2006
the Well

200.00Depth of the Well (In meter)Tube Well/BoringType of Well

Assembly Size(For Tube Well)Purpose of well Industrial

Strainer Position (For Tube Well)

75,00H,P, of the PumpSubmersibleType of Pump Used

Rate of Withdrawal (m3/hr ) 175,00Electric MotorOperational Device

01/03/2006Date of Energization (In Case of Electric Pump)

3.00Maximum Allowable Running Hours
Per Day:

Maximum Allowable Rate of
Withdrawal (m3/hr.):

175.00

191625Maximum Allowable Annual Extraction of Ground Water:

Reason for renewal of N.O.C. Not Any

TTR.3ft.Tft. u| tfn <PUUI

Against Case

This No-Objection certificate authorizes the owner applicant (user) to sink a well in the location specified at SI. (3) for extraction of ground water

at a rate not exceeding that as shown at SI. (3j) , for running hours I day as shown at SI. (3k), and for maximum allowable annual extraction of „

ground water as shown at SI, (3k) and is valid subjec! to the observance of the conditions stated overleaf,

Conditions

* (1) In case of any change of ownership of the proposed well, fresh authorization has to be obtained.

- (2) No change of location, design, rate of withdrawal and pumping device in respect of the proposed well as indicated at SL (2) and (3) of

this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation

of this authorization.
1/3
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* (3) For the purpose of measuring and recording the quantity of ground water extracted, every said user shall affix digital water flow
meters(conforming to BIS/ IS standards) having telemetry system in the abstraction structure , which record rate and quantum of
extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said
user, until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shalf not exceed to the
recorded rate from water meters

* (4) The concerned Authority reserves the right to stop extraction of ground water from the well due to quality hazards or any other
reasons, if the situation so demands.

* (5) In case of any change of ownership of the existing well, fresh registration has to be obtained.

* (6) No change of location, design, rate of withdrawal and pumping device in respect of the existing well as indicated at SI. (2) and (3) of
this certificate shall be made without prior permission of the Competent Authority. Any deviation in this regard shall lead to cancellation
of this registration.

* (7) n case, any of the particulars t information furnished by the applicant in his application for issuance of this registration is found to be
incorrect during verification at any subsequent stage, this registration is liable for cancellation,

* (8) The Certificate of Authorization/ NOC shall be valid for a period of three years from the date of issue. The applicant shall have to
apply for renewal through a fresh application, at least ninety days prior to expiry of its validity.

* (9) Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and
zone tapped of piezometer should be commensurate with that of the pumping well. The data , obtained from digital water level recorders
shall be made available to this office on monthly basis,

* (10) Guidelines for Installation of Piezometers apd their Monitoring
* Piezometer is a borewell /tube well used only for measuring the water level by lowering the tape/ sounder or automatic water level

measuring equipment. It is also used to take water sample for water quality testing whenever needed. General guidelines for installation
of piezometers are as follows for compliance of NOC:

* •The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is
being withdrawn. The diameter of the piezometer should be about 4" to 6".

* * The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted, if ^ore than
one piezometer are installed the second piezometer should monitor the shallow ground water regime. It wilt facilitate shallow as well as
deeper ground water aquifer monitoring.

* •No. of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitlring Mechanism

Manual DWLR with Telemetry
S,No Quantum of Ground water withdrawal (cum/day) No.of piezometers required

1 < 10 00 0

11 - 50 12 1 0

3 0 150- 500 1

2> 500

* •The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measuremeni should be
given in meter up to two decimals.

* * For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

* * The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been
stopped for about four to six hours.

* * All the details regarding coordinates, reduced level (with respect to mean level) , depth, zone taped and assembly lowered should be
provided for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department , Uttar Pradesh , and for its
validation,

* * The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and posl-monsoon (Oclober/Nuvember)
periods. Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It . capacity bottle) to the concerned r dor,
Ground Water Department, Uttar Pradesh, for chemical analysis,

* •A Permanent display board should be installed at piezometer/Tube wells site for providing the location , piezometer/ tube well number,
depth and zone tapped of piezometer/tube well for standard referencing and identification.

* •Any other site-specific requirement regarding safety and access for measurement may be taken care off
* (11) Any other condition(s) that may be imposed by the concerned Authority,

* (12) In case, any of the particulars l information furnished by the applicant In his application for issuance of this permit is four* ? pe
incorrect during verification at any subsequent stage, this permit Is liable for cancellation.

* SPECIFIC CONDITIONS:
* (A) For Industrial User: No Objection Certificate for ground water extraction by industries shall be granted subjecl to the foil ing

specific conditions:
* i) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the

desired quantity of water.
* it) All industries shall be required to adopt latest Water efficient technologies so as to reduce dependence on ground water resources.
* Hi) All industries abstracting ground water in excess of 100 m3/d shall be required to undertake annual waier audi: Through C deration *

of Indian Industries (CM)/ Federation Indian Chamber of Commerce and Industry (FICCI)/ National Productivity Council (NPC ttfied
auditors and submit audit reports within three months of completion of the same to CGWA All such Industries shall be requin - : io reduce
their ground water use by at least 20% over the next three years through appropriate means.

* iv) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level monitors j
mechanism as mentioned in General Condition no.10 shall be mandatory for industries drawing/ proposing to draw more than m m3/day
of ground water and. Monitoring of water level shall be done by the project proponent. The piezometer (observation well) shall he

24 0
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constructed at a minimum distance of 15 m from the bore well/production well. Depth and aquifer zone tapped in the piezometer shall be
the same as that of the pumping well/ wells. Monthly water level data shall be submitted online to the Ground Water Departs \ UP.
v) The proponent shall be required to adopt roof top rain water harvesting/ recharge in the project premises. Industries which likely to
pollute ground water (chemical, pharmaceutical, dyes, pigments, paints, textiles, tannery, pesticides/ insecticides, fertilizers, si lighter
house, explosives etc.) shall store the harvested rain water in surface storage tanks for use in the industry,

vi) Injection of treated/ untreated waste water into aquifer system is strictly prohibited.
vii) Industries which are likely to cause ground water pollution e.g, Tanning. Slaughter Houses, Dye, Chemical/ Petrochemical. Coal
washeries, other hazardous units etc. (as per CPC0 list) need to undertake necessary well head protection measures lo ensure
prevention of ground water pollution.
(B) Infrastructural User: The No Objection Certificate for ground water abstraction will be granted subject lo Ihe following f c
conditions;
i) In case of infrastructure projects that require dewatering, proponenl shall be required to carry out regular monitoring of dt ng
discharge rate (using a digital water flow meter) and submit the data online to Ground Water Department , UP as applicable, r. itoring
records and results should be retained by the proponent for two years, for inspection or reporting as required by District Groir i Water
Management Council.
ii) Installation of Sewage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement is r than 20
m3 /day. The water from STP shall be utilized for toilet flushing, car washing, gardening etc.

This certificate is electronically generated and does not require digital signature
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vŝ L vsu;
4 3,44/ w,̂

makHIT
K0993°/S 37-1& /^ cTD *82»»:

S 4924 //98
a-qe&yx agings ,

X^3J><O a îoaiu
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LOG BOOK i

RECYCLE TO FERMENTATION RECYCLE TO DCTCPU OUTLET RECYCLE TO FCT RECYCLETO TCT

FINAL DIFF INITIAL | FINAL I D1
- ; \ i

CPU INLETDate CONDENSATE GENERATION1

FINAL DIFFINITIALDIFF INITIAL FINALFINALINITIAL INITIALDIFFFINALINITIALDIFFINITIAL FINAL
JS2S9 |

1
/ ISMfel 1 IQoBolV &&7S4|'

/ bXQ1

I
:V |\\

$ ,S±£9/
;jl i 1S3,2.74

/334 4445069 690
/2«3 4£»64 4S684 6 /3"

88769)9^03.̂ qoW 133^ isnrc, 7flS- nB^BL 388Sr 2*9 I11^7620t irn n(536q8 372- ftftferms
H

6^_l̂ £L
M,» l5'tgf

8&ftQir 89Q/29/2ofqios749a«r l3qo7 i3lS~ o 9o?3.69 I-

.̂ 1 1 * ••
• * 1146291 1 S36VS 'SV0/3 f 39 QT/

fSyp/JL 159371.359 139297
1| /S 4 372- IS9734,!£•</ /3,9539

/ SSo9V 348 /39868.
09 ) 7^ ,/ .̂CTtn LjS£89 603

,9IP?*9 / 6 9!oS7V Jiei.890/ 7ft 134147J7

13953.9 Vrr 1 1 ? #1/ / 9i'yti93 96042-69/328 P92S23 S999Z1; 9 / ( 77 6» 9/2$73 119 ?5465"

iLi. —r 1 1
/3984ft 33994^ 9jJ-973> 9193.4ft / 37r car69132-1 46891- 4751764 893894 /37.2
)402OL>4ftl_Sft7^90 89 1̂.74 67991V1M& 7lS’7lS JlftO 893991- 475771 /179<K 4

|4c.7tTD /l/ o5iO9 6 2- 9i£7i6.7390 4U5S 48942. !. 755 o9 V

I -|5583O

155455 34/0,6-13
1

917097 896441— / 3/ 8 687995174/iM
8/c I I I969 S7r 190̂ 36&W3 6qft°24511097132 ] 6?;/3029 / &4<3 l /3&4 (SSAS*

I40&34 14115 2- 1316 -1 111-813 , 93^ 1
T>9.13 /0279ftNl —
'‘MW

i

( 562o3 39335S 45633 68 310273 1380 898029- 899402 13783(38619 (8481 5O322/ >14 /152- |4f473 311970 IS 6S&V 30 f9J./2S6 /3.64 90137891(14 4 91966/ ) S62°38994&»- 6fli-/567 5oSU- 5100-7: ! !7( 241 [MI708 115(569ft1-i76 iq/q-73966 900789/12- /5 ?i«CO

; i 1 S6961
/386922636 /304! 'j 9®2|73 S/or.7 S (69& £9 /

an J: 14D0412-910 7/ S" 282- it/pea4137&O913- 62,6 1(44 <$02173 /142.5 /490 157244qo33)5 5494 52141 IMIi/293̂ 173067 BIHB1̂ -7609 36S
I IT*-—̂

927 ?i37B° (4/.( O 49237/ 7 9oVftn /337 52241. /334 ?Q3sir 60S*S-2927
•

iSsSk’/vi
Fi M—n —

““~J~2mm IflHB1 Ji LJA
Q

12 - •

3

•• ;31 iH?s
. . y -

. .I m i^»r2

O
m

2

764

Mimansa Law Office
Pencil

Mimansa Law Office
Pencil



84

87
11

4 
/ Q3f - c

j

AIDA,GORAKHPUR
HIT {c.p.u.|

0O O K __

u

|NDIA GLYCOLS LIMITED,
CONDENSATE POLISHING

*• 00

2
XL_ i*; o

0 £
: jfoi 5LOG DATE : g

c
DIGESTER PHINLET PHSKjBSS: ENERGY METER

READINGTOTALIZER TREATED WATER TOAERATION PH ooPH
TOTALIZERCONDENSATE FEES

FLOW M3 aDATE 2' ]3 9-3^ fc'MI
SAM S3 »0 1.33 fc* 4o teflggH

8 AM 31 3 >c9-

13 o

%'M-S,£-3° IS 6^o 6S^ QC\ gftss5110 AM <V9glU3- ;

ftJZSlMJ
522.

33gf£3:

6?
1 15 6 a. ) % o3'Q 6 frHo

& - ^9-

?0 t) 4̂:
lln

£12
jg ?NOON

fc'MI?-3A IS g 2..go )5S2PM

3- « ) S-go3-3 5 156 4.M " a.ffogaa.3 |:
P°£> as,c

566o4 PM

\SCZS ) 5S'MG3'^ s-385V2.6 PM 6S

6 PM
~

• -
10 PM .

I
12 -1INIGHT 1

§«
-I

.12 AM

-7sr4 AM
/ ,

:|{LSSAM

INCHARGEPARAMETER INLET C SHIFTOUT LET CHEMICAL CONSUMPTION B SHIFTOPERATOR A SHIFT
S ^y\V)U—JP i If. y] ICOD SS3a 3 Z C« îi a-35e+|O4)* J |-2£oJ^(JW,
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Kiiand, Comti Nagar, Lucknow-226010

9

ft?

TEST REPORT: WASTE WA'

Ref No: 22467394/Gorakhpur/2023
1- Name of Industry: INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA
2- Address of Industry: India Glycols Limited E - 1 Sector - 15 GIDA District - Gorakhpur Uttar Pradesh,GORAKHPUR,273209
3- District:Gorakhpur
4- Description about sampling point: Inlet Of CPU
5- Type of Sample (Grab/Composite/lntegrated):Grab
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour:Turbid Unpleasant
8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 16/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 17/08/2023

Date:13/09/2023

*

Parameter/Method Name Unit Results Standard Detection
Range

pH.4500 H B Electronic method 3.23 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/1 468.0 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 2880.0 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/1 3348.0 10- 50000 mg/1

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/I 1260.0 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/1 3654.0 5.0 -100000 mg/1
Reference- ( 1 iGeneral Standards for discharge of envieronment Pollutants are as pert-A Efflucnt(Schedule-Vl).The eniveronment (Protection) Rules,1986 source:
www.cpcb.nie.m/GeneratStandards.pdf. Besides these standards.refer EPA standards for specific purpose
Remark; NA

Analysed bv-
|Dr Alka Singh (SA)|

Authorized by
VI NAYV into I i~ uifcWYDUBEV

iOliWIJ
U .n

DUBEY 1^«**Vinay Du bey (ASO) Digitally signed
by 8AM GOPAL
Date:2023,09, 13

RAM
Chief Envirotimeiitaf Officer

Central Laboratory

Q|: Scanned with OKEN Scanner
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226011)

•
• • •
'

•
'

TEST REPORT: WASTE WATER LABORATORY 4r

Ref No: 22468157/Gorakhpur/2023
1- Name or Industry: INDIA GLYCOLS LIMITED E 1 SECTOR 15 GIDA
2- Address of Industry: M/s India Glycols Limited, E - 1, Sector - 15,GIDA, Gorakhpur, Uttar Pradesh,GORAKHPUR.273209
3- District:Gorakhpur
4- Description about sampling point: Outlet Of CPU
5- Type of Sample (Grab/Composite/Integratcd): Grab
6- Sample Collected By: Anjani Kumar Singh. Amit Kumar Singh ADM City, Nayab Tahsildar & Anil Kumar Sharma, Ram
Milan Verma, R.K. Singh RO,SA,LA
7- Colour and Odour:- -

8- Quantity and Packing: 2 Litter PVC Jericane
9- Date of Sample Collection: 16/08/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 17/08/2023

Date:13/09/2023

->

Parameter/Method Name Unit Results Standard Detection
Range

pH,4500 H B Electronic method 7.23 5.5-9.0 02-12
Suspended Solids , 2540 D Total

Suspended Solids dried at 103-105 PC
mg/1 56.0 100 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/1 898.0 2100 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 0C

mg/ I 954.0 10- 50000 mg/1

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/I 14.0 30 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/1 106.0 250 5.0 -100000 mg/1
Reference- ( l )Gcncral Standards lor discharge of envieronraem Pollutants are as pert-A Effluem(Suhedule-VI).The eniveronment (Protection) Rules.1986
www.cpcb.niu.in/GeneralStandards.pdf. Besides these standards.refer EPA standards for specific purpose
Remark: NA

source;

Analysed by-
|l)r Alka Singh (SA)]

Authorized bv
VINAYV ,nnl by VtNAV DUBEV

RAM - 38
Dm*
1*5037 toiler

Chief Environmental Officer
Central Laboratory

. COPAL
2023.». 13GOPAL

Scanned with OKEN Scanner
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CENTRAL LABORATORY
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. NoTC-12V Vibhuli Khand, Cointi Nagar, Lucknow-226010

TEST REPORT: WASTE WATER LABORATORY

Ref No: 22974086/Gorakhpur/2023
1- Name of Industry: INDIA GLYCOLS LIMITED E I SECTOR 15 CIDA
2- Address of Industry: INDIA GLYCOLS LIMITED \i - 1 SECTOR - 15 GIDA GORAKHPUR,GORAKHPUR,273209
3- District: Gorakhpur
4- Description about sampling point: Final Outlet Of STP
5- Type of Sample (Grab/Composite/Integrated): Grab
6- Sample Collected By: Anil Kumar Sharma, A.K.Sinuh RO. LA & Anjali Kumar Pandey ADM City
7- Colour and Odour: - -
8- Quantity and Packing: 2 Litter PVC Jcricane
9- Date of Sample Collection: 26/09/2023
10- Analyis Indented by: RO Gorakhpur
11- Date of sample receipt in Lab: 27/09/2023

Date:05/10/2023

Parameter/Method Name Unit StandardResults Detection
Range

pH,4500 H B Electronic method 7.82 02-12As per
MoEF&CC/CPCB

Suspended Solids , 2540 D Total
Suspended Solids dried at 103-105 PC

mg/I 64.0 10-20000 mg/1

Dissolved Solids, 2540 C Total Dissolved
Solids dried at 180 0C

mg/ I 1042.0 10- 50000 mg/1

Total Solids , 2540 B Total Solids dried
at 103-105 OC

mg/I 1106.0 10- 50000 mg/1

Total Coliform, 9221 B Standard Total
Coliform Fermentation Technique)

MPN/ lOn ml 2200 <1.8 MPN/100 ml
& above

Fecal Coliform, 9221 E Fecal Coliform
Procedure

No relaxation 700 <1.8 MPN/100 ml
& above

BOD, 3 day 27 0C IS 3025 ( Part 44):
1993 Bio

mg/1 22.0 1.0 -50000 mg/1

COD, 5220 B Open Reflux Method mg/I 146.0 5.0 -100000 mg/1
Reference- ( l )General Standards for discharge of environment Pollutants are as pcn-A Effluent(Schedulc-Vl).The cniveronmcnt (Proteciion) Rules.1986 source
www.cpeb.ntc .in/Genera IStandards pdf . Besides these standards.refer KPA standards for specific purpose
Remark: NA

Analysed by-
( Dr Alka Singh (SA)1

SAMRENDRA^ ^Dlgttalfy signed by
SAMRENDRA SINGH

SINGH
Samrcndra Singh (AsO)

Digitally signed
by RAM GOPAL

C' OD A I 0 05

Chief EnviroumentaftiSicer
Central Laboratory

RAM

Scanned with OKEN Scanner
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PROCESS FLOW DIAGRAM OF DISTILLERY, INDIA GLYCOLS LTD, GORAKHPURTITLE

Storage in M.S. Storage Tanks and PMC Pits

A
Weighment through Load Cell

A
Stored in Storage Tank (Process Tank )

CHEMICALS
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Ocr77 W^TT Pft'WW
fKiwJ*? UTTAR PRADESH POLLUTION CONTROL BOARD

/ 3lt0^0?T0-432/ 23/ -̂101 / STTOflQ^O/'lWW0/ 2023 “ ^MvifWo

. - ••:*

a

^TeTT 3,

F̂Rt Wit I 5 U'S'^'J1 T̂O f^TO ,

t̂OTfcTO-1, Ttoof—15, 7fP5T,

vimq — Mixta y,x l

7TF fcp vJ'tlVl Atitl WTCT S ^-St^yl STfO foTO , <ftô eTO— 1 . ^<FSR—15, ’ftFT,

vl -iMd —'llttii^t fvRT̂ T cjrecj Hid cfr ^ ^ TT^RT 7TH, 3i1<Jd <£<b 7[7f TfjJ W l̂Y'l
c|>^) 771*77 eTFf 3TRR 7^ vicMIdH ^ 'dMtldtl dRld 78T?T TR TSjfftTd / xi’cllfdcl t, oft
ftfr uld (w^qul f̂ cTRRT tpj RrcRRT) Sfl̂ rf^RR, 1974 7ff| STT7T—47 ^ SFcPfcT ^t i

KTO T^Ovafto^tO Recft 3 Tjlftl'd 3Tt0^T0 TRPTT 432/ 2023 TT^t WT %7T
«FTP7 Tte 3tfcr> TjptflO 3 TTTf^cT 3TT£?T Mch 01-08-2023 7f> ti/i'ld 3T9T t

" 4. In view of the averments made In the application, we consider it appropriate that a Joint
Committee be constituted to verify the factual position and take appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Control Board
( UPPCB) and District Magistrate ( DM ), Gorakhpur and direct the same to meet within one week,
undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned Project Proponents, verify the factual position and take appropriate
remedial action by following due course of law and giving opportunity of being heard to the
concerned Project Proponents. The Committee may also refer to order of this Tribunal dated
13.09.2022 in O.A. NO. 116/2014 (Meera Shukla vs Municipal Corporation Gorakhpur & Ors.) inter
alia directing for industrial pollution control, establishment of CETP and rejuvenation of River Ami,
River Tapti and other rivers.The UPPCB will be the nodal agency for coordination and compliance.

5. Factual and Action taken Report may be submitted within one month by e-mail at judicial-
ngt@gov.in preferably in the form of searchable PDF/OCR Supported PDF and not in the form of
Image PDF."...

7J? % HTO t?=TOv5fto rO ftccfl gTTT vJMldcllj'HR ^Tlf^ct 3TT^7T 7f> 3F£qTeH 3 Tlfecl
TRjcR ^rftfct gNT treftiT $777} WTST F^^tSI mo fcTO, ^OtJcfO-1, #TC7-15, Tfr^T,

cm RRteRT RHW 23.os.2023 f<m wi RRtaRT ^ TTFTJ
vjyVi \JCMKH^C1 trm TRIT CRTT sft RTTT CJJHR UICIPIRT wr
vjqf&fcf st I RrtttRT cb W( Tjeftn ^ TCTlftcT virtldl ^ SjRldWui TRR TRTTfeTcT dRIT W
cJSTT ^O^tO^O $ 3TF3^d tjcj MRTR ^ <TTF7 PltdiRd Ft 7t vJOidl^ ^M>Ra

3 tr.aft.tt. ’smret^ 3?r w%\ JRITT: 38.0 Rromo/ ofto ^ 36.0 ftotno/ cfio v\i
'l 41 vft fcjj PitllRd 7t 3TRRF) £|

71? f«ti vdej'ln <f>t '( I^'tl fTR 3Hi|et 7^ vicHKd ^ 7^ 28.12.2022
7^ Mittrq RTSTTcf 'd^ldHI f̂ Tlghfcl (uleT 7^ cfTTp Pi'la t, P'l 'timl ^TcTT
31.12.2024 ?RP f | vseit' i ^RT 'H?H1C1 T̂cft 31 -jMlda d^t Pt> Ml \5TT 'TFT 11

2/-
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T.C/12V, Vibhuti Khand Gomti Nagar, Lucknow - 226010
Phone: 2720831, 2720828, 2720691 & 2720681 - Fax: 0522 - 2720764

Email: info@uppcb.in; - Web Site: wwvv.uppcb.com
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UTTAR PRADESH POLLUTION CONTROL BOARD

Ac/ iYo Uo G 11 :\̂c,6 /Cm_m/ 0^ A'0.432/2023 /2M4 Dated

To,
The Registrar General,
Hon'bte, National Green Tribunal,
Principal Bench,
Faridkot House, Copernicus Marg,
New Delhi- 110001.

Sub: Regarding submission of the Joint Committee Report in compliance of the order
dated 13,10.2023 in Original Application No. 432 of 2023 In the matter Radhey
Shyam Sehra Versus State of Uttar Pradesh & Others,

Sir,
Kindly refer to the subject mentioned above. In compliance of the order dated

13.10.2023 in Original Application No. 432 of 2023 In the matter Radhey Shyam Sehra
Versus State of Uttar Pradesh & Others, The Joint Committee Report Js enclosed
herewith for your kind perusal and further necessary action.

Sincerely Tours,
Enclosures: As above

(Dr Ram Karan}
Chief Environmental Officer

(Circle-6)
Copy to: For information and further necessary action.
Copy to: Shri Arvind Kumar, Advocate, N.G.T., New Delhi for Information and further

necessary action,.

Chief Environmental Officer
{Circle-6)

T.C/I2V, VilrlLini Khaml (tomit Nagiir. Lucknow - 226010
Photic: 2720831, 2720A2JJ,1720691 £ 272068 J - Fnx: 0522 - 2720764

Emii.il: inFi)ft}u|ipcfrjD - Wctj Site: winntnnfli.rnm

O 5canned with OKEN Scanner
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AdditionaL/Supplementary Report
of

M/s Cirikut Sanya Udyng, M/s Ambiy Kapda UUyog (Ambey Processor), M/s Kungtu
( Kimgta industries Pvt, Ltd, ) and M 's India Glycol 1 .imited, { « r> i flkhpur

In the mutter oT
0,A. No, 432/2023, Rudhcshy am Selira s /s State of Uttar Rmdi'sh & oilier*

background:
Hon’ble National Green Tribunal^ Principal Bench; New Delhi vide its order dated 01 August
2023 in Lhe matter of O.A, No. 432/2023 Kadhey Shyam SehHra Vs Slate of Uttar Ih-edesh to
look into grievances of the applicant hear the project proponcm and verify the factual position.

Relevant para of Ilon ' blc NGT order is as undet-
“ ,.3..
environment arising out of the implementation of tte enactments specified in Schedule I to the
National Green Tribunal Act, 2010.
4. In view of tlie averments, made in the application, wc consider it appropriate that a Joint
Committee be constituted to verify the factual position and Lake appropriate remedial action.
Accordingly, we constitute a Joint Committee comprising of Uttar Pradesh Pollution Control
Board (UPPCj and District Magistrate (DM). Gorakhpur and direct the same to meet within one
week, undertake visils to The site, look into the grievances of the applicant, associate the
applicant and representatives of the concerned Project Proponents, verify the factual position and
lake appropriate remedial mion by following due course of law and giving opportunity of being
heard to the concerned Project Proponents,

'lhe Committee may also refer to order of this
Iribunal dated 13.09.2022 in O.A. NO. 116/2014 ( Mecra Shukla vs Municipal Corporation
(.lorakhptir & Ors.) inter alia directing for industrial pollution control, establishment of CETP
and rejuvenation of River Ami, River Tapti and other rivers. The UPPCB will be the nodal
agency for coordination and compliance.
5 . Factual and Action taken Report may be submitted within one monEh by e-mail at judiciid-
ngt@gov,in preferably in (he form of searchable PDF/OCR Supported PDF and noi in the form
of Image PDF.
6. The joint team has inspected the alleged industry and joint inspection report already submitted
to Hoirible National Green Tribunal by letter no. t!01742/C-G/Gerteral/7&9/GA no. 432/2023
dated 10.10.2023.

The above titled application was listed in Hon'ble National Green Tribunal for hearing on
13.10.2023 and order passed by the Hon’ble National Green Tribunal on t 3. I 0.2023, the relevant
para of order is as under-

Prinia facie, the averments made in the application raise questions relating to

3 . The Joint Committee has submitted that M/s Golbrtt Sanyo Utiyog ( M/i Goilant upat Ltd.), M/s
Ambey Kapoda Udyog ( M/s Ambey Processer) and M/s India Glycols ltd. n êre found compliant.
However, we find that the Joint Committee bos not looked into the aspects as to whether the above sotd

'V-
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units require Environmental Clearance {EC} and If SO whether fhf oboye sold yn/fs have been granted EC.
The )omt Committee has ota? r?or looted fma the compliance with respect to EL (If any }/ CTi/CTO
CvrtditkiftS particularly with respect fa pfontatiw/green ted. carrying out of C5R/CER activities,

generation and disposal 0} fty ash and quality of water quapreseace of heavy metals,

A The Joint Committee is directed fo tooK into these expects ond submit farther report covering all tfiese
trjperti w/th/n three months by email at judiaal-ngt {§)gav .in preferably in the form Of searchable
PDF/OCH Support PDF and not /n theform of Unage PDF.

In compliance L) J'lhe above Order, the joint team has again inspected the above mentioned
industries on 1S.03.2024 &. 20.01 .2024. Ihe point wise compliance status of the industries are as
bcllow-

A. M/s Gallant Sanya Ldyog(M/s Gallant Isput Ltd.), Not No.A.L.-S, Sector-23, G1DA,
(iQrakhpjr:

In Compliance of the abo^e said order anil has Jointly visited on 20.01.2024 in presence
of the unit representative Sri Bhaskar Tiwari. General Manager. The unit was found in
operation/productiou during the inspection. The point wise compliance status/observatioris are as
Lmder:-
L . Environmental Clearance (EC):

The unit is covered under the E.I.A. Notitication dated by 14.09.2006 passed by
MOEF&OC and industry has obtained EC. vide letter no. M10EI /229/2008-1A. 11 {JJ dated
IK . 10.2017 lot installalien of integrated steel plant having capacity Steel Billets 530000 MT/Y.
Sponge Iren 297000 MT/Y and Electric Power Generation S3 MW . The copy of the E.C.
attached as Annenure No. I.

For enhancement of production capacity Steel Billets from 330000 MT/Y to 053400
MT/Y, Sponge Iron from 297000 MT/Y to 594000 MT/Y, Iron Ore Pelletisation Plant 192000
MT/Y, inclusions of Roiling Mills < Steel Bars) 330000 TPA and Electric Power Generalion from
53 MW to SO.f MW, Lhc unit lias obtained separate environmental clearance was approved by
MOEFA.CC by vide loiter no. J J- ] 101LE2$i/2MB IA.IL ( 1) dalcd 14.10. 2020. The copy ofihe
E.C. attached as Aunemre Nu. 2.

I. Compliance of the Environmental Clearance:
For the treatment of waste water generated from ash/slag quenching, cooling Cower

blowdown, unit has installed ETP consisting pukka pond ( for settling of ash/soil ), equalization
tank* flocculation tank, clarifier, sludge dewatering unit, storage tank. FIT treated water
recycling in unit above process to maintain ZLD in premises. At the time of joint inspection ail
the above units for ZLD arc found operalionai and treated waste water is being recycled for
oaoiing makeup water,, irrigation of green bells and ash/siag quenching. Mo any waste
wafer/effiuent ait being discharged WHS found ill the time of inspection. Required nir pollution
conlrol equipments lias been found mstaifed at each source of air polLotion. Details of APCS
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installed in wiil has already mcniioncd in joint inspection report earlier submitted lo Horfblc
NOT.

3, Consent to establishment:
The unit has obtained consent to establishment from UPPCB in the year 2009 was letter

no. F47391/C-6/NGC/3fc/GKP dated 0B.04.2IH)9 for setup of integrated steel plant having
capacity Steel Billets 216000 MT/Y, Sponge Iron E1SOOO MT/Y, Iron Ore Pellets 90000 MT/Y
and Electric Power Generalion 24 MW at Plot No. No.A.L.o, Sector-23, G1I3A, Gorakhpur. 'Hie
copy of NOC (CTE) is annexed as Annex lire -3

For enhancement of production capacity Steel Billds from 330000 lo 653400 MT/Y,
Sponge Iron from 297000 to 594000 MT/Y. Iron Ore Pelletisation plant 792000 MT/Y.
Inclusions of Rolling Mills (Steel Bats) 330000 TPA and Electric Power Generation from 53
MW to 80-5 MW, the unit has obtained separate consent lo establishment (CTE) from UPPCB,
Lucknow by vide letter no. ll69620JPPCH/Gorak]ipui<LAB)/CTE/ GORAKHPUR/2020
Dated:- 21/12/2020. The copy of NOC (CTE ) is annexed as Annexure-4.

4.Consent to Operate (CTO):
The unit has obtained consent to operate from UPPCB since production started, Latest

Consolidated Consent & Authorization (CCA ) has issued by UPPCB. Lucknow by vide letter no.
178839/UPPCB-'GorakhpurfUPPCRRO VCTO/bottv'GORAKHPUR/2023 dated 17.03.2023
which is valid up to 31.12.2024. "Hie copy of Consolidated Consent & Authorization (CCA) is
annexed as Anneiure-5.

5. Compliance of the conditions of Consent to Operate:
The unit has found complying with respect to main conditions imposed in CTO as

maintain ZLD. Flue gas prescribed emission norms, At the time of inspection, water sample of
ETP irested water, which is being recycle in unit in cooling and other process is collected and
analysis report of die sample collected is being found within the prescribe norms. Analysis
Report enclosed as Anncxurt No, 6, For analysis of the heavy metals a sample has also collected
and send lo Central laboratory. Lucknow. Analysis report is awaited. The air quality monitoring
of the U3 slacks emission of the unit was also conducted on dated 20.01.2024 by the laboratory
of the Regional Office, UPPCB, The conccnnarion of the parameters of emission are found
within the prescribe norms. Stack Monitoring Report enclosed as Aonexurc No. 7.

Compliance report of the condition of CTO/CCA is being submitted by the unit to
UPPCB and CPCR regularly as per protocol.

6, Compliance of rhe CSK/CER:
The unit has intimated that improvement of quality of life of surrounding community

through C5R, focusing on health. Improving ground water level . Free distribution of food to
helpless people. The cost incurred in last 02 years ol'Rs, 1.91 crore (One crore ninety one lacks).

Details of CSR/CER receive from unit is attached as Anncxure No, 8,

'V
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7. Fly Ash genera (toil from boilers and it* disposal ;

(a) Fly ash generated from incineration of fuel Like coal , rice husk from boilcTS is being collected
through dust collection equipments (HSP) and stored in storage silos which is being sell to
cement and cement block brick/titc manufacturing units. Bottom ash receive from the boilers arc
being disposed 10 lew land filling purposes.

(b) Doluchar is also generated from sponge iron pelEeiiration plant end it is have calorific value
of (GCV 2500 KCol/kg and arc recycle in palletization kiln with coal and doiomidc chips.

(e) Slag is generated from iron smelling process which is quench with water to reduce die
temperature and broken in small pieces, Cooled slag are cruslied in Jaw crusher and
disintegration mill and iron-'steeL separated through magnetic screen residue of slag is used as a
building material.

fi . I>ci #lnpmt-nl of Crecu Belt: The unit has planted trees Ln Industry premises and outside the
premises to developed green bell. As per the information of the unit has developed
approximately 15-29 Hectare green belt in and around the premises, Photographs of the green
belt are attached as Anncxurc No. V.

B. M/s Ambey Kajiada Udyog (Mil Ambcy Processer), FL-2 & F.L.-3, Sector-13f GN>A,
Gorakhpur;

In Compliance of the above order dated 13,10,2023 unit has again jointly s isited on
18.01 . 2024 in presence of the unit representative Sri Santosh Pareckh, Director, The unit WHS
found in operation- production during the inspection. The point wise compliance
stflius/fihservHlions arc as trnder.-
1 Environmental Clearance (EC):

The unit is not covered under the E. l.A. Notification dated by 14.09,2006 passed by
MOEF&CC. The Industry' is medium scale unit and has covered under red Category,

2. Compliance of the Environmental Clearance:
Not Applicable

X Consent to establishment:
The unit was established in the year of 1995 for processing and dying of fabric on job

work at plot no. FL-2. GIDA industrial area. For expensaiion of ( he boiler capacity the unit lias
obtained CTE from LfFPCB vide letter no. F31402/C-6/NOC/ I 67/GKP/ I3 dated 07.10.2013. 1 he
copy of NOC (CTE) is annexed as Anncxurc-10.
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The LULL has proposed to enhancement of production capacity from 32 TPD (o 6fl TPD
and unit das obiained separate consent to establishment fCTE) hum UPFCB, Lucknow by vide
letter no . 195G57/UPPCB/GorakhpLii{UPrcBR<3!YCTE/GORAKHPUR/2023 dtHed 10/01/2024.

The copy of NOC (CTE) is annexed as Anne*ure-1 J

4. Consent To Operate {CIO ):
The unil has obtained consent Jo Lipenne under Water acta by UPPCB vide letter no.

1466»6/U?PCS/GmJth]Ml,T̂ eROVCTO/Wfll^gORAKHPUR/2021 dated 254-2022 and
Air acts by UPPCEi vide letter no. I46b9il/LIPPCR' Gorakhpur!UPPCBRO)/
C10/Air/G016LAKHPUR/2021 dated 25-4-2022 valid up io 31-12-2026. The copy of Consent
(Aii/WaLer ) is annexed a* Annexure- f 2.

? , Compliance of the conditions of Consent to Operate:
The unit has found complying with respect to main conditions imposed in CIO as

TTurinlain prescribed waste water discharge TifimiS and flue gas emission norms and proper
disposal of hazardous sludge generated from ETP. The unit was jointly visited on Lfi.01.2024
and the sample of treated water submitted to Regional Office, UPPCB, Lforakhpui Laboratory
for analysis Of the sample. Analysis report receive from laboratory is enclosed, Unit has also
installed Real dme online ellmerit monitoring system along wlih menage alert system, which is
found operational. The parameters pH, BOD, COD, TSS are showing on screen are within
prescribe norms. Photograph of screen and lab analysis report attached as Anuexurc-I3.

6r Compliance of fhc CSR/CKR:
Nor Applicable.

7. Ash generation from boilers and its disposal
Rice Husk Is the main fud used in 2 nw. boilers having capacity 3 TPH, 6 TPiH1 2 nos.

thermal fluid Heaters having capacity ] 5 LKCL/hr establish in Unil. Fly ash generated from
ijictneralion of fuel in hoiler/ thermal fluid heaters is being collected through dust collection
equipments (Multi Cyclonel and bottom ash receive from the boiler is being disposed to low Land
filling purposes.

8. I>er flopnitmof Green lteli:
The tmil has planted some trees in Industry premiSH. outside the premises and al around

ponds adopted by unit to developed green belt. Approximate l.J acre total area used for
development of preen bell. Photographs of the green belt are attached as Amieiure Mo. 14.

C, M/s HunglB Agencies (M/s Kungca Imlustm Pvi. TTCL), BL-1, SceTor-15,. GlIXV
Gorakhpur: -V
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In Compliance of the above said cider unit hat jointly visited on 20.01.2024 jn presence
of the unit representative Sri Brijcsh Tiwari, Manager The unit was found in
opcruLioji/pr-iHlLiehon during Lne inspection. The point wise compliance Slahj.sAibseJVaticiflS areas
uodei:-
1. Environmental (Clearance (EC):

The unit is not covered under the E. l .A. Notification dated by 14.09.2006 passed hy
MGEF&CC. The lmdLlJitry is iimaH Stale unit ami has tOvertd Uildrix Orange Category.

2. CimtpEiance 11 f [ he F.nvinmmLnml Tliaranee:
Kol Applicable

3, Consent to establishment ;

The old name of unit is Dbara Pastm Abac and hus obtained consent U> establishment
from UlTCB in the year 2005 was letter re. F47584/C-6/NOC.- Dhara Pashu Ahar'GKP dated
15.06.20015 for setup of 25 TPD solvent oil Plot Ko. RL'I , Secrc>i>1 GIDA. Gorakhpur The
copy ot'NOC (CHL) is annexed as Annexnrt-IS.

For enhancement of production capacity from 25 TPD to 50 TPD, the unit has obtained
separate consent to establishment (CTE ) from tJPPCB. Lucknow by vide letter no- FJ8451/C-
6/NOC/ ] 34/2014 daled 28.02.2014. The copy of NOC (CTt!) is annexed as Annemure- L 6.

4. Consent to Dp+rate ( CTO):
The unis has obtained consent to operate from UPPCB since production started. Latest

Consolidated Consent A Authorization (CCA ) has issued by UPPCrS, T ucknow by vide letter ny

17 L *12/Ul]I'CB/OorakJtpun L'PPCBR.OyCTO/brth>rGORAKHPUR/2022 dated 28, t 2-2022
which is valid up to 31.12.2024. lire copy pf Consolidated Consent. A Authoritarian (CCA ) is
annexed as Annexurc-17.
5. Compliance of the conditions « F Consent tu Operate:

Earlier (he unit was jointly visited on 25.08.2023 and the sample of treated waste water,
concentration of the li.O.U. parameter in treated cfjlucntfauUcl of E.T P and arc found ^ Sutg-'l
and 36 mjj.'L which is not as pci tlie CFCB prescribed norms. Hence unit is found nut complying
with the prescribed norms and water consent conditions. Due to that UPPCil, Lucknow lias
issued Show Cause Notice vide Letter no. El 01610* dated 06.10.2G23 under section 35A of wattr
[Prevention and Control of Pollution) Act, 1974 as it amended L 97 B, for imposing of Its.

10,000.00 per day Environmental Compensation, A copy of the above show cause noLice dated
06.10,2025 is enclosed as unnmiri1 nu. 18. The unit has a|$niti vinitud und col Led cd ireait-B
water sample hy UPPCB,, Gorakhpur officials on dated 20.01.2024 and as per the analysis report
the parameters of the ircaicd effluent are Ibund within the prescribed norms and total treated
effluent was beinp found recycle in cooling process and maintained Zero Liquid Discharge in
unit. As per the production record total defaulter working day; arc determined 00 days. On Lhc

V"
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basic of the above defaulter days, recommendation* for imposing of Rs. 60000/* environmental
compensation report has been sent to Board H.O by Regional Office. Gorakhpur.

At die time of inspection on dated 20,01.2024. the unit lias found complying and
maintained zero discharge in unit with respect io main conditions imposed in CTO. Treated
water sample, which is being found recycle in cooling process are collected from oullel of ETi*
and analysis report of the sample collected arc found within the prescribe norms. Analysis
Report enclosed as Annexure No. 19. The air quality monitoring of the stack emission of the
unit was also conducted on dated 20.01.2024 by the laboratory of the Regional Office. UPPCB.
Ihe concentration of the parameters of emission are found within the prescribe norms. Stack
Monitoring Report enclosed as Andnuix No. 20.

6. Compliance uf the CSRJCER:
Not Applicable

7, Ash generation from boilers and its disposal:
Rice Husk LS the main fuel used in 8 TPH boiler establish in Unit. Fly a$h generated from

incineration of hid in boiler is hieing collected through dust collection equipments (Multi
Cyclone) and bottom ash receive from the boiler is being disposed to tow land filling purposes.

8 . Dtnckipmcnt of Green Kelt :
The unit has planted some trees in Industry premises and outside the premises to

developed green belt. Photographs of the green belt are attached as Amtexure No. 21.

D. M /s India Glycols Ltd., E-l, Sccn> r-1,1.Gil)A, Gorakhpur
In Compliance of the above said order unit has jointly visited on 1K.01.2024. In presence

of the unit representative Sri Sbilemira Fandey, Unit Head . The unit was found in
opciatiotyproduction during the inspection. The point wise compliance status/observations are as
undcr-
1 Environmental Clearance ( EC):

The unit is covered under the E.I.A. Notilicuiion dated by 14.09.2006 passed by
MOEF&CC and industry has obtained H.C. vide Idler no. J-l 1011/198/2005-lAJI (1) dated
22.08.200o for installation of Distillery Unit of 200 KLPD capacity. On the basic of spent wash
generation was allowed at the role of l ! KL/KL of alcohol &. £cro liquid discharge through
evapondion/cconcentration of spent. wash partly followed by incineration and partly through bio
composting. The copy of the E.C. attached as- Anncxure No, 22,

The /.ero Liquid Discharge scheme was revised on evaporation and incineration
technology and the scheme was approved by MOEF&CC by vide letter no. J-l1011/198/2005-
IA . II (I) dated 10.G2.2006. The copy of the E.C. attached as AuiHXurc No. 22.

->
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1, Compliance of the Environmental Clearance
For the treatment and maintain ZLD in premises, the Unit has installed steam based multi

effect evaporator system nod slop bred boiler having capacity 50 TPH and ] 500 KLD Capacity
of Condensate Ihoeessing Unit (CPU). At tlic time of joint inspect ion aJL lire above units olZL.D
technology are found operational and CPU treated effluent is being used in process of molasses
dilution and as make up water in cooling towers. No any effluent discharge was being found at
the time of inspection,

3> Consent to establishment :
The Wiii has obtained consent to establishment from UPPC13 in the year 2005 was letter

no. E4753B/C-6fNOCVlGL/GKP daled 14.06.2005 for setup of 200 KLD distillery plant at Plot
No, H’L Sector-13, Cl[ DA, Gorakhpur , Ihc copy of NOG (CiTi) is annexed us Anncvurr-24

For enhancement of production capacity from 200 kLPI> to 260 KLPD based on
molasses and pains as raw material, the unit has obtained separate consent to establishment
(CTE) from l.'PPCR, Lucknow by vide leuer no. I 2/^PHQC6/ElAA3orakhpuri,,22l dated
01 ,07,2021. The copy of NOC (CTE) is annexed as Anneiure-25.

4. Consent to Operate (CTO) ;

The unit has obtained consent to operate from UJ*PCB since production started. T .atcst
Consolidated Consent dt Authorisation (CCA ) has issued by UTPCB, Lucknow by vide letter no,
l95969AJPPCB/Gorakhpur( UPPCBRO).'CT(Vboth/GORAKHPU!W2023 dated 20.12.2023
which is valid up to 3142,2028. The copy of Consolidated Consent it Authorization (CCA) is
annexed as Anncxurc-26.

5. Compliance of tbr conditions of Consent to Operate ;

The unit has found complying with respect to main conditions imposed in CTO as
maintain ZLD, Flue gas emission standards norms. At the time of inspection water sample of
CPU treated water, which is being recycle in cooling and molasses dilution process arc collected
and analysis report of the sample collcetcd is being found within the prescribe norms. Analysis
Report enclosed as Anncxure No. 27, The air quality monitoring of the slack emission of the
unit was also conducted on dated 14,12.2023 by the laboratory of the Regional Office, IIPPCR.
The concentration of the parameters of emission arc found within the prescribe norms. Slack
Monitoring Report enclosed as ArmciUn: No. 28.

Compliajice reports of lhe condition of CTO/CCA is being submitted by the unit to
UFPCB and CPCfi us per protocol.

6. Compliance oTthe CSR/fEK :
The unit has intimated that improvement of quality of life of surrounding community

through CSR and focusing an health, education, ruler infrastructure development and women
empowerment, the cost incurred in last 3 year a^Rs. (One crorc thirty six lacks
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ninety thousand five hundred sixty one) and R_s 94.36 crone incurred; every year under CUR for
installation/operation and mnintenjince of various pollution mitigation measures, energy saving

equipments, reduction of ground water consumption, waste minimiffltion and green bell
development Details of CSR'CER receive from unit is attached as Aunexure >'o. 29.

7. Ash generation firum boilers and its disposal ;

Fly ash generated from incineration of fuel like coal, rice husk from boilers is being
collected through dust collection equipments (ESP) and stored in storage silos which is being sell
trr cement and cement block bridJtile manuFacLuring units. Bottom ash receive from the boilers
are being disposed to low land filling purposes. Details of the total Ash generated/disposed off
during financial year 2022-2023 from ihe unit are attached as Annexure Nu,30.

B. Development of Green Relt;
The unit has planted trees in Industry premises and outside the premises to developed

green belt , As per ihc information [if the unit has developed approximately ] 6 Acer green belt in
and around ihc premises. Pbotogmphs of the green belt are attached as Anneiure .No.31

["he above joint inspection report ulung with, all the annexure und photographs of
the sites inspected is being submitted for kind perusal and further necessary action please.

s.o*'<r
(Anjani Kumar Singh)

A.D.M. (City)
Distt-Gorakhpur

( Anil KumarShanna}
Regional Officer

UPPCB
Gorakhpur
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V.So. J- l 1OI 1 /229/30O8-TAJJ (I)

Government cjLl'lnJiji

Ministry of Environment, Forcsl and Climate Change
( Impact Assessment Division)

Indira Paryavaran Bhawan
Jor Bagjh Road, Aligan],

New Delhi - 1 L 0003
E-mail sbarath.kifj^gav.in

Tel: 011-24695319
Dated: ESlh October. 2017

To
M/s Gallantt I spat Limited
Plot Not Al -5t Sector - 23,
Gidu Industrial Area . Tvhsil; Sahjnnwfl , District;
Gomkhpnr, L'ltar Pradesh -273 IU‘J
e-mail: gil 'd gullantt.com

Subject: Expansion of Integrated Steel Plant (MS Hillet from 216000 TPA tn 33004HI I'PA;
Captive power from 24 MW to 53 MW; Sponge Iron from J 98000 TPA lu 39790U
TPA) of M/s GalEaull Ispat Limited, Plot Nu: Al -5, Sector - 23, Gida Industrial
Area, Ti-hsil : Sahjanwa, District; Gorakhpur, Uttar Pradesh - Environmental
Clearance under ElA Notification, 2006 Regarding.

This lias reference to your online application vide proposal no. lA/Lip/iND/550S9/llM6
on lQ,h July 2017 along with the copies of EIA/EMJP seeking environmental clearance under the
provisions of the ElA Notification. 2006 for the above mentioned proposed project . The
proposed project activity is listed at SI. No , 3fat Metallurgical industries (ferrous & non-ferrous),
under category 'A* of the Schedule of UIA Notification, 2tKl6 imd appraised at the Central Level ,

1 he proposed expansion of Integrated Steel Plan!oTM/s Gallant! [spat Limited located al
Plot No: AL - 05, Sector - 23, Cl IDA Industrial Area, TchstJ: Sahjanwa, District: Gorakhpur in
l Utfir Pradesh wa.s initially received in the Ministry on rL June 2016 for obtaining Terms of
Reference (ToR) as per ElA Notification, 2006. JTic project wa$ appraised by the Expert
Appraisal Committee [EAC {fndu$tty- M] En its Sfll meeting held during 17lh-28 June 2016 and
recommended for prescribing ToRs to the above- mentioned project for undertaking detailed ElA
and L.MP study for obtaining environmental clearance. Accordingly, ilte Ministry of
Environment, Forest and Climate Change had prescribed ToRs 10 die project on 1 llh August
2016 vide Lr, No. J- l 1011/729/2008 -LA 11(1)

Tire prese;it proposal is for expansion of existing Integrated Steel Plant for enhancement
of production of Sponge Iron from 198000 TPA to 297000 TPA: Billets from 216000 TPA to
330000 TPA; and CPP from 24 MW to 53 MW. The existing project was accorded
environmental clearance vide letter number J-1101 [ /229/2008-lA.ll(n dated 2nd February 2009.
Die Status of compliance of earlier environmental Clearance was ohliimed from Regional Office.
Lucknow, vide Lr. No. IV/ENV/UP/IND-1 18 - 303/2009/34 dated 23.05.2017 . There axe no
compliances reported by Regional officer.

Sir,

2.0

3.0

non-

Page 1 of 9
Em'iroHtntfMaf Clmrcmcefor Erpam>on cflnh^raitJSml Plant ( MS Billet front 2 IMOO TPA r<> 3JOQOQ TPACvptivtpewtrftvm 2A WFFtri JJ .Vff. Sponge InjnJhm IV80QD TPA tn 297000 TPA) of M s Gafitimt hpaiLtmtlnif, Plu< ,v« . n -.T, Sector - _’J. (Jida fudxvrteiArea, Telixti . Sofya/wa, District : Goriiithfmr. tisfar Prmiish
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133 
I lie proposed expansion capacity h ?r ;li I farcin products for cxisitiny, industry .site us below :Isl. Partirahm ISanctioned Installed Proposed Total Cecity

tupudiv as
per EC

Capacity expansion (after expansion )
fo.

Sponge Iron1 mm 99000 99000 297000 TPA
( 2 X 450 TPD X 330 days - By
modiflea Lion of existing kiln of 300
T/day to 450 T/cUy and addition of one
moro kiln with the capacity of 450
T/day in place 300 T/day sanctioned )

Plant TPA TPA TPA

2 M S, Billets ''216000
via induction TPA
Furnace Jt
Caster
Machine Route

2160D0 114000 330000TPA
{2 x 20 T + 2 x 30 T X 10 Heat x 330
days - By replacing enisling 4 Induction
Furnace of ] 5 T/l ICUL to 2 Induction
furnace of 30 T/Hcat and 02 IF of 20
T,Ofcat along with 01 No IF of [5
T/Heai nn standby)

TPA TPA

3 Captive Power Plant
WTIRB B.O MW B.0 MW 10,0 MW Total ; 53.0 MW

(24 MW Existing + 29 MW Proposed -
n> generated 53.0 MW electricity, one
number new t !ti TPH FBC boiler and
35 TPH WHRB boiler along with

:existing 50 (1)1 no) FBC boiler and 35|TPH (01No.J boiler will be utilised .

AHBC 16.0 MW 10.0 MW 19.0 MW

4.0 The total land required for the existing plant and proposed project ts 40.50 Hectare. Thisentire land is already acquired and available as there is existing plant operational on the sameland . I his land LS situated in GIDA Industrial Area. No River passes through the project area. Itliis been reported that no waicr body/water body exist around tin? project andmodifierii>n/diversion in the existing natural drainage pattern at any stage has nol beenproposed.

5.0 The topography of the area is Hat and reported to lies between 26® 45+26.96” 1o 26°45*44, 46* N Latitude and 83M 1M9.74" to 83*12' E 5.4 T E Longitude in Survey of India TopoSheet No. 63N/ 1 , 63N/2. 63N/5 & 63N/6 at an elevation of 77 - 7S m AMSL. The ground watertable reported to ranges between 3.9-4.0 ra bgl during the post-monsoon season and 4 - 5 m hglduring the pre-monsoon season . Based on die hydro-geological study, it Jtas been reported thatthe radius of intiucnce of pumped out water will be 100,0 m
6. No National Park/WL etc are in die core and buffer zone of the project. The authenticated listoffloia and fauna provided E!A report.

Page 2 of 9'
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134 
7. Deiailed process provided in HEA report and list o; raw material given below

Consumption (TPA)
Existing Proposed Tuial ufrer Supply

expansion expansion

Method ofH
Transport

S Raw Material Source of
No

Sponge Iron Finnl
Mines I Rail

Manufacturer Rail
1 Iron Ore 138600 , 237600

138600 237600
'

99000
Pd lets2 99000

3 Coal Mines Rail99000 138600 267300
Dolomite4 4950 9900 148301 Local Market RoadSled Melt Shop Pi visbn ( Induction J - uma.ee wiih Continues Caster)

I ! Sponge Iron 198000 ' 29700099000 In House Conveyers
2 MS Scraps 72R45 36422 109267 Local Marvel Road- i3 Ferro Alloy 3240 1710 4950 From Local

Manufacturer
Road

Captive Power Plant
l Coal 3S016 86724 124740 Mines Rail2 Rice Husk 12672 70485 83160 l ,ocal Market Road
3 Doloehar 26038 15542 In house41580 Conveyers

8.0 'Die targeted production capacity of the Sponge lion from 198000 TPA to 297D00.0 TPA;nil lets from 216D00.0 TPA to 330090.0 TPA; and CPP from 24 MW to 53 MW. Iron ore For theplant would be procured from various mines from open market / online bidding andtransportation will be done through RaiE i Road.

1 he Fresh water requiremeni of the project is estimated ai4254.0 mVday after expansion .Existing fresh water requirement is 1700,0 mVduy. Fresh water will be met lfom the groundThe permission lor drawl of groundwater is obtained from CGWA for existing capacityvide L.r No. 24-H) 61 yCGWA/NR/2Q08-518 datcd5 ,h April 2016. For expansion CGWAapplication lus been already tiled and it is under process.

10.0 The power requirement of the project is estimated as 40.0 MW after expansion,i. unentiy. there is a power requirement of 25 ,0 MW lor existing plan. 18 MW captive power isalready instaded at site and the company is also basing 10.0 MW gmi connection from ( liePoorvandtal Yidyui Ntgam Limited .

11.0 Baseline environmental studies were conducted during post-monsoon &. partial winterseason i .c. from 1 “ October 2016 to 31-'1 December 2016. Amhient Air Quality monitoring hasbeen carried out ai 8 local ions during 1 * October 2016 to 3 Is December 2016 and the datasubmitted indicated : PMn, (69.85 to 85.95 pg/ms). PMj.r{33.43 to 55.95 p£/m3 ), SO:02.54 in 16.00 pg/m3) and NO* ( 14.93 to 22.53 pg-'m 1 ) . Hue results of the modelling studyindicate that the maximum increase ol GLC for the proposed project is 2.77 with respeclto die PMi &;7.S0 with respect to the SO;; and 12.48 pg/m 3 with respect to ihe NOx .
Ground water quality lias been monitored in 8 locations in the study area end analysed.pH 7.4 \Q 7.77; Total Hardness: 287.17 to 432.55 mg/J : Chlorides: 39.08 to 178.92 mg' l ; and

Pa^e 3 of 9fruirotmi!nrdCfeai -ttm.vJiit EtcpatKititTvt' ftttegrvtedSieet- Planf r.U? fldferjtWw ? t 60Qt> Ti‘A to SWUM TP tCapihv ptmvr front 2-f MU' to 53 WJJ ; tronfi'um !VSfflW TP | to 297MW 77' h t- ) M * GolUtrti IspiwLtmiftui Plot fur Ai -Sr Srctor - ii, Uida ImJialrjtit Area, Ttki'/i Sahjamra, District: (jafttkhpw. Uitat- Prmksh

9.0

water.

12.0
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135 FEucjritJc: 0.86 la l .GS mg/]. Heavy metals u*e within Hie limits. Surface water samples
arulyHcd from 8 locations. pM: 7 A (O 8,09; DO: 2.2 to 4.0 mg/ I; BOD: 3,6 lo 10 ,94 rng./J ; and
COD from IE .56 to 43.6 mg/I .

Noise levels are in the range of 50. E 2 Lu 60.13 dB(A) for daytime and 44.83 to 50.29
dR{A ) far night Lime.

H .O As the present proposal is for expansion of enisling Industry and Lhe Industry in situated
in Cl IDA Industrial Area, ro R&ft is involved.

15.( 1 El has been reported that a totu] of 239, 0 T/doy of nsh will he generated from the plant
including espaiteiml, Out of [Elia. 20% will be bed ash and Bd% will be Jly ash. Fly ash will be
supplied to cement manufacturers / brick manufacturers. Bed ash will be supplied for road
constiuciton . fly ash will be Sinned in silos and will be supplied by bulkers. About i ! UTILS ol
Slag will Ere generated from Induction Furnace and L 00 % will be used in road construction '

civil construction.

were

13.0

16.0 It has been envisaged that an area of 13.36 ha bus heen developed ns green bell around
the projed site to attenuate die noise levels and trap the dust generated due to die project
development activities.

It has been reported that the Consent to Establish and Consent to Operate horn the Uttar
Pradesh State Pollution Control Bosind was obtained vide UPPCB Letter No. F-4739 HC-
6/NOC/3S/GKJ1 dated OS1"April, 2009 *ndF-72759/t>G/Walcr consent/ 121 /2016 dsted
21^January 2016 & F-727587C-6/ Air Pollution/ I 23/2DI 6 respectively aud consent [s valid up (LI

DECEMBER 2017.

17.0

18.0 The Public hearing for foe proposed expansion was held cm 25.04.20 E 7 at cx\ idling
industry1 premises uiidct' die chairmanship of Additional DEsttict Mae is irate . Gorakhpur for
expansion of ts^tipg integrated steel plant at plot no: AL - 05, Sector : 23, ( ill>A Industrial
Aren, Sahjanwa Gorakhpur. The issues raised during public hearing are related 1O ait polLtition ;
dusti noise pollution ELTV! ITy ash management. An nmouiH of 510.0 l-skhs (2.53 % of project
cost) has been earmarked for Enterprise Social Commitment (ESCi based on public hearing
issues. l~he action plan for ail developmental activities under ESC are as foEJosv-s :

Totalsi rActtvitfes 4J' Year ! 5dl Year2'"1 V e a r l 3ld YearYear
I Pipeline

Drinking
storage, supply oT water
purifier

distribution
waicr and

6Q.D 4(J .O 16.0 10.0 10.0 I 36.fl

2 Providing fabricated luElctv
and drainage system, min
water storage and use
Opening of health theck-

25.0 20.0 20.0 20.0 15,0 100.0

20.03 E 6.0 15.0 15 0 15.0 S 5.0
up centre outside the
factory

39.04 Adoption and development 30.0
of village infrastructure

36.0 36.0 35.0 IS5.0

502.0Tnlql E 44.0 113.1) 87.0 81.0 75.0

Pige 4 ofD
iw-/ rwmemtit L'iearwr/ f fin' Crfipmnui of fMqgratettSieBf Phmt fftfS Biffm front fJ If’A ia Jji'.inr.ii'.i F 7' I .
CepfJ4 .W AJ ii ,UHV $wj$e ironfirm IVUtiOti T?A to 297000 tTAi aftitk GMmtit tipm

Lmtteii Plot No: Af -5 , fiaentr - JJ, Qf4o Industrial Area. TehsiL Si / ftjutrun, Diurtet ; Gurubhpur, (yVr.nr A*fc&jJb
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136 1 d.tl The capital cost of the project is RH . 20 ? 3J 3 Crores and the capital ctuil for environmental
protection measures is proposed ns Rs. S66.5 Lakhs. liic annual recurring oost townds the
environmental protection measures is proposed as Ps 85.(1 Lakhs. The detailed f 5R. plan has
been provided in the FMP The employment generation lYorn the proposed expansion is 140
persons.

20.0 Grecnbdt has been developed in I ’ 36 l - Eu y^iuh i >. about 33 % of the total project area.

A 3-tier green belt , consisting uFfll least 30 m wide uronnd plant boundary will be developed as
greenbelt and green cover as per CPCTVMcEFCC guidelines. Local and native species will be
planted with a density of 2500 trees per hectare. Total of 10000 saplings will be planted anti
nurtured per yeqr r«r ne*l five years.

21.0 Tlw proponent lias mentioned ihui there are no court ousts or violation under E1A
Notification, 2006 or directions under Environment ( Protection) Act Lo the project or related
activity.

22.0 lhe proposal was considered in the 2prmeeting uf Expert Appraisal Committee
[EACtlnduifiry-])] held during ID11, 1 ] 1 , 1 August 2017. The project proponent has made detailed
presentation alory with ElA Consultant M/s Grass Root Research and Creation India ( ]*> Ltd .
Noida.

0 After detailed deliberations, the EAC ( Industry - I j recommended Lhe proposal for
Environmental Clearance and stipulated Specific Conditiona along with other environmental
conditions while considering for accord of environmental clearance,

24.0 The Ministry of Environment* Forest and Climate Change has considered the application
based on the recommendations of the Expert Appraisal Committee (Industry-[j and hereby
decided to grant environmental clearance for the proposed expansion of Integrated Steel Plant
(MS Billet from 215000 TPA Co 3300UQ TPA : CapLivc power from 24 MW to 53 MW : Sponge
Tron from 198000 TPA to 297000 TPA) of M/s GaJiantt IspaT Limited, Hot No: Al -5 , Sector
23, GLla Industrial Area, TehsiL Suhjanwa, District; Gorakhpur, Uttar Pradesh under the
provision of EIA Nadiication dated Hlh September, 2006, as amended, subject to strict
com pi i nnee uf the following Specific and Genera! conditions:

SPECIFIC CONDITION;A+

i. Expansion operation sltall he tamed only after obtaining permission from Lhe COWA for
the additional water required for expansion proposal .

The company shall ensure 100% utilization of the fly generated train the plant. Mo
dumping cf fly ash is allowed in die premises.

F

An amount of Rs . 51 (1 Laths ft 2.53% of lhe project cosL allocated for Enterprise Social
Commitment (FRCi based oo Lhe issues nh&sd by Public Hearing shall be utilized as
capital expenditure in projccL mode. The project .dial ] he completed in concurrence with
the implementation of the expansion and estimated based on Scheduled Rates.

ii.

iii-

iv. The projccL proponent shall adhere 10 ^Zcro Liquid Discharge (ZLD] for the industrial
£ffluents",

Page 5 of 9
£i)wi-iMU*MhTir/ Ciitpi'mcejor Expaihi'on \> f IntegratedSieel Plow ttfi BHimfittn, *itfQQ6 TPA tu iStXXX} It' t ;
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lAMUtd, Pint No: Al -5, Sector-73. Griftr tmhatriof Area.Tehsit: Dttirhf ! GoroM^rtr.Uttar Prtutrrlr
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137 fn order to reduce jnr pollution, additional air pollution control systems viz, Filer bay
bouse designed for \ 50% of (he air [low rate. The filler hag shall be FIFE dipped PPS
type.

Mechanical Vacuum Cleaners shall be deployed for cleaning of internal roads for
prevention of fugitive dust. Dust extruclion and suppression system shall be provided at
all die transfer points, raw material handling plant and sponge Sion plum , Water
sprinkling system shall be provided to control secondary fugitive dust emissions
generated during screening* loading, unloading, handling and storage of raw materials

v.

vi.

etc.
vii . Green belt shad be developed in J 3.15 acres equal to J3 % of plant area with native tree

species in accordance with CPCB guidelines, The gnccnbclt shall inter alia cover the
entire periphery of the plant.

All ihe recommendations made in the Charter on Corporate Responsibility for
Environment Protection {CREPJ shall be complied with

The project proponent shall provide Air Pollution Control Devices ( APCD) at slacks of
CPP and DR I plant/WURB and installed with continuous stack monitoring ( 24x7 )
devices to monitor air emissions.

vii I.

ix.

The J *P shall prepare GHG emission inventory' for the plain and shall submit the
programme for reduction of the same including carbon sequestration including
plantation.

The PP shall carry out heat stress analysis in high temperature work zone and provide
Personal Protection Equipment (PPE ) as perlite norms of Factory' Act

All DR.I Kilns shall have Waste Heat Recovery Boiler and shall meet lhe emission
standards as notified under F,( P) Act.

Rain water harvesting system shall be adopted, and practice for ground water recharge
followed, based nn hydrogeological conditions al the site.

Emergency Preparedness Plan based on Hazard Identification and Risk Assessment
( MIRA ) and Disaster Management Plan (DMP) shall be implemented.

All the char generated shall be further utilised for power generation. Blast furnace ( BP )
slag granulation system shall be provided for further utilization. BF Flue dust and gas
cleaning plant sludge shall be re-cycled / re-used. The dust collected from the APCD in
the raw material handling section shall be reused / recycled

Provision shall be made for Hue housing of construction labour within the site with till
necessary infrastructure and facilities such as fuel for cooking , mobile toilets, mobile
STP, Safe drinking water. medical health care, crcche etc. The housing may be in the
form of temporary structures to be removed after the completion of the project ,

x.

xi.

si],

xiii.
xiv ,

XV .

XVI ,

Page 6 of 9
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138 
GENERAL CONDITIONS:
The project authorities must strictly adhere to the stipulation* made by the concerned
State Pollution Contra I Board and the State Government

No further expansion or modifications in the plant shall be carried out without prior
approval of the Ministry of Environment, Forests and Climate Change (MoEF&CC),

At least four ambient air quality monitoring stations should be established in I he
downward direction as well as where maximum ground level concentration of PM in,

PMJS SOi and NO\ are anticipated in cpnsultation with Lhu SPC'B. The National
Ambient Air Quality Emission Standards issued by the Ministry vide tr.S.IL No. 826( E)
dated 16th November 2 D09 snnll he followed and data on ambient air quality and stack
emission shall be regularly submitted to this Ministry including it* Regional Office at
Lucknow and the SPCB/CPCB once in six months.

EL
t.

it.

iii.

iv. The Project Proponent shall conform to ;

a. Hie emission standards specified vide 5.0. 3305 (E) dated 7th December 3015 for
the Thermal Power Plant.

b. Gaseous emission levels including secondary1 fugitive emissions from all the sources
shall be controlled as per vide G.S.R. 414{E) dated 3Q'h May 2008.

c. The National Ambient Air Qnatitv Emission Standards issued bv the Ministry vide
G.S. R . No. 826(E) dated 16*November 2009.

d . Proper handling, storage, utilization and disposal of all the hazardous anil other
waste shall carried as per the provisions of Hazardous & Other waste ( Management
& Traitsboundary Movement ) Rules, 2016.

e. Proper utilization of fly ash shall be ensured as per l-’ly Ash Notification, 1999 and
subsequent amendment in 2003 and 2009. All the fly ash shall be provided to cement
and brick manufacturers for furfoer utilization and Memorandum of Understanding,

f. I he ambient noise levels should conform to the standards prescribed under EPA
Rules, 1989 viz. 75 dR(A ) during day dmc and 70 dJ3(A) during night ti

v. Occupational health surveillance of the workers shall be done on a regular Nisi* and
records maintained as perl he Factories Act .

G. An amount of Rs. 866.5 Lakhs towards Capital cost and Rs 85.0 Lakhs pur annum for
recurring cost for environment pollution uonlrol measures shall be earmarked. I he funds
so provided shall not be diverted for any other purpose.

vii The project proponent shall:

a. send a copy of clearance letter to die heads of Local Bodies. Partchayol, Municipal
bodies and relevant offices of il*e Government;

Page 7 of 9
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139 b- pul on [he clearance Letter cm the Web site of the company for access to Lhe public;

c. inform the public through advertisement within seven days from the date of issue of
llie clearance teller, at least in two local newspapers ihaL are widely circulated in the
region of which one shall be in the vernacular language that the project hfls been
accorded environmental clearance by th* Ministry and copies of tire clearance letter
are available with llte SPCB and may also be seen at Website of the Ministry of
Environment.Forests and Climate Change (Moni7&CC) at hUp;/cnvfor,nie.in;

d, upload the status of compliance of the stipulated environment clearance conditions,
inctuding results ofmonilored data on Iheir website and update the same periodically;

c. monitor the criteria pollutants level namely; PMm.SO?. NOK {ambient levels as well
us stack emissions) or critical sectoral parameters, indicated for lhe projects and
display the same al a convenient location for disclosure to the public and pm on the
website oTUic cotnpany;

f. submit SIK monthly reports on the status of the compliance of the stipulated
environmental conditions including results of monitored data (both In hard copies as
well as by e-mail) to the Regional Office of MoEF&CC. the respective Zonal Office
ofCPCBandlhe SPCB;

g. submit lhe environmental .statement for each financial year in Forni-V to the
concerned StaLe Pollution Control IJoard as prescribed under the Environment
(Protection} Rules. 1986. as amended subsequently and pul on the website of the
company;and

h. inform die Regional Office as well as the Ministry, the date of financial closure and
find approval of the project by the concerned authorities and die date of commencing
the land development work.

25,0 The Ministry may revoke or suspend the clearance, if implementation of any of the above
conditions isnot satisfactory,

26.0 The Ministry reserves the right to stipulate additional conditions if found necessary , rhe
Company In a time bound manner shall implement these conditions.
27.0 The PP shall abide by all the commitments and roeontniendations made in the ElA/EMP
report and also that during their presentation to the EAC. The commitment made by the project
proponent to the issue raised during Public Hearing shall be implemented by the proponent,

28,ft The above condllions shall be enforced, inter-alia under lhe provisions of the Water
(Prevention & Control of Pollution) Act, 1974, the Air (Prevention & Control ol' Pollution \ ACL
1981, the Environment (Protection) Act. 1986, Hazardous and Other Wastes (Management anti
' 1 mnsbutindery Movement} Rtiks, 2016 and the Public l-lability Insurance Act. 1991 along with
their amendments andrules,

29.0 fbis EC supersedes the earlier EC granted vide letter Lr, Mo, J-l1011/229/2008-1A.J1(1)
dated 2*1 February 2009.

Page 8 of 9
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140 30.0 Any appeal gainai this TC shellI lie with the National Green TribunaJ . i rpreferred, within
k > u pariod of 30 days as prescribed under Section 3 h of the Nntiunal Green iribuniil AOLIOIQ

This issues with the apptovd ofCompel^Authority.

1'SliiLj-f l lh Ktim^r PUIICIIJI )
Scientist 'FVDin-ctor

C» fi\ tfli-

TJie Secretary , DepSJrtmetft ot’Lnvhomucnt, Government ofUtEflf Pradesh.Sadtitulaya,

Dapn Bhawan. Adjacent to Vidharc Subha, Lueknow-22600 L .

The Chief Wildlife Warden, Government of Uttar Pradesh, 17. Ranu Fmtap Mary,
Lucknow, U- P
FJie Additional Principal Chief Canim-vutrtr nf Forests. Ministry of Environment,

Forest and Climate Change, Regional Office fCZ), Kcitdrivsi Bhawnn. 5 th E:Joor. Sector
wT -r, Aligunj, Lucknow-226020,

The Chairman , Central Pollution Control Board. Parivcsh Bhawan.CBD-cum-Offtce
CorflplcK, East AijunNagar, Delhi-110032.
The Chjirmun , State Pollution. Control Board . P1CUP BhfiWEm, 3rd Floor. B-Black .
VLbhuri KJmtd. Gomti Na^ar t.L±i_knti^ — 126 DU).

The Member Secretary, Central Ground Water Authority, A 2. W- 1 CUTY-WI Road
Barmekn, K,G- Marg. New Delhi-110001
The District Collector. Gorakhpur District, State of Uttar Pradesh.
Guard Fite / Record Hie; Monitorin” file.
MOEF&CC Website.

D-

2 ).

3)

4>,

5)

6).

7>.

8J .
0 ) iP^

(Shrtrdlli Kumar Talkrlaj
Scientist TMli rector

Pngc 9 of 9
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F. \d, j-iioji/22*t/:floa-iAJiKn
Ciovernment of InJia.

Miniwn uf t-nsironmenr. !" "*st and CJiitioie Change
( liupuicL AstBaamcrt l)l\ rjnnl

PatjaVaran Bhuuin
JarBaBh Rood. Alignnj.

Nun Delhi - 110003
B-fraLl; iJirllnl-tlincJciL- a gn\.lji

Tel: ni 1-1469536»
Hilled: N |0 202(1

I-
M V fluII ,mu la|>ii[ LitniH'd
i •. Itjiiii l luusc. 1 -7 .l.ini!Pirr:i 1-! v.Si’ns=cm
vf Lk-lhi-i I(jo14
I irt.iil - |^il <i'jjnH.'in'.[.eu,TI

I- spansLni) o1 IrUtyina.il MINII Pl*ni: Spunge Inin (2,67.CKtt 10 S ,£34AX )0 JPAl.MS
H Ilot < } 3QjA0$ ii - o "i.V-iiiii n*AJ, i. Ji|i[: - - e pbww ($3 in fidiMWj, Rii' li u ml]]
rS..t(i.CWH‘ TP.-', j nr.J litsldljiHfm m Pfthrl plan' (TMflOOTPA} b> Mte.
flutluniTliqiat LliniicJ (neaied nl \l.S. SiOrttir 2.v Gil?A tnduurfnl Area. i -̂hs-il
‘Milijomsj.. Dbflrkl fimiitilijiur, I itnr I’nulî h- 1'l.wiroiiiumi4 C.'ka.i'aiHx
regarding.

\|l|l|L--|

bn,
V s (filllam Kp:H Ltd mode «phim application vids proposal no

1 Vl K IMl I I bJfi l ‘3016 dauit] 2b 1 Sfeptembw,26 16 in lhe prescribed R»ni -1 illanj! wiib
o pivs rtf l-ilA/l-MJ* report, ulhur dneimiEttifl and iiddiiiojiuJ ikiails iubntined ou
lJ M4i\ F Sil ficeuil or. -i :n?fl. ' ‘.n::o;n mid 1 C :n ixxkiiiL Knvircmnientul
Clearance lECl imikf rhe pniviiitw* of the CIA NiiLiiWni 'uni. 20116 i'or the penjccl
iiLM»iiciiied IJie jMup.f -k.d p/ojert Bcilvit} rted Ji Si. No. ?c ,u Metallurgical
I ULU-.|--K > fFenfuus;nm Aun-imTeiis) uniter Citiegprs ' A" CIA Mutificatfcut. 20(16 and llie
1 ! o i l i^ appsui ^Lji . ii Cential lest]
li > viiimu '.I.'. I plant M tiflJJ.ireii lupm Ltil A locuied in AJ. -5. Sector 24. OIDA
ImlinUrluV Area. I JIISII SalijmiwB. DiiLrkl CoraJdvpur, Uttai Pmdesh. Project proper! tor

p.uiM.ni of j.\v-r.!iiy. dee .* I.inl LII' \{ -,. C 'inJluiill Jspai |,td inilinlK received ill tin;
I n i ,-.n .'.‘l !lIn’T.i:n-. loW for qbtqtatag Temn u|' fteftattnco (TPR) M pei HA
::llciLiii ;

*iJlii'i. 11IO |ii”ijeei HIL- apppv-rftl l>;, lliv Rcconsiiiuk Cvpen \|jpm -.d
i .'hiinine. flnduar> I II V|l|] (lurino hv 4- mccri :j:held on ^O^S^FehrtBrj Ztil'l:ntJ
lMI ."Hvnl THIts lo the pryjetiL l< r midertiiUinji :emilud FIA iludy For nbtaiiiin^i1 i . iniicnioiLkcinnn; \eetndinjdj-P iba Mitthslri hjd prewnl’LcI I’oRi unitepm^XL un

MJI. ?fi |'> ( ide t.r - Nu.J-| |flU.hg;200S-lA i| ( fl
lln^d nn die 1fd^preNLi iK?i| ti i thepro>Bct die projeel iMoptmcin syhfnllned aiiiippliL"ir >L'ri
i n I L LI ' 1]K Mlnihtn "ii Ifi'1' September 101^,

IMHUJIK Mibinllktl h> rlie prn>i'ct pnipnornl

I r‘i. - > i>:il nl M ^ - illllimn K|>;L| I iiikircd ih for k•Mpa^.̂ i^ ol nl' iMteyrated Sieei I 'lnnl: &pmigi;
lion |247W)Uli> MTP.M. MS liilkt l.W.KH,. 05 ?4{J0 SfTPAf, Capiiic jx«u'r < 5Ji

S iA VI \S i oiid Ne-,1. |\i:et plant cswhlirfmient 762001) MTT*A. J'hc £\iaiiitpnyft:t
orxltfj l:C 1/ idt L.r.nn j.l mil 220^oqi.|A A|rlldntod IIT^Oelotcr. 2017

IIn- SIIHLLIOFKI.‘: iiplmino ni' curlier FC pheiiiiud horn Rejliniml OITi«LI.uctimviiide
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ivl'cr no, IV.,trv.,'L?|V|nd-154 -4^9'' 2017' lftJ ttatmJ 19,hSeptcmher. 2019, No non-
L -mplj^uccs were reported hy Regional officer
Fbo-puMtl cujurily andI'cuifigunfllon ul‘ expansion pmj«t is given us below:

Addi LeonaI
Capacity nail
cuiifizuralioii

Opacity aftei-
CV[>;m>iim IImJ
L'<tafleurtTN)H

Exlittag tnpncily-
and cajiflgumliuii

I ntt

2.97,000 MTI>A 2.97,OQO MTPA S.94.000 MTPA‘.pofljjL' Iron
I'lnm I s 7J0 TPD & l x

I JO nnj
lx 450 TPD. 1 v 750
ITTlft I x ISP TO

2 K 450 TPl>
J.W.OPDMT PA 121.400 MTPA ft.53,4(H> MTPA

M S Hdhrlft Is 3nT* £ 2 X » 2 x 22,51&
2\ 27.5 '1

4 x 10 T, 3 K 32.5 T *2 x 27.5 T1
35 M Vi'

(J? MW ofFS(_' arid
13 MVi iM' VVirFLBj

30.5 MW
(44.5 MW of CFEC UKJ

50 MW id' W)1KB>

i jpii'e
I 'nxmi- Plaill

27.5 MW
IFBC * WIIItB|

IVHeii/arfion
flam 7.92.W0 MTPA 7,92,(KH> MTPA
K.'tliiiu. VMM Uri.QiJU TPA TPA

: \w expm inn will be jf, ihv cxiiiinji, plant premises of 45.905 IUT which is an industrialid. \u TITCM land is inurfinl. h has been reported Lhm no water body exihls anuntt the
I'" ;|cC1 imd modilicatioiVdtversion in ihe existing muunal drainage pattern oi any stage hps
IIMI been proposed
llv lopogropJiy of ihc area is tint and neponed to lie between 26U4VI6. J 2'' \o' 1. 45 -1.1,4ITS Lntiliidti and S3" Ir37.flJ" inS3’12'15,71” Hlonfitutic inSurvey m' ludkxn 'pn shoot MM. 63N1,63 N2.-63 N5 and63 Ivrj. m an elcvntftsi nf84 iti AMSL
I lit f mind water labie reported to nmtjp between 2J m to 4.49 m helow ibe lend sinruee.lin ing uiu post-inofisonn IMKMI uud 2.13 m [Li 6.5 m below Lhe land surface during theInv monsuon Mrasun. The projteL PTW rails- in Stdijariwa HKL which fells Under Safe4 Mieiiue> mid NUigc oTground water developntrtii is 6S.-I l^b,

Nulioiul ParL' -̂' ildlifc Snnotunry/Biosphew Reserve.'1'iger Reserve clc . arc reportedin the singly m ta,>? Use project. Tlw area also does POL repufl to corridor lorVhcdula-I fauna.
Iln r̂ nctsi uf pra-joL' i j.iiowiisg lire hasio ruw material used ond the various processesI ' . mlial to produce the limJ ouLpui, waste geneniled in process are shown befosv.

_ f minimotion (TFA3

v

10 V.<

||

Hun
Material fishtin^ Addition*]

Source of
Supply

MIKU,- of
Transport

s X... rominner
Expansion

. Sljtr\<jf. JRQS'YUTAV| '

bsMi ore jjTcido - : bfrim
Pellets 237fiDI> 557177 79477:

f
rjpcit markd K:: i

led'2
Conwsyer 'RaUMaimFacturcr

import'
Linkage

auction ' Open
Martel

Cool 2(i7J00 2673«) 53-tftW Hail
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Qjnxuniplir.il |TfA>
Simruc nF

supply
Modeill'

TrilHSlJOPt
Hiiw

’ihil^rmI L\ISSIH“ : Additional
[nl:il nttur

EApUIUMl

Hole-mile MSrlk , I455Q jnOO ' ttpcnMaftd
PI I I E I FMTIOfH PLANT

SKB72 SRJftT2 C^I) Multrt
'

oVjfl ~A.X 3 fr Open Maricci
-a

PoSnlkj 4,M0 4*Mn Martel
MI.H suor DiVisioS UVUUCTION FL ks\ i i wm? aiNTiisirriscAgfEftP

Sponge Irciii T^nitfi 2^7i|iii;- 5»Jaiil> IfIiliii.vr
.^1w fe: aiHBTa ‘ Lû TiffiaS

From UKOl
Munufumirc- -

R -.XMI

iinsn fl»v:
Fill!!* H;nI

' Evmnnlte
' .- SWHE . .

Itoad
C>pcit \UTkL-l Rood

Roadl)->ll'I!lllL Uyon Martel
1

knil

Cwiifojws
RiinJ -

T F t Alhfx HSU 2Bdl 7H-H Ruud

QUTIVF VOWFR PLAXT
Linkup

nuotkiti/opoi
tnflrtcM ~

Inkwiw; I ConsTcvcr *

1 ^474«Owl HT7M 7 :4 x1111 Knll

RiMdlliiO, K.MM
Uxifadttr Tlrdki

1111: (jhjL-tcJ pnnlucu. . cnpueil) nlier ejipnnsion still lv Spoiiy.d iron IriMn 2V/UUU HI
M TTA Vrs: RiI let iron 33G0P0 in 6SJ400 MTPA , CapLke Power iiv- n. 4-, u co

MI.^ MW A nee-, [Klk:tp|i4iH.T'T;{|Dt]MIP|Acflikai:i[\ , .. > 11 In;irxi.nlkv lrv.n IHT lints,1 LMHI
II;J ihe plant will he prnLuted :i :irn Mpm Market. 'Fite majcir mu imucHol* vi?.. irun -..-re.
1 ‘ iniuill he tnm>purted ihrough EtflsF
Mu' 11 <I.:II witter requirement of tfw prnjcd is fflimuted as fi77fi m ',Vi:it 1 L -.Krtl inLI - .125-1

1 , 1 d.u PM|visdL|-:? 2Im' dux jultldl will Iwftbtatnctlfrom irtnni^unler Permission
h i uiihdiaw.i . i^ j .ii -f,.: iiruLind1A 4Ui?r Ms been ubmined bv CCiWA K'Ot «A, JI-4

’OiiH-fi;,I Juted l 3a,Nuv. :0I9.
I l I'-wei Requirement - 53 MW Lsiitiny forIntnpatKl Med I’Lint - 27.5 MW additional lor _ i'\\

proposed cspEinsitw nf Intcymted Med plani = 110.5 MW which wiki met from Captixe
, i‘ - scr plant. Additional 5 MW power requirement for re-njllmg in El is nut Imm
I'nr,:nii,- :::i| \ iLhni V ititnn Ntitiun l.iroited, J IIUSL alxci integration of two unite power
tcquiivihenl will he E13.5 w -hirh will Sx nwl lii'mr.ipin e Px^wer plnm and lAirviiri-.-hnl
X iJxiil XMlr n̂ Nitnnil.inuc^sJ

311610 WilClr

11 u : e - in: lins-iremiveialaJ f.mdits cojhJuetcxI d'.irijiy stiminer scuson i.e. fmm Match lu
Mas 2DIW \itihie ii Litr quahit mhuittSTi^hn.bftWefcitifh duliiL dyln loMlihi^ dkirht^I.IIL-I-. 1 - 1 ] 1J 1« andiEic Uau nubmiLiej indicated: I 'M . ( jSJ. j LO Lj.;: 0 p\| ..
' .'." i '-ti 3J.5 iiLi- m j. SO- 1 7.(1 CM 2u & MJ -m1 -, 4III<I MJ.v ( 12.M u> ,lh 7 Ticm^uSt-,

' H -- model ing s(ud> iitdicaies ihm ihc nudtimum fnertase pfCiLC for IIKJ proposed. A'LI K .V65 pg.'iji’vi iih ivsptM.1 LO the PM .. | 51 with rtSpeol tiHhtSEJ:ami ll.d
"l

1
'Mill inspect lollic MO\.HIT

";i!s'r qualin lies been nmniiujed in ciuhl Intatkms rh HICMUIX uron imd nnnl)/ed.
11 7 55 1 . ' 4f 11;. louil l lordness |(i4.4 1,1 -IN.Sf ms L. Chloride*.: 27.M7 i, . 1921.47 mg/I,

I i- '’Fide" il>,57 in U. t54 mr 'l EECJXX in«ftU Hrr within Uw limiLv Silrliicx1 water sample*

I 4 «
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I
sseie I'rom lour locwloflA. pH: 7.45 to ••S : LK.)' >1io 7 mgrl und BOD: 2.4 us
ROmjH COD From Ifl.S to 52.*f nft# 'l.
NLUW leieh ;L.,., 1 flw lit The. Hinge of 52.fi to 6R.9 d&{Al for dHy time and 4>( lo 62.fi
llli M lor Night lime .

i - .- . -.i-Ktn'. H I ,TT O'LVI 'sill It siiihiit MK cvisiio^ [Hunt jvrmî s ii additionnl kind
i 'Mil if : I ) win;h is nire»<2 s ncqujrdd ITS the eumpm. nd lliLis is. i K itW k Inwslicd.

I hedeui:E* nl'cMsliHg and istfdii iuflal hnlid & luiiDnJoLt svasuegonuralicn have heyn drown
i. mi: tnliW1 btfksss.

ih.

i

Totul rtfltr
Expansion
nnu

Milllflgc iti endEvisdlilE
(TED)

Ills.'.,'

Solid sks.srt

Pulutlwr it bving 'v. ifl he titritzed ID

AJ-fiL holler for captive possvi
Lftmennikin mid efiui1 expansion it
would be nunuigL’d llinui^li die siimo
Tdchjiiquc.

D.slnctiar 20

Skin iii.a m SMS M...' is SAllg mud rn rii.in- e,|
l.ow-isinj- area ^ jKj road mating
lusd adcr expariMOTi nilI In? utilized in
some way.

AMi m
Dust

2&M .150 l-'b :iOi tVo'tsi rlls- Qollci 4 Oil APLS is
being'W ill be sold rn Cement inJusLr \
and hrtek inarmIrrctliriity: null
Ash sviU IK . Îd 10UK.Pellet-

£LDSL_
20 dement

JJUtwMnatuftjt^:i lien Vi?n cm itogv'd Lhfll j. jur.hetl |nis .ilreadi Inscn ilcu- loped In nn area or 13.41 ha if.
I : i 'l Ihe total pinnt luva . 'luriiij expandon.. additional greenLselt will he developed in

iiii jres i'll KS ho to rtHv-rttistc rivnoLw; levels ami frajuLe du« gejierstiid due to the pn^icei
i Si' k *m:ii: activities. Thenrfoiw :5:'Miu t.e. - .11 t" i. ot' tln? Wriar rthtnt urcntJfi.‘J(l3 hu )

I'- I i v dk'ts.'(.ipeil as greeu-hell os per CPfll VfoL'.l'JfcCC. Sew |\:lhj ygWetiiHjs

' i

" I " het-n ivpi ried ilini the (. t >n.«tnt m Oywrulc rii' in lhe I nnr Pradesh BoUiitlott Control
Ik . .ml |lW9l IHS been obtained for J'

U side loner lio. 1112172.A -tv-' Air
Iniis ..' i:i IT'OKPdsiHl 17 !I-2P 17 and solid fiom <M <H .201 HI to 3 J.13,2019 und for

v;Js- Seller ill '. | r!2171 t -fi:WnUw Pollution- 121 17/QKP Jwctl I 7. II .2IM 7 and
did from HUH .3<HB io aU2,2019-.

I

>1 Ills- usipiuil CM rif \U prtjjty, is t (.<12 52 Cr ttflrf Ihv capital cu* fw cnvirannnwul
pi. 'iL-eti.sn Ihemtirv. in pfopmuil m ? 25.AI Cr Ute annual Kvurrinti vs-d iswsnrfl> IISJ

' ir. 'iiniL-innl pru-.ueii .nl aic ÎRREK pmpnseil at 7. 4 (.mhjfr'juriLum

5' Idif 'i 'H.i empAi>?ni?pii iisKiemiie.iJ limn Ihe expansksfi, will he fur 405 usw. of persons.
'lit ths t-\ Iin.g; .-H'TII n i . ' l emplms ocs itiLMuM.itg re-mlliiitf mill, leral emplosiiienl

i: 1 ’ifraikni alterevpjifttismi will IK Mr 12*5 nos. orpersuns.

| ,, |h - heuriiLg kir llw utpimMoa pn- jeei hekl or: 22"- ' AujtfiiU- 2HIM n1 U4:tjg pm m
I' 1"'*' premises under the chn.rmimshl^ Shite Riikevli Kumar Shmontus (Addiikwul

IL*i Mjgisrniio r in . ( iorathpnn ksr^pausis .r. s - f Imuur.ucd SICL-I Plant; Sporgu Irs'ii. 5i? 40lln MTPAl. MS Hillel i to M H m Ml PAj. CajuKe puwat ( 52 l,
" - Mv. nnil n-.i-.'Ilarmn of Pc îplant i 7M 2IKHJM IT^r I Iw I.V.II.-MUTITSDILURIIIV pnhFu

' ..r.:omtHirsniL'in andeiulrimiwntal psdfoinMi Ananrortmnl'i452 Lakh* fol' toml

I

I
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uapi.Lj'i LOST i .e. T. 402 53 Cn ha-n (jiiflHiit'lHd lor CER acLivitioi; buH«i on public
1-iL^nnjj issue*. A

I iin,xi ; ri 'p- 1 "I-.M >. icvcii'nineil [h;u utmifi CftW tejflni;Urii^uifll Appliculior: !Y,s, I |Qs'2U 14:
Mueiifl MIALIL Vs MLiniL'ipaTilLiqjonjLitsii . Goratlipnr fcOra. was -filed m Horvblc ^ntkmul
i iL-en rnliuiLil v. herein M s CialLunrt bpsi Lid iros ncknn impleaded purl], There is no

nM CJSC or % iykiMiin under 1= 3A ^Olilkiiliufl m ihu project or nelflteu acli '. iis .

! i i V C unsuhaiit - M -V l VI . pmiro MuL PM . Ltd. i serai. Nti, SS :

' MIL- |iiY-tjx- v:il wB?. eOAijcieT^Ll Ii . -TKKIIL1.11^LI F,ypflfl AllynVll*̂ C. 'L'nrimiLtcc ( lildusyrj. - I )
i nteliii litU duriILV 1 ! - OtLiilx-i 20I ; ti- 1 71"J JOUS-v 2020.24-25l!l LTohirL;iry 2020
muf 25-26'" .Itnu 7020.

1 Mm.1n ilJkiUS uI 1lie (uIII flillLUt1 | R.A.C IIJI.TLINY lu- Id LIILRHI [1 7 fl-2i1h ]ulit1 2.01U|

’H I I1;u'lTinotice hns d is;nsssd iLic revised pnc|x\xiL twiii- iJerin^ iispc-cts of inu^mtion of 11»$.
:|m -; in II. ttiui'gl SwViims, :i :!il li . ii :i | |VHM'I ii;|iiiitmiinis. ki:.- i1i|i~:ii< - 1 rjv .vî l i | l|it

' 'minus lutulvd k > LrveiUL eL'iidenserin i.m'sci plruH etc.. i r.v-i r-' -i Impncii DJ' List rcsi^d
.-.p-m-.l Phi ecUnmltlW ^hstflr-ed L|K Hillciyiivu:

I is accordBIKC isish decision nf I AL revised pri.isv .̂vii1 h> i iii-^iK:I :^ .ijniilin | PA
ROLLING mill hos b«n submitted amd occovdini’ly die IIIA wpon liiu- bL.-t.-n iŝ Hid .

I - . . , chur^Jiy Lif W -J hllL-U I-V r 1Ihlly is; |mspLS<c(| mLh luknnnl TLimf'lLLinl±
wodireaiietii JO requited ft*. H» esfslinj ftlicoijuj; fimiflc* shy.ll btf uyjd only ftw
In 1 . lime -.e lor nriminin e hi I lets and proposed to operate with finnjn: oil,

'.VJI iJ'iajK Hw I hL’ phns?d oul immediate jv wh;Ji reduces 2700H TPA cnal of coni
iL.insLimpflion iii i - in ivdliCTirLn In pollution hHid

^aitL- tXinSliilipliUil jn fjarrtflCt ial nlats £uL rcduCdl.

l'mvcr CCfliiiniprlOl) rJulIL Tie TidiKed b} 45000 kwh/ycar in tulliflji rail! due In Inn
Chafyin^,.

Addithirlut iiluimuii > ,-* pr -p.i-.L-,: -nhicJi JIIOJCDSCS t-nt-aI plnmaLhiii I rum lj.4 l ki i(?
I irJ h,i.

hi

I --

ii

11 is rmI-.I irmodiIi ,is sreci c u I rcpoiTLd :i . dieconip ILM lit luler is m>i ilie pu»m1' the old . -<-, !
tr -̂(ai V;it ond noncî os:n;nLuednn Ins been taken up h> IISLTH IOI n s piLi|a;i t,-. I'm-

i '1

. HI H:iiln;i s y. ding:OT lTin-iip<srt of TLUV myicnils and prodners ; .\ i':y hit ,

i hinny the dlsictissn l̂i piuiixi, prujitincnL mcntimied chomo spaeu i ; iiviiilalsl-j in Hv
L *.siiii|, I ;i . . IJI in' Hie pihH-ct plan! lu r-jpljKC ^su-i cooled ^-.nidenscr w iih ail esvilfi.1
ciindcnscr

Ui'ViiniinijritfaliiniF ol the ctHHULiltet (LA-t.: nnMUiup |K. IJ (lining 2 n-2fi-lh June 202 lh)

| W ^ifior LkL|L;e(J dvhhentLicm rccooimcndod the propose liir eiH'trtmm f̂HCil tleoi nnoc
i ,|n M' L' I .illv-ik \ iny 1ic C'.snLlhimis in udd.iiism U> ihe ajjp!i-;̂ hic j^tncrnl eniidiiion^ HS

IVR I lie Vlini’LlL- y sdflice Mpmnranduin Mn. 77- 'J.2015411 (kted ^>5/2y !.S peitainiiiiiU
hnt-latcd s;ecl ptani^.

i A ir ev iLil eJ enndensL'p; -sh;i II ba I II LIL.I led ill Uw piMpk îid |nnvLT plants 111 (tduee si qtcr
consumption cn UITII W4r*rAsnstimitiiim m£ii*i»rt!.

ii Green hell s.hs.11 he duitloisjtl in 1 ^ .3 tuiot' laiid iiidnn llie plnHt picrtiiset

^ i". dinrinliu of biJkls shall he an easL |br sf (jrantllv in The lollitisi mill .
Furnnce sha I he liu mtiMiiiuni qiumiit; of I 0^of biilcii HI rolling iniII .
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i* [‘(irticiilBiie emissions shnII be kiss than 3(J rtng/NiiP.
i Industrial ineuiim cfcflnwx shall be used to clean roads Hnd ship floors regularly (o

failure fugitive ouKBskitis.
*, i Zero LIquid Discharge (ZLUyshHll be maintained, treated wastawwer front b'M3 shall

be reused lor green belt ifeielii|iiticji!

IJceisiun o|MoLFiCC
: ! I lie Ministry considered the recammcndaiksi OfEAC and hereby decide to accord GC u>

Mi UariuuU Ispal I.id for Ihe proposed expansion propcct of integrated steel plant
iiUnding re-rolling mill mentioned in the tubjeul uiih tin; following specific imd sector
.i|HvLciiis guneml conditions:
\ Specific Conditions

i Pie Envuvitmcni Cienrancc (EC] granted to Hie project.' activity is .tirvedy under
tlic provisions of ihe HiA Nolilicalinn. 2006 and its antefidmtiiim: issued from tune
lo time, it does not lontenounti construe to approvals '' consent permissions etc.,
required to be obtained or stflAdstd ĉoniditlons in be followed tutder nny raher
Acts 'kukrv'Suhsifdiniin.’ legislations,ctt.. ns mas he applicable to llie project .

i Vr copied condensers slull he Installed m Uw pru;sjw;g power plmus In reduce
wotcr tidnsunrplian L11 mm timer onaser.ntinn meanire-

IJI Cirecn bell shall be developed In 15.3 ha oflaini within the platil premises.

It.ii charglnc of biJSets »hnll be ai least for df^Wntity in Lhe rollInc mill.
Rcbtul.n'j. furnace dialI be formalmum quantity of 10>% of billets in rolling mill
raiticuJati emissions shall be less than 30 fns<Nm\

v i Industrial vacuum cleaners shall be used to cleun rcKtdrs and shop fhwsrs regularly
in reduce lLdsptive amissions.

i. i. Zero Liquid Diseluirge (ZL.D) shall lie maiiujincd. Treated waste-walcr from STP
shall be reused for green hell development .

ft. flciKral Condition*:
I. Siniuion minphsuHi

i The project proponent .dull obtain auiharimaitin under tl»c Hazardous and whet
\Vu3te Management Rulea, 2016 a* nmc-nded from time to nine

11. Air quulity nianiloriiq' and jirescriiilion ..

The project proponent shall instail ’4s7 continuous emission mofiittirtng syslum *i
process iiacks nt moriiur slack emission with respeu to- standards prescribed in
I V. i, in.umicm 'iPiiteeiii-rO Rules- !9Xn as amended frwi rime Lo lime and connected
i . i SPC'B and L'f'L'B L'nlinc servers and calibrate these system from lime tp time
.u cording. to equipment supplier specifics!Ion through labs recognised under
llriutrorimetii iProieciion) Act. or N.AfJI accredited laboratories.

Ihe project proponent shall mew linr fugitive emissioiB rn the plain premise*,at katf
"nee in every quarter through labs recognised umkr Environment(Protection) Act
im.

i i . Tlie projeer proponent shall ifuazr'l syiiem to carryout Ctniuiimoiix Ambiern AJr
Duality monitoring for commoji.'crikrion parameters relevant to Lite main
v-llutanls released (eg, F'Mn and PM? s in reference Lo |>M cmis.yion, and S07 and

11
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S-Ur'. In rcfciwio: sn SO: and NO\ emissions } \viillin;md outside the plant wco nl
I -.J.L.I ;ti four RtcaLkms ( one witliiis tu-.J tliivc Outside (tic pJunL urea Lit ;LM alibis; of
IHi each). cci\ ei'iiiii Upwind ;md downwind direction!;
Sampling lac ii ’. at process stock* w:d at quenching lent em sha)l he provl-ik-d as per
f 'PCS guidelinesfcrmwi :iI monitrying of emissions
Vile project proponent siiill! sitbmil tnonlhlv awnur* report of continuous stack
iimi r.ii. .1: imd M i :_|Lij.lil;' irmriM-uMni and luJiulti t)l‘ manual slnct itianltCtflllg and
manual rnrmitrirtng nl' an -qualilj, Vugili '. c emissions tu Reuiullill Office of
MoLKJiCC, Znnul . iJI 'o. nl tTCU ami Retpnnul Oilke ufSPCR airing with siv-
iiKunbiy nncsnl lonnjj. reptiru
i\ii Pdtkjiwi Cjntwwl pAK' i system shat! be provided for oil (he dust generaiin^IV- 'loik Including lligilkc idtis-l Irom (ill vulnerable sniirecH. n.i as 1.1 comply
previrik'd Hllck emission and fugitive emission ynndards.

^ -ie project proponent sLiall provide leatagc dtfeciiuii aLidiuriCiiiuiEscd bajjLkuninii
laoifirics Tor boner maintenance ofba *̂.
Sccofidury emission ermtud system Ftinllije prut ided at SMs Converters.

PollutK'ii control syslem in Ihc steel pfcml sLiJI he provided ,s per the Clil-. l'Ouidv lines sftPCIi
Recycle and iron oie /iocs, coal tines find such other fines collected tn she
p».iI luI io*i coflttoL ilo . end vneu^n dunning devices, |n HK process after
In isjue11ing. ngglomeration.
Ihc pruuM |v iponcot use leak proof trUcksAdumpers tjtnying osinl find oilier raw-
materials and iĈ trihant w ith tn/jicnilin,

Wind slwlter fence and chemical spraying ih^ll he provided on the mw mukriol
stock piles

Design ihc vcnLi .nt .rri jvjtem liar aduqyatc ail changes iis pit AC011 L document for
nil lunncls. nvotrsn hu'Jses, Oil CelInis.

III. Witter t|uglily mnnltiirint ami prestnadliii
i he proloci pT.ip, . icnt El' al M-I ., | 24x7 vcnttinutMis uflTucm niLiniinmig system
Ssi!k iexpect til vttnidiinSx pivserilvij in Eiiviror.ittenL |Protection ) Rule* IVKh ns
amended rVom lime ti - n nc und ounneewd to £.:<' tS and (,

'PC'H online wrveri and
Culi'ornLc LIICM. syxicir; from Lirne to tune itLciiidiiig to equipmem ‘supplierspecification iJirmgh lala iccognltfd tfridcr Ijivironment (htticction) Act. 19S& or
NAHL Meretliluif ISboiWiirics.
I'hr po)ecr propî rtcui sliall manilor iv^alirly ^TOtiad wntui- quokly at least kuw n
year ( pit uml pirrst muiLSi>iiii nl surfleicnL lumitwn of piL̂ ciVicmrs.'snnnpliiiia
i . *.!ie plain .11IL! ailjacem areas Uirouch Inks recognised unde/ l:.mirnnraenr
I '. Mtccvuik Act. IflBdand MAI3I ficentdiLcd laisiriiiLarses.
I >ie prt.jjcet puspunenl shall aubunii moiiihk stimiruirt report nfC0illirtti0iE:cfl1iKr|t
mtmrlor:ng sptl ichutls of nrasnml elUuent testing und nuuiLul unmitorinH of ground
wcUerqunJiLs 10 Regional OflTeeof MiilvF&C'C. Zonal rdtice ol'C I'C‘0 und RegionalOl'lice of Si’CB alonpw'rtb sis;- ti|i >-|[hly inonitoiiog report
Ike project proponent shnll pruviJe the IfTP to meet the staitJjisls us amended fromlime (n lime.
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Scv.ope I realmenl Plain shall hu pro-. ided ftM' treatment vl domestic mashmiiiLV Li>
inert (hiiprejcfitcJ SKmdurds-
fjjrl.Tiid drain* mid svlLx pils shall IK provided for OKh tfsxk: pile in arreil Lhcnm-uHT In ihL- swiii uffc'iiv) ruins- mid To check the waler pollution due to siiiffloc
hlfl olT
I yn;washing fiselllLteS dial! |* provided al tile entrance of lhc- plunl gmc*
live project proponent di:i!l practice ruinwuier tiai-s ciiinj; In ihixirngnt |io*»lMc
0\IL'|SI.

i .. Water mnei ^ shall lv finniJc.-J m the i.i|yi to all umi prtnjcsses > the utcol plant*J heproject profsincfll tJiaH m*kectfoits to nirouiiise wmd cotutwnpLitm 1a Lhc steelplan-1cnniples by ii^rvgni iuu i'lused water penciling ouscude- useand bv recyclingirccifcd walei
|\ ‘'infric- in innITuring mill pvmllDn

1 ' 'dfie b' el siruey ^huH K;Liuned ns per ihepn.’fei'iivd yrodeline> and repnit in Milsro^iril T-ILDII lv suluniitc.l in Regicinul (JfliLtr ni' ilw Miinsirx in. n pan of si\-montliK- enmpllarKc repurt
i . llv nmtuem i : 'iso levels should cwiUtinn in ilx stiutdurds prescribed under E 1 P 1ARules, I'M)* vie. 75 JFUA ) during day time (rod 70 dUf during mgJUtiJMe

V, Energy (innsimlluii menim-e*
1 se lui-jv-de ladle f- T but nvu!rnmsfrt IK r'ar a> prissrhle, If Indlî mu used, prot ideVipuiis iiir ’ipcn li' j? u-11vi.

n Waste ivflt rev..Heji V- MC -hall lx- provided m all units where die Hue orpFrKCSS itHSCCCKiJl
ii« t^ovlde solar po«ei irciisral ivm yu nnir u,>p>. ..i building Tor «Jtjir lighi sysiwi 1«ait crjitinoii Lirv^s. sue.- limits. pwtltii^around proiKi unhand maintain the sameTtjjjtitarlyi
' I'm1.1(hi l|.[) liglnv Hi (hclrofTicre and residenlini areas,
i J .iiMire it’roi«nrtartlvtivpc turners on all nHiculiajf flimnas:.

Ill

Mil

VI. Vi'iisic Bieaiigeiovni
Wu^e rccycliny flout shall he insnitled K> recover wrap. incnWc and llu\ lorneevdinj to simer plajii und s\l\

i‘ 1 led relraeiLirin *huH \v ire;.v led as far jiv pnsfttLUu- .
s r h "b j aHermotail reemteri in iSaLSlv isvivlme faeilus shall he eunditinned and; k-Ll Inr i LIU.L1 linking. IU.LIMU} unck ttnllnst UIK.1 ocher applieulIkHM. The projeel, i ! meht shrill in<U* H u - ..,x racyvling r'nvliiy id rL’.r.'.vr mulnllic a^^l Ibis lor1”V- k I"’Oiler pbm Ilie project propurienl sUull vsiaMi^i liivku.jj.L- let luo n̂ reuseibrejae-is Ittijn Waste Recytliiijf Plain.

i - \ <- > :, uiiliraTlon oi fly jvli shall be ensuned htl The iti ash uhull be provided lo;e>nent and brick mnnufaerurers for kuiher uiHi/.iiLion and McnKiranduin oF! "dersi-indimi in ibis repaid shall lv sirhinillLSlro ihr Ministry' s Re^ ionnl OiTke.
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Oil ( o! kv'tlonpirb shiill bo providedmini cellarsm collect uedi>;use.'r«\clc spilledoil Oil coHacii( jinr;iv ^ thull be provided under eoilx on saddles in told rvlled coil«wagf area.
Ilie vrflilc mb, jfrcnvc ILHLL iLher hazardous wotfe like acidic sludge from pickling.joluiniiifijL chrome plating mills etc , shall twdlsp<y«<l of as per the Mic/ardiyua. Ji
''nlicr w«tc fManufsemeni & Trsnsbourkkny Movement) kales. 2016. (.oal i:tr.ludge ' decanter *liuJI be recycled Ji> w4.c ovens
kiichen tynste ihnll he composted nr convened m biogas fen- further aw.

I

Vtt. ffrwa Belt
< The prnjcrf prop*meal ahcil'i preparv CHG ern^slofte inventory for the plant and shallMihir-.il the progftmtiie for redueiiun of ihe same ini;Iladtife^ eartxin scquesLnsiicinincluding pluntinion

VIII Puhlk heartnji Lind EIUITI.ID litalih issue*
i J meiTftnvj prerKircdnsras plop based LHI die llazaivl ulcntiikaUnn and kisk,Asdcsamant (IIIK At and I li-cLsier Manftjwmcnt I'lyn.shall lie implemented,

M I ne po)eclptypownt Stull vitrr) out hem *ir&*nnalysis tnrihe workmen Who workin hiijh Temperature lvorfc none and provide Periuinnl ProTcL-iion Equl(*Mm (PFEy..i Pinviskin Jidt he made (hr rbe boudiijiCil flcmdruetion talhtH* lvhlirn the siftwith allnecessary inlr^sii LiLi-mc and fklllties such rii kid lor cookirtjt,mobne thirds. mnbrlcs IT* siiTo '.I ink- n;. wider, mcdiciil health eme.crcchc -etc . The housing. may he In theUirm tU' temporary etnidhrcs to IK reniwived after the enmplirtmn of the ptvijeci.
OmipoJlcwal liejlLh IUI < eiIlance of Ihe workerx shall he done on a regular basis undrecord* muininirted.

IV GnrporiteEmlronmi'Jit llftpcukitibjlity
i l l'-e .HINEE; proponent shall oimply sutli lhe provision*conuJnftl in this Ministrs’*OM sole I No 2I*fr? 2IJI 7-IA.MI d-src -it I” May 2018. as applicable, ivicunl ngt'orporille Environment Rt-bpiinsiLulily

ii I He VK .itipiias th-all I'.n *- c: * KKOIL -ai. I dtm ii tnvininniviiLal policy (ink Approve by LheD' . .i I i nitfcviui % I he enur .Tmeiii.il policy should prescribe lor standard .iperaiiiijipn -L-udurv., m IILIVC proper cheeks and haEartvS and 1o tipng into focus unii’lfriflytJ.ncnivrleviAi inhniim of the environmental forma wildlife iwinn*cnruliliorts. The company KIKIJJ hint defined Ejflem of rtponJng irtfriajjemeniv .LIO ruLion i iolaLion nJThe ciormnineiiiai ' Ibrea ' midIke norms conditions and
"r djiirchnrders Ki.ike holder*. The copy of (he btmnJ icsuluLimi In ihis rv^shal!lie..iihmuted IV AIK- Mnrr;j- dl_i.'t ' ns a pan of si\*inonllily report.
,\ iL'pnrple Ini iiUrtmenlul Cell both cil the prxsieet and tiunpam hcitd epueter lew!,v iLh fpralrtk-d fvr.L.nnel slmil he>oi up under ihc LV.UI\>I ,.i' wnidT Lxeeuiisc.wlmo nl directly ;L. the!ic(»d of the oripir ir.iLioiv

K .A -Ltinn plan f.n impIciwonti^g EhtH nnd cut iionmenral condition* along nkhrvHfXnliihilit} m.r.ii.s ul' Llic Lumpany shu 11 tc prepared.IIILI slinll beduly approved bv.' impetem IWIIionlv I lie yc n nise t'.i::di> curnrurked tor cm irotuncnUi' pmeMinirmeasure* ilull he kepi la separate aectwm and uni tu |se Jkcried for anv oilierpur. -K .w y cor i-=c progheJS of imptememaLloi? I'aol ion plan slinll be repfm«|L.;. t|1tMim-,ii \ - kcjzional Officeahum lvirh ihc Six-M«m h, Omiplijnce Rcpnit
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V-;i'-(rmronmcisUi| audit skull he conducted annually . Eyeiy three years lliird party
en\ iivmuuenuil audii sl'cill be curriul vnif.
\ ll I -J RCEIIMMETULAIIIMU made in llic C .'hino, on <; «irporsitc Responsibility for

I n ininmejtL PhsicLiiiM ^CIIEP) IITIIW Iron uud plWm shad be implemented
MlHedJsniNKi*
live piujeei priipopd?! nliiill mikku publm' the n̂vIoMimHidJil eUmnnee grumetl for

".rr pr 'ivcl alon* with ihc on- ironmental eoudiinins and safenunrds <d IHCIT cost hy
prnnirncirtly udi'ertisinu ii nt least in nvnlocal ncAspupeTS ofihe District or Stale, n(
v. akh nnt! HJWII Iv Mi ii-.’ v c n̂acuhr tonjfuaiie Aiihin seven days and in addition this
shall .iko be di = pla> ed IT the project proponent' s uebrite permiuicnlly .

Mu- JiifMiM. of the envirvinmeiual oleamroe ;h.-i|| lie B-ubmiiied by die prolecL
po 'P1 nciiKi^lhe headsi ' 1 l. vLtil bodk-s. I 'aiwhas aisaud Miinidpo! Bodies innddision
in ihe fdesiun nt'licr.s of the tjovcfitmciH who in turn hiL* 10 duplay die same lor ,ilf
dnl M tp,il>T die Jilte f,‘l‘KvtlpL
I he proiMt proponent »lu11 upload ihc uniat of coiinplcicnjc of lltc stipulated
oiLi imoment eL-ir,ipcp tnypdllfOOs. iiKludmn itsuhs of mtinuiired dnl:i mi Ihcir
ivifb-.ilc tuid ujshUe die iumc nn lull -yearly bans.

F he prnje'et pm|> vrtMii .hall monitor Hit crilerij pollitmnls le\eJ namely : PMm, SO;.
M>\ iftiiihttni letch. is well as sdi.-k cmissipiMi or Critical sectoral paiumclcri.
MiLlu-. iLeU l- T I. iv -r . a . I display pie Mime ai j eonsentflM location for disclosure
r . i the public ami pal . i ! e itohsijLe Hd' ifie amipuny

I he prvp;Cl pro(^'i:L-!M v'l.i.i subrnn iis- imtnLlily reputts an ihc status til' die
vnmpliunce of ilie Mipuliiie-.l cm, iron-mental conditions omho iiL-baiLe uJ' iJh: miiskslry
i ' l l JI\ intiinciiL 11TE-^ and C' limate Change at c-nv lummuni clejiriLiiet! portal,
I ic phiicd pr . n» 'imia *hnll viaLinm ilw tms iromireriul statement tor each financial
j a in f -irni -V i- ihe - ; in ,' Ted VUILC Pollution Comml Board tis prescribed Linder
tlic ErtvircBiwoin (Prolectlaoii Ciufcs. I9jf-f>, os amended subset]uenlly arid pul Ihe
n etmilc of the carajmny

i lie ; n ' nvt proponent skill inioim lhe Ke^kauil L PLice ns nvll a- , die Ministry, die
il' lc t I iimncuil .leisure rind lin,n) npjir< > s nl oJ'iJie prujea by the LOIIVLMHL\1 aitihonlies,
. T-inencinja ihc land de\ clripment \u>rk mid stare of production '.iporqtiLm b\ Lin:
pm|eei

I III- pro ject authorilies musL stncib adlici'J 10 the RTIPULULILIH* made by the S'.iiie
ft '11utkiH Coitrnl Hoard and ; i:e Rtille finvefnnieiiL
Id.. p.- . i ;-vi propimuML -hull abide by all iliir LIANAIIIMERIIS aud recwtimondaliofMi
' iiade in ihe fiIA ‘EMP rvpL^rL coLiiinili icut made Cuiiny (’uhliv11learifiji. and also ihat
Jnrmj tbcLtprlyenialkm hi Ihc Expert Appmlsnli-’oiiuriitiee
bio lurtbei expansii 'ri nr fliodiHettliOtw. in llie plant -sliall lie carried out witlscntt priot

I 'pi ' O il .- ! I?lv Mllllsltj ul' HrtVlciiivnicm. J oresis tuml Cluimlf CbahH.e ffidrit’.l' Jrt; C ).

f . incepting fecliwl data L -I stibmiswoft of fidwTahrli'aied dam mus result in
TL '. C,I;."II " tbri anir- MIHKCIIR.uI denr.irioe and mirdietaction HTHICI ihc provisionuaf
f-jH Iroonicn;iProKrtlKHi i Vet l- l̂tt- .

I i'.- Mi iL*»y nay .- LI . ' I. C ai-pc .. , .. . .. mute, if iinpIrinciLlaf.on - s| any of the
II Isos e cunditiDniv ii ricn satisfjeiury
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Thu- Ministry reserves tne ri^ht to stipLiliue additional conditions if found luvessjiryThe CoinjUuLh in ;i tirru1 bound lYin-nn^rjfhnll iinplemcrtt chtfflfr itmtiitcons.

rhc Ifeamnal Office of llii * Minfvlrj shell moniltir complinnee of ihv stipulated
L -:milliunis The pmjtvi IJUIIV.II itie- -Isnikl e \kncl full tfmpemrlcn ro the* nliVer (s ) of
Ilie Key iun:il (Iffice by fbmMiirtg the nequiSfk ilBta > infwuiiiliOfvmanilmii|( reports
\n> appeal asiJiinst llv * EC KIHIII l.: iviih the National Green TnhunuL if peefcned.Oiilliln a jset-iod nf 3« days. n*. prescribed under Section In of the Naiiuiiiil GrwnI ntmiuJ AcL 2QI(t

m-ThU^sties ohli the approval o?'Competent Atltborily

'.. in

lA.k. Auniwal)
Dlrtcior

( inn i<t:-

li Sccrelan . Deparinkiin or Etl^ iruntpeBL Go'n.TrtinCTtt of Ultor Pradesh.Seeretaeini I . sjlknew- 2261)0 I
hepuLi Dircclia finiterat of I nresbtC), Ministry of Em'Jiwtmtart. E’otesl end
H limine t ‘,on;je, Rogionnl tJIlice it '/ i. Kendriyj Bhuivun. ?ih Flour. Vvtar Tl"
\ll£il(l|. I .LlCfcjKJtt

” ' Ti.irmmn. Ccupul Pollution t'unlre-l Roord. huivL-dt UhusiHL frillVcum-Cnilt.it- mple.v L.JSI Ariun Veil Ddlil-I100032
41 Member Secretary . t airnil Ground Water AulhoriLi . Ill/I L. Jnmnoyar J IOUM.MWbinvli Hoad.Neo IVH'M!00l I.

1 ' 'Iiii.r Pradesh State dilution rantrol Hoard.PICHI' Hhawnn. JnH Flow, l\-Hloci ViKhwn Khmwl. tjomri \a;jjr Luckncn* - 2261)10.
i Di-stnc t £ '. i ll(vtur, GnruUipw District. Shite UUar Pradesh.n i fiuaul File- R-.-eutt rikMiinitnriiig File ,

lit Viol WfcCf Website.

1—ffl )
t'A.k. AjUl̂ rtViilI
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cfcl, «ft-*cTRj, te*Jpr f̂1^,

•T7Tf. craR~ »fv <y>.-Ks<z_ ~ i

f=V^?A
flW ritti ..,

%> ^5. ..FPfRB...^*
V*T ffe**- i*>TO«-%

""If

*0iv
stfi *r / Tif sm# tft Taruqr fg g= .-ter ^PT| s^qr-rr w ft

/TRTsft qi armrirr !RFI TO ftirm

proT idMte ftot& araft snfts*r Tra { f̂f^,...!1,V*A'.^ao
.'.. •TT TTS/ft Tft | SHIM*# SrPf^'q

CR ftftTC f̂ OT *T4T ft TTtTT^441 IHqTTrT FT ft? îW^T TO'TTMT̂ 4^TF°r T. ^fevFFi 7T R̂ V/ 1-fcRT
ftftre *rai ^iwpu TT̂ ff (*ra'*t*) Trgf^m ar^m ^ TOw$ SHIMfa T t̂er STT -*w , i

1. SMIMITI JT4m-4^ PlHfafelcT Ffcrc’ftr i£ ffrq £| RfteT ft?41 «tT TOT ft :-
"'^ TSTCJ

- -•.—-
Off) : .,

taj TJrqr^r : P*^ - W iflr <4
*4*( 5PITT - Z* Hft *l"4
*««RT"%" ^is ir*»-wTrfft nr+-
.ftS9, .rr.
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“* yffj *f

m) tft ^ :. "i*m"ifn*..MIM
H -s r-i-i-imi BI

fr.) (rgtff > ^EH :. . _.. iiiipiin'i1iifii-HTi • wikn . i*. u i

>

qiqpjqtl fzjtn rrr?|i* WT? '£ alfo-fa ^ ^ 3R!qf?T SJ’fM-T^ OT?r

OTR7W £T*rr|
MB

2 VFEJFI R fpft ancirqT, ^ ^phi, wr <fecH. ysrm tian mg, Piu ^ '-'r
T5V&&J ] ^st WHI *i Ttfr infa ftqr£ nirafero w eft T^rfi ?nfno ^ ftrfr?

dfan Tfr? |

i W*£. % M t̂aHul ^tMK ^ <l 4 ef* tfTR *fj? ^ 3? vTFT W^3ifitfitlffll
-iFinJfa *i £*ilrl NR'-ri R ^ i.T I JRT TT^ frit*ifrl 'JM ffFR £5 ir Î^ H ^.-r'jic -*- TJlTOfT 3FR a£)

fwf«T TT 37*1 5fTq £ W HF5f fitter ^FpFfcT STT^ER ^ ^ ijtf W T^ l ttSrT*!
SPTFT ^ ^aVpry if ;sra*a ift ^ iff? fiUT Vifr.; , *jf£ gsfm ' +* +; 3T^T?H ^Ttfi f

rff aijtrr^TTffi ^ ^jTf^rjr srrfaErpft £ ĴT" ^ R"-1-^ fqr#| tpf =̂rr ^ f f̂err
ijmhT^t lift uTT Tmft £ |

4 F TrfrsFTT it ?RT W fa-ftem ^Puitf n̂r wi
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154 'xrmrmr&mvJcEoJTf. Di'TlcpI TfUr1

:tfWr tftrT ^ ^RT ftnfftTT TTR3& ^ 3T^q iR? fft +dlRd* Ŝ ?l |

?T arfŝ sffit | Affti# T-rr5.

y^r ft*i*stiFr #7£ utijilftri *jEfc 4nrwi TTCTS mn «T*J arnjf t̂ ^ firt ^ î pfis.

5W*lfc?r*T ft ;^Aj.Vl.f.f^ rTJP P^ f̂f[ uTR t

flrtvw «f*t* fW *% in** * «3* ** *? * ^ *wa*i * 44*̂
Tin if ^ ffjw A4R 13 m&m »i*̂ ftft frfrwr, toiMr*, wn,
tiipdN. if] W4 3W<H m*fl WI yifrni iff*
mn *tti ft ’*tnr £ftw va. 4 *wftr flw ft srwi -4*im fo1* f̂tt

IKJ^ Al ft W HfttK ftffi « PTWl-f *fl IRK ftn
TT f-sm ? ^i

flPR *i Atp A^Wi il̂ rtiid fl
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lrTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-I 2 V Vibhuti KhiuitL Gnmti Ssgjir, Luckii4m-226Q10
PboiLfr:05ZZ'272WH£,2^20431, l-'aiiOSi1-2720764,Emalli lnfafcuppcb.com, WcbsLtc-: vrtcw.uppcbrCom

Validity Period :2m1/3020 To 31/12/2025

Rc! No. 110962/ LRFC.'B/Gorakhpur(LABJ/CTE/GORAKHPUK/2020 Dalcd:- 21 /12/2020
To ,

Sliri NAVNEET JINDAL
M/s GALLANT!iSPAT LIMITED INTEGRATED STEEL PLANT
AL 5 , Sector 23, GIDA Industrial Area, Tehsil - Sahjanwa, District Gorakhpur, Uttar

Pradesh,GORAKNPUR,2732(W
GORAKHPUR

Sub r Lonitnl to Establish for Nen L'nit/ lLipjnNtnn/DiYurdfituiicm under chu provisions ofWater (Prevention and control of pollution) Act, 1974 UN amended and Air (Preventionand control of Potation) Act, 1981 as amended.

Please refer to your Application Form No.- 10161291 dated - 21/11 /2020. After examining the
application with respect in pollution angle, Consent to Establish (CTE| is granted subject to the compliance
of following conditions :

I Consent to Establish is being issued for following specific details :
A- Site along with geo-coordinates :
B- Main Raw Material :

Main Raw Material Details
Raw Material Unit Name

Metric Tonnes/Year
Name ofKaw Material
iron Ore - 6652S TPA
Pellets - 79477;
Coal - 5346QQ TPA

Raw Material Quantity

66528
'A Metric Tonnas/Year

Metnc Tonnes/Year
Metric Tonnes/Year_
Metric Tonnes/Year
Matrlc Tonnes/Year
Metric Tonnes/Vear

794772
5346C0

Dolomite - 29700 TPA 29700
Iron Ore Fines - 883872 TPA

Bentonils - 5336 TPA
LIme Stone - 7920 TPA

Dolomite -_3960 TPA
Coal - 43560 TPA

Sponge Iron - 594000 TPA
MS Scraps - 200779 TPA

Ferro Alloy - 7841 TPA
Coal - 214500 TPA

Rice Husk - 35244 TPA

883672
6336
7920

Metric Tonnee/Year 3960
Metric Tonnes/Year

.Metric Tonnes/Year
Metric Tonnes/Year
Metric Tonnes/Year

43560
594000
200779
.7841

Metric Tonnes/Year
Metric Tonnes/Year
Metric Tonnes/Year

2.1450D
15244
80190Dolochar - 90190 TPA

Billets - 340QQQ TPA
C- Product with capacity :

Metric Tonnes/Year 340000

I
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Fi'oduyl llelaH

Name of Prod u cf Product Quantify
Sponge Iron Tram 2,97.000 M 7PA to

5,94, 000 MTPA
49500

M.S. Billets from 3.30,000 MTPA to 6,53/00
MTPA l_

MEW Pelletization Plant : 7 ,9-2 ,000 MTPA

54450

66000
IndusiQn of RolNng MUfa - 3, 30,000 TRA

Captive Power Ptant from 53 MW to SD.5
27500-

vv,';
TO- By-Pnoducl if any with capacity .

By Product Detail
Niinir l > F R> Prgdlld L Fiat .Name Licrncc Product_ Capacity

Install Product
Capacity

2. Water Requirement fin KLDf and its Source :
Sujijrct; of Water [tatgils

StmrceTvw Name ufSource Quantity (KI./D )
0776.0Ground Water (within

premises!
Bore well

y Quantity of effluent ( In KLD ) :

EfTliicnl Details
Source Consumption Quantity fKL/m

Domestic 150.0
Industrial 6626.0

4. Rue] used in the e^uipment/machincry Name and Quantity ( pet Jay ) ;

Fuel Cotuumptfoq Details
Consumptionttiid'klij>Fuel Lie

Others
Coal

m. Used as fuel tn Boiler of CPP
2402 Used as Tuel In DRI KHn .

Pelletization. CPP & Re
rolling mill und f 792660 TPA1

Diesel 0.5 Used as fuel in DG sets.
Others 243 As a fuel CPP

5 for any change in above mentioned parameters* it will be puuidfliory (u obtain Consent to Establish
again. No further expansion or modification in the plant shall be carried out wi thorn prior approval
of U . P. Pollution Control Board .

For any change in above mentioned parameters, jt will be mandatory to obtain Consent to Establish
agpin No further expansion or modification in the plant shall be carried out without prior appioial
of U .P. Pollution Control Board .

You arc directed to furnish the progress of Establishment of plant and machinery , green belt,
Effluent Treatment Plant and Air pollution concroi devices, by I Orb day of completion of subsequent
quarter in the Board
Copy of the work order'purehase order, regarding instruction and supply of proposed Effluent
Treatment Planf /Scwcrage. Treatment Plant /Air Pollution control Sysiem shall be submitted by the
industry till 31/12/2025 to the Board
Industry will not stan its operation, unless CTO is obtained under water (Prevention and control of
Pollution} Acl* 1974 and Air ( Prevention and control of Pollution}Act. 19ft ] from the Board .
Ji is mandatory to submit Air and Water cOuscnl Application,complete in all respect, four months
before stan of opera!ion, to the U .P. Pollution ConlroJ Board .

2 .

3.

4.

5 .
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6 . Legal action under water ( Prevention and comrol of Pollution) Aci, 1974 and Air (Prevention ami

Control of Pollution ) Act, I9Bl may be initialed against the industry With out any prior
information , in case of non compliance of above conditions.

Specific OinilKions:

809



159 
1. This consent tu establish is valid only foj' expansion of Integrated Sled Plant, Sponge Iron(2,97,000 to 5.94,000 TPA), MS Billet (3,30,000 to 6.53,400 TPA), Captivepower (S3 to R0,5 MW)Lind Installation of Pelletization plant (792000 TPA).For any enhancement of the above, freshConsent to Establish has to be obtained from U P. Stale Pollution Control Board.2 The Industry has to obtain the Consent to Operate before starling of expanded eapaeiiy.2. The industry shall comply the conditions of Environmental Clearance issued from MoEF it CCvide leLrer no. J-H011 /229/2008-1A-II(I) dated 14.10 .2020.
4. Minimum 33% of the land of the industry will be covered by the plantation of tall trees uf suitablespec Lee as per the guidelines set up by the Hoard vide its Office Order no.H 16405/220^2(1 IK;'02 dt.16/02/2013. The copy of this guideline is available at URL http://www.uppcb.com/pdf''Green-Belt -GuidiC_ 16021 B .pdf
5. The!industry shall comply the conditions imposed by COWA vide letter no, 214( 163VN R, CGWA/200B-B31 dated 31.11.20 E 9
6. The industry shall ensure the installation and maintenance of the Effluent Treatment Plant ( F.TT)for lhc treatnvem of the industrial effluent as per ihc project report submitted to ensure thecompliance of Environment standards as per Environment (protection) Act 1986 and SeparateEnergy Meter must be installed on FTP and there will be no discharge of Indusirial effluent uuisidclhc factory premises. The Cooling water shall be recycled .7. The Flow meter to be installed in at! water abstraction points and usage of fresh water to beminimized. The mdustry shall install Piezometer Tor measurement of ground water level and die datagenerated from Piezometer will be provided to die 5PCB on monthly basis.8. Domestic effluent generated should not be more than 135 KLD as proposed and it will be treatedin dte S.T.P to ensure the compliance of Environment standards as per Environment (protection) Act
9 The industry shall install ESP and 45 meter high stock on pellctiratirm plant for ihc treatment ofthe emission os per the project report submitted to ensure the compliance of Environment standardsa% per Environment ( protection ) Act 3 956 .
10. This Consent to Establish (CTE ) order shall automatically become invalid on issuance of ClosureOrder by C.P.C.B / LTPCB and further on Revoking of Closure order, lhc Consent order shallbecome valid . In case of violation of above mentioned conditions or any public compluim theetinscnl shall be withdrawn in accordance with law .
11 . The industry will install the requisite OCEEMS oyatonAVeb camera and will ensure thecontinuous and uninterrupted data supply from chdX'EEMS to the SPCI3 and CPCB server12 . The treated effluait/sewage shall be used Tor irrigation purposes as much as possible. Theguidelines developed by the CPCB fbr ihc utilization of treated effluent for the irrigation purposes isavailable at the URL http://cpcb.riCuin/NOT/Ouidelines-LnT-lnigatLon.pdf13. The industry shall nol discharge any effluent in river Aami or any river or any drains cte .14. The industry shall construct separate siorm dram within (he premises.15. Industry shall use bto coal,'bio briquette up to 20% of total me!used in boiler subject to itsavailability . The industry shall cover fuel conveyors (o control fugitive emissions and the fly ashshould be scientifically disposed, off so that the same should not adversely affect the nearby areaId. The industry shall comply the provisions of 1 lazardnus and uthex Wa.sie (Management andTtansboundary Movement) Rules 2016 and shall obtain authorization for the disposal of hazardouswaste .
IT. The CTE is subject to the order of Hon'hlc NGT passed in O.A No. 116/2014 Meera Shukla VsMunicipal Corporal ion , Gorakhpur mid others; or any other ordcr/direction the Hon’ble Court maydeem fit to pass.
IS. The industry shall comply the provisions of Water ( Prevention and Control of Pollution ) Act1974, Air (Prevention and Control of Pollution ) Act 1931 as amended and Environment (Protection)Act 19S6 and Industry shall abide by directions given by Hojfble Supreme Court, Hon'blc HighCourt, Hon'ble National Green Tribunals,Central Pollution Control Board and U P, PollutionControl Board for protection and safeguard of environment from time to lime,19. Under the Noise Pollution (Regulation and Control ) Rule 2(100. the industry shall take adequatemeasures for control of noise from its own sources within the premises so AS to maintain ambient airquality standards in respect of noise to less than 75 dB( A) during day time and 70 JB(A).20 A Bank Guarantee of Rs. 10,00,000/- ( Rs. Ten Lacs only) shall be submitted within 30 daysincluding lhe conditions mentioned at serial no, 1 , 2 , 3 ,4,5,6,7,3,9,12, 13 and 15 which will be validfor two year otherwise rhis consent to establish shall bo deemed to be withdrawn .
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Please note that consent to Establish will be revoked, in case of, nan compliance o( any of Hie above

mentioned conditions. Board reserves its right for amendment or cancellation of any of the
conditions specified above. Industry is directed Lo submit its first compliance report regarding above
mentioned specific and general conditions till 21/01/2021 in ihis office. Fnsurc to submit the
regular compliance report otherwise this Consent to Establish will be revoked .

Ashok Kumar
Tiwarl

Chief Environment Officer, Cirele-6

Dated:- 21/12/2020
4Copy To

Regional Officer. U.P. Pollution Control Board, Gorakhpur for information andnc
^
ce^sarv action.

ChKf tJim Oireic-6
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Uttar IVatJcsl] FuUuliun Control Board

Budding No TC-12V Vibhuti Khand, Gamti Nagar, Lucfcjiow-226010
I'JinncOJZa.rVHlEIB.lTJUBSI , PhirMIliJTSOTM, Enu.il: irTD^jppcEiiL Wetiice: vuvw.uppcbram

178R39/UPPCB/G*rakhpur( LPPCRROyCTQ/b*ai/CORAKH PL R/2023 Date: 17/03/2023
To,
M/s
GALLANTI ISPAT LIMITED INTEGRATED STEEL PLANT
AL S, Sector 23, GIDA Industrial Area, Tchsil - Satijsinva, District
Gorakhpur, lltar Prides lt,GOKAkill1! R,2732(f9

Application Jd-
20U4GS53

Coujioli dated Consent to Operate and Autllurisnilun hereinafter referred. In as I lie CCA (Consolidated
Consent & authorization) (Vrealfl under Section-25 of llie Water (Prevention & Control of I'ollution )
Act, 1974 and under Srctiun-21 of the Air (Prevention & Control of Pollution ) Ael„ 19JH

CCA is hereby granted to GALLANTT ISPAT LIMITED INTEGRATED STEEL PLANT located at
Al . 5, Sector 23t LIDA Industrial Area, Tchsil - Sahjanwa. District Gorakhpur, L’llar
Pradesh 1GORAKHPi;R>2732091 subject 1O lhe provisions of the Water AeL Air Acl and ihe Orders that
may be made further und subjecl to following leims and condiLiims

111is CCA GALLANT!ESPAT LIMITED INTEGRATED STEEL PLANT granted for the period I rum
17/03/2Q23 to 31/1 Z/2U24 and valid fur nuinufacluritlg of following pjoducts .

I

S Prnducl Quantity- [ . nit
NO

MS Bar 52«::IH Metric Tonnes/Year
2 Pelletization Plan: 792000 Metric Tonnes/Year

Metric Tonnes.'Year ,
Metric Tonnea/Vear

i MS Briles S.28.&D0
i Sponae Iron

Captive power
SM$QQ

'1 JZi Megawatt
2- Condition under Ware rf Prevention and Control of Pollution ) Act -1974 as mnendDd
(i) The daily quantity of effluent discharge (KLD)

Kind »1' Effluent (J uoatity( K LP ) Trest ment fac Hi h Pischiir gc point
9U KLDDpm&jHc SIP

lildu^ lrial Recycling of
Coohnfl Wnter

ETP

( ii ) Trade Evirtucm Treatmcnl and Disposal .-Tim applicant shall operate LilTLuciit Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference la influent quantity and qualily.

In cairn of stoppage of funolionmg uf ETP. production has to be stopped immediately and this Board has lo
be intimated by fa^phone/emnil with a report in tins regard to be dispatched i.irmediaiely,

( iii > The treated effluent shall he recycled, tg the maximum extent and should be roused within the premia
for gardening etc. Quality of the trcaLcd efflucnl sJia!lmcel to lire following general and specific standards n&
prescribed under Environment ( Prutec I ion ) Rules, 3 98b and applicable lo ihe unit Ifotn time-to-time -
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Industrial Effluent Quality Sianda rd

S.VJ. Parameter Standard
liv ) Sewage Treatment and Disposal The applicant shall provide comprehensive STP as is required with
reference lo Influent quantity and quality.In case of stoppage of functioning of STPr production has to be
slopped immediately and this Board has to be intimated by Taix/phonc/email with a report in this regard to he
dispatched immediately.
( v) The treared sewage shall be reused in gardening as far as possible. The STP shall be maintained
continuously so as to achieve the quality of the treated sewage to the following standards.

S >o. Parameters Standards
1 pH As per EfPlA Rules. 1986
2 BOD (mq/L) As per EfPIA Rules, 1986

As per EfPlA Rules. 19B6
As per E(P)A Rules, 1986

3 T5S fmpyp

Fecal Coliform
(MFN/fQQml)

4

5. Remarks
3. Condition under Air ( Preventum and Coniml of Pollution ) Act -Idfll as amended t-
t ) The applicant shall use following Fuel and install a comprehensive control system consisting of control
equipment as required with reference to generation of emissions and operate and maintain ihc
continuously so as to achieve the level of pollutants to the following standards.

90 KLP Treated Effluent __

same

Air Pollution Source Details

SNo. Air Type of fuel Slack no Control
Device

Height of
StackPollution

Source
1 22.5 TFH

Furnace
(02 no.)

27.5 TPH
Furnace
(02 no.|

Eleclnc 1 Particulate
Matter

As par E(P)A
Rules. 1986

2 Electric 2 Particulate
Matter

As per E(P)A
Rules, 1986

3 30 TPH
Furnace
(02 no.)

Electric 3 Particulate
Matter

As par E(P)A
Rules, 1986

4 Sponge
Iron Plant

Eleclnc Particulate
Matter

4 As per E[P)A
Rules, 1986

5 50 TPH
Boiler

Coal, Rice
Husk and
Dolechar

5 Particulate
Matter

As per E{P)A
Rules, 1986

6 02 Borers
having

Capacity
110 TPH

and 35 TPH

Coal, Rice
Husk and
Dolechar

6 Particulate
Matter

As per E(P)A
Rules. 1986

each
7 2000 KVA

DG Set
Diesel Oil 7 Sulphur

Dioxide
As per E{P)A
Rules.1986

Sulphur AsperE(P)A
Dioxide Rules, 1986

8 1250 KVA
G Set

Diesel Oil 8
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9 1250 KVA

DC $ct
Diesel Oil 9 Sulphur

Dioxide
As per EfPJA
Rides, 1936

10 1250 KVA
DG Set

Diesel Oil As per E(PJA
Rules, 1966

10 Sulphur
Dioxide

per E(P)A
Ru-es, 1936

1 1 1250 KVA Diasoi Oil
DG Sel

11 Suiphur
Dioxide

As

12 1000 KVA
DG Sel

Diesel Oil 12 Sulphur
Dioxide

As per E(P)A
Rules, 1936

13 1000 KVA
DG Sel

Diesel Oil 13 Sulphur
Dioxide

As per E(P)A
Rules, 1906

14 630 KVA
DG Set

Diesel Oh 14 Sulphur
Dioxide

As per E(P)A
Rules, 1966

15 Pellet Plant
having

capacity
79200Q

Coal 15 Particulate
Matter

As par E(P)A
Rules, 1986

TPA

Fmmistinn CJuslity Standards

5 No. Parameters
1 1 Particulate Matter As per E(P)A Rules,

2 2 Particulate Matter As per E{p)A Rules,
1966

3 3 Particulate Matter As per E(P)A Rules,
1936

4 A Particulate Matter As per E=(P)A Rules,
1986

5 5 Particulate Matter As per E(P)A Rules,
1966

S 3 Particulate Matter As per E(P)A Rules.
1966

7 Sulphur Dioxide As perE(P)A
1986

Rules,

3 6 Sulphnr Dioxide As per E(P)A Rules,
1966

9 9 Sulphur Dioxide As per E(P)A Rules,
1986

10 10 Sulphur Dioxide As per E(P}A Rules,
1986

11 11 Sulphur Dioxide As per E{P)A Ruiesr
1986

12 12 Sulphur Dioxide As per E(P)A Rules,
1986

13 13 Sulphur Dioxide As per E{F)A RuSas,
1986

Sulphur Dioxide As per E(P)A Rules,
1986

14 14

15 15 Particulate Matter As per E{P)A Rules,
.1986

In case of stoppage of fynciionirijr of air pollLitton con[toI equipment , production has to be stepped
immediately and thi.$ Rpard has to be inUmak'd by J ax/phone/emaiI with ;i repun in Lliis rcijnrd to be
dispatched immediate])-
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(ii ) The unit mil not use any type of restricted fuel.
iii ) Noise from the D,G . Set and other sources} should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for nighL and day Lime as prescribed for respective
areaS'

:>oncs ( Industrial, Commercial, Residential, Silence ) which are as follows
Day time . from 6.00 a, m , to 10.00 p.m., Night time; from 10,00 p.m. to 6,00 a.m.

Standards fur
Noise level Eu
db( A) Leg

Industrial Commercial
Aren

Residential
Area

Silence
ZoneArea

Day Nighi Day Ntght Day Nighl Day Night
Time Time , Time Time . Time Time I Time Time

45 I K) 4070 I 6575 56 I 55
4. Essential documents to be submitted by the Industry-!nit as Applicable
(0 Environment Statement in Form-V of Environment (Protection) Rules. 1986.
(ii) Quarterly compliance report of the CCA, photograph of ETP/APCVWaste Storage Area
5. Competent Authority reserves the right to change/modify/add any lime any condition of this CCA.
6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of
this CCA and provisions ofthe Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement ) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
1 . In compliance to the G.O 101 l /S 1 -7-2021-09 ( Writ)/2016 dated.13. J 0.2021 issued by Department of
Environment, Forest artd Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
per the SOP available at URT -httpwww.upecp.in/rraLHjngScssidn.aspx tor ensuring timely compliance of
this direction, you are hereby directed to submil a bank guarantee with minimum validity of one year of die
amount equivalent to the sum of initial consent fees ( Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will he revoked by the Board.
8. If the unit uses the ground water and requires the permission From SGWA/CCWA for water abstraction
then the industry will have to obtain No objection certificate fur abstraction of ground water. It will be die
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, with in 3 months time failing which CTO will be revoked.
General Conditio ns
1 - The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from tine laboratory recognised by the MoEF ami shall report to the UPPCB.
2 . The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases omission or sewage waste from the unit.
3. Treated Industiai waste water and domestic waste water shall he disposed jointly at one disposal point .
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any poim of time, it is found that die industry is nol
complying with stipulated conditions or any further direct ton-' instruction issued by the Board, legal action
shall be initialed against the applicant
5 . Thu applicant shall maintain good house keeping. All valve^pipcs/sewer/drains etc. must be leak^prouf
6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials,
H Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended io
occur in excess of standards laid down , such information shall be reported to the Board's offices and all
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other concerned offices. In ea*c of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate in a manner so Ulftt all emissions be emitted through designated chimney/staek
only.
10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable Lo pay compensation also in such cases as decided by
the Competent Authority .
11 . The applicant shall apply before the 60 days of expiry of CCA or any change in production types:
production capacity/manufacturing process/capacity enhancement etc , or any change in effluent discharge
point or emiMion point
12. The Board, reserves the right to revoke/add/modify any stipulated condition issued aiung. with CCA, as
may he necessary,

Specific Conditions:’
I . This consent is valid for production of MS Billets <5,28,000 MTA), Sponge Iron (5,44,500 MTA), MS Bui
(5,28,000 MTA), Pelletization plant 792000 TPA and Captive power (78 MW ) maximum ,

2 . The Earlier CTO issued by ( - PPCB vide ufificc letter dated 13.12.2022 is stand canceled from the issuance
of this CTO and this CTO will be effective.

3. The all conditions mentioned in the environmental clearance issued vide letter no- Jl 10 U /229/2008-1A 11
( I ) dated 14.12.202D by MOLT' & CC and No Increase in Pollution Certificate vide UPPCB letter dated
19.01.2022 shall prevail.

4 . This consent is issued only Tor discharging of domestic effluent . I he industry is not allowed to discharged
any industrial diluent.

5. Industry shall submit Environment Statement to this Board as per provision of Environment (Protection )
amendment Rule, 1993 for the previous year ending 31st March on or before 30th September every year.

6, Implementation report of Compliance of consent conditions must be submitted within one monih ,

7 , The consumption of electricity, nutrient and chemicals in operation of SIT musi record on logbook
regularly,

S. The industry is directed to reuse the maximum treated domestic effluent .

9.. The indudry is directed to continuously operate all units of S.T. P. regularly.

ID. The cooling water shall recycle in closed circuit. It should not discharge in any condition

11. The industry shall construct pucca to rest storm water drain inside the factory premises.

12. Industry shall submit analysis report of treated domestic effluent after interval of every three months
dully analysed hy Board or N. A .B. L . accredited laboratory.

[3. The industry shall ensure in the provision of charter For Integrated Steel Plant made by CPCB.
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14. Audited Balance Sheet'C.A. Certificate should be submitted within one month from ihc date of issue of
this Certificate for verification of Consent fee payable.

15. Thisi consent is being issued under consideration the order passed by Hon’ble NOT in OA no. 116/2014
Meera Shukla V/s Municipal Corporation Gorakhpur and others.

16, The unit shall comply with the provisions of Hazardous &. Other Waste ( Management & Trans boundary
Movement) Rules, 2016.

17. The industry shall develop green belt as per the protocol attached with Board 's office order dated
16 02, 2018 which is available on Board's Website

IS The conditions mentioned in the consent must be complied by the industry and submit the compliance
report to UPPCB with in the stipulated time period.

15. Air Pollution Control System (i.e. hag filters, electro static precipitators ) must be operated regularly and
logbook of energy consumed for the same shall be maintained.

20, OCEMS shall be connected from the server of CPCB and UPPCB by the unit.

21 The unit shall comply with the provisions of Solid and other Waste Management Rules. 2016.

22. The industry shall ensure the rcjtular water sprinkling for control of dust emission generated from storage
of raw material and loading of product and unloading of raw material .

23. Industry shall ensure the regular water sprinkling in industry premises and near the railway siding .

24, The industry shall install proper capacity of ash dyke for disposal of Ash generated from power plant atid
sponge iron plant.

2i. The industry shall ensure safe disposal of slag generated from induction furnace plant in future.

26 , The industry shall ensure the storage of fly ash. boiler holtom ash and slag in covered shed for disposal .
So the fugitive emission be minimum. For disposal of solid waste industry shall use covered trucks.

27. The industry shall store raw material in covered shed.

2 K . The industry shall construct pucca to rest ftturm water drain inside the factory premises.

29 . Ash generated by the industry' should be disposed off in a scientific manner in sncli a way that ii shall not
adversely affect the soil and nearby area .

30 . The Order issued by llon'hlc Courts/Hon'ble KG'J , MoEF & CC. Central Pollution Control Board , r. , P
Pollution Control Board and directions issued by Hon'blc National Green Tribunal . New Delhi in Order
dated 13.07.2017 in OA no. 200/2014. M.C. Mehta v/s Union of India. Shall be complied with.

31. Concealing factual data or submission of false/fabricated data and failure to comply with any DT the
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conditions mentioned Above mav result in withdrawal of this CTO and attract action under the provisions yt
Law.

32. If closure order is issued by CPCB or UPPCB againsi any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and alter revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the
closure order, with imposed condition* thereof.

^U^rifrtfhnu_Ft>l ruuv
Cue HU.III

ATULESH
YADAV j. .

C hief Knvironmentui'fSfliccr, Circle-̂
Copy to:

Regional Officer, U . P . Pollution Control Board.Gorakhpur for information and necessary action .
ATULtSW ^ -
YADAV h»:»rjv*

Chief Environmen La I Officer. Orclc-6
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REGIONALLORAKHPI U

L I I A K PRAPEESH POLLUTION CONTROL BQAHU
I'*!|^T Jli^rkr4l»ClV Miili &dci , Arte ViUu.9 CUftny. Ktlflfl Oh*t. I Jr 'ri J KCMH], Goraljfqw
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Jl- ^*rnptE A ILLLL--TILI! ]Iy: Anil KUHILI- KliUiTTTf.R.0 Jl K.55. VoiBH -- '. 41* !fK fii i-.'l- I V A.K. JiLn- I. A-DM(C l> -

7- tuliiur hud Orlu-ur: CbtntrlM* Odftjrfuw

H Q'ujnlil) UIKI L'-vJ-.iii ,: : I I .:!!.L: JiwL̂ atU

9- D3A 9fSnmnli OtItetijin:211D I,'2d2d

10- Analyia Lr.L1L- RIF . 1 |vj ; RO Gorakhpur
I |- Dpi* nf ?J.mjiJr nrc«]ri in E _BJH: 2fkt>l. 2i.,2‘l

Z

I.Sl'1L'Uicw
!4annLL

>1.1 ?l i.l -i j-'.tPin-nuietfr/Merbort \oiof Inil KfSuUf

£5-9.0 02-12i, APHA jjth \ -4 -isntiii - ?n?i 7.51

Sii-.;iLr J-JLI Hnl .Jri APHA 74Lh Lid. IfclDlO Total
Suxpiudtdw\ \ ih -. dried J! mi- WS :C 2015

m c.-1 72 I (l-2fl0fl0 mj;. I

Id - 50000nMDiiasdvaJ 5oli<&. APJ14 2iu Ed! 23^0 CJbml
LbflsoJsoJ vibdi Ji t*i3i I Si i : C. 2023

mjil 10« 711X 1

ITI^I Mil UK i' WO rnp'lI I.I.JI K.:li; AH IA Zdlfl I LII5JD BiiflZJ

JiL tvi'-iJ
Tcfcnl Cotifrt-n . APE I \ ^ >211 21rb I- d. '2025 35CWr SF:V : :MIr,

^l.EVIJ’VRB r¥l]
Jt ]l|flV8

= ILHXf&CO] ColiiMEi. Steal E Fecal CdifofBi
E'l L'uuJurL

HP^IWim] MO

Uftr-SOOWmpI&Qi). API IA 2* h Ed .iJyv 11 =(- [SSOflK
Pill -i.l j: 1W3 alii 2U2j

np.'l 2K IQ

5.0 - nun. wmsdc:tn.i. A Pi LA, MUlI'il. 5::DISO[-.T
tlulLuv fcldthad 2!JL!.1 nfl I 2S :y.'

IWk I lilhllllk IvC ItpOl rth‘.FV T ln.nl : fc TF'-Iiulnr,Vw , d , J F±l *1 m AJTX.T i.nuiii tfbinip 3 T>c tilIUMI|c4am «i

msetvednlx:

KL'.'II IA.' .'

Anl)tsidIj-
[VIWIL &aknlfJRF), 5ui yi >1tb:u

PiLiLHlfuj.rHh' i, Aliik - I:.11 i: ..LI.I t-t I ,
lrm:. n.iinL i ll-th1Ankitn

DwK¥rfi(JltFJli Ani!
Kumar
Pharma

,,i M aL C Jefj; i-r

bpi' i KrJMI
SiBrr«a

Rm
D*w;2a2*0iJi3

819



169 
+

3

REGfOVAl GORAKliri' R
UTTAR PRADESH POLLUTION CONTlim. BIJAftt)

.rhji khanill Avif Vlkns Ciminj. kuiiA ItrmrLu Head , tOtaH'hpur

Sraek Emjs^itin T«t kupurt

n » EL- :kef NflL24?fill5i7.'tiuTifchp u[«034

i- ffimfl A Addrw nTTridEnlry: aAl-LANTT ISPAt LIMIT ED, pier N° - AL &r i«tet - aih GINA lndi.;s.;r-ij: Area.Tdbddl

Ssf^fllim i lln .l n-unjcitpW <QEJ$LAKHPI. R.,2"? 3 ±M
1 .S .I: II|I :L' l.Tillceifll By: AyatLya Jhr3Had. SA.VTTC*L Kunar ?in:112 , JREVS.M J'd.lifv JwJ -
3- Dale vi MuD Hw\ nfi:2WJ1:M2J

-i- .ynLirre eif Sam|: I; n : FL_
nrijef
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7- Ffl&l Np. of IJmlcr: -
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h'lKl uicdi Uctirinicy

If)- l^imnnft qf Furl liPJNl: n MW
II E'lui f!qYd-uuiLj- : d uk tUi'j

3 2- Air Pel III(fee ConrriEl rirvlw: ]5ag t*illcr
II - f )l hur TL-ITIII r k s ( if any):
H I' M rLli-iT ‘J -. l hi!; of1n>1pit Ipt- ntirin :Lnrl I C-L: melhc'd', EbllfifWd art ipfK'rwd

RCMJ.II SkiniliirtLhI aftSr Parameter
ii[ i

I ]| ]J 150.(5I PARTICULATE
MATTER

ms/Nmj
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u'nlirn perm saion ef inTiomiof):

itralvsL-d hy
[A}HV^1 n- USSKl 5 -1 .

Anil
Kumer *,

Sharma

ll-̂ kiJy ucnid
Lr/ *.- iL-ftir
Ihj'-u

Verna
Kan MiUr V «|M*|S.M

n.> sji'iLuj-
aarn-BK

J (lJ1.1.1' Ju
14 '.V \'i - 35- J1V
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REGIONAL GORAKHPUR

UTTAR PRADESH POLLUTION CON I KOI EJOAHD
Jjurislij.ri'Ji MiladrV, A>ai VikU tirlOnJ.ttud;t LtlSk fJoori:i tjflrakbpnr

Siml Eodt'llk ! .H ftepirlI
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.REGIONAI . GORAKHPUR

UTTAR FR .vDFSH POLLUTION CONTROI . BOARD
JluriduRJi Ml VifcasUo Mu . Kudn c:h:il . PAbril Komi , Uousikhpur

SLudi E&tiHtuii r«t ttuporr
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REGIONAL GOR IKHPUR

UTTAH PRADESH I'Ol.l CTION CON I' tiOI. ROARH
Miurhli.iii'.l! Maiiitv, Atflll$ lkw <&bRT. Dwrtn Hcnd. f^rHkkplir'

SLdrii BfDlHMI I «( Rlftn
Date: I4JU1/MI*Hfi So^HSSOffiT'C:<irju-.pur.-IUlJ

1 - Name A AJdrob uMiiiluxnri GALLANTf iSPAT [ rMTtmplat No AL 05, S«far - 31. GIUA InJurtnaL Art* rdsLI
SqhjMTWJ r?inL1 Gorakhpur. .GOIL-MaErL H_2~32i '"
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Kumar
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REGIONAL CORA KHPVH
1'TTAR PRADESH POLLUTION CONTROL BOARD

ih i^T-;h jinlL .M.ili jrifi . A \ H
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M.iik I- r -.'M..1 LVhl Hi/purl
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Sr PariTiifiOGr t. nil Hi'Mili Standards
no.

E PARTICULATE
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Anil
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'.v-ril
by n̂ !
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X k t o i ' i Q

lir -15F 2
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REGIONAL G(IRAKIIfUR

L^TARPRADESH HOU-1-"!ION CONTROL BOARD
JlidfkliuLlldl A.VM 'N'EkHS diitniiy Iv ;i I i fSSmt,Pqifii'ia Rn_id. (jurtUpW

iistc- 6; tmiisiijD TVFt litpm-i
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4- Siiiirce flf fia:nplin|i: FlmUM
5- i(>; FunjOCP
i- V:i:l: Height: Meier
T- T#M| ^t. erBfcUflft -
Es - -L7;if_-;ii.IL cl Ik MLR; FunuiC4 L':ip .itv I.30 I Phi '
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L

CORPORATE ENVIRONMENT POLICY

The Company has set goals and objectives laid by its board of Directors. Corporate

Environment Policy prescribes for standard operating process/ procedures to bring Into focus

arty infringement/ deviation/ violation d the environmental or forest norms/ conditions, tt also

constitutes the hierarchical system or Administrative order of the company to deal with tha

environmental issues and for ensuring compliance with the environmental clearance

conditions. The company has system aF reporting of non-compliances/ viotatlons of

environmental norms of the Board or Directors of the company and/ or shareholders or

stakeholders at large All the above statements are mentioned in CEP and company has its

working based on it concerned towards Environment,

During the y&ar 2021-2022 and 2022-2023, Company has done following activities under

CEFt plan: -

AmountActivities

Ra. 47,15, 742. 14Expanses incurred towards CER
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CORPORATE SOCIAL RESPONSIQILfTY:

The company hat taken up several acrivhieE, under I heir Corporate Social

Response.ity agenda gs the $gme has teen approved oy the Board of Directere .

Purirvg the firtaneia- year 2021-2? and 2Q22-2023 _ -fgBawing expenses ware incurrod

in this regard , parbcusars of Ihe same are aa under :

Activates Amount

Free D:atriPulon of F cods da ly to Helpless people Rs. T ,15 2Q.00D

Rewording. 0F Ponds for improving Ground water level Rs. 26.00.000
.

nationTo Fatima Hospital Gorakhpur for Dialysis unn Rs 51,00,000

Fatal Rs. 1FB1.MLM0
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(n) craft qra. sw - /

(IT) aireflFto rawt* iifi *trar tjtaa
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182 wv<_-1J
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC-12V VibhuLi fclhand, Quiuti Nagar, Lueknaw-2260Hl
Pkone:0522-2720Sl&,272083l, rflx:8S22-27207fi4, Email; Lufo^Hpptktoct*, Webisilr: w<v^Fuppcb. coiii

Validity Ptrind = 17/10/2013 To 16/10/2023

Ref No. -
]95057/i:PPCR/Gorak hpur(UPPCBRQJ/CTE/GORAKHPL R/2023

Dated:- 10/01/2024

To T

Shn SANTOSH PAKIKH
M/s AMBEY PROCESSORS A Unit of Shree Radha Serv ices P Ltd
PLOT No . FL-02 and FLO SECTOR ILL GtDA Industrial Area, Village Jursan Klias. Tehsil

Sahjattwa, District Gorakhpur U . P . ,GORAKHPUR , 273005
GORAKHPUR

Sub : Consent to Establish for New L'niL/Expansion/Diversideation under the provisions i>F
Wider ( Prevention and control of pollution) Act. 1974 as amended and Air ( Prevention
and control of Poluthm ) Act, 1981 as amended.

Please refer to your Application Form No.- 23218733 daicd - 1 T.- [0/2023. After examining the
application with respect to pollution angle, Consent to Establish (CTE) is granted subject to the compliance
of following conditions :

1. Consent to Establish is being issued for following specific details ;
A- Site along with geo-eourdmates
R- Main Raw Material :

Main Raw Material Details
Raw Material Li nit NameName of Raw Material

1 Raw GreyClothes - 60 T/Day
C- Product with capacity :

Raw Material Quantity
Metric Tonnes/Day SO

Product Del ait
Name of Product Product Quantity

1860Dyed Grey Cloths expansion from 32 TPD to
SO TPD

D- By-Product if any with capacity :
By Product Detail

Name of By Product Unit Name l icence Product
Capacity

Install Product
Capacity

. Metric Tonnes/Dav
2, Water Requirement ( in KLD) and its Source .

Source of Water Details
Source Type

Ground Water {within
premises}

3. Quantity of effluent (In KLD} :

Name of Source Quantity (Kt ./p)

1200.0Borewell
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Effluent Details

Scurf L Cinimniiitifm Quantity < K1 /Hi
Domestic 30.0
Industrial 1170.0

4 Fuel used in lht equipmciil/inachiriciy Manic and QuanliJty iper clay ) :
Fuel U -onsumptioti details

Consump!ion{l p cl:kid )
132

Fuel UsetOthers Used as fuel in boilers
5 FDC any change in above mentioned parameters, it will be mandatory to obtain Consent 1O Establish

again. No further expansion or modification in the plant shall be carried out without prior approval
of LLP. Pollution Control Boaul.

For any change in above mentioned parameters, it will be mandatory to obtain Consent to Establish
agimi No further expansion or modification in the plant shall be earned out without prior approval
of U P. Pollution ConlioL Board.
You arc directed to furnish the progress of Establishment of plant and machinery, green belt ,
Effluent Treatment Plant cnid Air pollution control devices, by l Orb day of completion of subsequent
quarter in the Board.
Copy uf die wurk order- purchase order, regarding induction umi supply of proposed Effluent
Tiejtrtiem Plant/Scwcrage Treatment Plant /Air Pollution control System shall be submitted by ihc
industry liJI I 6/1 0/2028 to the Board.
Industry will not ituri its; operation , unless CTO is obtained under water (Prevention und control of
Pollution} Ae^ 1974 and Air (Prevention and control of Pol lotion}Aei, 19RL from the Board ,

11 is mandatory to hubmit Air and Water consent Application^ umplcte in all respect, four months
before start of opcralion , 10 ihe U. P. Pollution Control Boa rtf .
Legal action under wafer {Prevention and control of Pollution ) Act, 1974 add Air {Prevent ion and
Centjol of Pollution) Aci, l98 l may be initialed against lhe industry With out any prior
informal ion .in case of non compliance of above conditions.

2.

3.

d.
5 .

6.

Specific CaHditiomi
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I This consent tu esiabllsh is valid only for expansion of production capacity from Dyed Grey Cloths
32 TPC lobOTPD using raw materia] Grey Cloths. Dyes and Chemicals at PLOT Mo. S- anti FL
3 SECTOR ] 3, GERA Industrial Area. Village Junan Rhus, Tchad Suhjunwa, Disirid Gorakhpur

U.P.. 273005 by Ms AMBEY PROCESSERS A IJnii of 5hret Radha Services P Ltd.
2. Unit has 1o obtain the Consent to operate before starting of expanded capacity .

3. The disposal of show cause notice dated 25.04.2023 under section 33A of Water ( Prevention and
Control of Pollution) Act, 1974 shall be applicable to this CTF„

4. After expansion , the industry shall use 02 boilers having capacity 12 TPIE and 06 TPHi 02 thermic
flutd heater having capacity 30,00,000 kilo calorie and 15,00,000 kilo calorie and dismantle the 01
boiler having capacity flh TPIE, 03 thermic fluid heater having capacity 15,00,000 kilo caloric.

: National Green Tribunal inOA no 432/2023 Radhey Shyam Sahara
rhisCTE.

6. The industry is detected to rense/mitilizSd and recycle ihc maximum quantity of treated effluent as
per charter prepared by CPC'S for textile industries sintaEcd in Cnnga RUSEH

7. This Consent lo Establish is valid for Ihc Establishment of uniL uilly . The indlLfltty CM only
rnanu factnre product^ at the rate of production as mcntiimtMl in consent order, la CLIHC of any change
in production capacity , process, tuv. imteriaii use etc. the industry will have to intimate the Board .
For any enhancement of the above, fresh Consent to Establish has (o be obtained from U .F State
Pollulion Control Board.

k . The industry shall comply with various provisions of The Hazardous and Other Wastes
(Management and Transivoimdajry movemeat) Rules, 2G L 6. The Disposal of luzardous waste shall be
tlirduy;] aulhoruied recyclera/T-SDr.-' incinerators only and Ilazartlous waste generated should be
preferably utilized in eo-proocssing. if feasible.
9 . The Green belt area shall be 40% of the total land area if feasible or stipulation of green bell shall
be done outside the project premises such as avenue plantation, plantation in vacant area, social
forestry hy the plantation of tall trees of suitable species as per ilie guidelines set up by the Hoard
vide its Office Order no. H-1 5405(220/20] mi d< . 16/02/2013 The copy of this guideline is
available at URL htipv'/www.uppcb.com/pdOGrecii-BcIr-Guidlc H5Q2 lS.pdf.
10. Under the Noise Pollution (Regulation and Control ) Rule 2001), the industry shall take adequate
measures for control of noise from its own soured w ilhin, the premises so as to maintain ambient air
quality standards in respect of noise lo less than 75 dB(A> durinj: day time and 70 JB(A ).

11. The industry shall abide by directions given by Hon'blc Supreme Court , High Court, Nudumd
Green Tribunals , Central Pollution Control Board and Uttar Pradesh Pollution Cuniml Board for
protecltLKri and Safeguard of environment from time to lime .
1 2 . Prim to abstraction, industry shall ublain a No Objection Certificate from Central Ground Water
Authority for abjilraclicin oT ground water.

13 . The industry shall provide adequate arrangement for fighting the accidental teakages/dLseharge of
any air pollu[ariL.,^as.,'3 ii{UEd from (be vessel , machincrv etc , which arc likely lo cause fire hazard
including environmental potkillon.

14. The industry shall adhere to general standards terms and conditions of"Water 'Air Acts and
compliance of Environment standards as per Environment (protection ) Act 1986.

15. In ease of violalion of above mentioned condirions or any public comp]aim the consent sliall be
mthiiniwn in accordance with law.
16. The industry shall submit first compliance report with respect lo condilions imposed within 3< l
days ot' issue of this permission .

17. The unit shall not inslall any boiler/ thermo pack/ any source of air pollution apart from DG set

5. The orclem
V/s State of

s passed by llon’ble
UP shall prevail on i
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and Effective fugitive emission control measures shall he imposed in the process, transportation,
packing etc. Transportation of materials shall be dune by mil.''conveyor belt, if feasible.

18. The project proponent .shall ensure (o put tarpaulin scaffolding around the area of construction
and the building for effective and efficient control of dust emission generated during construction of
the project,

1?. The project shall comply with the provisions of Construction and Demolition Waste Management
Rules, 2016.

20, At the project site a display board of size 4x6 Jed shall be installed to display llic provisions of
Construction and Demolition Rules 20 l(i ,

2 [ The percentage of Corporate Environment Responsibility (CER) shall be least 2 times the slabs
given in the OM no 22-65/2017-1A, 111 dated 01.05.2018.
22 Project proponent shall submit a bank guarantee of Rs. 4.1 lacs within 15 days of issuance of the
certificate, comprising above condition no 1 to 21 for ensuring the compliance of conditions,

23. Concealing factual data or submission of fal.se/fabriealed data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTE and attract action under the
provisions of Law.

Flease note that consent to Establish will be revoked, in case of, non compliance at any uf the above
mentioned conditions. Board reserves its right for amendment or cancellation of any or the
conditions specified above. Industry is direcred to submiL its first compliance report regarding above
mentioned specific and general conditions till 10/02/2024 in this office. Ensure lo submit the
regular compliance report otherwise this Consent to Establish ^i^tj^evaJ< ed. Digitally signed b1

RAM KARAN
Date: 2024.01 .10

J 1 'K&RAfiAChii

Dated:- 10/01/2024
Copy To -

Regional Officer, U.P. Pollution Control Board* Gorakhpur for information and necessary action.

M;r“"

KARAN Date: 2024.01 .10
17:17:36 +05'30‘
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StPip t̂ w up" ipHTT|j /!Ptff6T2 ^T^f tTFl , ?T P4i TT TPTTtR TTT^T . . 7

* NVH f zi ^ll * if +: =r.^ A"^| j'l^ RM i'
,pl ^ ? -

T̂f-ir^T M 15,r°H=nT TTT^# a^tj+li l 5’i *fjlPiT. TTIT TA TITT A
0.75 [7) R <M E?T fTT !FT ^TT#3pir t^TqT XT *\*M 1 t Tr'q ^ Pf 4 H T?
amifr wrr &

* T̂TT ITM *T*PT - jfr f̂ TTT &IH-*5 diMd ^ ^Pd^M ^ w^PMI w7? A ?

^ T" % f^r A r̂ ^TM'ir TAT SPRT TRTO rf ^^^ ^ ?mtrr *TW W
Pidi ^ ?riTT ^n l̂ TT
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837



187 fWvtXkv*,- H
UTTAR PRADESH POLLUTION CONTROL BOARD

Building. No TC 12 V Vlbhutl Khand, C.amti Na-ar, Lucknow-226010
Ph,.ae;1)521-272<Mt2X,2-73(lH31, ttutQ522-27207«4t tmflil: Lnfu fi uppcb.com, Wcbiitc: wuw-nppch.coni

CONSENT ORDER

Ref No- -
l466&fi/L'PPCB. CMU ra k hpur( UP PC B RO}/CTOAva
ter/GGRAKHPUR/2021
To,

Dared : 25/04/2022

Shti AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVICES (P) Ltd,
M/S AMBEY PROCESSORS (A UNIT OF SHRI RADHA SEVfCES (P) Ltd.

PLOT No, FL-02 and KL-3 SECTOR 13, GIDA, SAHJANWA, GORAKHPUR
UP„GQRAKHFUIU

GORAKHPUR

Suh : Content under Section 15/26 uf Tlnr Water ( Prevention and control of Pollution ) Act, 1-9 T4
(a? iinicnded] for discharge of effluent to M/s, AMBEY PROCESSORS iA UNIT OF SHRI
RADHA SEVICES (P> Ltd -

Reference Application No :14636635 Dated :25/04/2022

1 . For disposal of effluent into water body or drain or land under The Water (Prevention and control of
Pollution ) Act,1974 as amended (bete in after referred as the aei ) M/s, AMBEY PROCESSORS {A
UNIT OF SE1 R 1 RADHA SEVICES ( Pi Lid, is hereby authorized by the board for discharge of their
industrial effluent generated through ETP for Lmgatioti/river through drain and disposal of domestic
effluent through septic tant/soak pit subject to genera] and special conditions mentioned in the
annexure ,in refrence to their forcsaid application .

This consent is valid for ihc period from 01/01 2022 to 31/12/2026 .
In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reeonsidcr/amend any or all conditions under section 27( 2) of the
WaLer (Provinlion and Control of Pollution!Act , 1974 as amended ,

ITIJS consent is being issued with the permission of competent authority „

2 .
3.

For and on bchaU oU - P, Pollution Control Hoard
RAM KUMAR

Chief Envlrtfnm̂ ftal OfriLL-rXircfc-6
TS-_

Enclosed : As above
( condition of consent):

Copy to: Regional Officer, U- P, Pollution Control Board, Gorakhpur for information and necessary
action. RAM KUMAR U-SvL,ir

SINGM
Chief Environmental Officer. Circle-6
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L /K . POLLUTION CONTROL BOARD , LUCKNOW

Anneicijrc to Consent issued to M/LAMBEY PROCESSORS(A UNIT OF SHRI KAPHA $£VICES
(P) Ltd. vide

Consent Order No. 14636615/ Watef Dared : 35/104/2022
CONDITIONS OK CONSENT

I This content is valid only for the approved production capacity of Dyed Grey Cloths 32 TPD.

2. Die quantity of maximum daily eltlucnldjficiLar^e should nul he mure titan the following. :

Effluent Dhdujgfie Details
Kind of LITuluntS.\n Treatment facility nnrf

discharge point
MRxtmnm daily

tltseharHCnKL/tlay
1 Domestic 13 KLD Se&tic Tank
2 Industrial 500 KLD ETP

3. Arrangement should be made for collection of writer used in process and domestic cflfluenl
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises , if meets at Hie end of final discharge point, arraEigemetn should he made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in ihe said arrangements for collection of
effluent ]i should also be ensured that domestic effluent should not be discharged in storm water
drain .

4(a) Tlie domestic effluent Should be treated in Treatment plant so that (he should be in confomuty with
the following norms dated u-eaiod tffluont .

Domestic Effufant

S,Xo Pamiuetcr Standard
1 Total Suspended Solids As per E(P)A Rules, 1936

As per ECF1A Rules. 19&52 HOD
3 COD As tw £(p)A Rules. 1935 ,

4 Oil & Grease As per E(P)A Rules. 1936
5. Quantity of Discharge 13 KLO

4(b). The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial EffuLmt
I’lnnctcrS.No Stunilurd

1 Total Suspended Solids As per E(P)A Rules, 1936
2 BOD As p&r E(P)A Rules. 1936
3 COD As Pgr E(F)A Rules, > 986
4 Ojl & Grease

Quantity of Discharge
As per E(F)A Rules; 1936

5. 500 KLD
5 Effluent generated in ail the processes, bleed water„ cooling effluent and the effluent generated from

washing of floor and equipments etc should be Lreatcd before its disposal with treated Induslrial
effluent so ihuL it should be according to the norms prescribed under 'I1ie Enviromneat (froteotion)
Aot,l98b or otherwise mandatory
The other pollutant for ’which norms have not been prescribed, the same should not be more Chan the
norm* prescribed for the water U&ed in manure Luring process of the iuduSLry .

The mcihod for collecting industrial and domestic effluent and its analysis should be as jicr Legal
Indian standards and us sub&cquem amendmenli/staudainds prescribed under The Environment
fProtection) AcL 1986.

6

7
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189 I
The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2}and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow merer/V Notch for measuring effluent and its log book be maintained ,

9 . The Unit will rile the renewal application al least 2 months prior to the expiry of this Order.

Specific Conditions:

§

I
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1. This consent is valid for production of Dyed they Cloths 32 TPD maximum using raw material
Grey Cloths, Dyes and Chemicals,

2 . The industry shail submit the Environmental Compensation ( EC) of Rs. 1 D0O0/- within 07 days
from die issuance of iliis CTO which was imposed vide UPPCS letter no.13 74756/C '

6/waterfWGKPtt022 dated 25.04.2022,

3.The industry will ensure the continuous and uninterrupted data supply from the OCHEMS to the
SPCB and CPCB server.

4 . The i[idustry should ensure the operation of the ETP in such a manner that it confirm the standards
lay down under the notification issued by MOEF&CC vide GSR 978 (E) dated 10/10/20]6,

5. The treated cffhicnl shall be allowed to he discharged in the ambient environment only after
exhausting options for reuse in industrial process^ rogation in order to minimise freshwater usage.

G. The industry shall maintain stricr supervision on fluctuations in operating parameters with respect
to each treatment unit of the Effluent treatment plant.
7. Hie industry shall submit the point wise compliance report of the C E O issued by die Board for
year 202 i and audited balance sheet for the current year and the details of fees deposited during last
three years within a month otherwise this CTO may be revoked

K . If the CPCB or UPPC'B issues the Closure ruder against the industry this consent order stands
automatically suspended for that period.

it. T he industry shall submit Environmental Statement in prescribed form V as per rule no.14 of E.F
Rules 198&.

This consent is valid only for products and quantity mentioned above. Industry shall obtain p
approval before making any modification in preduct/process /fuel/ Plant machinery failing which
consent would be deemed void.
I L The industry shall comply with various provisions of Air {Prevention and Control of Pollution)
Act 1981 as amended, Water (Prevention and Control of Pollution ) Ad 1974 as amended, and
comply wiih ihe provisions of Hazardous and Other Wastes ('Management and Trans-boundary
Movement) Amendment Rules, 2016 and aE!other applicable rules notified under E .P. Ad 19 K6.

J 2. Minimum 33% of the land on which industry is cslablished will be covered by the plantation of
tall trees of suitable species as per the guidelines set up by the Board vide its Office Order no.H -
16405/220,'2018/02 dt 16/02/2018.The copy of Lh -s guideline is available at URL
htlp://www.uppcb.corrt' pd f'Green-Bt!Lt-Guidle_160218.pdf.

13. The industry shall submit the copy of Cernficate of Registration in compliance of the section no.

II of The Uuar Pradesh Ground Water ( Management and Regulation) Act, 2019 (U. P,Act No-13 of
2019 E for existing users of ground water in notified areas within six months failing which this CTO
shall stand automatically revoked.

14.The industry shall do standard operating process (SOP) for ETP operation, maintenance and for
chemical spillage.

E 5. The industry shall install roof lop rain water harvesting system within 02 monlha.
16. The consumption of electricity, nutrient and chemicals in operation of ETP must record an
logbook regularly.

17. Industry shall submit analysis report of treated effluent after interval of every three months dully
analysed by Hoard or N.A. I3 L , accredited laboratory ,

15. Audited Balance Sheet/ CA, Certificate should be submitted within otic mouth from die date of
issue of this Certificate for verification of Consent fee payable.

19, The Order issued by Hon'blc Corms/Hon'blc NJJT, MoEF & CC, Central Pollution Control

[".or10.
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1 Hoard, U.F Pollution Control Board ami The industry is covered in OA no. I Ed/2014 Meera ShuLla

V/s Municipal Corporation Gorakhpur and othm.
20. Concealing factual dala or submission of false; fabricated data and failure to comply with any of
the conditions mentioned above may result in withdrawal of this CTO and attract action under the
provisions of Law

Issued w ith the permission uf competent authority r

For and on behalf iKtftMrip*?/.
C h i m e n i u\ O f&^, Circle h
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UTTAR PRADESH POLLUTION CON TROL BOARD
Building, No TC-I 2V Vibhuli KJiand, Gomti Nig***, Lutknow-226010

Ptnine:Qfl2M7Hl82M-TItHWt , Fm:0522-17ID764 , Email : infiuflupprtj.cciiL, Website: ^ww.uppclt.com

CONSENT ORDER

Ref No. -
146690/UPPCB/Gorakhpur(UPPCBR OyCTO/alr/GORA KH PL R 202

Dated : 25 04 2022

I

Tu ,
Shri AMBEY PROCESSORS (A UNIT OF SHRi RADHA SEVICES (P) Ltd,

M/$ AMBEY PROCESSORS ( A UNIT OF SHRI RADHA SEVICES < P> Ltd.
PLOT No. F'L-02 and PL-3 SECTOR 13, GUM, SAHJANWA, GORAKHPUR

U P .GORAKHPUR, l
GORAKHPUR

Sub : Consen I under section 21/22 of rhe Air (Prevention and control of Pnl lotion) ACT, 1981 ( ns n mended!
tn M/s, AMBEY PROCESSORS (A UNIT Of SHRI KADJIA SKVICES tP) l td-

Reference Application No, 14637253 Dated : 25/04:2022

With reference to the application for consent for emission of air pollulants From the plant of M/s
AMBEY PROCESSORS ( A UNIT OF SHRI RADHA SLV 1CES (P) Ltd., under Air Act 1983. J 1 is
being authorised for said emissions, as per the standards, in environment, by the Board as per
enclosed conditions .
This consent is valid for the period from 01/01/2022 to 31/12/2026 .
Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 2 L 16) of the
Air (Previmion and Control of Pollution) Act , 1981 as amended.

This consent is being issued with the permission of competent authority .

2 .
3.

Tor and on behalf uf U,P- Pollution Control Board
J-1L.I". ...... ,RAM KUMAR

Chief mental CfflTcef. Ci rclp-6
Enclosed : As above

(condition of consent):

Copy to: Regional Officer U.P. Pollution Contml Board, Gorakhpur for information and necessary
action. RAM KUMAR —

SINGH
C hief Environmental Officer. Circle-6
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L.P Pollution Control Board -

Dated : 25/04/2022
CONDITIONS Oh' CONSENT

This conseniis valid only Ibr the approved production capacity of Dyed Grey Cloths 32 TPD.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before malting any modification in product/ process /fuct/ plant ms-chinay failing, which
consent would be deemed void.

3(a) The maximum rate of emission of flue gas should urn be more than the emission munis for tlie
stacks .

3(b) Air Pollution Source Details.

1
2.

Air Pollution Source Uuails
S.Nu Air Ptilulion

Source
Type nf Fuel Stack No, Parameters Height

1 06 TPH Boiler
and 15 Lacs

Cal'Hr
Thermic Fluid

Heater

Rice Husk 1 Particulate
Matter

As per E(P]A
Rules. 19S6

2 03 TPH Boiler
and 15 Lacs

Cal/Hr
Thermic Fluid

Heater

Rice Husk 2 Particulate
Matter

As par E(P)A
Rules, 1906

s

3 600 KVA DG
Sat

500 KVA DG

Diesel Oil 3 Sulphur
Dioxide

As per E(P)A
Ru es, 1966
As per E(P)A
fii/lBS. 1386
As per E(P)A
Rules. 1966

4 Diesel Oil Sulphur
Dioxide
Sulphur
Dioxide

4
Set

5 140 KVA DG Diesel Oil 5
Set

3(c) The emissions by various stacks into the environment should be as per the norms uf 1hc Board .

Km]sslo n (J uality Di;tAils Detail
Stuck NIP.S.No Parameter Standard

As per E(P)A Rules,1 1 Particulate Matter
1996

2 As per E/PJA Rules ,
1966

2 Particulate Matter

3 As per E(P)A Rules,3 Sulphur Dioxide
9::u

4 4 Sulphur Dioxide As per E[ PJA Rules,
1986

As par F(P>A Rules,5 5 Sulphur Dioxide
1986

4r Quantity of other pollutants should also be as pcrlhe norms prescribed by the Board/MOEF & CC/or
olhenvisft mandatory ,

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Boat'd should be installed in their premises itself .

The modification or Lnstallallon in the existing pollution control equipments should be done only by
prior appreva! of Board .
The operation of air pollution control system and maintenance be done in such a way that (he
quantity of pollutants should be in accordance with the standards prescribed hy the Boord/MoEF &
CC/or ulhcnvisc mandatory' .

5 .

G.
7.
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S. Unit should do provisions for fugilivc emissions chimneyAlack as per [be norms of the Board,'M (>Kl:

it CC/or otherwise mandatory .

9 . The unit should submit the stack emissions monitoring report within one month from issuance of
consent order a Long with die point wise compliance report of the consent order . Further quarterly
monitoring report should be submitted .

The 1' nil will tiJc the renewal application at leas!2 months prior to the espiryof this Order.
Specific Conditions:
1 . This consent is valid for production of Dyed Grey Cloths 32 TPD rnmcimurii using raw material
Grey Cloths, Dyes and Chemicals.
2. The industry should be operated in such a manner that Jl does not adversely artecl the environment
and the solid waste generated such as us)] etc. to bo disposed in eco friendly manner. Any source of
emission oLher titan that mentioned in the Air consent peeking applicaffon will not be permitted by
the Board

3. The industry should ensure ihe operation of the air pollution control system (A PCS ) m such a
manner that the air emission confirms with the standards prescribed under the fc.P Act 1986 as
amended .

4 . This cnnhcnt is vatid onty for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in prochkrt/ process /fuel/ plant machinery failing which
consent would be deemed void.

5. The industry shall abide by orders / dineciitiriK issued by Hnn 'hlc Supreme court Hon’blc High
Court, Hon'blc National Green tribunal r Central Pollution Conlrol Board and U.PPollutinn Comrol
Board for protection and safe guard of environment frurn time ID time .

fr The industry shall submit momLoririg reports of all stacks and umbicnl air quality from a certified /
approved laboratory under E.T . Act 1986.

7 . ' 1 lie industry shall comply with various provisions of Air ( I’revenlion and Control qf Pollution) Ap<
1981 as amended, Water (Prevention and Conlrol of Pollution) Act 197 A as amended and all other
applicable rules notified under EP. Act 1936.
8. Tlie industry shall submit the point wise compliance report of the CTO issued by itn; Board for the
year 2021 and audited balance sheet for the entrant ycnf and ihe details of fees deposited during last
three years within a month otherwise this CTO may be revoked.

9 . The industry shall obtain prior consents in the even of any addition of new emission generation
sources such as- Boiler/ 1" umew/ Healers-' D G , Sets or alteration of existing emission auurces in
accordance with secifon- 21.22 of air Act 1931 fas amended respectively V
10. The industry shall submit Environmental Statement sn prescribed format-V as per rule no , 14 ;LS
per E.P Rules 1986.

L L . Minimum 33% of the land on which [ndusLry is established will be covered by the plantation nf
tall trees of suitable species us per the guidelines .set up by the Board viifo its Office Order no,H-16405/220/2013/02 dt. 16/02/2018. Hie copy of Ibid guideline i* available m UR1-
bttpvVww.uppeb.com/pdf/Greei L-Belt-G uidle_l{021 R .pd f,

12. The industry shall use at foasl 20% of total fuel as bio briquettes in boiler, as per availability

13. Audited Balance SheeV C.A.Certificate should be submitted within one month from the date ot
issue of th is Certificate for verification of Consent foe payable.

14 . Concealing factual data or submission of folsc/labne^fotl duLu und Failure fo comply with any «f
the conditions mentioned above may result in withdrawal yfill in CTO and attract action under the
provisions of

RAM KUMARĤ ggsES.
SINGH

“
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f

Issued wllh the permission of competent atuhnrih/ .
-

A

For nod on behalf of U. l\ I'ciilutinu C.' nntrol linard

Chief Environmental Officer* Clrcle-6
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HhGIONAt. GORAKHPUR
IJITAK PRADESH POLLUTION CONTROL BOARD

JliflirliJisfld] MitadnlAvu A Ifcai Colony, Kuda f lhai.DoiM-in

IESI \H i ORT: W ASTI W.VHJRl ABORATOftl

Pt^n: MSlUWl/CtTHkiipanTIHH
I- Aimc if Indultop; AMSHiY i'KQCUiSORS [A UNJT OK SHR: ftnDHA SEVTCES IP> Hi,PLOT Ac KL. 31 KTMJ FL 1

SECTOR iJ, 01DA. SAHlASW^GORAKHPL'Il OJ .GORAJtHPUI^lI- .AlUlmi ^riJKl [tally: PLU: Mi.'. KL. -Q1und K'l.-lEiKCTOR 11, G[QA SAl! J AN^' ' . (10SAK.J El‘UA L.F..GOiAKlIPUR,I
3- DiilTkl; Oorukliput
4- ]>L'iiupti<i[iabuu1 sampling pniml: Lillet i”? f - . P
5- Type nr Smnpi*(CrpbCCtoOTjwUfr^niEErtlnlJc UTJS
6- Jianji 'L- (.'ntkclcd U>: Anti k \ mar K :i;irx_’. R( t Ji. Anjar.i k.Lrr.ii AQVI (7::;.
7 Cntnur and OiLimr : RhT. lil 1 Itf ' ipKOM

G- Ijuindly JIME P.miirii: } j.i'k.- JeriWK
)- Da*cl SimpleColfeettam 1 ^-01 14124

III Anulylx InillMen hy:RO tlnrnkhui:

II- P^tt iifiiqdi I 'k.rii^ l In Liili-; iS/0!/2Diit

THiH-: H10l 24124-1

Panum-lur:Method \ms-t- L.nil KtsuitH Si 4niJ:L r< S IhMcclJun
Kunite

L-i! . Al11A HllaiJ. 14:23 G.3S 01.12

'Oil Grcnse nS'l \41
SusiM-iiikJ 5d1iila . APHA H'.h FLI. 2S4Q

TteaL Huspanfed SpJidufrkdfll 10J*
HH "C 2flU

n;-! !hll lU-JMUmjtt

DisWlKdl Sulids ASHA 2*lh Ed. C
Tmil DiiKilVed Sfllsiii-driwiifl 1*0 (..

Cnj'1 L-ffiJ IU- MJOWJ lr J i

3013
I «J! iH-'lida, API!A 1Ith lid.lHO 13: m^'l LSii 10- >0030 mgfl

14123

BOO. A PHA Hll Ed. 3 day 27 c IS
3025 I l*;i:'. l-t ; BBl>ii»Sa

nS'l J 56 1.0 -?COOO mfi-'l

COP. Al'HA 24th lid.522t> rS Spni
HCJIIIA MHIIWMI 1023

niS i Mi 5.D - I 41DQIXI IIM; I

M.c :(rrr>:c- |tlut^ml SIJ.JCIJ,i'i JiiLijn.'L nrmi. -mi-ijr - j: milliiir -in ITT »pH A btltBor i&r3rm ' ll IN:1 LTinnnm iKraie-m-' K'dm.l'iNh

i rL- -prh ini in i iTifnlSkn̂ iMb pdl llesidtc L^MS miiL.iJb. «fc? IMA iiuiiLiij+ • - ipadIk pii‘i>»iB

*Nut-!CAfiL P’si"irriclCT >

NPI . ITk a cc Tic lux aIn -vJsi « fc aui- ] 11 nt«*i
_-cn id pc iwrti* nj rmWnt r UL *IIM fc*-Fri id1 -MIMV ) ftp to* Trpp^ pntan hla ry** to -

iiud ia i !

Anvwt; SA

AUMUhL'ii by-
IVLvfik S*inJ(imFrLyn A^JIIHJ fJHI i.

Atnk ShhaHtia( IRK), .Survi MNIIIIT
I'^radcy|JIIP},Ankitn PTfVDtUfJ ftFl| Anil OfubVii

:rr A"i XUTW
Ktjmnr

5h a r m a
Dtafr-. a<iJ3 JLi! ID
170107 +-D1MnumAMfen KttK

Verois
Pun 3 [ '.ILII \ LTinu ISA )

RejionMI
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REGIONAL GOSAKHFUK
UTTIAR PRADESHPOlU!IEON CONTROL BQARD

Jliir.Jifhd' A] uharder, Ai nr* V llitf Cnlw, Kudu C7lia!, [JourJft. KufllJ, Clnukhpur

IESI' UM^JItT: WASH VKA I EH trtBORATQttV

rpiLiL,:.ni , i :t::liL- rft®: MiUJOUMGm-nUipur- 2024
I - rSjLUK *1 Indmlry : AM^t J' ftLJrLSSOEtE (A GMIT 01 SUR1 ^AliHJA SEVtCfiif £P) Ltd PL OT \i: FVflJ mid JL-3

5 LLTOR li. (JIUA . SAHJANWA. QtJRAKHPUA UP rOORAlLHPUR,[

>- «MrfnH,lIr LJ^ Iri :tLOT Ntt. 11-*2 uad E LO SK'TOtt -13t <HPA,EAI3IAMW A , GORAKHPI;n 1 }?. .Ci«aAKHP:-ft I

J- UMHLE:C-;u'i>|:;'i:r
J- DiSurlpdijp HIHAA 13 rtipll n & lJfiinr : Qwlfct flf I "IT

S- 1 vjif nT .Su:npl< 1< r;i !i- <." ! IIIO' ici.' 1 A 1 i " iS i " <T> r -TF

t- SJIQpIC C cliPCtifd My : Ar.il Ki mnr Sh.irnu IWJ 2t A ;i_..i::. tluAif EIH|*ll. A.IJVI £jf\
T- ( 'JILMLIT ind 0:1 mr : Colour .L:-; OiaurLifflE
S- tJbirttHy aiLil Payfciite: j

1 ticlw J4riwr»
S- IJulcAi Sjiupta CUBKHWI UAH 2024

HI AnalyU IndoMCfu bj: KO Garnkhjm
II- ll.ite trimpbr rL'LL'ipl Ln La.br S.'D] 72024

UricClItm
Range

Kosulrs StandardLnEEPar*mattr 'Method Name

A2- I2yH. ANt.A MB1 tti 2021 7 S7

injj.'l M S*GLIi]rc=-:L
HUMOdmiil7Kbiipaid?d Mtds , APHA 244 Ed 154Q

I) T«JliJ SuxjiLr.ikd dittd.:l ILIJ-
IWTTZfo]

mit'l

I0- 50CCH? nifLS3?EJiHOlwl vi!id‘ AVI[A:AUI lid. 2id0 c
I'.ml JJ'ijE jL'. 'Ml Solids clnc-d *i i$0:C

2U23
10- 50030 ms''!TolaL Sulid:., APEiA 2i± £d. 2S3U B QiS

2027
I o -ifiOCO mgABOO, A[J:-LA 24:h Ld. 3 day 2? C EE

I.Q23 I J'lirl -A - . -. Dva L1: 202 .'.
lYlft.-l 26

5.fi I IXWOO mii 'l134CO!?, APHA 244 Ed. 5220 13 Oxa
Ruilus taclbcd 2023

Tj;.'1

kiirirtc-n.' iudneiiL :>d11UJI _. far dliihuii vvlmmlrflprilli.unli nr -JJ |nn- A Etnnhfl (.SihLdulD-Vjy "Hit bivirv.iiniin (Prairie!Ib&ii.lHt)

eper - r -. .rsirni- ISlFvUnb- fd.1 !ii- -. -is iluiLhi j:niJI.. IM' A .Jhi-jnJi tar ipAtlfs pu^|,-,rKVJI'd' ^
l' j:arz=L;n

inFlI^^r, Tb, :-'.,^ ,ir^dH 'iiirtr. J-z 7^ IEMI I '11Erl'- KI 1i-r inn 'nFi ! 7K-.., .. - L . u -' J , i4^ni Is viiaci u

lucn-Jii l î

Hrmtrk - SJ

ATUllYKL'd trt"

[Vh(k Privii Araunil Llkl'i.
MiaffiViUkh I, liun ^ lt^i»nii

P:m:lc v(JUl' h, A r.LHn Dui -̂udil.IHl' J|

Nyils if
fFjied byjlUil
Kurw ^h^TTH

Anil
K u m a r
Sharma

»u£ua
+uiLW

KCEPimal [Pffin-r
RSm
Vef ^ma
Runa ‘VI i : n VcfniH (SA ^

2 m\~ 3134[''.IP

1n’ s^ 3
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  Ambey Processors, GIDA, Gorakhpur
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B. luTfreft .. .. ¥Tfft I ^rfteis
47? f^TrTiRrr f r̂r wrr? I

wwmym

^^Tfrft1 ftf5 ^ ^ 4t*?1T7T ft’ErfftcT TTFT^ ^ yf^rl

ft H^JTOJ f^l^n TRmfecT ^jfecri r̂i 7W3 Tfscn f^JPT i f^ IT? 577^*7 tfjT
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cMVi2 *ft. ŝnrs. KN(v̂ iuye.-( C

4
\

£̂ s\ ft** S..?5...:.^.: i^
S3sE fnww f$

m&.n *fl-6/ ^=roartotfro/1U4/ 2014

TTiH "R .

tof wrer 31237^01 mofrto. {mto ’vtir.)
<ft.TTa.-1. Tf -̂1!j, Tft̂ F ,

Tttesrrj* i
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Lttar Pradesh Pollution Control Board

Building. No TC'I 2V Vibhuti Khand, Gomti Nagur, Lucknuw-226010
J-ll^IKiaJT2DE] L, Fu.OJii-JTjflTM, Frcnil - inrn^lljpcli m, W&xut : ww mjpctCMO

1718] 2,lLPPCB/GcirakhpurjL:PPCBR.l))/CTO/boi]]/GORAKIIPURi,2022 Date: 28/12/2022
Toh
M/s
RUNGl'A INDUSTRIES PVT LTD
BL-L Sector- IS, Gil)A, Gerahhpur,GORAKHPLIU73209 Applolinn Id -

I 8SKJ5 I 26

CanwIldaKd Ldntrut to Operate and Authorisation hereinafter referred to ns the CCA (Consolidated
Consent & authorisation ) (Fresh) under Scetiun-25 of the Water (Prevention & Control of Pollution)
Act, 1974 anti under Sect inn-21 of the A £r (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to RUNGTA INDUSTRIES PVT LTD located ai BL-L Sector- 15, Gin A,
Corakhpui'-GORAK]IPLR,273209. subject to Lbe provisions of the Water Act - Air Act and the orders
thai may be made further and subject to Following terms and conditions -
J This CCA RUNGTA INDUSTRIES PVT LTD granted for the period from 28/12^2022 to 11/12/2024
and valid for manulactunrig of following products-.

S Product Quantity l nit
No

Mustard Oil- 50
MT/Dav.

J 50 Metric Tonnes/Day

1. Conditions under Wit*jr{Prevention and Control of Pollution) Act -1974 ns amended
(i ) The daily quantity of effluent discharge (KLD) >

Quantity!KLD ) Treatment facility
8.0 KI.D
14.0 KID

Kind of Effluent
Domestic

Discharge point
Septic Tank

Domestic ETP

( ii) Trade Effluent Treatment atid Disposal r-Thc applicant shall operate Effluent Treatment Planl consisting
of priinaryi'secointpry and teniury trcatmeril as is required with reference to influenl quantity nnd quality .

In case of stoppage of functioning of ETP. production has to be slopped immediately and ihis Board has to
be intimated by fax/phanc/email with a report in this regard to be dispatched immediately
( iii) The treated effluent shall be recycled to the maximum extern and should he reused wiihin the premises
tor gardening eic. Quality of ihe treated effluent shall meet to llie following general and specific standards -isprescribed under Environment (Prelection ) Rules, l 9Kfi and applicable to the unit from time- tn-rime :

Industrial Effluent Quality Standard

S.No. Parameter SlumJiiriJ
(ivj Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality Tn IJBM; of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phane/errtail wills a repon in this regard to be
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ijpaichHj immediately ,

fv ) L'h-c trailed sewage s.h=all be reused in gardening as far its possible . The SIT shall be maintained
continuously so as to nehieve the quality of the treated sewage to the following standards.

SNo, Parameters Standards

3.Conditions under ,-\ ir (Prevention mid Control ol Pollutionl Aet - 1 US ] at amended :-
i} The applicani shall use Ibtlowing fuel and itislall a comprehensive cunLrpl system consisting of control
equipment as required with reference TO yerier&liyn. of emissiona and operate and maintain the same
continuously so as to achieve the level of pollutants to ihc following, standards.

Air Pollution Source Details

S Vo. Air Type of fturl Slach no C.’pnlrrjJ
Device

Height of
StackPollution

Source
Sulphur As per Board
.Dioxide . Norms
Sulphur As per Board
.Dioxide Norms
Sulphur As por Board
Dioxide

1 D.G. Set of
35 KVA

D.G. Set of
625 KVA

D.G. Set of
2Q0 .KVA

H.S.D . 01

2 H.S.D , 03

3 H.S.D . 02
Norms

4 Boiler of B.Q Rice Husk 04 Paniculate 27 Mir.
MatterTPP

Elmmission Quality Slantlsrils

SNo. Slack nn rarumelLTK Standards
1 03 Sulphur Dioxide AS per Board

Norms
2 01 Particulate Matter 27 Mir.

In case Of stoppage of funciionillg Of air pollution control equipment, production has to be stopped
immediately and this Hoard has to he intimated by l '̂phone/email with a report in ihis- ropard to be
dispatched immediately
fii) J'tlC unit will HOC use any 1ype of restricted fuel.

iii) Noise fnim the D.G 5d and olhet source^) should be controlled by providing an acoustic enclosure as t&
required lor meeting ihc ambient nouc standards for night and day time as prescribed for respective
areas/zoncs t Industrial , Commercial, Residential. Silence) which are as follows :-

Day time : from fi.flp a.m. ED 10.00 p.rti. , Night time: from 10.00 p .m. to 6.00 a.m.

Standards for
Noise lev*) In
db(A} Leg

Industrial Commercial
Area

Residential
Area

Silence
/oneArea

Day Night Day Night Day Night Day Ntghi
Time Time Time [ time Time Time Time Time

70T« [ 55
4 , t' sscnrJal documents In he enhmilr«f by the Industry/Unit as Applicable :
(0 Environment Siafemenl in Kom>V of EnvlruiutiCnl ( Protection] Rules, 19S6.

( t- 1 Quarterly compliance TCpun of the CCA, photograph of F.TTVAPCsAVaste SLunigu Aiua.
fi . Competent Aurhorily reserves (he right to thanpx '̂mndLfy.-'add any time Jtny condition of this CCA.

75 55 45 50 40
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ft. Unit has to comply wiih the foll-ovving specific & general conditions. Mon compEiance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazaidous and Other Wastes ( Management and
Transboundaiy Movement) Rules , 2010 will results in legal action under the aforesaid Acts and Rules.
7 , In compliance to the 0,0 1011^81-7-2021-09 (Writ)^016 dated.!3.10.2021 issued by [Jcpartmcm of
Environment, Forest and Climate Change, Uttar Pradesh. You are directed 10 develop Miyawaki Forest as
per the SOP available at URL:-hiip:.7www.upccp. (n/TLaliiijig£essLon.aspx for ensuring timely compliance of
this direction, you are hereby directed n> submit a bank guarantee with minimum validity of one year of the
amount equivalent to the sum of initial consent fees (Air and Water) or Fts, 50,000»'- (Rs. Fifty Thousand
Only) whichever is more, within 30 days from the date of issuance of Lins certificate, In case of non-
compliance of this direction, your consent will be revoked by the Board.
8. If the unit use* the ground water and requires the permission from SGWA'CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. 11 will be the
responsibility of the industry to comply with the various conditions of 1hc NOC obtained from the
competent authority and submit u> the Board , within 3 months time failing which CTO will he revoked ,

General Comlilians:-
1 . The applicant shall get analysed the samples of cfftuenitemissian.'haj'.ardQlls wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB
2. The applicant shall however, not without the prior cnnacnl of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the uni1.
3 . Treated Industial waste water and domestic waste water shall bo disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.
4. The applicant shall sincily comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 duys of receipt of ilus CCA. If at any point of lime, it is found that the industry is not
complying with stipulated conditions of any further dtrcclicm/rastnnrtion issued by the Board, legal action
shall be initiated against the applicant.
5. The applicant shall maintain guod house keeping. All valvce/pipcsteewcr/draras etc, must be leak-proof
* The industry shall provide uninterrupted cmry io the STP/HTP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling.1 monitoring of efficiency of pollution control systems.
7. The industry shall provide Infection Book at the time of inspection to the Board's ollieials.
6. Whenever due TO any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices .md all
other concerned offices. In case of failure of poLEution control equipment, the production process connected
to it shall be stopped with immediate effect.
9. The industry shall operate ;JI a manner so that all emissions he entitled through designated chimney.'’slack
only .

10. In case of any damage to the agriculture productivity, human habitation etc, by the operation of industry,
it shall be imperative to stop production in the industry with immediate effecL andritetl information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.
t L . The applicant shall upply before the 60 days of expiry of CCA or any change in production types.-'
production capacity /manufacturing process/capscity enhancement etc. many change hi effluent discharge
puiiil or emission point
12. lire Board reserves the right to rcvokc/adcFmodify any stipulated condition issued along with CCA , as
may be necessary.

Specific Conditions:-
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1 . This consent is being issued only for Production of Solvent Extracted Oil - ?0 MT/day
2 . fciivtrunmentaJ Statement Must be submitted before 3U September in the Board every year.
3. The Effluent Treatment Plant should be running in proper way
4 Separate Energy Meier must be installed on ETP
5.Log Boot should Maintain for ETP Energy Meter.
b, Green bell area be developed as per required open land .
7. Implementation Report of consent compliance must submit withm two months.
$ Conditions of C.G-W, A, must be complied us per permitted limit.
9r Treated EITTueni should recycle maximum quantity.
1 (k Continue operations nf all unit of ETP and Maintain the Norms of Board.
11. The consent will be self suspended in case of closure issued by CPCB.
12 . Industry must be complying time to time tor Dilution of CPCH .

13. Cooling wutcr shall recycle.
14.No Effluent discharge at any cost.
15- The consent is granted asper direction issued by N G T time to time in Lhe case O. A. No.

437/20 J 5 Vishwa Vijay Singh V.s UPPCB and others.

16. After the final decision regarding environmental compensation, industry shall be liable to submit
the environmental compensation as said by Head office.
17. The D.G. Set of 35 KVA, 200 KVA & 625 KVA shall be equipped with acoustic enclosure as well as
Stack as per Board Norms
IS. Industry shall submit the stack monitoring report of D.G Set &. Boiler duly monitored by N .A.B.I.,

Accredited Lab within two months,

PankajJSSr.
Yadav

Regional Officer
Copy to:

Pankaj ^Yadav
CEO 6 : UPFCB, Lucknow

u IJJJ iprw
Regional Officer
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4K^, P^BOT POLLUTION CONTROL HOARD
WIAA /^?i-»/stmiownM/a/«a-io,/*nw^s/i ŵ,/„„
rm *. asw

I
jtK»

T̂CT f̂ f^T ^no lefCl,
^0^0-1, ^̂ tTT-is, 7frsi_

^ ^ ^J|
t mo f&o, tflowo-1 te?^i5. iftsr.^ *IRT ^ tf ^hn ifR, oflU3 T^a £r#f iPT O^TT

SH armct # tg TJy^aci wfafa wa q? wnftrr / flNrrfom £^ w (y^n f'W?̂ ^ RTô i) otfttfWr, 1974 ^ URT-47 ^ srwfa^ti
r̂g: f^f 3TT0 IfTO^ftÔ Q A il'lRhd 3^0^0 WFTT 412 /2023 W WTO 7Ti?71RTq wtz tfhi ^ptfro A mfocT 3tTfrf fcffoj 01-05-2023&^frm 3RT Pr«TOT ft-*- Sft view of the averments made in the application, w* consider it appropriate that i joint

committee be constituted to verify the factual position and take appropriate remedial actionAccordingly, we constitute a Joint Committee comprising of Ottar Pradesh Pollution Control Board(UPPC&f and District Magistrate (DM), Gorakhpur and direct the same 10 meet within one week,undertake visits to the site, look into the grievances of the applicant, associate the applicant and
representatives of the concerned Project Proponents, verify the factual position and take appropriate
remedial action by following due course of law and giving opportunity of being heard to (tieconcerned Project Proponents. The Committee may also refer to order of this Tribunal dated
13,09.2022 in OA. WJ, llfi/2014 (Meera Shukla vs Municipal Corporation Gorakhpur & Ots.) mter
alia directing for industrial pollution control, establishment of CETP and rejuvenation of River Arm.RlwrTapti end other rivers, The UPPCB will be the nodal agency for coordination and compliance.

5- Factual and Action taken Report may be submitted within one month by e- mail at |udicial-
ngt^gov.in preferably in the form of searchable PDF/OCR Supported PDF and noi in ihe form of
Image PDF,* .,.-.

q? ft? HTO TT̂ TD'jflDtfjQ fcJevtl gi<l ‘irWcl ^ 3H4Mi nf^a
tt^*nn Ti'PtEci $Kr d

'tjlJI %=Rt ^Jicr EFQ felQ, tflCVTofO—1. WKT7—15, 'Ftai
qn wtfm fafJOT 23.ua.2023 f^mr TTUJ i RtfteFT $ wi

^TITT J-iJMI ^-vtct ’THT TTqi cFtTT far<a ^TOT? m^y. u< îm ufriPfl?! ^ ^I'J A
if 1 ftfiam $ wro r̂nn it wrrfqci uannx; wirf-w trroi trip

rTOl ^O t̂OTJtfl <£ vjejj ' f ^ fh'tcuftfl tft ^ dttfqf? ^=T^f 4t.3Tt.^T. SraToRj WS\ am?T: 30.0 ftoTTlO/ efto 3G.C ftOTTO/ cfto 4^r̂oi uft iwra>r ^ ajfeip £ i
% v3T r̂n 3?) STTOOI ii Setn^T irg ^ TBI zs.i 2.2022^5 PIER Wflct Tt̂ TvTFTTti (5M ^ wrg) Rr^fd RrrFr̂ ^ICIT RRW31.122024 tTO? 11 gTTT Wit W ^ vTI 7?1 @ I

2/~

—«- - < -
T,C/l2Vb VLWjuti Khiitld Oumli Nagar, l.uckliow - 22&01U

Photte: 2720831, 2720828, 2720691 & 27206BI . Fax: 0522 - 2720764I

Email: info^uppcb.ln: - Web Site www.uppcb.coiti
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212 ftKNUfkV*.-11CV)
= so?? ir^w ffjw firnwr *t&% UTTAR PRADESH POLLUTION CONTROL BOARD

i.y^cn

5^53
...Afr-B/ iH f̂cl 1 0 1 / 2 0 2 4Ref r'..i, ..:

tt-PCl mo fpTO.^Fê -15. f̂rsr.
~*il ttsi^ |

* ’ «Trrgggr ^ ^ (ycq î PHR^T /mi Prefapr) arifcrf^m, 1974
7mRi?ri|tre ^ ETRT m ^ arrT r̂ PHti gjT?ni n̂aft Ĵ n^r
Ofi.10.2023 PTgtffc/T tUT^ ill H I

ftw?? 5̂ F<rq $ T^jmiQ/^-e/afitojo^^ ^̂2023 / W-101/^TQitQ^O/ifl^?/ 5023 f&WE 06,10.2023 i:

^ £T7T \RTPT £ Vrra (w ^/FI ftaRur clW PTOTRT) -iqffrf^PT. 1974garerefrigm *jRT-33t? <£ 3RTRT T̂P̂ T Tif^TT MET fozn tpn (UT. fiJr̂ iql^Efq f̂ tftfW fJNT WFgrT f̂ TT 1TUI £ |
5?TT3fr dlf̂ H ^ tfeil'i sT?T y^cr VldU^d Ef? ^ vj^i Yf^faftefRjftJll qWd’U, 5Tiir R »i|^j 06.11.2023 ^ f^TTT TOT ?PTT f^te*r $

TpTq f^Hi'cri 06.11.2023 f̂t̂ T T^lRrf vtcvq^ ¥^qi <ui ^ 3rn3̂ ^l?wfer ^ u*rT ^ trqra r̂ # *TOT HH<^ £ ar^nr qpft
^ t | £#3 3-rf̂ fi, TfWf? ^ finish 19,01.2024 c£t arreETppTj 4 ÊIT
^ (?I^T cfH) *r foert 3» $ ^SN®I f r̂rar 26.03.2023 it <?ro
^ i-M f̂ TT TOT f TOT f^Tf̂ J 06.11.2023 it *£T- TTOTTO^ SJPT TOT f^TJJ *nn £ |

an l̂lĵ K vâ fPT ^f f^TTSI 2^.06.2023 ^ 26.03 2023
^ 04 Tfei f̂ n̂ f OB.11.2023 ^ felfc> 07.11,2023 W

^ TRmT 02 ^ | qq^f[ f^f|' ^ iffeqT 06 ^ ^nSt t ]
wf̂ [ q r̂ T̂i ^TTT iAcr wz fipfR? 06.io.202:. 3 ufenfVjjfT 11?}; 3̂ TPT «fr

f l̂^TT̂ 23.0&.2023 ^ ^TRhn̂ n^T r^ *0 10000/ - fHO «ffl: g F̂R
)̂ ^^ it M4f4S^ F̂frTjfcr SIISRWP'TI 4R ^f dl'M ) f^ *F$R ^ywftii<r«<i f̂ RT ^cT 06 f^sml ^ Tga ?iO 60000 / - - W t̂ TR TTTR) q?T

4rat7HP#EJ IHjrl'lfa aSvftRT Ettft f I
ttl S^'c^t'?! filfl 1R f̂ TTtP 19.01.2024 ^ HTBPM H vl/^l vS'c R̂R f̂JT^f̂ i# t r̂O 60000 /- ^ =HT3 ?TjfT7 T?1R) 4v| SffcPjRt 3Tfê T^T

^ §i| f̂ tRi oe.10.2023 TT?irf srrt ^ ĝf?i
rrf%rr 4?r ivfii $ \

cn

. rrsaaaigi •* f!ssnzco==='==E:
T.C/lZV, Vlhhutf Khand Gomti Rogar, Lucl^now- 226010

F^one: 2720831, 2720S28, 2720691& 27206^1- FDX:0522 - 2720764
EmaTI: info@uppcb.in - Web Site: lvww.uppcb,com
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214 fctCNOUCfC - | j
VL GORAKHPUR

UTTAR PRAIJKSH POLLUTIONCOXT HOI, BOARD
Ihjrkhjnili Mfiifcad-fV. SaiBS TffltJI!Chinny,kutla CJILI!.Uuurl* Ro*J- fiflukhpuT

u; i

m. -

rUsi HKrtJiis : WAiii R i . uirniArtmv

llnic :3i: UlfltUbttf N4ifi Ut?U*^«:nrJkliEmi.'IH2I

1- Ndmtflf Enduitry; ftUMGTA 1MDUSTRJES PVT LTD 1,BI_.lr &KLir- UrGlDA, tJwnihrpur.tlDRAKtlJ'LlJUTJCttt
I Ajridmfcof IldlHtn':HU ^ffrrr- ifcfltDA, flocafclqi^OORAKHPUR.̂ OOl
.1 - pjmrlfit Qflnkhpjr
4- Ih‘trr.pl!'> r. ihmil unplini1. pblkil : U'JI.CL CM" h fP
5 Typ? oF SJ inplc l'( r.:i niii-vr iIt - -IILfflJT*lcd.T fjmh

6- Jianl-IhlC CullMiftl fly; An I K-.iinnr viunm. Ram WI'.JIL Verna.[<.0.&A Ik !n Preirf-nr or A K Sin^h AUMCiry
"T- t nloiLr mid fNr.iiiir: CIJILIIUIL^ Lhlr-iji Iiii

H- (Ju ajilLh itid PafklUJJt 1 LIltBT JHi&Hlir

!>- Chrts cr SnmpLf CoDwriteit 20 Oi/JKd
Id- Auil>fa liidmltd- by: RO (jwtkkpur ,
Lj - 17.i111 iir ljirriiu rvcupi id Lib: 2-QM| lOH

Siandiirtl ]iL rt -L liiFn
Hai]jiL‘

l nil H.** |J ItjiPdr^mLh:r.'> lLLthoLl Naim1

,
T (\1pti

' AfOA 4:h ^ J -AMBB 202- 3
H -i*Ol"| frpart

K1-3nOIM :ntv.5iLi[Kndr.l Sohcb . APUA 24'h Frd 254«
L> i'slal Suii»ndti Sfriidi ddtd v fOJ-

103 *C2m
Jjpl H

A\- 5CHI0I: m: IDLuolvto!Kc I:d -̂. APHA 244h J- J <
U.liil Ui^olvcdSulL.Ji dried m lUOT

rnj'J

VMi.
It- iOM& ine/lI ;:iaL SU:IJ:. AJ’I J.A 24th LJ.I54l. li. mil I I U4

H2J
].U ..kW!!0 m- 3PH ir>. -il'N -i J-Lh f -d i Jay 2? °C IV

3E5 I Pin 24)- I -20-, gJojHHI
COD, APHA 24Ui Ed. 5221) B Open

Rsfluat Method 2023 "

rr,yl IS

s.d . LBOOM;n|:- l 16«

Ecrutiic (|i UriiMidl EUIFJLUJJ IN Jii.-Jui::-: tf invMurimvul pnllulmli- mr -u pirl-A ElUwni (SCIIOIUID-VIJ Hit tav-irenmini (I'rcroinHi} H/daiJW6

riTH.f.:-; vffi L- L|* I - MIC .". '. LM.ui i .JI..... . . ill ftddldiF Oix: JIUlJÛ , inUJA - -in .. i .:h 1 .1: . -ici- iCe piupukc

’rVon-PAlU. I'jramrin- i

^TT fttmlinb r ! Knr- wlpr ri h Ti Ifcr* hrMiH : HM- I
,F#*IIIFI •/. I)H .1 «*£ ; <- j »nirn -̂T¥iiuF3 H Irixiuir ' 'V i> mill rn'F-p l - It - - If!

xachid LI LJI.

a* Mr*- 4 -i

Aintyml ny-
|Vlqk S»lutuK> >. Pi ii;i Uisrd ilfil k

SUI- L- J >1DbdD Furicj^Jk) i Ml Hi la
D^ivL-dif.rRtll Ami O- qFjf ^ ip:i

iZgiAnJ Kurr̂ i

KlimHI
VJI-:irini

Sharma 1̂ ^
K-Ldiunpl OfflriT

RamUMUlKMBC?

Rum MiLjn Vcnnd

ric^i
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REGIONAL GORAkHPVR

L'TTAR PRADF5H PGlitiTlONCONTROL BOARD
.[h.ii'kl.ji iLi Mabide,,AMIS Yikuj L'UIIHIYL liuda Lrhqt,]>(H)Tin ttoud,HnrLilihpllr

Stuck H n II s'- i- m I Ri'prrL

|]Arr-; SMil/iei*Kcl>0 ,24?&1H tiOd ahbpilr-'SilJH

1- Namr ft jWdn*» qTbidwiry: RUNQTAINDU3TFJE5 FSUVATK LIMITED, BL-1, Sector i >. t;]nA

I- Sampl*LPIJUC(L(J bj ; AVftJIv. l PTBSid,S-A Vivclt Kwiltr Snilti rRr-'.^.M IVI;(1L> ,JIII-'
3- Dili of ^ TUIIJCU i in": HMH/2G3*
4- SDII IT* nf Rumpling: Raikr

5- Si«k nltachcd TBi boiler
fr - Slack SEfL̂ hC: JP Meier
T- '1 j|;iJ Sic. ui bulk] I i
8- fnparin- oF ISoiScr:P- TPU

J- fuel II ifd : Rice iimfc
III- Qut*lft flthitl uinSlr EB IPD
11 Flue Ccs Vcteclf) i -B £8 n >
13 - Air PIIIIDCIIIEI ( unEnpl [luvin; LydoTM:EhuLtijlIfctuT

13- I »rhfL TCUinil;^ Eany): -

14- Flintier delallp nfxiLmnlc IIK nri:iiui UJI rl I'esl Tui-lh.ii-riii-nlloiiid .ITI' eppcn <1 (WLHelTj

I

Sr L nil SlAndinlihriincltr Ktifull
I i u.

I PARTICUI A I F
MAH'Lift

101 J4 150 0

>CIC . LL -̂- JCStlhf : . ll» I CM KOjiDIL rcJlv i;:ily Lu Llic ilinu ImiL-. J. JLiu IL-JILHL allaLI lllXtrf ipHOLlUC(.’J-C.rCCp-i in hull. IVI I'M^I Ihr?
wfincti pteniliiitei oi IBIHI^CJ^

4 ji*Eyw4 by.
|.tAnd]ihil IV ii'-iirl SA

Him IlMin 'Wrmli |'S 4 i

Anil ll i|Isl^ 4-'i>J

CJi A"] P.- .TJI
liurauKuiTnlr nj.r

Sbatima
J.tcglonal (>lflc«T

!^l- J1J1T Tl

ic> rip 3
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Rungta Industries Pvt. Ltd., GIDA, Gorakhpur 
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Mo. J
awernmanlof Intlln

Mlrtlilry Of Envlrcnttnenl and Fortell
LA. dlvltlun

%

T«1fix 2436)971
E m*H: plahujarQi©yahoq wit

-Peryewreft fl+w
LtKlI Road.Now Delhi- 11Q0Q3

Dated lh* 227* August, 2094
to

To

General Manager
Mta lixfis Glycols Limited
A-1, industrial Area,
Bazpur Road.
Kwhlpur-2+4713

500 KLPD riiaplfcry unit at Gorakhpur Industrial Development Area, Gorakhpur
by MJS India Glycols Limited- reg, cnvlranmftnlal clearance.

v

Sub:V

Sir.

This hnreference lo your latter no. AG/EO MOER2Q05f1493 dated 3"1 June. 2005
efang with EtAfEMP report, CD ort the above manbanBd project The Ministry of Environment
And Forests has examined the proposal. It is noted that proposal is for distillery urd fw
manufacturing of 200 KLPD of industrial alcohol in district Gorakhpur of Uttar Pradesh The
unrt win be in operation for 330 days in a yaar. Land area required for the project rs 60 acres
The project does not Involve foresL Land and displacement of peoote Water requvement of
4821 m3/d win be mat from the ground water source. About 1320m3/d of effluent wtti be
recycled back tor the evaporator and Reverse Osmoslt Plant, Therefore, fresh water
requrfernent will be 3501m3to

M la noted that 1he proi&di will he based on hatch process The apenrt wash
generation from Ihe distillery unit will be 10-1lm3At of alcohol produced. The company will
instae evaporator foi effluent concentration and bio methanatlon plant for h»gas recovery n
is also proposed '.o install Reverse Osmosis Plant la reduce ihe effluent quantity ror bio
melhanation The molasses and the press mud requirement shed be mot from the nearby
sugar unit The ETF sludge (.02 TPD) and yeast sludge (40TPD) after fermentation process
will be used for bicuDOntposting process for the manufacture of manure, PuWiC hearing panel
has considered the profeef in the meeting held on 20.4.2005 . The Utter Pradesh PoMIbn
Control Board has granted NOG on 14.fl.2D05. Total cost of the projed Is Fte.50 crorea

2.0 The Ministry of Environment and Forests hereby accords environmental clearance to
above project under the provisions of ElA Notification dated 27" January, 19&4 as amended
subsequently sublet to strict oompGance of the following specie end general conditions:

A. SPEClFIC CONDITIONS:

I, The industry shall ensure Ihsl the treated eluent and stock emissions from the und
are within the norma stipulated under the EPA rules or SPCB whichever ifl more
stringent in case of process cfraturbances/fsilure of polhjnon control equipments
adopted by Ihe uni, the respective unit should be shut down and should not
restarted until the conlrot measures are rectified to achieve the desired efficiency

* X

e*
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The spem wash gem*niton frotn ihe preputsd tint ihnPl be 2?00mtfd The dmlilfcry

' inn Rhftli Sr npereied on dirert wportlton of nffiuani and tvo methenabcm of
n>ffluarm & 2t>0 KLPD diitlHery urul < otoul T 32t3m d̂ of affluent shall be
joneFaied nuin 120KLPD distillery and from fiOKIPD Military About
1320m3rd of effluent from 120KLPD dislUHery shall be evaporated and JMm d̂ (if

** rfimka/d*rti be usee m
Iha boiler and condensate ftinn Ihe flvaporalor arier Erealmarct shall be utad n Ehe
frocesa The concertrale (244m3WJ from ihe evaporator ahaN be bio composted with
ihe press mud The eflluem Generation from 0QKLPI3 distillery shall be B8Qm3ftl and
after EJLD melhfinaEmn will be passed Ihmuqh rewrit mmwts ptenr The permeate

I440fh3/d) frorn Iha Reverse Osmosis Plant shall he used in me prows* and rejects
<440m3^d) will»bio composted with press mud.

Land and other requirements for treatment of spenl wash wilh press nud shall be as
per lbs CFCB guidelines. The company shaB earmark an area of 10 acres for bio
composiinQ storage of press mud and bncomposl The Spent wash shall be Stored
m impervious lagoons not mare than 30 days.

The company must monitor the ground water quality by salting up of monitoring welts
around the composting and spent wash storage lagoons on a regular turns end
ibbmil hHlf- yearly reports (o 5PCB and (ho Ministry

As reflected In ihe EtA /EMP , green bah m an area of 15 acres shelf be provided to
mitigate (be efforts of fugitive emission all around the plant as per (he CPCB
guidelines In consolation vrth the local DFQ .

\t

hllbKfaH rud Out rt ^iHiWnfnn

III,

hr .

V.

vL Occupational hearth surveillance pmgramme shall be undertaken as regular exarcisa
for all (be employees. The first aid fadlilias in the occupational heallh centre shall be
strengthened and the medical records of each employee should be maintained
separately

The company shall obtain permission lor ground water drawl from Ihe Gsnlral
Ground «ater Board

vil.

B GENERAL CONDITIONS;

i. The project authoring must strictly adhere lo ihe stipulations made by the Utlar
Predash Pollution Control Board and the State Govemmeni

No further expansion Dr modifications in the plant should be earned out wilhoul [>nnr
approval nf the Ministry nf Environment and Forests

Ambient Air Quality Monitoring Stations should be set up in the down wind direction
as well as where maximum ground level concentration of SPM. SQ2. NQx. are
anticipated In consultation wlh the Slate Pollution Control Board

Adequate number of influent and effluent quality monitoring stations thould be set up
in consultation W’th the -State Pollution Control Board Regular morutoimg should be
carried out for relevant parameter*

it.

Hi.

IV
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Th* overall noise levels tn and around the plant oroa should be kept well wKh.n the
standards (05 dBAI by proving noise control measures including acoustic hoodi
silencers, enclosures ale on sources of noise generation The ambient noli*levels should conform to the standards pfascribed under IfPA Roles. 1989 viz 75
dBA ( day lime) end 70 dBA ( night time)

v

vr The prqjBd proponent shall also comply with nil too environmental protection
measures and safeguards recommended in the CIA report

A separata environmental management cell equipped with Full fledged laboratory
•acuities musi be set up to carry out lhe environmental management and monitoring
functions The project authorities will provide separate funds both recurring end non
recurring to implemenl Ihe conditionsstipulated by the Ministry of Environment and
forests as well as (he State Government along with the implementation schedule for
all the conditions stipulated herein The funds so provided shall no1 be diverted for
any other putpose

7111 The implementation of the project vis-d-vts environmental action pane will be
monitored by Ministry's Regional Office ai Lucknow /State Pollulion Control
Board/Centrai Pollution Control Board A si* monthly compliance status report
alongwilh the monitored data should be submitted to lhe monitoring agencies

w The Project Proponent should inform lhe public that Ihe project has been accorded
environmental clearance by the Ministry and copies of the clearance tetter are
available with the State Pollution Control Board/ Committee and may also be seen si
Website of the Ministry of Environment and Forests at hltp;/envfor.nic in This should
be advertised within seven days from the dale of issue of the clearance letter , al least
m two focal newspapers thal are widely circulated in the region of which one shall be
in the vernacular language of Ihe locality concerned and a copy of the same should
be forwarded lo toe Regional office,

The Project Authorities should Inform Ihe Regional Office as well as the Ministry Ihe
date of financial closure and final approval of the project by toe concerned authorities
and ihe date of start of tend development work

3.0 The Ministry may revoke or suspend toe clearance, rf implementation of any or the
above conditions is not satisfactory

4 0 The Ministry reserves the right to stipulate additional conditions If found necessary
The company will implement these condrtrons In a time bound manner

5 0 The above conditions will be enforced, mter-alia under (he provisions of the Water
(Prevention & Control of Pollution) Act,1974 , the Air (Prevention 4 Control of Pollution) Act.
1361. ihe Environment (Protection) Act, 1968 and the Public Liability Insurance Act. 1991
along with their amendments and rules.

x .

(Dr. PTL. AWuJarel)
Director
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4
Copy to

I The Chairman i enfral Cftrtroi IMerrl P‘*riv*ih Rheven CFH> rurft-Olfee
Complex Fatl 4i]un Nega1 Defhl 110033

3 The Chairmen L filer Ffiedeih Sill# PoflWion Conlrin Havd 111 ftow PlOl** &h*rtn

tthhirti hhenri , LMH
3 The Chief Contorwntor of FOTMII , Phonal Offlcef CefllfM Waging B- 1772. %*&* K

Aligeri Luchfiow-S2»afl _
* S«TBl*fy Stale Oa$ti at CrwiraomanC Qowrnrwl ct filter Mradetf Raw" HO < 1

Burldhigi Vkfhen Bhevan Lucknow - 23M01 UP
II JSfCCl'l) Minliiry of Etwlrwroenl ami F ii» Par/a/wan Barren COO Compief

Hew Delhi 110003
6 Monitoring C#fl MiNelry ot fcnvHonrnonl end Foraifi P*fy*^*ron EHievan . COO

Corrfrien. Hew Delhi flftHM
7 Guam F*oB Monitoring File
0 Record File

Wa

I
(Dt P L Ahujantl

Director
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No,J*11011/19B/20OIHAJHI(
Government cri India

Ministry of Environment and Forest*( A. cJMtFon
Telfix £436397)

E malt: DlahujaraQyahoQ com
Paiyeverin Bhaven, COO Complex,

Lodi Road. New D«1hl- 110003
Oatad tb* Febmery 1Gr MWTo

The AMU General Manager
M/s India Gfycds Limited
A-1. industrial Area.
SwpurRoBd ,
Kashipur-244713

Sub: 200 KLPD distillery unit at Gorakhpur Industrial Development A *, Gorakhpur
by M/a India Glywls Limited* rag revision ol ETP scheme for achieving «ro
discharge.

This has reference IQ your letter no . M QEF/EC/20Q5/1968 dated 24* October . 2005
and 7* February , 20M and subsequent communication dated 91" February, 2Q0fi reauwting
the Ministry for consideratior of revised effluent treslniBiit scheme lo achieve z&o discharge
of spent wash from the proposed 200KLPD distillery unit far which environmental dearance
was accordod on 22nd August. 2Q0S based on installBlnn ol evaporator for effluent
concentration, bio meihanatksn pisnl for bio pas recovery, reverse osmosis plant and
treatment of rejects from the RO plant with press mud for tuo composting It is rated that 1he

revised effluent treatment scheme involves concentration of spent wosh in the evaporator

and incineration of concenlrated spent wash to achieve zero discharge , The steam obtain*!

from the boilers shall be used for power generation. The acid waste obtained in the form d
poiash shall be used as fenftzer.

The proposar for revised effluent treatment scheme has been examined As per the

commitment given by you to comply with the revised effluent treatment schema in the form
of affidavit vide your letter dated 7* February. 2006 and letter no. OGUMo
EF/gkp/etpreW24Q dated tT February, 2005, Ministry conveys Its 'No objection' for the

revised affluent treatment scheme and amendment of specific conditions no. ii arvd iii In the

environmental clearance order of even no. dated 22rt4 August, 2006 subject to the following

specific conditions.

The spent wash generation from the proposed 20Q KLPO unit shall be 2200 m3/d Le,

@ 11k9W o! alcohol produced. The spent wash shall be evaporated in the

evaporator by reducing the quantify af spent wash to 2-3 Vcl/kt ol aJcohol produced.

The concentrated spent wash shall to Incinerated in Ihe boiler to achieve zero
discharge. The sleam generated from the bcitor shall be used for power generation

The condensate from the evaporator shall be recycled In fhe plant process. SoW

waste recovered in the form of potash shall be used as fertilizer .

As per the undertaking given in the form of affidavit by M/a India Gtyoote Limited vide

tetlerno.lGUMoEF /GKP/etprev dated T® February, 2006 If new technology installed

does noi work to Ihe satisfaction of SPCB/CPCB/M OEF and does not meet the

standards stipulated, the project authorities shall close down the pteni immediately.

S*_

£.P

L

i.
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30. A# the other specific and general conditions w specified in Ministry'® environmental
cfcarance tetter of even number dated 22* August , 2005 shall remain tlhe same and«xnP<*ed wHh

Yours ffaithfully,
f t f r l M KL. Anu£»ral)fDr. P.

t
Director

Copy to:

1 The Chairman. Central Pollution Control Board. Pahvesh Shaven. CBD-cum-Ofltae
Complex. East Aijun Nagar, DelhM10032.

2. The Chairman, Uttar Pradesh State Pollution Control Board, m Row. PiCuP
Bhavan, Vibhutl Khand, Lucknow-220CI2O.

3. The Chief Conservator of Forests, Regional Office* Central Region), B- 1/72. Sector
K. AJhganJ , Lucknow-220020

4. Secretary , State Deptt. or Environment Government of Uttar Pradesh „ Room WO 13,

Wow Buildings, Vidhan Bhavan, Lucknow-226001 „ LIP,

5. JS*CCW), Ministry of Environment and Forests, Paryavaran Bhavan, CGO Complex,

New DeHii.- 110003
6. Monitoring Cell , Minialiy of Environment and Forests , Parysveran Bhavan, CGO

Complex, New DelhF 110003.
7. Guard File.
a. Monitoring File,

9. Record File
(Dr. P.L /hujanl)

Director
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UTAH ijKAhi:sn IJOI i H I ION < ors i i-cor IJOAKIJ

Itinkling. Nn I f - I2 V VibhtfU Klumd.Criuiii NnW*r, I ,uc-know‘22601(|
Fh »t:0K3-I72fl«2#4,?llllHI, I. muti : Inn*, mKh,„,Hli W'Mlt:

>
WwW .Ultpi-n.fNIB> Hcf No, - l2/|ilVHOC'ft /FIA/liCHtAKIIPIlKyjnJl IJut«1;- 111/117/2(121To.

Shri ltd CJ(IRAKI 11 *1 IR
M/s INDIA Cl YCOI S I IN-1111 Dl I SI t | ( )lt I5 GJ11A
M s India Glycols I Ul I , - I. Ncdtir - 15.GllJA Dklriet ( intnkhpitr ,(iOHAKHPl IH.27;S2( I9CiORAKFIPliK
Certificate of “No Increuse In Pollution l .oml” in compliance of notification muni h>Ministry or Environment forest & Climate fhnngr. Government of fnrlia, vide it *notification no, S.O. 080(E) 2nd March, 2021

3
3
3

Sub i

3

Sir,o KirnfK refer to the application di 30/06/2021 related Lo sector Distillery for obtaining NEJ Increasein Pollution Load Certificelc" in compliance of notification issued by Ministry ot EnvironmentForest & C Itmotc Change, Government of India, vide its notification no. S.O. 9ftoihj 2nd March3
Thai Ministry of Environment Forest & Climate Change* Guventtneiti of India, vide tv notificationno. 5,0. 980(E ) 2nd March. 2021 exempted the requirement for prior Environmental Clearance foreflies of change in raw material mix without change in the quantity and pollution load as prescribedin the Environmental clearance of the project. The said provisions made in notification dated 2ndMarch. 2021 arc as below

2

Existing projects /having Prior Environmental Clearance) with no increase in pollution loads- Anyincrease to production capacity in respect of processing nr production or manufacturing sectors(listed against item numbers 2, 3, 4 and 5 in the Schedule to this notification) with or without anvchange in (i) raw material-mix or (ii) quantities within products or (iii » number ofproducts includingnew products falling in the same category or (iy) configuration of the plant or process or operationsin existing area or in area contiguous m the existing area ( for which prior environmental clearancehas been granted) shall be exempt from the requirement of Prior Environmental Clearance providedthat Ihere is no increase in pollution load (derived on the basis of such Prior EnvironmentalClearance)

Tn compliance of the provisions of the notification r»o, 5 ,0. 980(E) 2nd March. 2021. the applicanthas submitted the the following documents
“No Increase In Pollution Load" certificate from the Environmental Auditor yr reputed institutionsempanelled by the Stale Pollution Control Board or Pollution Control Committee or CentralPollution Control Hoard or Minislry of Environment, Forest and Climate Change
Last Consent u> Operate certificate for the project or activity ,

3. Online syslem generated acknowledgement of uploading of Intimation und "No Increase InPollution Load' ' certificate on PA ftIVESII Portal
Scan Copy of form only submitted for “No Increase In Pollution Load” certificate on PAHIVESHPortal *
After the examination of the documents submitted by the applicant “No Increase in Pollution LoadCertificate" is hereby issued with the following observation and conditions with the approval of
competent authority

Obervation and Conditions

5

:

* i.
0

2.
^ 3.
5 4,

*
*

#
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229 I I lie I'roped under ennsidcraliuii Idr change m raw nmicriul mix Innn multa-scs to mnlttssesAnd
grain in enislingdistillery unit nrutpuicilv H > K i n.

IJ I /nil shall uw nmluwes ftll Ml ilin mid jjrnin Mi/duy iitr (he proposed mndilaeation asJlgliinsl M'l /dity <tl111nssei Ell piVSCIll -
IM . Ihe prinhuuon curacil> of distillery will "luvihf Irum ,’ufj R| | ) 2<ari K ! < , v̂ iil, ^hanac -.nraw material mix of molasses ainiJ grain in plncc- ol Molns;*-v

IV. No JldiJilion.il 1Vt.-s.li ss liter xliu|£ he used due Lu proposed HindiIcutinn in proposed plant
V . PulriilJMU lurid lilt1 MtHl, t nr >. I 11^ :KILI in cfltocnl IS ill not he ihanged due to proposednimliJiciiliim

VI li'liil gem-r.iliupi of rtj ;ish shnll hr reduced In I 2<).( l2 MTAluy niter Ihe proposed miHliJiculioh a-agiiinsl 15 1.17 Ml d:ij ul present .
Vf | f he tour fuel rcquircmcnl in terms of equivalent cmtl will be reduced from 5*4.15 Ml'/ day toNT I ' d.i> after proposed modification,

VIH Hijih pressure steam from boiler will be used in co-gcncraiion as being used at preset .

IV . I here .shall nnl be mi) incremental rise with respect n> air pollutinn. The particulate emissionIrsel Imm the boiler chimney shall always he kept below I 50mg/Nm3 and Air Pollution load .hall
not he increase alter proposed modification,

V. Hie Slop consumption shall he reduced from 4*7 TPD to 365 TPD,

VJ . After the proposed modiHeation. total PM Load shall he reduced io 129.69 MT/day against
155.1 7 MT/day at present.

XII- Unit shall niainiuin already Zero Liquid Discharge condilion ,

Hence. in view of the above facts, the UPPCB is of the view thal the proposed modification in
project of Ethanol / Rectified Spirit f BNA by IWs India Glycols Limricd at E- l , Sector - 15, GlDA .
Gorakhpur . Uttar Pradesh shall ncsoll in "No Increase in Pollution Laad"T hence tha project
recommended subject to the condition that ihe project is implemented strictly in accordance with the
Toclmiual details submitted by tbe proponent before the Board. The Project Proponent shall ensure
strict compliance of the following conditions:

1 . The unit shall not aliens any additional fresh water requirement for proposed e-ji.pii.ns ion .
2 . The unit shall achieve Zero Liquid Discharge for proposed expansion.

J5 . The unit shall carrv out validation within 60 days through icpuied institute such as VSJ, Pune-INSI.
Kanpur/NF.ERL Nafipur/IITs etc.
4. The unit shall submit monthly data of following to lifTCTJ:

a. fresh water consumption
b. Production
c. Raw Material consumption
d. Spent wash generation
c. Slope generation
f Condensate generalion
g. Feed quantitv of slope into incinerator
h Yeast sludge generation and disposal
i . Boiler ash generation and disposal
j. Quantity of granule generation and sold
k. Quantity of Spent lees generation, rnrycle/ncuse and 1 rvamnent in CPU
L . Quantity ofefmienl received into CPU, details of ftuse/rtcycle cte.
m- Steam generation * fuel consumption.
n. C02 production and sold.
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' LIN wii| nJh.il I L!V h|VIII iiwd' Nii'riiijr eii|Mi tLi loll 1 H.-MMIIIII

fl Ik unit dial1 mil^v PIMIh n*id!\C li'iil
1 11|« UALL sh.ill ’̂rt n̂V lii iilmim immiU ;iU’i (llh! \u i innltH Hit! |nm mnin of||HILT (I'rcvcniiim

JHILI ivnuol " tMlImmill Ml. I'1 * 1 gild lii llW '̂iltlmiMHU'iiMlliinin^lhiUmn Ml . I > INI I'm NIL-
UUIV

S IV .llL eouJilmn'i « i EMHEI fc’in OMLL'LI b\ Ml II I All I'm Jim M U
piOJthLll' II « Ull H'-LIKULL Millie

T> IVItnLdiil V.kl like Hi*!1, Cl M V 1 I mid I in el'Illli' lH ntmll mil In’ I' FI;UL)H'LI due lii proposed
IHHVLIII^'HIHUL

11' U' Nil '̂Hi'i :iin'« H' I 1h ;lsl i ulmll lv ledneed to 1 Ml Jiii Lillei Ilie pruiiimeil uimlifiinthm n*
uni I I * Ml iLn .LL pivseill

II I Ik’ UK:ll IllL' l 11’sJLtIk1llkl'LLL Lll lilflll!! 1 1 1' l l l e i l l L'ULll ntmll he mliiecd I'nnn tfiJ.I MI lllll io

^IW Ml dai mlei I'I^HISVH.I modifii1illiitfl .
I - Ili«v shall not iv mi> inervmcHhil riw mill iv^vii in nir imUulUm. ['tic purlieuI me cininsi<m
li-M’l livm ihe holler Jiimtivi sludl nli\.iL\ }i he kept helnu l *(img/ NmJ Mini Air |\illiiiiLm Inmi shnll
nei ^ iiwh'.iv dfliT peoposnV uuHlilienilLin,

L .V L'he Mop enmmiVLfHimk slinH tv rciliuvd Rum 4S 7 I'l’l) in IHI.
L 4 . \ |)er the proposed modifWitfirm, ILIILII I'M 1 mid >hnll iv reduced 1« Ml Jo > ;iumrtki
L S' I 7 Ml" dny nl present .

I

I

>
I

In sin* of 1III’ eonelunioLt nnd remurks nirule hi iIk- HiwJb ihe unii in tteiehy direeled to jippli n
fresh lor uliuiiniiij! Cmisoul In Oporule uniter the piiniskm* of Wilier the\ entimi ;md t uning of
PuHtiliun) -U’1. 1 ^74 a* Eimertikil nnd Air mid (.’mitred nl' iMIluLionl Ael. I ^Hi js

amenJed lorihe proposed moJifieiiiLOii like ehiinfie in mu maU'riul from MUIUSMS W ^niirtnnd
rnuListfes In ihe distillerj UIIIL and tv^iriel pivdueLittn hemceil ^(1(1 am! 2h(l Kl L ) ms per ihe i|unmtL>
UI' RHU Materini Mix. RAKESH

Wftif0 lataiHlOlTieer

“7̂

Chief VM* trimmental Offlecr, CircW-*
Copy
L

Regional ORicer, ! ‘ .3V I’ulliiiinn k'nmnil RonteL liomkhpnr liir tnfiinnaiieni nmd twccsssir> oetieu
RAKESH
KUMAft TVAGI 71
t’hkd t.ni ironiiu> atJl Offietr

Chief I'.nvinumiciiliit Omeer, rinfcxi

* V
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231 Uttar Pradesh Pollution Control Board
B^Winy.No TC-12V Vibhuti Stond.Ciomi Nagsr l.utkn -126l)IOntwiiK3-’TjfB!jMJt20f*I.RmO322r;T3HK4 I n,Bl| nf„ uippcti^V^im

5959*9/11ITCB/Gorakhpmr(l:PPCBUGVCTO/holVGORAKill1!, R/2U23

MfHWUT5f*hlllHl

n»lc: 2ft/12, 2023> To,

* M /s
INDIA GLYCOLS LIMITED E 1 SECTOR IS GIDA
Indru lihcnKI .imiiAl E- l. Sectnr - IS, (ill>ATIftrukl)|wir - 271};i|<|
( L' P).G6RAKHPCRJT32OT r Application td-

2339730«
Consolid a led Consent to Operate And Authorisation hereinn her referred in as the CCA (( nnvdidatedConsen i &. authorisation) (Fresh) under Section!? of the Water (Prevention & C nnlrnl rtf Pollution ^Aci , 1974 and under Section 21 of the Air ( Prevention & Control of Pollution ) Act. 19mAuthorization under Rule-6< 2) of ( he Hazardous and Other Wastes ( Management and I ransboundanMovement) Rules, 2016 notified under Environment (Protection ) Act, 1986 as applicable ( to be referredhereinafter as Water Aet„ Air Act and HW Rules respectively ).

and

CCA is hereby granied to INDIA CLYCOLS LIMITED E I SECTOR IS GtDA located at IndiaGlycols Limited E-L Sector - 15, GIDA, Gorakhpur - 27J2 D9 ((I.p),GORAKHPCR^3209, subject idthe provisions of the Water Act, Air Act and Hazardous and Other Waste* (Management and1 ranshrmndary Movement) Rules. 2016 and die orders that may be made further and subject to followingterms arid conditions
This CCA INDIA GLYCOLS LIMITED E

01/01/2024 to 3 I /12/202H and valid for manufacturing of following products.

1 . SECTOR 15 GlDA granted for the period from

S Product Quantity UnitNo
260AA/ ENA/RS Jc.iJoJJters/Das

2. Conditions under VV'aier(Preveniiun and Control of Pollution) Act -1974 as amended :
(i) The daily quantity of effluent discharge (KLD) >

Kind of Effluent Quatltitv ( KLD) Treatment facility Discharge poinI
STP

ZLD (Zero Liquid FTP
Discharge )

10 KLDDomestic
Industrial

( ii) Trade MTIucnt Treatment and Disposal >Thc applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production ha* in he stopped LmmcdiaLeK mill this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
( iti ) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standard* us
prescribed under Environment ( Protection) Rules, 1986 and applicable to ihe unit from time-io-time -

Digitally signed
by RAM KARAN
Date: 2024,01.03
16:48:54 +05‘B0‘

RAM
KARAN
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232 ImJujrrlftl F . fFliu-fil Vnullh si4n,j„rj^
F'a i n r l i « T PS. PJn,

** I i s J Sen IIf",- | nui meIil uni I 111'.f'lPM|I
S( inrlBH|

l l w Tl ' huil r^MJt-Prtprd,., , . . . S | f l
_

^ rvlifr^ntf | L1 inllkiL-iU Ihj nod qouliMi 111 LH’sr nf m |i|h, | Li | I n v . M. _ ' ' ' r,"J

^ immeil lOft'll ;iiiil ilti> lli'itnl Inns htlv infuMnlnl h\ fni pJ rii . . . ^ili^pjk rifil nimiL’JuiiL' k
r " -h ri i

N IV) I Bl' tHkPed 'Jmll KL H-HSfil ill pilLli' llinfr n-H 1 "iI nl |- . . , i , , I ^ | . .
i.' iMiliitiinim.K vi i» m juliim* Ilii- L|iiaIlls nf MIL- 1PLJIII- I| i , ,

mk i l̂ruifl-ri)

* NIP. I*irnmr Ftm Nlnnilttnlk
As per LrpjA ^fib f.i>r F.. FJ> " rirp.
fib per pij|?, tm

As per EfF> iA Pul9$ 1966
? < inirtilniik umkr Mr (I’lWcntmn iml f fiDlrrl iiriMlu1liin) Ai;| - |H||»imfniM
t 11 MiLMXpplicdni iliull use Minis iri(! I'uc I and invtill a cnmfirehrnhlVB cnnlml r ^equipment ns rvqmrcil hiitfi nMOftlU-d In jicnî linn nf emhviiuis and inpcJ*1* ^n .J r- * r u - - .

fnminuoLlsIs SH> ns lit athii’ie 1h L- level nl p-nl lulunE ^ In lhe I •11< • vs in^ Ltnndaf .:-.

h-
1 pH%
2 TS3 (nijj/L )
3 l"ecal Cokform

iMPM^OOmlj
GO4

*
Air I *ii-lltiIii n Viurcc Delaik

S \< i. Air Ty [M:of fuel Slack nv CVrfHrChl
JJei i«

Urnjhl rtf
MJCkPollulion

Sjmri'u

Paniculate As per E; PJA
Matter Rules 19&6

1 45 TPH 40 WITD-
BoiJer coal. T 10

MTD-nce
Suak, 190
MTD-slop.
10 TPH

slop, 6.23
TPH rice

husk Of 1B
TPH stop.
05 TPH-

tndian Coal
or 16 TPH
slop. 3 7fl

TPH
imported

| _ coal
3 1050 KVA OI&EEIOJI

DG Sel .

1

Particulate As per £ PA
Mailer Rules 19S6

22 55 TPH
BOitef

As per EiP'ARuteS 1906Sulphur
DiOKipv

3

t FrmmhshJi (Jualily ManditJiJv

SUlphu r D10 mtlB AS per E^jA R^Swi k onS No.
31 Digitally1 5'i;I

by flAV KARAN
Dace 2«**» C 3

164321 T 0i JO

RAM)

KARAN
J
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233 
Particulate Mailer Per E - - i m

' 5<9E
Particulate Mrtflf As ? r;3:5K

12

230 - ^s

30 En «« of siaprnp of function̂ of air r^llMiiot1 t ,i-. ^ r., ( - ,,

>3 immediacel} and rhis Board has to ^ v t o«M c4 t o 1« pW **-
dispatched immediate^fit!The unit Vkitl nui OH mro Ijpc .'1 reamed tin- '

’O iih SJciisc rKMmk’ HO VLflndoihciflirts . - ii. niM hf . -
ijtortdarJs fot "ip^l .v .' .. . -

i it huh jff .,. •

T.J* •f .
H I rr^rr- - Ttir:

nr - -i^f,

^ required for meeiing ihe arnHcm
areas. ?isnes < Industrial . [ .imiiv't ' Ji. Kcsidfitli^ l Mlrnu

** Tha time from b M a.m. 10 UUV r n , V|fht uwt ""•' r m 1.
I'Oixf

>
Indasttial Ommercitl Reside rfmi

trri
Slandanls tor
\ IHCC I(KI in
,11* V. L ^

7-nWArea Arra

Das Atghl 1)1' \tjhl I >3;. N ;i;- it; ;-
Time T »mc Time Time . I ime 1 ' -:[ " -.

^ Tfl 65 » jj j.<

^ roaditinnimltr Hazardous and niher Wiuo tMmajttnrii ind Tn»K>im]in
Riln. 2fll6 ;-

a

^ The Facipr> Manager of M s 1\D1A GLYCOLS LIMITED E ) SE i TOR * i .rpA ’*rr~- r~s~'?. v
a;jlhorizatio!i to operate a faciliu for collection and storage of HwJtrdou:1' waste- ' -r i . - - -,

C granted to operate a facililv for jieneratl . collection and storage ' .

premises lor following category of wrae*- -
-‘iv’f- - * * iv -

S-No. Cgte^on or Hazardous Authorised mode of disposal QoMtitotHim*V**5« as per the
Schedules ],||and III

of These rules

or rec> cling or miliufion or
co-pmctssint , rir.

C»L 5.1 Ll «d/>peB| Authorized Reveler 1*1 hi SUBLET
Oil)

The lulboriutton shall be LD force and shall be valid uplo.M 12 20-Ji. i TC author . -r
condition* stated below and such conditions as ma> be specified m the n, c> vr the t .-< v -+ -
under Environment ( Protection l Act . I *JH*_
Terms a aii wind ii i^ns of tlui rdons ^nk ant hionutiuii : -
( l) The authorization shall ewnplj o'uh the firoviiiMH ofjthe l ns nonmertipr . :e.: t. - *• . .—Z rules made there under

* So?iC\. "-

liijTheamhoricaiitHnuid its renewal shall be produced lor Lnspeoit'!' at me *cs, yee.
_ '

„ ,

by [he 5P£ fi
f «ii> The person authorised shall nul ren1 , lend. sell . Lraiisiei or hXlwrsu ê iro-S'.rs^i J. J . - 4

wiihout obtaining prior pertriLssiun of [»ve M 't 11
fiv ) An\ unauthorised ilunges in persnimd c^ulpmeMii j- vioihiri^ L . - : J

application b> the person aulhori /ed sluti constiime j bic ^» l ' . * r J

* fv^ kistheduiv ofihetaiihimadpcrsiin uiiaLepruif permissiisioi the MA it ^ -N -
IviJ An ijyplkation for the renewal of ah auLlmri/ali î ihaji bi- IIIJJC J.S b.j i ' .i
(viij The unit shall cumpl> with anv q >ihrr LiKiJiiiLMis - pi - itkj : : . ir.c _L 1. Jc w* " N’ .

i< ice

^ CPCB/SPCB from time 1U time
(vtii> The uu1hori74iion ib s ulid 1‘or iemponr> siouga •.-! I llriUdoh' V. JSLL - - -

RAM ISSJ SL -SAS_J5 MiiKARA\
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234 
ehall ensure ihai online data with regard m qur%t ^ ani -jea-e *.f

well as air emission and waste E«HT*I*,: - i- *^ lis||he authorised B^enev

"“'sid' lfc' mim isc,f,!? “
O ( Mil^ BftlK.ulhmwi person loUK'Pn« P«mu»on M tt» ft:*-.- ;

ihc treatment. storage BTid dispel Of hazardous *«*
(,i) The applicant shall maintain record of humtow »»ir m Fom-? *nd

I orn>J on nr before the jirtlh Ja > of June Mto*W tp '** r,nincJ** >« " * '4 &*
. ^ K*\\ ) In no ease any ws.lc .hall be dispw=d off on land , in any flnm. i*

spillagp mus.1 also he safely collected anJ stored .

^ [ \ jih Uefarc the hazardous waste i > siorcd or dumped m the IJKI < Ty arr
physical and chemical anolxsis of hazardous xxasic sample and report tr tKi

(si.l Dried hazardous sludge from the process in the plant shad he storca - c. _
^ constructed with R l X . or such material xxhich does not read wnh ihe wit*z : -:z

pr*— Jtf* . - ^ . r:
o

- '** an ; tinjr :v< :*c

'L.-' fc‘-J T7J—
-tr ii- » w =r-ri- i

iL“ “ - C- ; —s:. .; i :K t r.

: : <̂c

twi Hie Stonge area should he fenced properly and Sign Notice Board mdicsn .ng D-Er ^cr x~-
shall be displaced at appropriate posh ion both irt Hindi and English

* ( Mil The industry shall store rtoit-ferrous metal waste , used oil spent oi ' wese ~ *c = -s--c
impervious floor under covered shed , Hazardous waste if required shalI -o _
Kecx elers - Re-processors.
twill In case of oro Transportation of hazardous waste, the details in Form-': 0 of zbe HU-ITA-V* £"s: .

W aste? Kulc?, 2UI 6 shall be submitted to the Board.

> : sc; -"

^ S. Essential documents to br submitted hy the Indusih 1nil as \ pplkaMt:-

Ol Annua! return in Form-4 and Wasie Disposal Manifest in Form-' O under H&zaraw trxc -,^V w

C tManagcmem and Transboundary Movement ? Rules. 2016 and Third Party AJJ : Rero-
( ii > Environment Statement in Form-V of Environment ( Protectiont Rule?,
liij) Quarterly compliance report of the CCA. photograph of ETP APCs \\ ase S-rorr^e Vnea— 6 Compete Authority reserves the right to dl&ngc.modity add any lime er.x conciSMf of CV \

“ 7 . Cnit has to wmph with the following specific i general eondirions. W, cnmr'i - n̂oe ? pvs s,v ._ thi^ CCA and provisions of the Water Act, Air Ad and Hazardous and Other W ases Vz-j#er*ie*- A -.-
TranshfiundaTV' Mosetnent ) Rule?, 2016 will results in le^al action under the iforesi c v, ; > A. ^

M
S. tn compliance to the G-O 1011/81-7-2021-09 t Writ) "201* daied.l .- : . ' .C ss^ec r > ,\«- -; •

Environment. Forest and Climate Change. Unar Pradesh. You are directed, to jexc : -
per the SOP available at URL:-hirp:,Vwwtt.upecp.inrTrainingSess)onjspv fM- en.si.--c :. mc > x*r.r» utve -

this direction, jou are hercbx directed to submit a bank guarantee v, ith min r-,v“ x* -' .x\ ..-A - : %

amount equivalent to the sum of initial consent fees ( Air and Water or Rs. S ,AV - r N " v-. VA -.
Only ) whichever is more, within 30 da> s from the date of ksuanec of t'- ?' M- ,-

,—2 compliirtce of this direction, your consent viill be revoked hv the floarc
*J . If the unit uses the ground water and requires the permission from SCiW \ t Oft v o mif- o -
then the industry will have to obtain No objection certificate for abstrackvVn of erwnc xsiiv; . w k.- N:— responsibility of the industry to comply x.itli the xarioui condition^ l" ihc \Of o ^.a ’w ‘,-- tOmpelent authority and SUbmil to the Board , within ? months time fanuic xxhicb. V ', i'x'xo

General Condlilonsk
* 1. the applicant shall fiCt analysed the samples of effluent emission li.XH-.irjv'^x

month from the LahoTfluory recognized h> ihc MoKF and shall report to llw t HN' t1

2. The applicant shall howcveT. not xxtrhout the prior consent of the Board n; . '.c : ' ^ x - ^ v» *v n ., ,v

3 outlet for the diseharge of effluent or gases emission or sewage xx astc tivmi me ^
3. Treated Induslial waste water and domestic xxasle water sh,vkl he dispos'd lomi.x a; OV

J The applicant shall provide discharge mcasuremenr equipment tu final oi >po>w -v - i
RAM
K A R A N

., wVXJMCX ,N , Oiv,

V

‘L( l . ^
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235 %

. ,.rlr.*iv ramoh with conditions of this CCA und Mjhrpii compliance report »f stipulated

^ J, ( heapplicant S . 0nhis Ct ' A. I I'm any point of time. it is found that the industry is not

stipulated conditions or uny tUrthen directiohfltalnicltoti issued by the Hoard, legal action

^ shall be iniiuitcti acam. ,lic PF>
keeping;. All valvcx/pipeK/scwcrCdrains etc. must he leak-proof

^ l The uSus"n shall provide uninterrupted entry to the SIMlI1 inlet and outlet point*. Air Pollution

A. ContTfll equipment and stack foi smooth sampling/monitoring of cfl .eicncy of pollution cumml sssrtim

^ 7 The industry stall piwidc Inspection Hook at Lhc timetif inspection to the Hoard's officials.
**

’ ' accident or other unforeseen act nr event, such emission occurs nr is apprehended in

of standards laid down. such information shall he reported in the Hoard's officer and s WS . W henever due to any

“ occur ill excess 1

^ other concerned oittees. In case of failure of pollution control equipment, the pr- nJiteimn process connected

to it shall he stopped with iminedi ate clieet .

- *, The industry shall operate in a manner SO tlial ull emissions he emitted through designated chimney stack

£ only.
10, In case of any damage 10 the agriculture productivity, human habitation etc . by 1he operation nf industry .

It shall he imperath e Id Mop production in the industry with immediate effect and such Information vhill ne

A reported to Board’s offices. The industry shall be liable to pay compensation also in such eases as decided by

^ the Competent Authority.

11. The applicant shall apply before the fiO days of expiry of CCA or any change in production typ^
« production capacity .manufacturing procesi/cupacity enhancement etc . or any change in effluenl discharge

point or emission point
"* 12. TTie Board resents the right to revokefadd.'modify any stipulated condition issued along with CCA. is

Z may be necessary.

Specific Condirions'-

I. This consent is valid for production of Absolute Alcohol Extra Neutral Alcohol ' Rectified Spirt

- K 1-D while using molasses as raw materia! or 260 KLD while using molasses &. grains as mam n.<.

material. 12 Megawatt f hour Electricity by Turbo Generator and DDOS- 40 MTD as a by product h> M >

tvDlA GLYCOLS LIMITED, E L SECTOR- 15. GtDA, GORAKHPUR (Uttar Pradesh),

2. Zero Liquid Discharge shall he ensured and no wastcAre&ied water shall be discharge oucstde the premise*

“ (applicable in case of the projects- achieving the ZLO).

mmf

« 3 . Indusuy shall operate and maintain the MEE systems ia ensure Zero Liquid Discharge, failing whivh. ihi>

“* consent shall be treated us revoked.

— 4 . The separated water from solid separation system such as condensate from evaporation concentration

system such as MEK shall be rcutili/:ed in the process. If required, p̂ar-tied water and condensate may he

—' treated before reutilimion.

$. Industry shall operate and maintain measuring devices \ wuiur/flow metersI lit required locution traw water

consumption, solid separation system: feed, permeate and reject , evaporation concentration systems: Iced

- concentrate and condensate, water reused in the process & concentrate utilised in drying %y stem cquis ulcnt

technology) to record the water balance shortly without delay .

£ 6. Maximum 07 days spent Wash shall be stored in the Lagoon and ensured to send monthly report’.
regarding spent wash storage Hfid details of water level in each lagoon ii»os|ru- ted in In Jigncd e.3

J RAM RAM KARAN

KARAN Date 202A Cl <ji
t 6:M;t6 -6i' S0
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236 o
7. Ihe Other effluem streams apart from spent wash Inelplinj! vptm kev. utthin:-
blow down. etc. shall be used in process-

hj* ft Industry shall nperatcand maintain the effluent irwlmcm system HlcttivrU wuj rtv . MI M ,.

treatment system shall be kept In|wd cunmrtg ctHidmirn alt the tihte undj fril'ire t\\ lir . , hc

immediately rectiIted without delay iMherwisc. similar JI hemale itrmni:emren .̂|rih,, ^ .

an> fjiiiiro 0f am pollution curtlml vy stem adr^ted b} Ihe industry. the respt". pv -| , .
Jt he restarted antiI the control measure1' are redilted in nthicvc the ik- ircrl LMIMV 1 ' I

^
discharge any treated untreated ctTIucnl in trt •he t^<'T »renj SUFIJUC )iitcr hrKiic -, .-m ^r - ,ha

discharged outside of the factory premises in any eireumstancuv bcncc vciti divcharm- r *n- f i, , ,i . c

* maintained at all the lime

* •

* “3 , Industry shall make pmper arrangement for vale and scientific handling. v^mi^ im- < ,

£ disposal of ail solid wastes. sludge etc. generated

fc 10. The industry shall operate throughout the year 1365 days),

:

^ II. Pollutant load like BOD.COD, IDS.and TSS in effluent and PM.NQ2 and S02 in stack cr-:,. > .r r j

not be changed 'increased during fl Heavy Molasses based operation.

^ 12, Industry shill provide adequate arrangement for control of odour nuisance. All internal nml* shul --
made pucca. Industry shall maintain good housekeeping M»il(iin factory premises, around effluent treaimen

w facilities etc.

^
13 , Industry must strkilv comply all rhe directions issued by L'PPCB, CPCB and l-lon'blc SCiT from time m

* time.

^ 14. The industry shall install roof top rain water harvesting system and Piezometer in the factory premia

1 15. The industry shall always connect the CCTV Camera with the server of CPCB and control room of

, UPPCS,

, 16.1ndusiry shall submit £nvironment Statement to this Board as per prosision af Environment t Preicc::on

. amendment Rule. 1993 Roi the previous year ceding 31si March on or before 30th September every year

r 17, incase industry fails to comply with Ihe directions. issued by Board in a stipulated time schedule trail or

fails to comply with any of the conditions stipulated imhc consent ' renewal, the consent to operate it. mi

renewal of consent issued by LtLar Pradesh Pollution Control Board, I ucknow shall stand automaticalS

' w ithdrawn and manufacturing optmiions shall be close dow n without further notice

18. Consimct 0.3 mir free Board in each lagoon used for Muring spetu wash in prevein oveflloo
)

19, Audited Balance Shed/ C A.Certificate shuuld be submitted wiihin one month from the date ol ivwie of

this Certificate fur verification of Consent fee payable.

20. Percentages of solid concentration after ME£ shall be analysed h> NAHl. accredited ^ iStlyVlgrled
submitted within a month, RAM by RAM KARAN

Date: 2024.01,03
16L51:02 +05'3Q'KARAN
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237 s
21. The null shnlloftfulciud maintuin tint Air IVitluiimi f 'uniml Sj-Mchhcllicftn,^ „

* 10 satisfy ihc prescribed emission shiiiditnls
J

> 22. The unil xlipll adhen; to ihc iHithimil \n t|iwilnv iwrsiTthrtl M.unlunK m n|| i|h- Imri-v

' 23. Tlw iitdiislry shall develop Breen hell ns per ihc prolixril inimhed Kjih ftm,nr, ,,i
' 16.02.i01a wliivli i> irniilahle on Unitrd'WebVue

|

24. ITtc indiwry shall 10 submit sunk cmivdofl mmillnrlng It-pmi om ipiurlfr (font \ Mu H „ ,|,. |

IttWaKin

^ 'Tiltr dated

2^. InJusiry -lii.ilI srrtcily comply wiihc«rid|iMHMi»eiitinni?il in ihc Uimler wtitirnl hi, r pt n

- f». The Industry shall install line emission onnlimious injiuiluriii|t '.\ oern ,m>i -|M|. ..,r , ... . ,.
transmission of JLIM of TontinuntiK Online I mission Monitoring Syslcrii fnr |o ihc . I -.I.I . - ' |* < ii , ,|

I'PPt'B. Industry shall regular stuck inimitming report every mumh.

27, Ash generated during production process must he disposed olVin seienlilie mtnincf .L -. per guideline ,

i. PCfl MOD . Ii is also mandatory thai disposed ash will never attbet the I leahli and I nvirrmmenr .4 rcarhv
areas an resident

2 f). The industry shall use at leutf 2Qfc of RiLul furl as bio hriqucllus in boiler,as per asailjihiliiy

29. The orders passed hy llon'Me National tlreen Tribunal in t>A no J.12/2023 Kadhey Misam viun s

State ofl'P shall prevail on this CTO.

30. The wastes must he safely collected in teuk proof containers and shall ho dull marked ui a manner

suitable for handling, -storage and transport and the packaging shall lx easily visible and he able 10 wuhstjuv

physical conditions and climatic factors. All hazardous wavtc containers bags shall be pmsided wnh J

general label The storage area should he at an isolated spot in the premises mid musi he Icueed. covered 11-. 1

duly marked.

31. The authorized pefton. agency shall ensure that no adverse impuclon the air. soil and

groundwater takes place due 1o activities Jor which uulhori /iilinn has heen requested. f omprelieniise -dei

measures must he followed in handling wastes and ihe stall' mtfti bit property ir,lined

32 11 FS brought layout 111nice that js per the order dated 14-1 1 -2INM pusseil hi the I In 1 htu Supreme

in W.H.(c|No. ft57 uf IW5. Du intluslry covered under tla/unhius arid I'tlk'r hasicM Maiugemwril JIIJ I 1 o.
boundary Movemenlj Hulev.2016 shall he allowed 10 operate without valid authorization H nalw provided

in the same orders that industries which are 1M complying with the s aullv.a 1 RJLMJL 'hall nut '*
allowed tooperalc . Hcnuc irt Clise you fail loapply Itir pullhifi/JkUnii. before it- csjiirv <n la,l u> s with

conditions of the earlier aulhuriwiliiin ts^ed to > 00. closure otde-t dull he i ûcd .uj.mt ‘!
,m|, '

without any further notice.

33. TheapplEcurtl must Ilk returns or |tfrM(ihcd with -I complu'wc Kt'.m
Should Also maintain records on f orm i and present it 1» lewd's inspecting olli.uU

water iiisluUinu

1 iiuri

ol Llin k'lter inJ

.1' puliuLion t oriiml
UhjMjllv

KARAN
of occurrence of an tfocidenl. complete dciailsHin hunt must lb; sent KJ 1 _

* ..
and remedial measures utken HA 1V134 , In case

Board at the earliest aJoflji with details of miiigjrtivc
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0
O 35. The authorized personageney shall not receive, culled, or store any hazardous waste from any

unauthorized occupier or generator of hazardous wastes. In case any hazardous wastes Is sold to any other
* reprocessing unit it must be ensured that such unit is fully complying with environmental requirements und
O has a valid authorization of the Board.
^ in no case any hazardous wastes shall be disposed oil on land. In any drain nr sircnm . All spillages of
^ hazardous chemicals, used containers. of hazardous chemicals such as flammable corrosive. explosive and

toxic nature must be safely collee-led and stored. Mon-compailhle wastes mu si he suitably and safely

^ handled
.37. It is \vithio the powers and functions of the U.P. Pollution l.

'oninnl Board 10 modify / revoke the terms

and conditions of the authnrizatioiV'Registration issued under the Rule - 7 of Hazardous anti Other WH^CS

^ { Management arid Tran boundary Movement) Rules. 2016.
38. You are directed to display on-line data/display board outside the main factory gate with regard In

J quantity arid nature of hazardous chemicals being handled in the plant, including waste waLcr jtnJ air
; emission and solid hazardous waste generated within the factory premises. Necessary compliance should he

^ sent within 15 days of receipt of this letter,

39. it is the mandatory duty of the authorized person/agency to comply with the guidelines for transportation- of hazardous waste in accordance with rule IS of Hazardous and Other Waste (Management and Iran
^ boundary Movement) Rules. 2016.-10. It should be ensured that hazardous wastes shah be properly collected and packed in HDPt. bags and then

^ temporarily stored in a lined RCC tanL'plt with suitable shed.
41. Used oil shall he sold only 10 recycles registered with U.P. Pollution Control Board. The record shall he
maintained.- 42. The occupier, transporter and operator of a facility shall be liable for damages caused to the environment

2 resulting due to improper handling and disposal of hazardous waste listed in schedule 1,2, and 3 and shall be
liable to pay a fine as levied by the State Pollution Conirol Board under she rules.

- 43. Details of raw material (which is Hazardous waste) and pruduct along with quantity shall be sent within *
2 month ,

14. Copies of Hazardous Waste Manifest in Form-10 shall be sent regularly to UPPCB for each category of
w waste sent to TSDF/Incinettttor.

^ 45. The authorized actual user of hazardous and other wastes shall maintain records of' hazardous and other
K wastes purchased in. a passbook issued by the State Pollution Control Board along with the authorization.

46. The industry shall submit copy of logbook of mining the hazardous waste with bagasse and incinerated in

^ boilers within 3 5 days.
47. The industry shall submit the colored photo graph of display board within 15 days,

' 48. The industry shall submit the form-10 within 15 days for disposal of hazardous waste.- 49, If closure order is issued by CPCB or UPPCB against any defaulting unit, then CTO issued earlier will
suspended during the pendency of the closure period and after ensuring the compliance and after revocation
of closure order, the CTO will be deemed to be restore subject to the effective date of revocation of the

^ closure order, with imposed conditions thereof.

50. Concealing factual data or submission of false/fabricated data and failure to comply with any of the
^ conditions mentioned above may result In withdrawal of this CTO, Authorization and attrueHi U>n

^
LL1vdc

^by RAM KARANRAM
l / A D A M Date:2024.01 03

the provisions of Law.

)
Copy to:

t

)
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REGIONAL GORAKHPUR

UTTARPRADESH POLLUTIONCONTROL HOARD
JhnAhandl M*l»nrln,\m\ikm Cfllwiy. kiniiC.hni,Jtaorla Head.GvnbliimrT&SF'

] KS E K L lJL> K 11 W \ST£ W 4 I F. Ft I \IK ) H.A lOlfr

Ret Ho: USl 24*1̂ ini:iUhEmtil lUJ

1- Varur r>r IjulusLr) ; LMJJA GLYCOLS LEMttFJ} E I SECTOR 13 GIIDA, toils GljCOli UM^ 6 ' ^C?m*h(iW - 27n2!K Hr.P).( /OHAJaQlUR,2732LnJ

J- A^4rw flJ ImEuitry: rmliu < iL)- c.Tjiv I :ir::' _ J E-l, SCGKff- y ]J-, GIDA GornUipitr -I7J20L? G H.iiOK.Akl LI' L R .’JjJffl

3- DLlrLd'; U _ !:.U 1.-.11

-I llr.ifriplitir nlrou1MBplbif [Mill'll: O'jJtlOli P
?- mitrSim|ili (Ctil̂ Cid^iHifeliibenitil}: Crab
S- SfldLjUi (.'aPftCNl BjrJ An! R .imar sb«Trii RO ^ Anjani LIIT.IT S.rjli. JADM Ciij

t- Colour *ud Odour;Golwii Ottiuriess
>s ^Jua.'ilit;, :III I Packing: 2 Ijtltt Jeocmt
9- natf rtF R;impfc rfllltrdDn: 1i'^11 2I.'24
] U- AiulyFi LitiLtilcd b) : RO £3oiuklifU:i

] L- riiiltii-T \ jm|]lr irtripi inI.ILIK ?!! i I 2nJl

IllTt'L' llOfl
JillH"A

Kciuiia MiacidartlPjinnittc-r.Mtitled Naim Lml

00-12; | AT HA .Hr, , . 4'CllH J:£l 7 -Vi 6.3-9.Q
IMflMO mg/la't'lSussed , APt \.\ 2'l LLI Lif. 13JQ

T-IIL^ E 't-iiKfiinu-.rJ Sciidi. itLJill IK- < IOft

HI ^imunot:Pistotad-FMId*. APllA 2-Uh | d, 2540 C
FoLit Dissolved SDI.1IJIID n: lBOM

(ntd
HJ3B 3 KXJ

2023 - |(b S0U00 it£flli "J! Snl ,:!v Al ' lLA 2-llh M,15-K !L:
2E3

muvl ! iCM>
l.S MTNfiD(J::il

Ai iinr.vTotal CoUftfimiH Al'HA 911.J 2-hO td MPU/1D0 rr. IT042GU
il .Jf MPVIfti ml

& aidm
ME'NOUlhm]E IHIIII CiiSforain 9221 E rOAti CdLforri

JT-.ILLJ UI
TSU <\ <m

7T\&\ 1.11 - flMHXI i:a300. AP1L4 24lhEA 3 dov 27 A" IS 24 30

rO - ICUIXIDCt ?U. APHA Hth l:J. 321C II Opal
fttfiua Method 2033

mpl M3

ViiiL ILL- . : . i.k:«= il SLA .inJi 'IT dll- UT^L :: cmirnumnjil palluuau JJL a> MI A I.K urr-l Ifo I L - .i'r v . IT Crwn -i tfKH I.I'IULUJIE- I. Si-kiL.I

icuno LL-n rp^ h Of :n-l5rirn!!?Mii(iir^L pdf ILTMI IhlH tunlarli. refia CTA i LniunJl Tie ictinL |M:IEK

lon-SA !l‘ FiriciLlm

frpTV l.'i' VH

Annly»nl bv-
\\ ivrk S*JD3[JRF>,Privi AOMUd iJEU' j,

A In k Shiinnin.FHKl, Suj7.11 Mtihjii

P:indtyi-IHER Anklta DmdvwlKTRf H Anil
tyMJli.ni'Kumar -
Djife- HUD' 10

SharTnai:KiW - fl'- w
Ke^ujnat Ofliftr

Aulborijo Ĵ by

Fiaiti ^liljit \ tmia (SA]

' LHF n̂r d
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REGIONAL GOR AKHPUR

01TAR PRADESH POLLUTION CONTROL HOARD
Jtmrkhumli Mnhsuiuh.A VIS V'Skni Cokmy, KL«1B ( rhat, l>M>(tP Rpnd, ClOtiiOipiir

TEST HI PURI:WASTE WATLR LABORATORY

Ref Ngc l*nU85Vtkw*U|»r/MM
1- S RIDE of InduK ry ; INDIA trUYCOLS LLY.J LEO E I SECTOH 15 (ilDA, India Glycols Limited E-], S«ior - L S , 01HA,

thjFakhpur - 273KB{UJ)y £»RAl<HllW'l3l«
2- .Addmi of ](l(luslry: India filyLuU LballedE-lritlor - 15. GtM,(mruk.'hpur - 271205fU FJ.GUHAK.Hl'LJft J273H9
3- DlitrlcJ; Gorflk^p-.ir
4- Description nbml simpLitig point! Chltlu Of CPU
5- Type of S£HJplt (Crabi'ComiHHiic.'liiiuKrUidl: tilt
fr- KJimp-lr CuJItclHL By: Anil Kunuir bJiutidQ RQi Aniani tiumnr Fir-fib, ADM City
7- Coiimr ail4i Uduiiri t- OlfllHlCSjOdOUrlMS

V- lju Minty nrd Puking: 2 L.iUcr JerlrttfW

V- Uite M Sample Collection! EBe01/2(JW
10- .'VflPlyll ludinkil by:3t(J Cicdkbpur
11- Daw at sample feedpi l «i e -uh : IS.X1 L /2E4

IJllttCliftEL
Raiisit.-Unit Results SrpnriArdParuutbr/Metliod Nainc

SJ-̂ JO 02-12PH. AFHA:-HhF(l. 4, s nt23 7.2?
Lfl-MOM Lny^' l<100Suspended Solids . AlhHA 24:1: lid 2 S4d

Tout Suspended IsoSids dried at 103-
]|)5 *C MS3

mgri 54

i(LJD0M fn£--|m 2100Lirisaivcd Solids. APHA 24lh Ed 1540 C
Toifll bisulwd Solldi dried Htiaoic

mad
2UZ3

lit .50000Qfi/ITula!SaLiik. APH.A I4JL l=d.2S40 B rna/l M4b
1021

3.0 -50000 mgTlBOD. APRA 24th Ed. 3 day 27 7C IF
3025 ' fan 44J . 19« Bio 2823

mg/l Id 30

S.D -UHKHXl rtl£/ lI 2b 250COD, Af HA 24 iLi Ed 5220 B Open
Jltiliw ,\Jetl»d 2013

trikw* [I I Gteoil SfeTd;nJj rnr iii' jn'.-humrj;iiul [tulL-jiatu JN li ftr- f, Hffosait1&:l»ii*.VQ. UP Frrv^nttthi [Prcttciunr KuJn.llfSt.
I:t-inrtjr =j pjl' l:-=nJn lhcK ibiT^mAll. lifer l!7^ llifdrik Mr rjici- fir [TiM-pr'i:'OUT*' '.'.Vru- rp.>. pi.' mrftirun

' N'UII- NAIHL TueuilflHk

-tor i M.irrfh n Ikr Itor-r iHi*t nf v*- IUI* UH L Tu uu juD mil.r)mmt.nni:r. M-p-ltol IW-.l to^bJkiilLiUOlnf. T>J’IT.irpevTim ' to

#ejWYIP*.' V.-l
Aciitlvud by-

|Vivrk Sj.irilTIJ.1 j.Priya Aiulid (JftFi,
Al& k Sturmal J ITT >.Surra Mubad

P^dmJPFJ, AnMt* Umv*dUJftF)l Ami
ty^r'Kimar

Kumar v—.DllkMJMn.W
Stiarma ' -"”5RaHvMSffftfe

nwHH &'. u ttu^siviiv- l Offlwr
R*m Mltii Verna (&A)
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HI GIONAI. GORAKHE’L . K
UTTAR POLLUTION CONTROL BOARD

.11' i i 11. h n :! i %tabld£¥ L Avis Wkns t ninny. Kuiij LIlilL IXwrh Kpad, OoriiLlipiir

I K.S L BEMBftS WAS'L'Ii WATER [ AHfifiRAl f »HY

D JLLIJII 1' I IU '4Hi-I ^ 0-: t4SiJ.4hYO<iraLh|jijr.l 2 ll24
], Same oflBCurtry: SSI&IA GLYCOI 3 HMEIED t I titt'IKJS. J J C-H.V IhiPlA qtpCOLS LIMITED E - I jpCTOH 1-'
r,I DA GORAK.I [PL R..ULHIAKMPL'fO? ^203
1- Address nflrdimiy: jpJDLA OLYCOLS LIMITED Si I SECTOR - ISUlPA flLUlAKHPLiK.LXiJMKHPLU.lA^og

I I >ii i ri-JD : f ]nnf.kli|̂ ji

J - bHtr^ltl BTHHJt (Pmplinp;|iiMn 1

!! TIIIKL QFCFC

i Typi- ur Sample (Urtb^CamjHibftl ntegnrttd): flizn

>liin JIJL 1'n J I L -j I L 11 lly: An ; i K. -jn;r Shanna R_0 & Alf -jani ki ITi*r Sfnsh ADM C: ly

7» 'l i1 hi u i' ini'll Qflttu jjryelkw :b fertpIniHiTii
fl - (jn ,m :Lh ii[i > ! I 'JLKINI;; 2 Lime? Tentr-iic
9- UHtt of Snmpllr CfrllUTlirm: ! K -'; j 2024

ir.i- Antlpi Indenltil by : K.O tiliik ipoil

II - Djtt- Hif .i^mpSi; rLtiipl Ju Lubl I&*lL/2{jjW

Si itjid -iLrel Detectionrar^mclcrrMcthi)tt NJJHU Unli It L'hU.11 t

02-12rJI . APH A 2j Ik :-d. -IfUJlJ : lt)2i J.M
midojo rnj'l2£USiupcndri Solids . APHA 24th Fid,:54fl

L> "t m:oL SiiiiKndrd Ei;idi dried nt i 03-IQS T 2Ki

m±'1

Ifr .sm^rni.'lDfewhffid Suli -Jf.. AKHA 24 lLl Eli 2 S4f) C
" > inl [>iBOlwd Su'.idi :L-ILLJ at I Ku '

jnjfl 2H9Z

202.1
il> SMO& mtfL*252TotulSdh* AVI : A 24lh i ;d .I540 LS -

202 A
[ .0 -?tHXRi jltj'lmil I l2BdHOD APHA 2i;li Ed.1day 17 aC IS»20 Part 441: 1995 ftio 2ft3

COD..API [A 24ih litS 3520 0 Open
ftcflikK Vletlh7d 2fl2T ,

Hr Tr:m:: - ! G£|LI*l S' ,i ...JIJ > I - i J.J.I J. L -J II! JnvhmmyTrtd jmr:! ire BJHItJi EfT'ltPl t -. IKIIL^- VI|. 71K Jjl -- JUIll’.'jm [PmU$imO Kulc ^.l 'JfiS

f.Q -LWBMtog ImaDU*

iL'um: u-v Lpcb nir nIOClien!$mitank r^!" Hj-r^siJns int#* ujirJiiiLh. stfir LFA smsdufis fttr 5 piCL IK

"Pfrm-NAEIL PEI: 111=!>11

>!•**• ; ; txmill *h » « i IHM i-lr fa JB ibu i «A*J 1Yki xfj ikJi uih HpKhltai-aDrpi hL -nlbrJ * ¥ r "̂mi" rUmiiiirf 3. TV IBTI iq»r: pins. sa 11: *̂n r >

HQKldlNlA

fanuuJfc .'.'.I

AnalviMi bv-
I Aluk SliBrffla(Jn Ej, Vtfik SPIHKJRP),

I'riia Loail (1 [iftF), Sun a Mrthnn
S»nnde>4 JdZ5 k .Ankiii Dndv«dt(JHF)| Anil

Kumar -
D n:3lh- Hlanp3

Ml Vr

Jilp: Jjj-, L- IL-
Jj;' Si i;s JLiternTPitetssaatesr

Venra
RairiMiLun VERMJ (!SA]

Sharrhifi
Htjjioflil Orfir^K

TJ “l-j" i
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RlCiONAL GORAKHPUR
UTJ'AR PRADESH POLLUTION CON TROL BOARD

Jliajklundi Mailed*-''', Aral V ikui Calony, JCuila trbuk Uoerla Rand,tiorik'lijiiir

"tuck Emission les* Ri'(ir.rl

Bate: 19̂ 2,1553ltd Sft,l3<HHJ9D.'CflrikhpiJi-,'21123

I- ft sun A Add of Industry: fNDlA QLYCOLS LIMITED : . I RECTOR. UJGIUA

2' Sample Collected B;: Vivck Rum ,JttJ- Aywlhyn Ptesu i , SA

3- rijU ii T Munilor hi": i 4

J- Snore? nt Sampling: Etoik'r
5- Stackittarlird in: Roller

t- Slfltk ILciglit:911 Meier

7- L'C-LHI MO, «1 boiler. I
5- l.'upirily nf 15uilcr; 55 TTH

9 K«lused: Coa' Rice HiukSliyp
] 0 QuaJlIlt) &1 lucl uwd: 1HJ- TPD

II- Elitel.u Velocity : 11 25
12- Air FirJIullon Central [Vilcc: ELSF

1.1- Oilier remarks fif any): N' A

14- I'nrllicr deLaili ul' simple locution rat] TnL iikL'CtUHiS lolluwcd ire ippcrcd uverlMfl

SIaiulardsI nir RCAUJIParameterSr
flu.

L 50.072. S9rng/Nm31 PARTICULATE-:
MATTER

Anu.li.kcd IrV-
[Vivfk Salni JRF|

litj lj'.-| -w
.'nf n.r'iai

it’JflTO
Dali
»751113
I4JUJ - orw

Rcfjinn.il OffiHT

Anil
Verma Ifr] 1:1144711

Rim Milan Yi-rnta lSA|
Kumar
5harmfl
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fiRSIGNAL GORAKHPUR

UTTAR FHADlStt POLLUTION CONTROL BOARD
JhltUindl V1nh »drv, ,V HI ^ lkj» Cnlimy. KHJJ tibaL, JMorli CmMfW

SiHtb tnii-M ^ u' i h'M Kopun

Date: LV.ll'iUllIU'1 '. n.ZWPl Ef, I "'1 : ' I '.i k li purilQJA

I -\wc & A.LdrfS3 $l Indgarj : rSDLA^VCQLS UMfT3:D E l ttCTQTt 15 OfPA
I L! Li1111: 1 .- Citlb-cLLil ay. Viwt £a; r.. . jr£E' . AvL-dhyii IVULJJ. HA

3- drtit fff MOOLIOFIJIJJ : 14''5 l.'2 t):3
4- ^ii.ir^h -:- f >.-.III;i :iii: : LSi -iVi

S- taclk: iciBf h trt fpi Holler
h- Jhk 11 L- E ^ ILL: 6d Meier
T TbblNoL rfMcrcZ
B- L'ypacaly Dtfitillerl .43' TI’E- I it 33 TTH iS'.arLl I4yl

fr- Fufju?cjL: CwillPicc luiEi 'Slop
it- Qnaptifr i' l Pu:J u -, L'd : lh\i 7 i' 13

H - FLitCti Vetodlj: 11 ; 4
[2- Air t'i -1IIIIIII: luiiErcl L1-. \ LI L-: hS- P
13- OihiT remarks- (11 HFII/ J: Ai Hie THM oftnenitHniiB Mil]; 43 1 JM-S floilcr a. t JIILICJ iteration
LJ Furrhcr dttrfl u4 uniiik lutullcn r .* Hi Tear rucbudi f-oUifUied AppfUtd ttfllnQ

Sr Parameter C. nil Reaull Standards
no.

F A t t l i n . l AVI_m.TT.HK
I L 02 ISO ( l

AjialLji d by-jAyiMlhya PnniuL Kfc]

Verms
Anil
K u m a r \ --i —Sharms

3V&-TY
Ktrfili.:JJ IJ.I j

Ham Milan V'cmiH {5A > 3«f 3WV 2 < 9
i 19-M +511:

KcjiMjnal Oni«*r
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CSR Expenditure related to MJi India Glytoli Ltd E-l Sector * IS GlDA Gorakhpur

( ur» fX.rrwjf'’ Al rPl|»ParticularF*k Ho
*

0. j<v!i1.y V.M :v<fjijr 4 rT' tS /'3!)?0 711

Pronin
rd'J[iT 3*

20ZO- ?11 n rj.
*10.7* V*T-oiai

"MU* c *f^
i, ^ar . * *' .' A 4*„Wifi jri» r,£/..l-WJt JZ1

HA 1 :r ft’ i -Ji P J- T. V

Tolal

A '1 F !-«
Ci >*i(r^ur1 jnzz i i : iJ^

r uf - 1 (
pdyjr - «

(j>*nr 4>up1 Mill 1 1 * i .Il.'iV.
I rivr -ip;pn*,- r *r1 rfV n > u j.) JWJ JJ 1. .- .._ y>J

\ K '.' .AW
^uUJ l'-l-

rlV .i ^ r .. . rmu n K7 1' j r-4 -Tprt»l tajt.448

Alt Thret teifi E *at "tiHurt
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1

CER Expenditure related to M/s Indio dl^coli Ltd C -lSedtor - is eiDA Gorakhpur

Sr. ho. ParticularVi Eipfend- tim
n Hi l*(t )

lAmru.i'i

iTlpici c :iui" It Ml|ntCtnnn!fijjjfiwi an MEF1 ZDiMOH
i OpSi atior \ rlrnarrt HflfflK tin 5TP flO-

1 m2 - 3c;i LJpr - atin.i£ MalrttertMlU KJtlHE«t DP 0*U
A i i Ofrrstujn & Mi-uLtri^ nt* erpanstwn tmmurtrtirflfl bgikr tOLl
5 am 1033 Operation £ MaUiteiujee expanse no Im naralicn ttollsf CD-L 2

i:1-Dr A Mi.plrnarr tin Infinriatlan Rgilr-r "r.i 3
»

6 202?. 2023

Trjlrfl jqq

1 InilallftlQP,1PrQjafl E»L DP ME E fc»
2 Inctar.xtlan & Ptbjetl Cist an Intmtrglign bollf C &L 7; i -icludlnfj E5H jnd t̂ack t.ti:

3 Installation £ P'Pjtfl Ccst ao Untlotratlan bu ler CBL J; Incii.dln^ rSP and Stock

-psiallaLmn A Prcjrct COST sn CP^ inoirfing (Mcost 1df T and Saj

5 taftal atiQfi & P|ajott fofl anEl*E 9 sq

G InKaHiHOP A pr-j -ea Clit Crt Cjiye - 3

7 STAOt-lil5PM,Grain MEE nJW Mtrs .Hgter-vell npw Meters, Ground water device S 3

Inclination A Prefect Mil On ST? - 23 KLO ( \L> se#iag£ ireaitne It / Jill wt 203

L i.rnTirt.l

Grand Total 4476

CER Citp. Hupcrt Nlnty BjjifQMlWg^fabc
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M/s India Glycols Ltd E-lSector 15 GIQA GORAKHPUR - 244713, U.P

DgTaHt gf flyaih Cengr -atlcn A D<ipptal
Month *jh Oi»puul (M. T.IAihGmention (M.T,|

TmiAt P(rtHierIn RoartCflUitnJctlon/ett

<fPCj
3315 1Apnl 2022 B3J.&S2432 65331S 1

JL.i.1' 4630 5May 2022

JUPPJ022
, J 'J V 30J J

1II3S- 19242b 31
4 37B 1
5593.3

2 7C6 3 84978.1 22 rj 52
92 ? 25691.3 4 765- 1

1442 7
*vij;utl 2 D22 1442.7 1442.1

0Sefner^t-Kr .2022 0
3C42.4446.6«|Qcto>ei S0I2

^
Nnwpmbir .2022

3D4:.4 2.595 74
lSt̂ 11762.341803.1 40 76
3374 5649.03December 2022 3274.5 2625.4 ?
537.1;1236.53$3115Janua? y 4024.97
4953. E173? 353221 »5495B.8February 2C23
5093 83 730 373362 93Mirth 2023 43542.B1J3J2. B1»210.2143542.BTci«l

J
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«

M/s India Glycols LtdMSector - 15 GIDA, GORAKHPUR - 273209
OftiLli pf FIr*ihGgnerjrtlgn & Olsjpj11

Aih Qii.pw*l fMT.IA*h Gmtntlafi iV 7.]

Inftoid Csnjt/udiorY/etc;
mi

AiFtrtlh'ier Totsl

JinII .JOJ.L 1Bli * mz G?0 I0.5 &.69
M*V JU2 J 4£5S 0 1774 -
June ?023 «068, 7 1337 731 3S 4063 3 B
JMI> 7023 &Z 09.1 6539fiiai 0
AU|u-tt.2021 23273 2B17J8
^cr'tif̂ bcr J&23 3226.2 32W 5 2B.5S 322G .OS
0rltibr. .Jfli21 3351.3 351’ 354C I t23.22
Novffnbei 2073 263B fi 1750 796.45 25S5. S4

3J373Det-ember 2CJ 3 2iD7 030.9 3237.9
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